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LOK SABHA DEBATES

LOK SABHA

Thursday, May 9, 1974/Vaisakha 19,
1896 (Saka)
The Lok Sabha met at Eleven of the
Clock

——

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Security of Hill States of Eastern
India

*996. SHRIMATI SAVITRI SHYAM:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have seen
Presg Reports of the 13th April, 1974
about . the movement of several
thousands of Chinese troops into the
region of North-Eastern Burma; and

(b) if so, whether it will not pose a
serious: security issue to the Hill
States of Eastern India?

. THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir.

(b) There is no authentic 'nforma-
tion to iIndicate the movement of
Chinese troops into North-Eastern
Burma. However, all related develop-
ments continue to be watched and are
taken into account in planning our
defence measures.
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Tl 11T W Tk ¥ g gqAr
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SHRI DINESH CHANDRA GO-
SWAMI: Has it come to the notice of
hon. Minister that these reports going
to round from reliable quarters that
an insurgency belt is to be created in
the north-eastern region? If so, what
steps Government are taking {o coun-
ter such a move?

SHRI VIDYA CHARAN SHUKLA:
If it is regarding preparations for
creating an insurgency area or belt
inside the country, it relateg to the
sphere of work of the Home Ministry,
but if something is being done outside
on the borders of our neighbours,
then my reply is covered bv the
answer given to part (b) of the ques-
tion,

st Tty Teg: AT e wER
9 efeefadter aawrg § 97 F w0
TAT A W &1 AT & ¥ & @y
EHEFC § 7
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st fer v qem: S wgr 2w
AT AT & WY T4 FA §, T A
T AT FLATT 1Y & IT 61 g7 HIA AW
o gon W dwifeai w70 @wG W@
T E

Restrictions on purchase of New Cars

*998. SHRI RAM BHAGAT PAS-
WAN: Will the Minister of HEAVY
INDUSTRY be pleased to state;

(a) whelher Government have
decided to impose restrictions on the
purchase of new meotor cars especially
by those who have purchased one
recently; and

(b) if so, what are the restrictions?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (h).
Restrictions already exist in the
Motor Car (Distribution & Sale) Con-
trol Order, 1959, on purchase of more
than one new motor car during a ,
period of two yvears. The question if
the eligibility period should be raised
is under active consideration of Gov-
ernment.

st TR W Qe § A9 ¥
e § WA WEEA A ATHAT A0RAT
g fe g qaifaerd, amard gk
AEAATE FEAFIT AR AT T5 FT HT
qATEHE BT & I9% {7 ArqevE TE@r
AT g7 WA FAT IA4T FEIAT WY
gt araT @, SR ®Y <A F AX GO A
Faq 51 W@ &7 w1 AvHIL At -
goerdt wfafa & wreaw & o w0 w7
gRiEle T #1 e w7 W &7

THE MINISTER OF HEAVY IN-
DUSTRY (SHRI T. A. PAI): So far as
the Government servants are concern-
ed, we have recently raised the eligi-
bility for getting cars based on their
salary scales, from Rs. 800 to Rs.
1,250 p.m. Their applications are
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registered and in the order of thelr
registration the car allotments are
made. We had recently allocated
certain quota, namely, five per cent
of the cars, to doctors and nurses, and
we are depending upon the adwice as
to their iqualifications coming under
this, from the Indian Medical Associa-
tion and the Nurses Association. I
do not think that instances have been
brought to our notice that people
bave been able to get cars under any
misrepresentation so far.

. STt T WY Qe | BT gEITH
& fon ¥dw e alr oy TG &
WA g fry # | gmY aey aed
&Y TomfAai g | /T S Fraa
¥ Amweq a9 & fAgp s faae
T Y

SHR] T. A. PAIL: All the State Go-
vernments Iave been informed of the
guidelines for making these allotments
given to them. But may be because
the number of cars available under

' the State quota is necessarily lower,
the State Governments might exe-cise
their discretion within these guide-
lines.

SHRI VAYALAR RAVI: It has been
found that these cars, after use for
two years, become useless owing to
their bad quality. So, I want to know
from the hon, Minister whether they
will help the consumer by making im-
brovement in these cars so that they
Mmay not becom@® useless, and can the
use be restricted to two years only?

SHRI T. A. PAL I agree that the
guality of Indian cars still requires
Improvement, but if well maintained
they should last for four years. We
do not give the privilege only to ce--
tain classes of people tg own these
cars. We also propose to extend the
period of two years to four years so
that the better maintenance of the
cars is also the responsibility of the
owners,

VAISAKHA 19, 1898 (SAKA)
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MR. SPEAKER: The MPs to whom
these cars are allotted come to me and
say that after two years they are of
no use. .

SHRI T. A. PAL: The same quality
cars are allotted to the MPs also, ALl
that I can say 1is that every effort is
being made to improve the quality of
the cars, but the maintenance of the
cars also will have to be taken cace
of.

SHEI H. M. PATEL: The Minister
said just now that he proposes to
raise the limit to four vears so that
it should be the responsibility of the
owners to maintain the cars well
Will he take steps to see that the com-
ponents, etc. are available with ease
and of the right quality?

SHRI T. A. PAIL: I have said that
more and more of these components
have been brought under the Tndian
Standards specification so that a
better quality may be maintained. I
would also like to inform the House
that we have taken special powers
to pick up any car from the assembly
lines and get it subjected to a com-
plete check.

SHRI P. R. SHENOY: May I know
whether a quota is fixed for public
sector employees, especially the bank
employees, for the purpose of mobili-
sation of resources for the Govern-
ment?

SHRI T. A, PAI: There is a speclal
quota for the banks, but that is neces-
sarily to be restricted because, apart
form making cars available for dning
their work efficiently, cars are be.
coming increasingly status: symbols
and perhaps we woulg like to dis~
courage it.

SHRI RAJA KULKARNI: Mav we
know whether any special quota (s
reserved for taximen for the allotment
of cars.

SHRI T. A. PAT: The quota for taxl-
men, which was five per cent till Yast
year, has been raised to 16 per cent
of the cars manufactured.
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i gFn wie wwwa AW ¥ w0
Y aga w1 § 1w wiws § ) Qe
qfkreaf & w0 AT T IO AL G2 4T
f& oY wrlw fadwi § sq9i< FX Q@
AR E T agh § v 71,84 7
T W ITHR TEEr WA &4, g€
7

SHRI T. A. PAIL It is true that we
manufacture only 42,000 cars at pre-
sent. But I do not think that the
suggestion of the hon. Member that
businessmen should be permitted to-

get cars from abroad is valid because
it involves foreign exchange.

SHRI DINEN BHATTACHARYYA:
May I know whether after the increase
in the price of motor spirit the demand
for manufactured cars had gone
down? In view‘of that would the
permits for the purchase of new cars
be liberalised?

SHRI T. A. PAT: Inspite of the fact
that petro] costs have gone up, though
the demand from a particular section
.of the people had gone down, there is
still a vast section of people who can
‘well afford to pay these prices....
{Some Hom, Members Black-moneyed
people). The demand will continue
when we view it with reference to
the number of cars manufactured in
the country.’ ) y '

Mediation in Rallway Dispute

*9g9. SHRI MADHU LIMAYE: Will
the Minister of LABOUR be pleased
to state:

(a) whether he made any atlempt
10 mediate in the Railway dispute,

(by it so, the details of the efforts
made by him to avert thé Railway
strike;

'-(c).the terms offered by him or ihe
Rallway Minister tp railwaymen;

(d) whether he adviseq the Railway
Ministry not to use the Tmfritorlal

MAY'9, 1974 ..
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army, BSF and the Military to crush
the Raflway strike but reach a settle-
ment; and :

(e) if so, the response of the Rail-
way Ministry? :

THE MINISTER OF LABOUR (SHRI
RAGHUNATHA REDDY): (a) to (e):
Informal meetings were held with the
representatives of the Central Trade
Union Organisations and Trade Unions
of Railwaymen to discuse the various
demands put fourth by the Unions of
Railwaymen ang they were assured
that the views expressed in the meet-
ings would be communicated to the
Railway Minlstry. Hope was express-
ed that negotiated settlement would
be possible and the sirike would be
averted.

it wy fomd - wd ey § growy
Javwg TAfeq T 2 7 7o 7E Fv g
IaFT G faam AT § | 79 & qwT
Aqr svEma 15 (v) gEfas fwar
Tar # | 9 TATFNT 39 AFCE

Bulletin part II, dated 8 May.

“After Direction 13, the following
new direction, 13A shall be added:

13.A. Answers 1o quesiions given
in the House shall be complets snd
as far as possible each part thereof
shall be answered separately. 1f
attention’ is drawn to an answer and
the Speaker s satisfied that it does

" not fulfill this condition, he may
direct the Ministey to give a com-
plete answer.” B

w7 WY @ 99T @0 ) g wEwew ¥
&1 anfaq Feom 2 fr g wER 3B
F aTaT A I & Y € A wrgaH
faga a7 & | 517 TH A F g
g iR aft apfa Oy afifr ) grey
Y 9Z RN 7 o {2 @Y S o § %
qz TAE T | WY A ET e AT
SATE AT | I AT F WA 27 T -

¥ B
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v wgeE 7 qAfeT Wi
HE ¥ & | WG AT AG B 3ATC §F
T FAT

Can you in ong minute split it anto
three or four parts. Anyway I will
sée that in future direction is followed
strictly. ‘It was only yesterday that
the Bulletin was issued.

ot vy fowdy : ¥ arfeardicd
awad fafree so SRS § grive @)
IH0 74T §S Feheq g AT !

MR, SPEAKER: There is a lot of
scope for leniency in this matter and
the question also might have reached
him much earlier than the Bulletin.
They have been doing So in the past.

SHRI MADHU LIMAYE: When dud
you adopt the direction? I was done
many weeks ago.

MR. SPEAKFER: I shall personally
see to it that this is followed strictly
in future. You better ask your sup-
plementary.

SHRI MADHU LIMAYE!: Supplemen-
tary is meant to elicit more inferma-
tion.

SHRI S. M. BANERJEE: As a Mem-
be: of the Rules Committee, I would
say, your Direction should be honour-
ed. (c) and (d) should be answered.

MR. SPEAKER: Except for sog'ne
Members, I do not think gpther Mem-
bers are aware of the Bulletin,

SHRI TRIDIB CHAUDHURI: Sir,
apart from your new Direction, the
questions are specific. Part (a) says
‘whether he made any attempt to
mediate In the dispute’. He referred
to ‘an informal meeting he had with
central trade wunion organisations.
This has no connectian with the ques-
tion. The answer is not c(onnected
with that. He must be specific
whethe: he made any attempt or nu!,

VAISAKHA 19, 1898 (SAKA)
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MR. SPEAKER: Mr. Raghunatha
Reddy, this device was introduced to
check evasion. I hope you wil be
cautious in future. " Try to satisty
them by cutting them into purts.

SHRI RAGH'UNATHA REDDY: 8Sir,
I respectfully submit that as far as
part (a) is concerned, the gquestion
was whether 1 made any attempt io
mediate in the railway dispute. It
I have to strictly answer the question,
I did not mediate between the parties.
But, nevertbeless, I thought it 15 my
duty to inform the House, with great
respect, that I had an informal meet-
ing with the representatives of the
trade uniop o-ganisations to ascertain
what their views are so that I may
communicate to the Railway IMinis-
try. ... (Interruptions).

MR. SPEAKER: I know you are all
excited over it. But, try to under-
stand what he says.

SHRI EﬁuHUNATHA 'REDDY: For
this purpose, with & view first of all
to understand the views of the various
trade uniop leaders and  the trade
uniop organisations, I had a ineeting
in a very informal manner, I rzade
it very clear to gll the trade uaion
leaders that it was a very informal
meeting and it had no formal- charac
teristics of its own. On 4th, 5th, 8th
a.nd 9th April, we held a meeting with

the ingdividual organisations. Then,
on the 11th April, there was a joint
meeting of all the organisations
together. I appealed to them that
having regard to the present economic
situation, they should not think in
tedms of resorting 1o strike and
matters must be settled by negotia-
tions. I also told them that I would
cornmunicate their views etc to the
Railway Ministry so that the Railway
Ministry would be in a position to
properly discuss this matter with
them. On the 12th, I happened to
he present at a meeting which the
Railway Ministry held. Beyond this,
I did not attend' atfy meeting in 1egard
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to negotiations etc. It may not b‘f
correct to use the expression ‘mediate
in this matter. With great respect to
this house and to you, Sir, 1 thought
it is my duty to atleast inform the
Mouse what I have done in this matter.
So, part (a) and (b) have been ans-
wered.

Now, in regard to the question,
terms offered by me to railwaymen,
there are no terms which I have ofler-
ed to them. I only tried to find out
what their terms are. In fact, terms
wore offered to us rather than my
offering to them. The terms offered
by the Railway Minister, terms pro-
posed by the railway trade unions, all
have been discussed on the floor of the
House elaborately and I do not think
I am Tikely to add anything useful 1o
what bhas already been done en the
floor of the House by the Railway
Minister. Coming to (d), whether I
adviseg the Railway Ministry not to
use fhe Territorial Army, BSF and
the Military to crush the railway
strike but weach a settlement, with
great respect, I would say that Mr.
Madhu Limaye being a very senior
Member, he knows the functions of the
Labour Ministry. It is not the func-
tion of the Labour Ministry to advise
or not to advise. It is the duty of
those persons who are in charge of the
particular Ministry or Department to
consider the wvarious eircumstances,
the pros and cons and then take a
decision.

Asg far as the responsibility of the
Labour Ministry is concerned, that
question does pot arise.

st "Y {M<T : wewm WenEa,
\A RATET & A=0T O JIHT WS &
5Wfﬂ'€%‘a@awﬁ%, forersy
Q%Y 24 W ¥ 2

“Welfare of labour including con-
ditions of work, provident funds,
empluyers’ liability, woskmen's
compensation, invalidity ang old

MAY 9,
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age pensions and maternity bene-

fits.”

g TS F AgN TS AN W €,
agi W 57 Aama H1 e
¥fer W dawm s W famg
%= o AT §, AR QET g § MW
Y wr et Al ST wH A FET
arfguar | TR ARRE FrAg O ar
fe 1 7€ %t e da F & fo—
TAFT FT G ¥T ¢ A AAWE FT 43
w1 2, 98 Y@ag FU F fA0——0%
Afar g ar@ oY, AT 9E% aw
2 W & AW q@ET F A QB
g arem ar; afs g, ar
et 19%, 9 2 7€ F gvfama
U4, wWEEx W ®amyw ¥ M
FE el & @ 4, W ag
gk @d § 7oA wm ST
gaRagaAR AT dIfy 0@ ua ¥ aug
st frmafai # @R 9%, 1 @
&, SO s fare smem AR” W
warg qar g nawg # 2 "7E A
T aF A AIfge, arfe W
Hogll ¥ FIAT T@ AW 7 MW AA
FTagFasmar # I sa1 fafaex
FARA R AT g Famw W
Hag AR Y RAMT & §M WA G
AT T IFA W AE F Fweg &r
or, afs 4@ & 4%, ar F T F oFTW®™
T oar |
SHRI RAGHUNATHA REDDY: I

was only trying to find out the pro-

gress of the negotiations. The rest of
the matter will not arise....(In-
terruptions) I was trying to get in

touch with the progress of the regotia-
tions. In that context, I used to meet
the Raflway Minister to fing cut what
exactly is the stage of the negotiations.
To that extent, I have been uiscussing
with him; not beyond that.

ot m fdr e AR,
AT AT faored &1 s g @ fF
2 7€ Y qEET NS AR F 97T 89
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Aamg 1 frognfa) w1 dw7 & fag
FEHT FCT WIfgY 9T—I9 W g
woer qr | Ao dfefes 9w qg 2
& w7 3T AgieT A W AR ¥ Awwenar
NIy FaEd @ 5 3 froeen-
fagr & Y @

MR, SPEAKER: He
mentoned it.

has already

SHRI RAGHUNATHA REDDY: I

made it very clear that I met the -

Railway Minister now and then to find
out the progress of negotiations in this
regard.

Nt qy faat . wom W,
¥ 9V FT Iq7 T@ AT &, few
B ORERI BI3 AT 4 |

AT AW [aAl KT TH A1 FT 94T
o W 7ol #Y geaAT #7 Qv ¥ fag
3B TR ey awsAl ¥ faarw gar
aaHT BE? Prowyfromd:
UF QR & W E ¢, e ’few
Exg Awrg i Do ®TEo WTTo a%e”,
AR gAY it 7 WnE ¢, e A
sl AN . o ? 9=y
no wrfo M.To UF . T SFTIRE EY
fed 7@ & 1 A7y TH faw Er
LCLC STER (L TC i

“It has been brought to my notice
that two posters in English and
Hindi have been posteq on the walls,
bearing the name of AIRF, attacking
Mr. S, A. Dange and the CPI. The
AIRF has not issued the posters.
The posters do not have the full
address of the printing press....
Government has fo try to fing out
who is behind the printing of the
posters.”

woaw RS, 9T 9@ 7 Y A |
% NATHZ I  TAAT AEAT §
T 1= ifew A% RI0W Ow
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AT R @ Wenl §, A ¥qT AT HAT T
qg v 7, § fe @ a7 qEm wwwar-
wrar tfaed gfvw & a7 wrwRT WA
SR § Ak fuome e u® ag AT
W21 R fogr o gy § AY W TNET
@ A & ol qyar wifge ? v §
AT T FT @7 AW € Wfow w0
fr @ ast ¥ o ere Wi d
fRWmwaTige T @) R’
7z B M Ok &, i ww Afad
qg ¥ waT § qaErc qr gwr @ )
ar # Ay wenfa ¥ gy &< fear o
Qe T ar gEE war Y grgar
A fEevw A dawed Feafra
FaM & fag, I wr ¥ fag &Y
Saw &®@ 7

MR. SPEAKER: Don't make the’
Question Huor a debating time.

SHRI RAGHUNATHA REDDY:
As far as the posters are concerned,
I am also having the benefit of seeing
them. Mr. Limaye has shown the
posters just now. I do not know
what exactly we can do. Anyway, I
will take up the point that he has
mentioned. (Interruptivng).

SHRI K. MALLANA: May I know
from the hon. Minister whether the
Railway, with their offer of terms of
settlement, requested the Labour
Minister to settle negotiations and,
if so, what were the terms of settle-
ment and what was the reaction of
the Labour Minister?

SHR] RAGHUNATHA REDDY: As
I have made clear in my answer jt-
sel, I had informal talks before
the Railway Minister started necgo-
tiations or discussiong with the trade
union leaders. My talks were only
in the nature of informal talks.

SHRI INDRAJIT GUPTA: Sub-
sequent to these so-called informal
talks, the various unions and feders-
tions had duly served strike notices.
On the 22nd und 23rd of April, the
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strike notices were served. I want to

know from the hon. Minister
whgther there is not a statutory
obligation on him, irrespective of

all other considerations, wunder the
Industrial Disputes Act. that, if strike
notices are ' served in an essential
service or in a public utility- service,
then the Labour Ministry must—
there is no question of “may”—ini-
tiate conciliation proceedings in the
matter of dispute.and, if that is, why,
after the serving of snke notices,

the Labour Ministry did not come
forward to discharge its statutory.
obligation wunder the Industrial

Disputes Act, and why he did not
call any conciliation meeting to see
whether the dispute could be re-
solved.

SHRI RAGHUNATHA
About 97 unions or g0.hdva served
strike notices. With respect to the
specific question raised -by Shri
Indrajit Gupta why coneciliation pro-
ceedings have not been started under
the provisions of the Industrial Dis-
putes Act which are considered to be
compulsory in respect of any essen-
tial service, we have been advised in
law that service of a netice of strike
under section 22 of the Tndustrial
Disputes Act, 1947, is a viclation of
the Central Government's order under
rule 118 of the Defence of India
Rules, 1971, and in view of this, no
conciliation proceedings can be held
in disputes arising out of illegal strike
notices, :

REDDY:

SHRI INDRAJIT GUPTA: Does
this reply mean that they would like
strikes to take place without any
notice being served? If he has been
advised in law that the notices them-
selves are not in order, then . the
implication is that ,no notice is re-
quired for going on strike. What
kind of legal advice has heen given
and by whom, I want to know.

SHRI RAGHUNATHA R_EDDY:
This legal-advice has been given by
the. Law Ministry and ths Law
Minister.
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SHRI ATAL BIHARI VAJPAYEE:
We appreciate his frankness.

SHRI INDRAJIT GUPTA: Notice
of a strike is. given in order to give
an opportunity to have conciliation
proceedings, so that thera is time for
a discussion and a settlement, (Inter-
ruptions).

MR. -SPEAKER: Whatever he has
got in his basket, he has laid before
you. He is not concealing anything
from you.

SHRI PRIYA RANJAN DAS
MUNSI: 1 would like 10 know from
the hon. Minister whether, on the
previous occasions of railway strikes,
ten years before and also in the last
year, the advice or the cooperation of
the Labour Ministry was sought by
the Railway Ministry 1o settle the
dispute. Secondly, since the strike is
on at the moment, may 1 know whe-
ther the Labour Ministiry finds any
suggestion to create conditions, in
cooperation with the Railway Minis-
try and the trade union leaders, fur
a fresh move-to settle this disputes
and to call off the strike?

REDDY:

SHRI RAGHUNATHA

" The position of the Railway Ministry,

as far as strike is concerned, has heen
stated on the floor of this House after
a prolonged discussion I am not in a
position to make any further sugges-
tions in this regard.

st wew fagrd aAd o 3
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% yu wamw 4T fa gt & .
o wd=E WY g T
wrer wer Y T WA qwri
B s B L A el

7 AT frwrer & 7



17 Oral Answers

SHRI RAGHUNATHA REDDY:
‘There a-e already certain procedures
prevalent in the Railway Ministry for
purposes of discussion and agreed to
by the recognised organisations of
railwaymen. ] cannot do anything
better than what is being done and
I cannot enlighten the hon. mem-
bers further on this.

SHRI ATAL BIHARI VAJPAYEE:

1 am sorry, perhaps he did not under-
stand my questian.

SHRI SOMNATH CHATTERJEE:
He cannot afford to understand.

ANOTHER HON. MEMBER: Put
it in English.

MR. SPEAKER: He undersiands
it all right, but not in your way.

SHRI ATAL BIHARI VAJPAYEE:
I want a satisfactory reply.

MR. SPEAKER: But
own way.

not in your

SHRI RAGHUNATHA REDDY:
This is one of the demands made by
some of the Railway employees. For
this, as I said, there are already cer-
tain procedures in the Railway Min-
istry and agreed to by the parties
concerned like the Joint Consultative
Machinery. These are the nrocedures
available and this demand is also one
of the demands that are being ‘nego-
tiated.

Regarding the merits of the de-
mand I do not want Lo say anything.

SHRI ATAL BIHARI VAJPAYEE:
1 wanted the reaction of the Railway
Ministry whether the Railwvay Em-
ployees should be considered 1ndus-
trial workers or not.

MR. SPEAKER: There is no use
of considering the feelings and the
reactions. Me is giving the informa-
tion and the reactlous are upto you to
judge.
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SHRI ATAL BIHARI VAJPAYEE:
Let him say that this question has
not been considered in the Labour
Ministry and he has no views on this
question.

MR. SPEAKER You ta
like that. S fakw i

SHRI ATAL BIHARI VAJPAYEE:
He is the Labour Minister of India.

SHRI S. M. BANERJEE: The
I:nbour Minister of India is in paris.

SHRI VASANT SATHE: It is well
known that under the industrial law,
when there is a dispute between two
parties, the labour and the mauage-
ment or the employer, the Labour
Minister, on representation by either
of the parties, can refer the dispute
for conciliation. Even, without that,
if he finds so, he can send it for con-
ciliation, and the process of adjudi-
cation follows. Was this step taken
by the Labour Ministry or was there
any representation by any of the par-
ties to the dispute to the Labour
Ministry- for taking this matter to
conciliation? ... (Interruptions).

I wanted to know whether there was
any representation from auy of the
parties or the Labour Ministry itself
could take it to arbitration or do they
want to settle it in between them-
selves and take it to the streets?

SHRI RAGHUNATHA REDDY:
I had already respectfully submitied
that though it is the normal proce-
dure that when a strike notice is
given, the coneciliation machinery is
set into motion for the purpose of
holding conciliation proceedings bet-
wegn the parties, that is the employer
and the employee, I want to bring to
your attention, that Rule 118 _of the
Defence India Rules has been invoked
and it has beenn alrcady enforced.
Now, under Rule 119 ¢f the Defence
of Indid Rules, strikes are prohibited
in respect of the Railway: There-
fore, the argument is that in view of
the fact that there is already a pro-
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hibition against the strike, any aotice
of strike is illegal and since it is
illegal, the notice is ab initio invalid
aad illegal. .. (Interruptions).

SOME HON: MEMBERS: No, no.

SHRI ATAL BIHARI VAJPAYEE:
How can a notice be illegal?

BHARI VASANT SATHE: I said:
was there & dispute? I am not on
the point of notice. I was on the
point of dispute. Was there a dis-
pute within the loiowledge of the
Labour Ministry and what steps did
they take to see that the machinery
under the labour law is set in motion?

SHRI RAGHUNATHA REDDY:
That is exactly the ruestion I have
been . answerimg. Yes, as far as the
strike notices are concerned, they had
been served. But, under the Indus-
trial Disputes Act, to commence econ-
ciliation proceedings, the prerequisi-
tes are these...(Interruptions) But,
as we are advised, in view of the
fact that Rule 118 is enforced and as
a result of that, any strike notice is
illegal, you cannot go on ceuciliating
"in respect of a notice which is ab-
initio invalid and illegal -~ (Inter-
ruptions)

SHR] P.M. MEHTA: Why were
then negotiations started?

SHRI TRIDIB CHAUDHURI: We
all understand and realise the help-
less position of the Labour Ministry
so far as #adustrial disputes with
public sector enterprises are con-
.cerned, particularly, the Railways
and also departmental undertakings.
These are out of bounds for the
Labour Ministry. We all kaow that.
Even then, may I draw your atten-
tion to a piece of news that was pub-
lished on the 1st of May that he was
requested by the Railway Ministry to
hold himself in the town and cancel
his engagements in Calzutta and else-
where that he had and then.sudden-
ly those arrests and other things
came. May I know whether there is
any basie for the news that was pub-
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lished im all the national presses?

Secondly, was there any attempt—
we are all grateful to him that o his
own and without being requested, he
took certain ' initistives but they
were not so much appreciated in
certain quarters—but did the Rail-
way Ministry on its owu initiative at
any point of time put itself or the
Railway Minister in touch with him
in order to get his advice or his good

offices in the settlement of the
dispute? )
SHRI RAGHUNATHA REDDY:

To the extent I cam understand from
my discussions with the Railway

Minisbe_r, the Railway Minister is
very sympathetic and is very anxious
... (Interruptions).

SOME HON. MEMBERS: No, no.

SHRI RAGHUNATHA REDDY:
As far as the cancellatica of my tour
to Calcutta, I was scheduled fto
attend the State Conference of
INTUC and at that time, the Railway
Minister mentioned to me, ‘If you are
here, your services can be of uny use
or help and if your services. are
necessary for any purpose, perhaps it
is better you remain in Delhi.’ That
is why I cancelled it.

SHRI MADHU LIMAYE: You
were a party to the arrests.

s v~ fag wf 700 T@ Wi
Gg amF ¥ g4 ala f& w@ Fwi-
frawa wa T3 Z 7 o Foqwa 97 @
g oqiaf i afgar g & o
IoFGgd fagAaracr qAfr; fwT
FEAT & AT AL VL A qFAE !

SHRI RAGHUNATHA REDDY:

The fact remains that the strike
notice was illegal. .

SHRI S. M. BANERJEE: All the
leaders of the Co-ordination Com-
mittee of the Railwaymen's strugglc
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have demanded resumption of nego-
‘tiations after release of all arrested
leaders including Shri George Fernan-
.des. But Sh-i George Fernandes has
gone a step further gand bhe said that
in case it is not possible for the Gov-
ernment to  release the lleaders, let
them start negotiations in jail. This is
the latest. I wiould liks to know the
reaction of the hon. Minister to that
and whether he would advise—he had
advised and he is likely to advise—
the Railway Minister and the Prime
Minister and the mightly Horne Min-
ister, Shri Uma Shankar Dikshit, to
resume negotiation’s and release the
Railwaymen’s leaders or start negotia-
tions in the jail. I want to know.

SHRI RAGHUNATHA REDDY: I
had also noted the point mentioned by
Shri S. M. Banerjee .. (Interruptions)
What advise I can give to the Railway
Minister is a matte: between one and
the Railway Minister.

SHRI 5. M. BANERJEE: Am I to
understand that the Labour Minister
is completely out of the picture?

anﬁ L'.:.gol\mam CHATTERJEE:
s the ur Minister
hibernation? SIS e

SI_-IRI S. M. BANERJEE: Has he
advised the Railway Minister or the
Government to start negotiations ito
concede the demands of railwaymen?

SI_{RI RAGHUNATHA REDDY:
.Al:‘lv.we from one Minister to Railway
Minister is a matter between them.

PROF. MADHU DANDAVATE:
According te Government negotiations
were held up because Mr. George
Fernandes, the leader of Railwaymen,
was carrying on a campaign to pro-
voke people for vilolence, destruction
of property, burning of railways and
all that. I am quoting the Minister.
But I would like to know from the
Minister whether he is aware of the
circular issued by the National Co-
ordination Committee of Railwaymen's
struggle issued under Mr. George
Fernandes's signature. This is issued
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on 23rd April, 1974. Certain instruc-
tions have been given to Railwaymen.
Instruction No. 16 stated that passen-
ger trains should not be stopped in
the block stations and the engine and
other staff should leave the trains at
the nearest railway stations so that
passengers are not put to inconveni-
ence. Instruction No. 17 states that
no attempt should be made to burm
or damage the railway stations or
other railway property and such
attempils is made by agent provoca-
tors should be foiled collectively.
Instruction No. 18 states that abusive
language and filthy propaganda
against the individuals, Ministers or
the officerg should not be alloweg to
be made and criticisms should be
directed only against the policies of
the Government. In view of this
circular is it not clear that the leader
of the Railwaymen's struggle does
not want burning or destruction of
railway property? Does not the La-
bour Minister consider that breaking
up of negotiationg on this plea by the
Railway Minister is not justified?
Will he take steps to bring . about
settlement between them?

SHRI RAGHUNATHA REDDY:
We have a copy of the circular and
I have also read it. With regard to
the other questions the Railway Min-
ister has already dealt with them.

PROF. MADHU DANDAVATE:
If you have read the circular you will
be convinced that he did not want
destruction of railway property at
all. And therefore I want to have
your opinion whether intercepting
negotiations and breaking up of nego-
tiations is wrong or atherwise.

SHRI RAGHUNATHA REDDY:
This question refers to opinion he
does not require any information.

»ft aefigg Momer ary - F wmd
arerw ¥ WA ww @At X
s STEe g fr Amfanwe & art
o Fafirw domel & g s g€ AR
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fora® IR ¥ wrow wrvATRY fEaT fE
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SHRI RAGHUNATHA REDDY: As
regards the first part of his question.
the assurance is that the leaders of
the trade unions and railwaymen ex-
pressed their views which would be
communicated to the Railway Min-
ister. In fact I have communicated
the views of the leaders of the rail-

-waymeqn to him,

As regards the second part of his
question, it is always felt—I had ap-
pealed to the trade union leaders
also—that it would not solve the
problems by resorting to strike.
These are problems which can be set-
tled by negotiations especially in
view of the economic situation ob-
taining.

SHRI P. M. MAHTA: Sir, I want
to know from the hon. Minister whe-
ther his attention has beepn drawn to
the reported press news that in sup-
port of the railwaymen's strike, the
P&T, Banks, LI.C. and Defence em-
ployees have expressed their inten-
tion to go on strike. If so, what n:ea-
sures does the Government propose
to take to avert this calamity angd to
settle the dispute between the rail-
way employees and the Administra-
tion?

SHRI RAGHUNATHA REDDY:
'The Labour Ministry does not have
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an authoritative information though
we have also heard about it.

SHRI P. M."MEHTA: Sir, I asked a
specific question—what measures does
he ‘propose to take to avoid this situa-
tion.

MR. SPEAKER: It has already been
discussed a lot in' this House.

& afw wEn: faw e & '
g fadndt 7€t & sdr ag ¥ WA
FAA W1 7 fAdedt 787 § Afaw
‘ww gatag feafs # o e
feafr dar gt o & samT R @ &
fag #t7 & g4 g i ava & foras
fag Fa fafgt s =t garg 27
a0 7@ faafes & 1§ mfadew ar
wrE A e friew #r Fifoe £
FaarAangdrg ?

SHRI RAGHUNATHA XREDDY:
The Railway Minister had made the
position very clear. I cannot en-
lighten further in the matter.

SHRI DINEN BHATTACHARYYA:
Perhaps this is the last question. I
want to know one thing. The Minis-
ter admits that throughout the coun-
try there is now a strike of railway-
men. He also knows that the B.S.F.
and military forces have been dep-
loyed all over the country which will
aggravate the situation. I want to
know whether, at this moment, he
considers not only as a Labour Min-
ister but also as a Member of the
Cabinet tg immediately intervene in
this matter so that at least the 3.S.F.
and the military personnel may be
withdrawn from all over the railway
lines.

SHRI RAGHUNATHA REDDY:
Whether there is railway strike or no
strike, the Government will have to
provide the necessary security and,
whatever steps the Government vrould
consider proper in this regard, would
have to be taken by it.
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SHRI RAGHUNATHA REDDY:
Al] these questions have been debat-
.ed. The Railway Minister had given

ap elaborate answer. 1 cannot add
anything further,
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WRITTEN ANSWERS TO QUESTIONS
Khetrl Copper Project

*997. SHRI SHIVNATH SINGH:
SHRI V. MAYAVAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the cost estimated for comple-
tion of Khetri Copper project in Ra=
jasthap originally and the latest re-
vised estimates and money spent up
to 81st March, 1074;

(b) ‘what was the approximate date
of completion of the project envisag-
ed in the beginning and by what date
the profect will be completed in its
entirety according to the latest cal-
culation;

(c) the daily estimated production

. of copper from this project in the ini-

tial stage and of what purity; and

(d) the feeder projects for raw ma-
terial and at what stages these pro-
jects are at present?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) According to the cost estimates
prepared in 1968, the Khetri Copper
Project was estimated to cost about
Rs. 93 crores. The revised estimates
of the project cost are Rs, 115 crores,
The total expenditure incurred at
Khetri Copper Project upto 3lst
March, 1874, is about Rs. 103 craores.

(b) The time schedule drawn up
in 19688 envisaged the project to be
completed in 1972. As per the latest
indications, the Project is expected to
be completed by the 3rd quarter of
1974,

(c) After successful completion of
the trial runms, production of copper
metal at Khetri Copper Project in
the initial stages is estimated to be
about 20 tonnes per day with purity
of 99.9 per cent plus.

d) Two feeder projects are being
developed for supplying ore/concen-
trates to the Khetri Copper Project.
A Project of 500 tonnes of copper ore
per day capacity is being implement-
ed at Chandmari. A 100 tonnes ore
per day project with matching con-
centrator facilities was commissioned
at Dariba in September. 1973 and is
working to its rated capacity.

Letter of Intent Issued to Aluminium
Corp. of India, Jaykanagar

*1000. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:
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(a) whether Union Government had (a) to (c), The subject-matter of the
jssued a letter of intent to the Alu- question relates to the maintenance
minium Corporation of India, Jayka- of law and order which is the res-
nagar for expansion of its capacity by ponsibility of the “State Government.
5,000 tonnes of alumirffum;

(b) whether it has been ulleged Ml § wmy W ggesear
that instead of expanding the exist-
i ted
ing plant, the company has was *1002. s m 7 .

about 60 lakhs of rupees for its .
Orissa Project; and T ¥R WX Wiy A0 g2 9 Y
Fo F41 fF

(F) =1 FHITF LATT 8 @A

THE MINISTER OF STEEL AND o . o -
MINES (SHRI K. D. MALAVIYA): 1973 1 SWISIT 9t ¥ ywrfo g
(a) to (c). A letter of intent was % Wa%al ¥ g& F47 #' Wi fawmr
S B R et o o

n n T - . -

smelter from a capacity of 7,500 ton- & wra=l T E}‘“ g ; AT

nes to 12,500 tonnes per annum. As afe ¥t W
+the Corporation could not finalise ar- (@) afz g1, ar #1 &F7FT g7
rangements for supply of power with T T HIFT 74T & 7

the West Bengal Government in spite °

of grant of several extensions, the let- a : o WMo
ter of intent was not extended be- W (s & &
yond May, 1870. In the meanwhile, wee) o (F) w7 () Farfae
the Corporation applied for, and re-  gg#T T¥§d I GHIATZ A E F/ 8 HYELY

ceived in Februacy, 1871, a licence 1974 71 ?ESE!TG'THTF & ﬁmr qr

for setting up a new aluminium pro- )
ject in Orissa. The Corporation has 8 ®XAL, 1973 ®Y T | qaify, ag
incurred expenditure for taking effec- FET ST FFAT gﬁ; T gat F1Er

tive steps for implementating the
R Sorf TP . ITTE 1

(c) if so, the facts thereof?

licence.
Allegegd atiack on Baglia Quarry
Mazdeor Sangn Office in Bihar Targeis for types of Steel at
Rourkela Steel Plant
*1001. PROF. MADHU DANDA-
VATE: Will the Minister of STEEL W:lllu:: i‘?niit GM?D?;SELMI:
" e nister o AND
AND MINES be pleased to state: MINES be pleased to state:
hether there was ed
o w e (a) the targets fixed for production

-attack on the Baulia Quarry Mazdoor |
Sangh offiec in Bihar on the 8th April, of various types of ste:el at the Rour-
1974 resulting in serious injury to 81 kela Steel Plant during the Fourth
trade union workers; Five Year Plan; and

(b) if so, whether any persons (b) whether these targets have
were arrested in this connection and been achieved and if not, the factors
the names of persons so arrested; and that stood in the way of achieving

(¢) to which trade union organisa- those targets?

" tion they belong?
THE MINISTER OF STEEL AND

THE WMINISTER OF STEEL AND MINES (SHRI K. D. MALAVIYA):
MINEN (SHRI K. D. MALAVIYA): (a) and (b). A statement is laid on



29 Written Answers VAISAKHA 19, 1896 (SAKA)- Written Answers 30

the Table of the House. [Placeq in
Library. See No. LT-6999/74].

Unexplored Mineral Deposity in
Bouth

*1004. SHRI ANADI CHARAN
DAS:
SHRI C. JANARDHANAN:

Will. the Minister of STEEL AND
MINES be pleased to state:

(a) whether rich mineral leposits
have still not been explored fully in
the South; and

(b) it so, whether Government are
considering to intensify mineral ex-
ploration in the Southern region?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) and (b), The explorations for
minera] deposits is a continuing pro-
cess, involving severa] stages of in-
vestigation, starting from systematic
geological mapping. Based .on its re-
sults, areas are selected for regional
mineral assessment. Geological Sur-
vey of India has already covered,
through systematic geological map-
ping, major portion of the ‘'nineral
rich areas of the South. Most of the
promising belts have been also ex-
plored in detail and investigations
are in progress in some of them. To
expedite location of mineralised areas,
parts of Andhra- Pradesh and Mysore
have been also subjected to mnulti-
instrumental aeria]l surveys.

During the course of the Fifth Five
Year Plan, the tempo of systematic
méapping and mineral investigations
will be conxiderably stepped up in
the Southerp region.

. : : < i
Amendment of Workmen’s Compen-
! sation Aot
*1005. SHRI VASANT SATHE:
SHRI M. KATHAMUTHU:
Will the Minister of LABOUR be
726 LS—2

pleased to state:

(a) whether the Workmen's Com-
pensation Act is being reviewed for
suitable amendments in its provisions
and that the matter is under conal-
deration of the Law Commission; and

(b) {f so, at what stage the matter
stands and the likely time involved
in bringing out the required changes
in the_Acf? "

THE MINISTER OF ' LABOUR
(SHRI RAGHUNATHA REDDY):
(a) and (b). The Law Commission
have intimated that they have issu-
ed a Questionnaire on revision of the
Workmen's Compensation Act, 1923.
A few replies to the questionnaire
have been received and are being
studied by the Commission.

The matter will be examined after
the Report of the Law Commission
becomes available.

al g w1 W mﬂi\‘!.i
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W< faafcs # ot 8, @ w77 wafrfy  Government of India is also import-
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Children suffering from Polio in
States

*1007. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister ot HEALTH
AND FAMILY PLANNING be pleas-
ed to state:

(a) the number of children born
as deformed or are suffering from
Polio, State-wise;

(b) whether Government have con-
ducted any survey as to why polio is
increasing in India; and

(ci the steps Government have pro-
posed to take in this regard?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. XARAN
SINGH): (a) Only hospital-based
studies are available. Reports indi-
cate that 0.5 to 1 per cent of babies
are born with congenital malforma-
tions. Casual relationship of these
deformities in the new born with
polio virus is lacking.

(b) Investigations are in progress
under the auspices of the Indian
Council of Medical Research to study
the prevalance of poliomyelitis in
urban and rural population in some
areas. The relationship of polio-
virus, its seasonal distribution as
well as its relationship to age, sex,
overcrowding and socio-economic
status is also being investigated.

(e) Productlon of oral polio vac-
cine is being carried out by the
ICMR Research Unit at Coonoor.
Steps are being taken for the pro-
duction of oral polio vaccire at the
Haffkine Institute, Bombay, The

ing polio vaccine from abroad.

Tfapn €er wwl o wwged o
werar o e sy x e
T

*1008. S gww WA wwww :
=T rem e wm Tf g
g oFar

() =1 ardy 5=a7 ¥ Fge @A
HAGT IFTT § T TTHTL GTA FHqAd
it frgfer 7 fedr o & wreor St
Tt 1w w1 o w7 fe @
w&T & dT fF FEer A aLEE
nfafm@w, 1973 % sragm ¢ ;
L1

() ™ =g ¥ sTER W

sTHATE T S T g ?

e Wit wa *W (oY w2 Wo
woeya) (%) o, A | e
Al & THEF F 318, w4t areafas
FrRardl ¥ or ®r v 9w IF
erre fear mar | o=y FTRAOR Y
TLIF & 97 wafy 7 §o 2y wfwal
T TMAHFAT F A 9T [WAR A
ofer % & snara fear ar adr /9 §
ok gar aft fmr w@AW Sw WER
wigr qagd A wfas € a6
wwrar wfwat, foedf st 1 7wl
o ghwlaa §, o ordrr w1 3

.(t)- meﬁﬂﬂ frrafier
Ffagem g i &



33 Written Answers VAISAKHA 16,

Delay in Expansion of Bhilal Steel
Plant

*1009. SHRI SUKHDEQ PRASAD
VERMA:

SHRI VEKARIA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the expansion plan of
Bhllai Steel Plant has heen further
delayed; and

(b) it so, the reasons thereof?

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
(a) and (b). Yes, Sir. The c¢xpan-
sion programme of Bhilai Steel Plant
will be delayed mainly because of
(i) delay in the preparation and fina-
lisation of the Detailed Project Re-
port as a result of delaya in receipt
of technical data and the need to
consider the subsequent suggestion of
a continuous expansion to 7 million
tonnes; (ii) delay in the receipt of
technical project reports for the prin-
cipal units of expansion; and (iii) ex-
pected delay in getting the civil en-
gineering assignments and completing
detailed working drawings (iv) sup-
ply of egquipment,

Search for Indian Personnel
missing during recent confiict with
Pakistan

*1010. SHRI NIHAR LASKAR:

SHRI R. V. SWAMINA-
THAN:

Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether India has received any
information from Pakistan as to whe-
ther they have found any Indian per-
sonnel reported miasing in the recent
conflict with Pakistan;

(b) whether the Pakistani delegate
asgured the Indian representative to
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make g thorough search in this re-
gard; and

(c) if so, the progress made in this
behalf and the approximate number
of Indian personnel reported misging?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) No, Sir.

(b) and (c). As the House is aware
in the Joint Communique issued on
oth April, 1974, it has specifically
been provided that further efforts
should be made by either country to
locate such missing military and para-
military personne] and to afford all
necessary facilities to the ICRC to
locate them.

Aoguisition by Pakistan of Anti-sub-
Marine Warships from UK.

*1011. SHRI DHAMANKAR:
SHRI P. M. MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state;

(a) whether Pakistan's acquisitiom
of anfi-sub-marine warships from
Britain under a secret deal has up-
set the balance of power in the
Indian sub-continent; and

(b) whether any protest has been
made to UX. for upsetting this ba-
lance and also the steps taken to fill
the gap?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH):
(a) and (b). The British Government
have informed wus that they have
authorised sale of two Whitby class
frigates to Pakistan, We have con-
veyed our conodn in the matter to
the British Governmént on several
occagsions. At the same time, Gov-
ernment continue tg watch the situa-
tion and take all appropriate steps to
meet it
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Salaries and Allowances of Technical
and non-technical commissioned offi-
cers of Indian Army

*1012. SHRI BHALJIBHAI PAR-
MAR: Will the Minister of DEFENCE
be pleased to state:

(a) whether the salaries and al-
lowance of the technical and non-
technical Commissioned Officers of
the Indian Army have been raised in
accordance with the Third Pay Com-
mission’s recommendation; and

(b) if so, the nature of Pay and
allowances implemented in the Peace
and Field areas separately, rank-
wise?

THE MINISTER OF. DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). No Sir; the recommendations of
the Pay Commission relating to pay-
scales of Commissioned Officers both
technical and non-technical of the
Indian Army are still under examina-
tion.

Thefts in [ISCO, Burnpur

*1013. SHRI R, N. BARMAN: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether there is an alarming
increase in the cases of thefts, looting
and robbery, at the Burnpur Works
of the Indian Iron and Steel Com-
pany West Bengal;

(b) if so, the total loss
1972-73 the Indian Iron
Company suffered; and

during
and Steel

e FY
(e) me preventive measures Gov-
ernmgnt propose to take to curb these
acthtlf.ts of anh~socuﬂ elements in
IndianyIron and Sugl Con\pany?

THE ‘MINISTER OF STEEL AND
MINES (SHRI K. D. M_ALAV'IYA}:

(a) No, Su'. .
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(b) Does not arfise.

(c) After take over of the manage-
ment of the Indian Iron and Steel
Co., the Security Organisation at their
Burnpur Works has been adequately
strengthened for, among other things,
ensuring proper safeguard of plant
and equipment and providing effec-
tive arrangement against pilferage
of material. This has had a salutory
effect.

Proposal from West Bengal for setting
up All India Institute of Indigenous
Medicines in Calcutta

*1014. SHRI A. K. M. ISHAQUE:
SHRI DEBENDRA NATH
MAHATA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
refer to the reply given to Unstarred
Question No. 6462 on the 11th April,
1974 and state:

(a) whether Government have re-
ceived any proposal from West Ben-
gal to set up All India Institute of
Indigenous Medicines in Calcutta; and

{b) if so, the decision regarding the
location of the Institute?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) No, Sir.

(b) The question of location cf the
All India Institute of Indian Medi-
cine prdpesed to be set up during the
Fifth Five Year Plan is under consi-
deration. )

Py ab

Complaint against Department of
Setblogy, Government of India
e (}alcntta

[T I (3
*1015. SHRI sk.k'n KUMAR SAR-
KAR: Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to 'state:
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(a) whether - any complaint

ment of Serology,” Government of
India, Calcutta; and

(b) if so, the nature of the com-
plaint and the action taken wup-to-
date? + -

“THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. KARAN
SINGH): (a) and (b). Certain alle-
gations, about irregular purchases in
the Department of Serolpgy are under
investigation by the C.B.L

Shortage of Medical Colleges tn Bthar
0633. SHRI SUKHDEO PRASAD
VERMA:

Will the Minister of HEALTH AND
FAMILY PLANNING
be pleased to state:;

(a) whether the number of medical
colleges as on 30th March, 1974 in the
State of Bihar is far less as compar-
ed to the population of the Staie; and

(b) if so, the reasons thereof and
the steps proposed to be takep, by
Government to increase the number
thereof?

THE DEPUTY MINISTER IN THE
MINISFTRY QF HEALTH AND
FAMILY PLANING (SHRI A. K.
KISKU): (a) and (b). According to
the, norms laid down by the Mudaliar
Committee (one medical college of 100
anriual admissions for 5 million popu-
lation) the State of Bihar shoud have
11 medical colleges for the estimated
population of 563 million. There
are 9 medical colleges in Bihar. Al-
though there is a shortfall in the
number of medical eoleges, there is
no shortfall in 'the annual admission
capacity, as required by the recom-
mendations of the Mudaliar Committee
8% the total admission capacity is more
than 1100 in all the 9 medical colleges.

hes"
been received against  the Depart-

Strike by All India’s Federation of
Electricity Eniployees

0634, SHRI M. M. JOSEPH:

Will the Minister of
be pleased to state;

LABOUR

(a) whether according to the Ge-
neral Secretary of All India’s Federa-
tion of Electricity Employees, nearly
6.5 lakh power workers in the coun-
try may resort to 5 nation~wide strike

"if the National Wage Guidelines Com-

mittee for the electriclty industry
faileg to resolve the deadlock by the
end of April, 1974; and

(b) if so, the reactlon of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). Re-
ports have appeared in the Press about
strike if the Electricity Wage
Guidelines Committee is unable to
come to an acceptable decision -with
regard to question of wages.

afvet st § woRa g s
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Mevement of Coal by Sea

#637. BHRI M. KATHAMUTHU,

Will the Minister of STEEL AND
MINES

ve pleased to state:

(a) whether Government have de-
cided to move coal by sea;

(b) whether Government have
taken g decision to make efforta to
increase the coastal capacity 15-fold;
and

(c) if so, whether Government have
rlanned out its routes to mouve coal
5y sea and if so, the names of the
places?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HASDA): (a) Yes,
Sir. Coal had been moving by sea for
many years.

MAY 9, 1974
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(b) and (c). It is planned to in-
crease the coastal movement of coal
from the present level of about 0.7
million tonnes to about 6 million
tonnes by the end of the Fifth Plan
1.e. by 1978-79. The shipments are to
be made from the ports of Calcutta
and Haldia (when commissioned) to
ports in Southern and Western India
for supply of coal to power houses,
railways and other industries.

Bhilal Steel Plant Faces Closure due
to Coal ghertage

9638. SHRI M. KATHAMUTHU:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Bhilai Steel Plant
is facing the threat of closure due to
coal shortage; and

(b) if so, the facts thereof and the
steps taken to supply sufficient coal
to it?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No.
Sir. The plant is being run on a
restricted scale due to short and in-
consistent supply of coking coal.

(b) Constant Liaison ig being main-
tained with Railways so that top
priority is accorded to movement of
coking coal.

Wage Demand by Unions in Neyveli
Lignite Corporation

9639. SHR1 ‘M. KATHAMUTHU:
Will the Minister of STEEL AND
M'NES be pleased to state:

(a) whether the joint action council
of the six major uniong in Neyveli
Lignite Corporation have demanded
minimum wage of Rs. 388;

(b) if so, the facts thereof; and

(¢) whether workers have decided
to go on strike of their demand was
not met?
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). Out of the six major unions with
whom negotiations were commenced
by NLC managogment in February,
1974 the Joint Council consisting of
four unions namely NLC Labour and
Staff Union (CITU) Lignite Mines
National Workers Union (INTUC),
Neyveli Mines United Workers Union
(AITUC) and Anna Workers and Staft
Union, and Neyveli Lignite Corpora-
tion Employees Union demanded a
minimum wage of Rs. 350. Another
unijon namely NLC Workers Progres-
sive Union (DMK) demanded a mini-
mum wage of Rs. 380, Other demands
of thes¢j union related to certain fringe
benefits and promotion prospects. As
no settlement could be reached during
the negotiations as strike which was
served by all the six unions on 20th
March, 1974 to proceed on strike on or
any date after B8th April, 1974. Con-
ciliation proceedings were started on
25th March, 1974. A settlement with
four out of six union was reached on
15th April, 1974. Among other things
the settlemeni provided that the basic
minimum wage would now be Rs. 312
per month.

The other two unions namely the
Lignite Mines National workers Union
(INTUC) and the NLC Labour and
Staff Union (CITU) did not sign the
agreement and went on strike on
16-4-1974 (10 p.m.). The strike wwas
called off on 17-4-1974 (10 p.m.)

Coal Exports during Fifth Five Year
Plan

9640. SHRI M. KATHAMUTHU:

Wwill the Minister of STEEL AND
MINES
be pleased to state: *

(a) whether the target of coal ex-
ports envisaged in the Fifth Plan can
not be met due to the insufficient
coal production in the country; and

(b) it so, the facts thereof?

Written Answers 42

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b), The target of coal export envisag-
ed can be met from the coal produc-
tion programmed for the Fifth Plan.

Payment of Washing Allowance to
class III and IV Employees of Delhi
Contonment Board

9641. SHRI SAT PAL KAPUR:
DEFENCE

Will the Minister of
be pleased to state:

(a) wnether Class 1II and IV em-
ployeea of the Delhi Cantonment
Board have not been given any wash-
ing allowance from 1969 while their
counterpartg in Delhi Administration,
N.DM.C. and ‘Delhi Municipal Cor-
poration are getting the washing allo-
wance; and

(b) if so, the reasons therefor and
when these employees of the Delhi
Cantonment Board would start getting
the washing allowance?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). The Memonrandum of Settle-
cent entered into between the Can-
tonment Board employees represented
by the) All India Cantonment Board
Employees Federation and the Canto-
met Boards on 13th May, 1969 did not
cover washing allowances. Howaeaver
on a representation from the emplo-
yees of Delhi Cantonment Board
washing allowance has been granted
to sweepers of the Delhi Cantonment ~
Board with effect from 1st December
1973. The question of grantlng this
allowance to other Class IV and Class
IIT employees of the Board, who are
supplied with free uniforms is under
consideration.
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Ameadment of Rules for Employment

8043, SHRI JAGANNATH
MISHRA:

Will the Minister -of LABOUR
be pleaseq to state:

(a) whether Government have de-
cided to ameng the rules for employ-
ment assistance with a view to enabl-
ing job-seekers to register at one or
more exchanges of their choice; and

(b) if 8o, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVID VERMA): (a). No

(b) Does not arise
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System of Joint Commissions Com-
miitees with varlous Couniries

9648. SHRI K. MALLANNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state; .

(a) the names of the countries
where India hds extended its economic
ang technical co-operation under a
system of Joint Commissions or Com-
mittees to further strengthen and
intensify such cooperation; and

(b) the mames of the countries
which are Communist and which are
Non-Communist, out of those?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
India has Joint Commissions or Com-
mittees on economic and technical co-
operation with Afghanistan, Sri Lanka
Iran, Irag, USSR, Poland, Czechoslo-
vakia, Rumania Hungary, , Bulgaria
and Sweden.

Besides the Minlstry of Commerce
has established for trade matterg joint
committees/ commissions with Bel-
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gium, Fraoce, Federal Republic of
Germany, Greece, Italy, Netherlands,

Spain Switzerland, Turkey and
Yugoslavia.
(b) Of the list of countries given

above, USSR, Polgnd, Czechoslovakia,
Rumania, Hungry, Buylgaria and
Yugoslavia are Communist countries
whereas  Afghanistan Sri, Lanka,
Iran, Iraq, France, Federgl Republic
of Germany, Greece, Italy, Netherlands
Spain, Switzerland and Turkey are
non-Communist countries.

Settlement of Labour
referred to Ministry in 1973

9640. SHR1 VAYALAR RAVI.

Wl the Minister of LABOUR
be pleased to state: '

(a) the total number of labour dis-
putes referred to his Ministry and
taken up in 1973; and

(b) how many out of them were

settled by negotiation and referreg to
arbitration or adjudicationy

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a). 50588 (P). It
includes 669 disputes brought forward
from previous year.

(b) The break up of the figures re-
ferred to at (a) above is ag under:-

(1) No. of disputes not considered
fit for intervention.—189(P)

(2) No. of disputes settled infor-
mally without holding formal
conciliation proceedings.—
184(P)

(3) No. of disputes disposed of
otherwise.—2,785(P)

(4) No. of disputes in which
conciliation proceedings were
held.—1 755(P)

(3) Out of (4) above
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(a) No. of disputes in which
settlement was arrived at—
889(P) .

(b) No. of of disputes in which con-
ciliation proceedings ends in
tallure.—slﬂs(P)

(6) Out of 866 disputes in which’
conciliation proceedings ended in
failure. 29 cases were referred fo
arbitration and 204 cases were refer-
red for adjudication.

P. Stands for Provisional figures.

Wil} the Minister of DEFENCE
be pleased to state:

(a) whether 10 per cent extra sales
tax has been imposed on the retired
Army Personnel and Pensioners when
they purchase essential commodities
from the Military Canteens;

(b) if so, the reasons therefor; and

(¢) whether Government propose to
exempt them from such dutieg in
view of their limited income when
they are retrenched from thy Army?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): ‘a) to
(c). Sales Tax is a State subject. The
rules and rates regarding levy ot
Sales Tax on purchases from sarvice
Canteens by serving personnel as
well as pensioners differ from State
to State. In some States, serving per-
sonnel are exempted from payment
of Sales Tax, whereas retired perso-
nnel are liable to pay the Sales Tax.
Certain other States levy Sales Tax
on some items and even serving per-
sonnel are not exempt from payment.
In a few States, both serving and re-
tired personnel are exempted from
paying such tax,
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Expansioy of TE.L.C.0. for producing
meorg Commercial Vehicley

9851. SARDAR SWARAN
SINGH SOKHI:

Will the Minister of HEAVY
INDUSTRY be pleased to state;

(a) whether Tata Engineering anda
Locomotive Co. Ltd. Jamshedpur have
applied for expansion of their existing
plant at Jamshedpur for producing
more commercial vehicles and whether
such expansion has been alloweg by
the Government; if so, the amount in
foreign exchange that would be
required;

(b) whether recently some ma-
chinery imported by TELCO Jamshed-
pur, to be installed at their
Jamshedpur factory, have been trans-
ferred and shifted to their Poona
factory, direct from TELCO works and
from ships without taking permission
from the Government;

(c) whether this is in violatlon of
the Imports Rales anj Regulations;
and

(d) if so, the steps Government
%ropnoe to take against TELCO and
atas?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) M/s
Tata Engineering & Locomotive Com-
pany Ltd., have been allowed sub-
stantial expansion for manufacture of
commerclal vehicles from 24,000 to
36,000 nos. per annum by expanding
the capacity of their Jamshedpur plant
from 24,000 to 27,000 nos. per annum
and by installing a new unit at Poona
with g  capacity of 9000 nos. per
annum of heavy duty vehicles. For
their expansion at Jamshedpur knd
Poona they require imported capital
equipment valued about Rs. 14.15
erores (incduding equipment valued
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at Rs. 1.15- crores for the captive alloy
iron foundry at Poonag) to implement
their expansion scheme at Jamshed-
pur and Poona.

(b) No, Sir.

(c) and (d) Do not arise.
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Complaints against Management of
M/s. BB.J. Construction Co, Ltd.

9653. SHRI SOMNATH CHATTER-
JEE: Will the Minister of HEAVY

INDUSTRY be pleased to state:

(a) whether complaints have been
received by Government against the
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management of Mis. B.:B.J. Construc-
tion Company. Lm'ntad from the BB.J.
Staff’ Umion;’ .

(b) what is Government's reactio-n
thereto; ang

{c) the steps. Government propoae
to take for the survival of the Com-
pany and to stop the mismanagement

thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (c).
Government have remcted positively
to the complaints received from the
BBJ Staff Union. Necessary correc-
tive action ig being initiated.

Extension of Term of Gemeral G. G.
Bewoor

9654. SHRI M. M. JOSEPH: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Union Government has
announced the extension of the term
of the Chief of Army Staff, General
G. G. Bewoor, till the 31st May, 1875:
and

(b) if so, the name of his successor
who is proposed to hold office after
his retiremrent? .

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes
Bir.

(b) The appointment to this post

with effect from 1st June, 1975 will

be considered at the proper time.
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kress report regarding US warships
leaving Indian Ocean

9656. SHRI M, M. JOSEPH: Will the
Minister of EXTERNAL AFFAIRS
be pleaced to state:

(a) whether according to a news-
paper report dated the 23rd Apri],
1974 U.S. warships are leaving the
Indian Ocean for the first time since
the West Asia crisis last year;

(b) whether according to the re-
port, it will be several months before
the American navy returns to that
Ocean; angd

(¢) if so, the reac&on of G.m
ment thereta?
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
and (b). Government have seen press
reports to this effect.

(c) Government's position on the
Indian Ocean as a zone of peace is
well known. We are opposed to all
kinds of gredt power rivalry and mili-
tary excalamation in the area and we
welcome, particularly if it is of a per-
manent character any such reduction
in great Power presence or competi-
tion.

Allotment of a Petrol Puwp to the
dependents of military personnel kill-
ed in actiom

9657. SHRI G. P. YADAV: Will the
Minister of DEFENCE be pleased to
refer to the reply given to Unstarred
Question No. 5537 on the 20th Decem-
ber, 1973 regarding grant of licences to
‘dependents of military personnel killed
in action for opening petrol pumps and
state: "

(a) whether the Indian Oil Corpo-
ration hag agreed to provide a petrol
pump gt Naushera Majja Singh in
Gurdaspur District, (Punjab) and- to
allot it f the dspendents of military
personnel killed in mctjon;

I rd e
(b) if so, whether the Corporation
has invited open tenders for the said
petrol pump in spite of the fact that it

" personngl; killed.in action; .and

(c) if so, the reasons for not allot-
ting uu.‘;petrol nl.w:l.p ta ;.he said de-
pendenta, o

) N

THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI J. B.
SPATNAIK): (a) and’ (). ¥n Decem-
“ber 1973 Ibdian Oil Corporatidn'adver-
tiud ‘for ' shtting tr9  a “dealker’ owned
~aind viealel vun ipel¥ol purnp at Nai-
shera Maja SingH; Dfstrict Guidaspur,

Punjab. It was not specifically reserv-
ed for dependents of military person-
nel killed in action.. However it has |
been agreed by Indian Oil Corporation
that other things being equal, prefe-
remce woud be given to Armed Forces
personne] and their dependents. Final
selectiorr of the dealer has not yet
been made by I1.O.C.

(c) Does not ari_;g.

"Allotment of Scooters to Canteen and
Store Department of India

9658. SHRI BHALJIBHAI PAR-
MAR:
Will the Minister of DEFENCE

bz pleased to refer to the reply given
to Unstarred Question No. 7280 on the
18th April, 1874 and state:

(a) the reasons for not asking the
full quota of demand for scooters dur-
ing the years 1970 to 1973 which could
be met within the supply position of
the Defence Cant Store Depart-
ment (India); and

(b) in what manner Government
propose to meet the. demand ot the
intending purchasers of scooters who
have been waiting for long years for
the allotment of the pame?

'THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
Canteen Stores Department (India) are
allotted a fixed quota &f Bajaj and
Lambretta scooters by the manufac-
turers out of the trade quota. To ob-
tain additional numbers the CSD(I)
has to provide to the manufacturers
Free Forsign Exchange made available
to it from -out of the Defence quota.
Due to oyerall shortage of ﬂl:ee Foreign
Exchange. it has not been poulble R -]
ask for scooters to meet’the entire
demand. .

" by Thvidwof aﬁﬁcm forelgn”ex-

‘changé g:nnldh it may nof'be possibie
to rele
to méef the entire outstanding Hemand

adequate forelgn ekchange

of scooters. Howevar, on the Lasls of
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foreign exchange allocatted for this
purpose in 1973-74, it is expected that
6233 additional scooters will be made
available in the current year.

Return of Bomus amount crodited to
Provident Fuad

9650. SHRI PRABODH CHANDRA:
Will the Minister of LABOUR
be pleased to state:

(a) whether under the Bonus Act,
1965 as amended, the part of Bonus
which wag remitted to the Provident
Fund sccount should be refunded to
the employee insofar as it relates to
the accounting year commencing on
any day in 1971;

(b) if so, whether it has come to
the notice of Government that some
employers have not so refunded that
part of bonus which wag supposed to
have been credited in the Provident
Fund account of their employees; and

(c) the stepg Government propose to
take sc that the employees are given
that portion of bonus supposed to have
been credited in Provident Fund Ac-
count for the accounting year com-
mencing on any day in 18717

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (¢). The
Act was amended in December, 1873,
to provide for the efund of any por-
tion of bonus, rrelating to the account-
ing year comme on any day in
the year 1972, which had been remit-
ted into the provident fund accounts of
the employees. Accordingly, the gues-
tion of a similar refund in respect of
bonus for the accounting year com-

MAY 9, 1974

Written Answers 56

mencing on any day in the yeer 1971
does not arise,

“Night Service” in C.G.H.S. Dispen-
sary No. 29, Nanakpur, New Delhi

9660, SHRI KR!SHNA CHANDRA
PANDEY: Will the. Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether there is a ‘Night-Ser-
vice' available i the C.G.H.S. Dispen-
sary No. 29, Nanakpur, New Delhi; and

(b) if not, the steps which Govern-
ment are taking to start the ‘Night
Service' in that colony to remove the
hardship caused to the residents of
that colony?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) amd (b). For ‘Night-Service',
C.G.H.S. Dispensary No. 20 Nanakpur
is attached to the Moti Bagh Lispen-
sary which is a ‘functioning Dispen-
sary’ for that area, The average num-
ber of night visits in Nanakpur area
being 10 and due to lack of funds, it
is not possible to provide ‘Night-Ser-
vice" exclusively for the Nanakpur
area at present,

9661. SHRI ISHAQUE SAMBHALI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the gtudents of the
Nehru Hemoeopathic Medical College,
New Delhj have presented to Govern-
ment a charter of demands regarding
lack of facilities; and -
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(b) it so, their demands ang the
action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K, XISKU):
(a) and (b). A statement showing
the demands of the students of the
Nehru Homeopathic Medical College,
New Delhi, and the action takea there-
on is laid on the Table of the House.
[Placeq in Library. See No. LT-7000/
74].

Affillation of Nehru HeomeecoPathic
Medical College, New Delhd to Delhl
- University

9662. SHRI 'SHAQUE SAMBHALI:
WilLl the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the students -of the
Nehru Homoeopathic Medical College,
New Delhi have demanded the four
years Diploma Course into Degree-
course 0! five years' duration and the
college to be afflliated to University of
Delhi for recognition throughout India;
and

(b) if so, the action taken on the
above demands?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) One of the demands of the rtu-
dents is affiliation of the College with
Delhi University, *

(b) The Delhi Administration have
stated that mnécessary action will be
taken by them after full complement
of the staff is
basis anid requisite condition for eflia-
tion has been fulfilled,

provided on regular
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Coastruction of Homaoeopathic Heaphial
in New Delhi

9663. SHRI ISHAQUE SAMBHALI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(&) whether there is a ban og the

construction of homoeopathi. hospital
in New Delhi which is half complete;

(b) if so, the reasons therefor?

(c) whether Government are aware
of the protests from the students of
the Nehru Homoeopathic Medical Col-
lege in this respect; and

(d) when the construction of the
hospital would be resumed?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). As a general measure
of economy there {s at present a ban
on non-functional construction activity.

(¢) Yes. A proper hospital is one
of their demands.

(d) The construction work will] be
taken up as soon as the ban is lifted.

Brand names of Drugy Formulatians

9664. DR. KARNI SINGH: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether a proposal to abolish
the brand names of the drug formu-
lationg and marketing them under
new brand names s under conside-
ration of Government; and

d:b)l!ao.!h.lmumﬂuu—



59 Written Answers

DEPUT¥ MINISTER IN THE
mxg& OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). There is a proposal to
abolish brand names of drugs and to
market them under generic names,

. The implications of the proposal are
under consideration in consultation
with the Ministry of Law,

Defence probleens posod by plans of
USA ang USSR Naval Bases in Indian
Ocean

9665. PROF, MADHU DANDAVATE:
Will the Minister of DEFENCE be
Pleased to state:

(a) whether the plans of USA and
USSR to establish naval baseg in the
Indian Ocean have posed any defence
problems for India; and

(b) if 8o, the steps proposed to meet
the situation?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Estab-
lishment of any alien bases in the
Indian 'Ocean do pose Defence problems
depending upon the prevailing situa-
tion.

(b) Military situation in the area is
kept unde: constant review and ap-
propriate steps are initiated whenever
necessary. Hon'ble Member would
appreciate that it would not be in the
public interest to disclose further de-

Baroda Hindustan Tractor Plant

9686. SHRI P. M. MEHTA: Will the

" Minister pt HEAVY TNDUSTRY be
pleased to stnte

. 1(a) Jrhether the losess . .of; Banoda
Hindustan Tractor now under Gara-

‘MAY 9, 14
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Corporation last
year had been to Ra. 1 crore and the
total losses had accumulated to
Rs. 245 crores;

(b) if so, whether the plant has
been in doldrumg since 1969;.

(c) if so, the main reasong for this;
and

(d) the steps being takep to im-
prove the working of Baroda's Hindu-
stan Tractors Plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI' DALBIR 'SINGH): (a) M/s.
Hindustan Tractors Lid, Baroda suf-
fered a loss of about Rs. 82.00 lakhs
during 1972-73. The net accumulated
loss suffered by the company upte
31-3-1973 amounted to -Rs. 245.00 lakhs
approximately;

(b) Yes, Sir.

(c) -The unsatisfactory working of
M/g. Hindustan Tractors had beet
mainly due {o the following reasons:

(i) lack of proper management;
planning of

(ii) lack of proper
production; and

(iii) lack of adequate flnancial re-
sources,

(d) The management of the com-
pany was taken over by Government
in March, 1973. M/s.. Gujarat Agro
Industries ‘Corporation have boen ap-
pointed ‘as the Authorised Comntrollers
of the compahy fo- a perod of 5 years.
The con'ipnny_has been provided relief
from the payment of debts for a épeci-
fled period. It has also been provid-
ed assistance for the import of critical
components from Czechoslovakia. The

‘new management pf; the Cormpany. - is

taking; steps :.io me-arganise ite produc-

.tion and. inaaces ;and it 8 hoped that

the operating resslis: wﬂd:h bc&r
in foreseable fufurd, . o
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‘Cbal Transportation by Coastal
Shipping

9667. SHR' SAKTI KUMAR SAR-
KAR: Will the Minister of STEEL AND
MINES be pleased to refer to the reply
given to Unstarred Question No. 348 on
the 21st February, 1974 regarding Coal
transportation by ship and state:

(a) the quantity of coal moved by
coastal shipping during the last three
years; and

(b) the bresk up of coal cargo to
be transported on account of various
interests during the Fifth Five Year
Plan period?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
required information is as fullows:—

Year Q y.of coal (i lavh ronmes)
1971 508
1972 5:85
1973 652

(b) The Draft Fifth Five Year Flan
provides for a movement by coastal
shipping of 5 to g million tonnes of
coal per annum by the end of the
Fifth Five Year Plan, to a numter of
new and existing Power Stations and
cement factories, Railwn, and other
industries in the Southern and the
Weetern India.

mmj ﬂ%m : kg of
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SHHI AMAR SINH CHAU-
DHARI:

Will the Minister of HEAVY
INDUSTRY be pleased to state:

{a) whether a memorandum has
beer: received from some Members of
the Vigilance Committee of Jessop
Works, Dum Dum urging for ean im-
mediate and thoroiigh probe into the
working of the concern in order to
savc the works and to ‘ensure itg effi-
flent rupning on an economically via-
ble basls; if so, the main points of
tne sajd memorandum; and

(b) the action taken in the matter?

THE' DEPUTY MINISTER IN THE
MINISTRY-OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yesg, Sir.
In the memorandum cd:tain instarces
of alleged manipulation of accounts,
Iavourausm and unneceszacy imports
in the Road Roller Division of the
Company have been cited,

(b) From the facts ascertained, the
allegations appear to be without subs-
tance.

Kepokt 4f Conimiliee whic
lfoal Movement pm;a‘ :l sui::?:d
Plants

8669. SHRI YAMUNA PRASAD
MANDAL;: o

SHRI M. SUDARSANAM:

Will the Minister of STEEL AND
at s eeI prmt, hias s su

MINES be pleased to state:
rl :
l.! ].'E-
ports;

(a) whether the

xiua}ea the oal mﬁ?

_(b) if 50, the Aifh’ redommendations
thereof? '
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THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) The
Committee on Rationalisation of Steel
Plants Traffic has not yet submitted
its fina]l recommendations.

(b) Does not arise.

Decision to Import Scraps for Electric
Arc Furnaces

0670. SHRI JAGANNATH

MISHRA:
SHRI GAJADHAR MAJHI:

‘Will the Minister of STEEI. AND
MINES be pleased to state:

(a) whether Government  have
decided to import scrap, to keep the
electric arc furnaces going and also
to meet the export requirements in
structurals; and

(b) if so, the broad outlines there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR' SUBODH HANSDA): (a) and
{b). For better utilisation of electric
furnace/re-rolling capacities Govern-
ment is considering a scheme for im-
port of ferrous scrap and exhaust of
bars and rods.

White Paper ecirculateg by Officers of
Durgapur Steel Plant

9871, SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND
MINES be pleased to state:

‘(a) whether his attentlon has been
drawn to a white paper circulated by
the 'Officers’ Association, Durgapur
Steel Plant, 6|1, Vivekananda Road,
Durgapur-4¢ charging the DSP.
Management with abuse of authority;
and

MAY 9, 1974
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(b) if so, Government’s cbservations
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) Yes,
Sir.

(b) The “White Paper™ is an expres-
sion of the views of the Officers’ Asso-
ciation on some problems of the Durga-
pur Steel Plant and also on same of
the incidents that took mlace there,
recently leading to the initiation of
disciplinary proceedings against scme
offica s, The Management of the Fiant
are competent to take suitable action
in respect of the problems mentioned
in the White Paper and no specific
action is considered necessary xt Gov-
ernment level The Association has,
however, tendered regret fa- the inci-
dents and the proposed disciplinany
action against the officers has been
dropped.

Rated and Utilised Capacity of Wagon
Building Units in West Benga)

9672. SHRI DEBENDRA NATH
MAHATA: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

(a) the rated capacity of the wagons
building industries in West Bengal,
unit-wise and the utilised capacity in
these units during the last three years;
and

(b) the number of foreign orders
pending in these units, unit-wise dur-
ing the above period?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) There
are at present seven units in West
Benga] for the manufadture of Rail-
way Wagons.. The cinstalleq capacity
as well as the production of these
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vanits far the. last..three years is fur- nished below unit-wise:—

S. Nams= of the Wagon Building Units Installed Figures in terms of 4-wheelers
o, in the West Bengal capacity (Actual Production)

1971-72  1972-73 1973-74

@ M's. Bridge & Roof Ltd., Calcutta 1585 520 552'§ 421'3
2  M/s. Braithwaite & C», Ltd., Calcutta 3000 635 1950 § 1761-5
3 M/s. Burn & .C». Lud,, Calcutta 4750 250 125 22§
-4 M/s. Indian Standard Wagon Co. Ltd.,
Calcutta ) . . . 3911 7575 147°5 82§
5 M/s, Jessop & Co. Ltd., Calcutta . 3279 452°5 180- 5 680
6 M/s. Textile Machinery Corporation
Ltd., Bedgharia, 24 Pargana . 5 3600 1621 3280 3200'8
7 Mjs. Rayman Engg. Co. Ltd., Calcutta 1244 closed  closed closed

(b) The number of -pending foreign orders with these units is given below, unit wise :

s. Name of the Wagon Building Unit No. of foreign
No. orders pending
£. M/s. Bridga & Roof Lid., Calcutta Nil
2. M/s. Braithwaite & Co. Ltd., Calcutta one
3. M/s. Burn &.C», Ltd., Calcutta one
4. M/s. Indian Standard Wagon Co. Ltd., Calcutta Two
5. M/s. Jessop & CH. Ltd., .C‘a.lcur.la . . One
M/s. Textile Machinery Corporation Ltd., Belgharia, 24-Pargana One
7. M/s. Rayman Engg. Co. Ltd., Calcutta Nil

<Order Tor WIlﬂl'bvl udisn"Rallways ‘fa) whether one lakh wagon will
during Fifth Plan Peried /se cordered during Fifth Five Year
iPlan ;period by the Indian Rlilww_-:'

9673. SHRI DEBENDRA "NATH  ‘4b) whether any decision has been
"BMAHATA: “Will the ‘Ministe- of °taken regarding the shares of wagen-
YHEAVY .INDUSTEY “be pleased “to ° industries in West Bengal anit-wise;
zatate: and
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(c¢) if so, the order likely to be given
to West Bengal wagon building
ihdustry unit-wige during the pericd?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
{SHRI DALBIR SINGH): (a) o (c).
Based on the Fifth Plan traffic antici-
‘pation of 280 million tonnes, which
‘has beea tentatively approved by the
Planning Commission, the vequirement
of wagons has been estimated as one
lakh numbers in terms of fou: wheelers
i.e. 20,000 per year. As actual place-
ment of orders may not coincide with
estimated requirement, number of
wagons likely to be ordered on the
wagon building industry in  West
Bengal during the Fifth Plan period
cannot be indicated at this stage,

67

Parchase of Qualifying Shares in
' Hindustan Motors

9674. SHRI SAKT! KUMAR SAR-
KAR: Will the Minister of HEAVY
INDUSTRY be pleased to siate:

(a) whether any provision has been

made for purchase of qualifying
sheres in M/s. Hindustan Motors
Limited; ang

(b) if so, the reasons of purchasing
the shares in Hindustan Motors
Limited?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) Declining trend in the volume
of production of commercial vehicles
in the works of M/s. Hindustan Motors
has caused serious concerned to Gov-
ernment. The matter was investigated
in detail by a Committee set up by
Government under the Incustries
(.. lopment and Regulation) Act,

1951, In pursuance of the discussions
bétween Government and the Company
as to how management of the Com-
pany could be strengthened it was
decided that yépreséntafives of the
Geverhment dnd the Public financing

MAY g, 1074.

institutions. should .be inaucted to the
Board of Directors. A Joint Secretary
in this Ministry was accordingly ap—
pointed as a Director of the Company¥’
in October, 1973. As provided for im:
the Articles of Association of the
Company, a Director is.cequired #o»
hold in his own name shares in the:
company of the face value of R& {,0000
Necessary budgetary  provision- bas ac-
cordingly been made towards the ac-
quisition of qualifying shares in the
name of the Joint Secretary in this-
Ministry to enable him {o function a=s
a Director of the Company.

Written: Answers

Steel Shortage-

9675. SHRI R. N, BARMAN: Wilk
the Minister of STEEL AND MINES;
be pleased to state:

(a) whether there is a couniry wide-
shortage of steel on account.of short:
supply for the last few months;

(b) if so, whether any step:has beerr.
taken to check the upward trend of:
steel prices in the market, particulacly-
of the light sections like M.S, Sheets;.
angles, rods, ete. which-are of.great:
demand in the mazket;

(c) the- reasons— why the lighter-
sections which could be transported by -
road has-not been released from the-
steel plamts. for the industries as well:
as for othrer consumers; and:-

(d) steps Government- propose ta-
overcome this shortage?-

THE DEPUTY MINISTER IN THE
MINISTRY 'OF STEEL AND KINES:
(SHR! SUBODHR HANSDA): (a) The-
availability of - wlés] ‘is less {Him the-
demand. Steel production had beers
affected due to shortage of wagons,.
both for inward movement of essen—-
tial inputs apd oufward pevement of*
ﬂn‘lshed products, shorme ofs ué:zw,_
eie
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(b) and  (d). .Necessary 2ffo:ts are
.been made to step up production, Day
.10 day liaisan has also been establish-
~ed by the Stegl Authority of lndia
_Ltd. with the Steel Plants, the Railway
_Board and .the concarned zonal Rail-
sways for expeditious movemerct A
.Special Railway Movement Coordina-
.tion Cell has also been set up at Cal-
(cutta with the active particivation of
.all the concerned .agencies..and’ bhe
position is being constantly watched.
“There has been no change since Octo-
dber 1973 in the p:ices of steel as an-
rmounced by the Joint Plant Qommittee.
"The open market prices vary from
stime to ‘time deperding on the overail
.availability,

(c¢) As a temporary measure, those
*who have priority allocations based on
‘the priorities approved by the Steel
“Priority Committee have been allowed
- o lift material from' the plants, if they
+ap Gesire.

vIncrease in Price of Aluminiam Ingots

.9676. SHRI D. D. DESAI:
SHRI PURUSHOTTAM
EKAKODKAR:

"Will the Minister of STEEL AND
IMINES be pleased to state.

€a) whether Finance Ministry was
vapproached by his Ministry to grant
price hike on aluminium ingots;

{b) whether Finance Ministry has
sgiven clearance for the same;

(c) the main features thereof; and

(d) whether the increase excludes
40 per cent excise duty on such ingots?

THE  DEPUTY MINISTER IN THE
mmlsrm' OF STEEL, AND MINES
(SHRI' SUKHDEV PRASAD) (a) to
{d). Owing to increases jn the piices
‘ol raw mater:.a.l.s required fo: alumi-
mnium productuon the question of in-
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creasing the controlled prices of alumi-
niym and products i under considera-
Depa:tment of Mines in
consultation with other Central Minis-
tries/Departments lncludmg the Minis-

‘try of Finance and the final decision

is ®xpected to pe taken shortly.

Evacuee Property taken over by
Governments of Indla, Pakistan ad
Bangladesh for want of Claimants

9677. SHR! SHANKER RAO SA-
VANT: Will the Minister gf SUPPLY
AND REHABILITATION be pleased
to state: '

(a) the value of evacuee property
taken over by the Government ot
India on the ground that lawful claim-
ants were not forthcoming; and

(b) the value of similar property in
Pakistan taken over by the Pakistan
Government and in Bangladesh taken
over by that Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) The value of immovable
property left in India by the evacuees
was of the order of Rs. 100 crores, be-
sides 80 lakh acres of agricultural
land.

(b) The value of immovable proper-
ty left by displaced persons in Fuakis-
tan was of the order of Rs. 500 crores,
besides 90 lakh acces of agricultural
land. This does not include property
left behind in what was then East
Pakistan. Information in regard to
such property left behind in the for-
mer East Pakistan now Bangladesh, Is.
not available

Pra'plenl to Manufacture Buffalo riane
9673. SHRI VASANT SATHE: Will

the Minjster of DEFENCE be pleased
to state:
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(a) whether the attention of Govern-
ment has been drawn to the news
report dated the 10th April, 1974 under
the caption ‘India to make Buffalo
Plane'; and

(b) if so, the
posal? -

outlineg of the pro-

THE MINISTER OF ' STATE (DE-
FENCE PRODUCTION) IN THE MI-
NISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) Yes, Sir,

(b) An offer fo- manufacture, at
Hindustap Aeronautics Lid., of Bufialo
aircraft under licence was made by
M/s. De Havilland Company of
Canada Certain preliminary discus-
sions were held with representgtives
of D.H.C.

Setting up of a Power project Division
of Bharat Heavy Electricals Ltd.

9679. SHR1 SHASHI BHUSHAN:
SHRI CHANDU LAL
CHANDRAKER;:

Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether the Bharat Heavy
Electricals Limited have set up a
power project division to augment the
ccnstruction of new power projects
and provide help in their commission-
ing; and K

(b} if so, the salient features there-
of?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Ves, Sir.

(b) The Power Project Division is
organised to take up the Construction
and Commissioning of Power stalions
on a turn key basis.

Setting up of a Gasification Plant by
Engineering Projects India Limited
near Calcutta

9680. DR. KARNI SINGH: Will the
Minister of STEEL AND MINES be
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pleased to state:

(a) whether the Engineering Pro--
jects India are to set up a gasificatiom»
plant near Calcutta at a cost of Re.
14 crores;

(b) whether it will take twg_ years.
for the plant to go into operation;

(c) whether Government are aware-
that  Woodall-Duckhamm  (Babcook.
and Wilcox) of Crawley Sussex have-
announced that they are marketing-.

a compact commercial unit for the
manufacture of industrial fuel gas
from coal; and

(d) the reasons why in gpite of
great urgency about tackling the

energy problem from all directions..
Government prefer to wait for twe
years even when such plant is readily:
available?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): t(a) A
proposal to set up a Low Temperature
Carbonisation-cum-Coal Gas Plant
near Calcutta fo: which a feasibility-
report has been prepared by the En-
gineering Projects India Ltd. is under
consideration.

(b) It may take about 3 years time.-
{c) No, Sir.

(d) Does not acise, in view of the-
reply to part (¢) above. The plant:
may be set up with indigenous tech-
nical know-how.

Cases under the Prevention of Food-

Adulieration Act ip States

9681. SHRI RANA BAHADUR .
SINGH:
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SHRI D. B. CHANDRA capacity owing to a number of factors
GOWDA: such as:—
) (i) continued adverse industrial
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to ;flft‘i‘v"i't‘;,“’“m“‘ in low pro

state: "
(ii) heavy rejections due to lack

of quality steel;

(iii) delays due to breakdowpn In
mechanical and  electrical
equipment, heav;r anbsentecism
and very high incidence of
operational delays;

(a) the number of cases under the
Prevention of Food Adulteration Act
pending in the courts of the Judicial
Magistrates in the States from 1st Jan-
uary, 1972:

(b) the number of such cases in (iv) ircentive scheme existing at
which sentences of imprisonment of present not being satisfactory.
six months and above were given cur-

ing the above period yecar-wise; The Steel plant of Tata Iron and

Steel Co. Ltd., at Jamshedpur can also
(¢) the number of such cases in Produce roller bearing wheel sets upto
which convictions were set aside by 3000 sels a vea-. However, there have
the Sessions Courts on appeal year- Deen some coasiraints on ful] produe-
wise; and lion as for example shortages of ccke
oven gas, frequent power shortage rnd
(d) the number of cases in which the necessily for thorough overhaul of
Revisions were filed in the High the olg plant.
Courts and which resulted in acquit-

tals, ycar-wise? Sac gin g EEL ® ITE mT

THE DEPUTY MINISTER IN THE faat & gifa®ip 3 g1or o v
MINISTRY OF HEALTH AND FAMI <
1 OO D |

LY PLANNING (SHRI A. K, KISKU»:
(a) to (d). The requisite information
is being collected and wil]l be laid on 9683 =Y ﬁ!iﬂkﬁ fﬂg xieT -

the Table oi the Sabha. . ~ s e ;o
FUT T8 A0 UE daTA Fi AT add

Indigenous Production o¢ Roller- (¥ 3
Bearing Whee] sets for Wagon _ . .
Industry (%) =1 g7 93w & @7 #
g4 AT & 9w Fw 7§ guafyg
9682. SHRI DEVINDER SINGH  gemr gaiy ¥ (s v fadg. sifg.
GARCHA: Will the Minister of STEEL . .'o " o ‘f‘;' b
AND MINES be pleased to state the 14 7 Wiwal#aerd avdfi § ;
reasons for the inability of our own N O
steel plants to produce roller-bearing . (H} UIT g, a1 e q; gF G F
wheel sets for the wagon industry to % i FaE g ; A

save foreign exchange? )
(x) atz gi, M st & &1 fr 59
?

THE DEPUTY MINISTER IN THE E

MINISTRY OF STEEL AND MINES

(SHRI SUBODH HANSDA): The . ~

wheel ang axle unit of the Durga- SN e “ WQ"I'Y ot do e
.pur Steel Plant cap and does produce  TEWI®) : (%) Fxwmy ¥ 1€ fwsmaq
roller bearing whee] sets. The produc- e qﬂ gf 3 |

‘tion during 1873-T4 was 5080 sets. .
However, production has been short of (7) Mz (7). 797 w4 35%
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zqy 48 WM
3. faar 9 A
g7l Zad 76 Sfam
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B fomst 2w o w4 § 1 wHiwE w7
A€ TG § T wtera e Fr sylongt
& IgeEmar & g gl g wrar aq
aF Jeqraw & gfz s FfEa §

() wHrem g=IT /IAT F g
7 FeIIET TFA T FEL AGF T/
S 9 2 TWE & WHw WA H
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me tiry fae & @ i % e

MAY 9, 1974

Written Answers 76

T OI%Y IGFL. K A F I9477T
#gw g w o wm

Production of Tractors by Escorts
Limited, Faridabad

9685. SHRI SAT PAL KAPUR: Wil
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) the production figures of Trac-
tors by Escorts Limited, Faridabad
during the last three years, year-wise;

(b) the price charged for tractors
during these years;

(c) whether Escorts Limited were
also given licences for importing Ford
tractors and whether in contravention
of the licence some other variety was
imported by them; and

(d) if so, the action taken for con-
travention of the import licence?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) The pto-
duction of tractors by M/s. Escorts Ltd.
during the years 1971, 1972 and 1977

was 3,224 nos., 2470 nos, and 4887
nos respectively.
(b) The selling price of Escort

Tractors (FOR—destination—near Rail
head) during the last three years has
been as unde::—

from 1-1-71 to 30-9-71 Rs, 17,910/~
from 1-10-71 to 10-2-72 Rs. 19,930/-
from y1-2-72 10 30-11-73 Rs. 25,200/-
from 1-12-73 onwards Rs. 28,230/-

(¢) No, Sir. However, anolher tran-
tor manufacturing unit under Escorts
Group of companies, namely M/s.
Escorts Tractors Ltd., had imported
1,800 packs of Ford Tractors in PKD
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{partially knocked down) condition
dinstead of CKD (completely knowcked
down) condition in contravention cf
the import licence granteq to them in
November, 1970.

(d) As the selling price of Ford
itractors had not been fixed under the
‘Tractors (Price Control) Order at that
itime, it was considered that Lhe effert
of the penalty levied, if any, for the
infringement of the conditions of the
Amport licence would be more on the
purchasers of the tractors than on the
manufactu-ers, who were likely to
recover the amount of ovenalty by
raising the selling price of the tractors.
Government, therefore, decided thal
¢he above packs should be treated cn
the same footing as other simila- packs
imported earlier by State Trading Cor-
poration. Accordingly, the 1.800 PKD
packs were trealed as imported by the
State M-ading Corporation, a Public
‘Sector Undertaking for getting them
assembled by M/s. Escorts Tractors
L.td. for distribution through the State
Apgro-Industries Co:porations. The
‘Company was thus deprived of any
benefit that would have accured to
them by importing the above-mention-
ed packs ip violation of the terms and
<onditions of the import licence grant-
<d to them.

witwifaat § @A qAv

9686. sy miaat Wk : 3a7 exiesy
=+ af iy (wdvaw 557 9g FAH
T For fF .

(%) #r 77w &1 AW § fx
wifzamfi a1 # g9 v gifzar-
f7di & 7 &0 ar 8 T WA TEAT FT
FT§ g giiea § o'r 3@ faaei ®
73T afi iAW, O

(=) =fz &, @ 7 wia wfz-

aifeqi &1 7 W § I97 F fax
Fowe - fFa /e s FW w7

g o417 Q1Y suferdi & fxeg am
Friagr waf ?

exlpey WY 9fcaTT fratarwmea
¥ IR (s Qo wo fwew) ¢ (¥)
HHA1 TFA 0 A1 G & 7T 19 q4ro°rq
£ 92 9T 1@ fzar smam o

(=) wrvm gv®< /47 wrfaq q4i
7 IqT fa=4 97 7 7w 97 fa=re
{war ST

Setting up of more Factories by HM.T.

9687. SHRI NAWAL KISHORE
SHARMA:

SHRI V. MAYAVAN:

‘Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether Hindustan Machine
Tools have decided to set up some
more factories in various parts of the
country;

(b) if so, the broad outlines thereof
together with the location of such
factories; and .

(c) the estimaled production at
these factories and the extent to
which the production at these factories
would save foreign exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) to (¢)-
Hindustan Maching Tools does have a
plan {o augment production of watches
by setting up multiple assembly lines.
As the plan has not yet taken concrete
shape it is not possible to indicate
features like p-oduction and saving of
foreign exchange,
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Nun-allowing of Diversification of
production by Machine Tools Industry

9688. SHRI DEVINDER SINGH
GARCHA: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether the machine tools in-
dustry in the country is not allowed
diversification as some other indus-
tries are, to enable it to utilise the
exira capacities to meet the demand
for its goods in home markets and
ahbroad where it is gettlng more popu-
lar; and

(b) if so, the reasons for the same?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) No, Sir.
Diversificalion in machine tools is al-
loweg subject to certainp reservation
outlined in the Mini'try of Industrial
Development WNotification No. 8.0.
98(E)/IDRA '20B/73/1 dated 16th Feb-
ruary, 1973 as amended f:om time to

time.

(b) Does not arise.

fEFLE1T WA TFE W AT

9680. Wl AW IWN g : =T
Wd I T UE AATA R WGl FA
fw .

(%) =1 fgrgemrs mwafte 2o &
giss & woeawy g@7 fRAwSr ¥
gray ¥ gia & H 93-93 ofeadw fw
g AR

(@) ufz gi, A T qfEdd
w1, qrAwmEar f AT IAF7 7Y .|
g7

qrh o wwiwg § Il (ot
e fag) : (F) gmdsq & afooms-
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Allotment of land to Baba Saheb
Ambedkar Memorial Society, Mhow

9690. SHRI AMBESH: Will the
Minister of DEFENCE be pleassd to
refer to the reply given to Starred.
Question No. 849 on 25th April, 1974
regarding allotment of Land to Baba
Saheb Ambedkar Memorial Society,

Mhow angd state:

(a) whether the Portion of Kotwali
Chandni Chowk, Delhi has been hand-
ed over for the construction of Memo-
rial of Shri Teg Bahadur ie., frec of
charge when it was estimated to cost
Rupees Sixteen lzkhs: and

(b) whether it is not possible to
grant the land sought by Baba Saheb:
Ambedkar Memorial Society, Mhow
free of cost for the sacred memory of
Dr. Ambedkar?

THE DEPUTY MINTSTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) The Defence
Ministry is not concerned with the
transaction referred to nor are we
aware of the facts,

(b) It has not been possible to
grant the land in Mhow Cantf. to the
Baba Saheb Ambedkar Memorial
Society, Mhow, free of cost as the
accepted policy of the Ministry of
Defence in such cases is to give ieases
on perpetuity, free of rent but on
payment of premium equal to the mar-

ket value.
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Decline in Demand of Cars

8601. SHRI PRABODH CHANDRA:

Will the Minister of HEAVY INDUS-
TRY be pleased to state:

(a) whether there has been consi-
derable fall in the demand for new
cars in the country; and

(b) if so, whether it has affected the
production of cars in the country; and
if so, to what extent?

THE DEPUTY MIN!STER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALB'R SINGH): (a) and
(b). Fresh bookings show a somewhat
downw.rd irend but the backlog of
pending orders is such that uproduc-
tion is unlikely to Le allecled on this
account.

Fultilment of Assurances given to
Junior Doctors of Delhi Hospitals

9692, SHRIMATI SAVITRI
SHYAM:

SHRI CHANDRA SHEKHAR
SINGH:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether the authorities con-
cerned have recently received a letter
from the Junior doctors of Irwin and
G. B. Pant hospitals, New Delhi and
students of the Maulana Azad Medical
College for the implementation of the
6th April, 1974 Agreement and assu-
rances given by the Health Minister;

(b) the outlines of the said letter;
and

(c) the action takey in the matter
by Government?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-

82:

LY PLANNING (SHRI A. K. KISKU):
(a) The Director-Principal, Maulana:
Azad Medical College and Associated.
Irwin and G.B. Pant Hospitals receiv-
ed a letter dated the 12th April, 1974
from the Junior Doctors Association.
of that complex.

(b) The demands made in the afore--
said letter are briefly as follows:—

(1) That instructions be issuei fo
the departments concerned to-
allow the Registrars top resume
their duties as Senior Resilents
with effect from 6th April 1974,

That the Vice-Chancellor of the
Deihi University be recommend-
ed Lo postpone the last date of
submission of thesis by the Post-
graduate students to 30th IMay,
1974

(3) That University authoritizs be
recommended to hold the Post-
graduate  exuminations during
the 3rd week of May, 1974,

That the admission to the Post-
graduate courses/11 year Junior
Residency should be held as
early as possible but not before
the completion of out going
House Surgeons/'st Year Resi-
dents who were supposed to
have finished their tenures dur-
ing the strike period.

(4)

(5) That the House Surgeon, Post-
graduate Diploma interns who
finished their terms during (he
strike period should be issued
completion certificates immedi-
ately so that they do not suffer
in their academic and proles
sional careers,

(6) That compulsory messing for
lady interns should be immedi-

ately stopped.

That the number of both Junior
and Senior Residents should
considerably be increased as per
norms laid down by the Medicak
Council of India. Necessary in-

D
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structions be issued to the de-
partments concerned that
maximum number of working
hours of any Junior Doctor
should not exceed 72 hours a
week on active duty including
call-duty.

«(8) That punitive action with-hold-
ing the payment of scholarship
to the Medical students should
be withdrawn and the scnolar-
ships released from 1st January,
1974 onwards including the
strike period.

That orders be issued immedi-
ately condoning the absence of
students during the periods of
strikes including token strikes.

(c¢) Necessary action on Demands
Nos. (1), (2), (3) and (5) has been
#aken.

«9)

As regards Demand No. (7) the Gov-
ernment of India have since issued
instructions to all concerned that con-
“tinuous active duty for resident doctors
should not nermally exceed 12 hours.
-and that the resident doctors should
not be required to be on call duty for
more than 12 hours at a time. Action
‘is also being taken in regard to re-
fixation of the strength of Junior and
‘Senior Resident Doctors. Government
have also issued instructions to with.
.draw all punitive action initiated
against the junior doctors. The puriod
-0f strike will however be treated on
“the principle of “No work, no pay".

The remsining demands are being
‘fooked into by the Director-Principcl.

D.A. to Textille Workers in Kutch,
Saurashira’

9693. SHRIMATI SAVITRI SHYAM:
SHRI AMARSINH CHAU-

DHARI:
Will' the Minister of LABOUR
“be pleased to state:
(a) whether -about 10,000 textile

workers of Kutch Saurashtra (Guja-
rat) would get D.A. at the same rate
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as that Payable to workers in-t'he
cotton textile industry in Ahmedabad;

(b) the time by which it will be
glven;

(c) the reasong of this increase; and

(d) what it would cost to the ex-
chequer?

THE DEPUTY MIN'STER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (d). Infor-
mation is being collected from the
Government of Gujarat.

Jobs and agencies to War Victims of
1962, 1965 and 1971

9894. SHRI SHIV NATH SINGH:
Will the Minister of DEFENCE be
pleased to state:

(a) the total number of jobs or
agencies etc. provided through the
Director of Rehabilitation, Ministry of
Defence, to the war victims of 1962,
1965 and 1971 in the whole of country
State-wise;

(b) the total number of applica-
tions pending a3 on 31st March, 1974;
and

(¢) whether so many deserving
cases due to lack of information or
other difficulties can not register their
claims in the office of Director Reha-
bilitation in Delhi and hence some
arrangements should be made for re-
gistration purposes at the District
Headquarters?

THE DEPUTY MIN'STER IN THE

MINISTRY OF DEFENCE (SHR!
J. B. PATNAIK): (a) The total num-
ber of jobs provided to dependents of
casualties of 1962, 1985 and 1971 opera-
tions, jobs provided to disabled of 1971
operatioris and ageficies etc. given o
casualties and dependéfts’ of victims
of 1962, -1965 and 1071 operations s
indicated- below State-wise. These jobs/
agenries were provided by the various
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authorjties at State level and at the
Centre:—

Sl State
No.
1. Andhra Pradesh 82
2. Assam 32
3. Bihar a5
q, Chandigarh 3
5. Delhi a7
6. Goa 1
7. Gujarat 19
8. Haryana 135
9. Himachal Pradesh 51
10. Jammu & Kashmir 20
11. Karnataka 51
12. Kerala 109
13, Madhya Pradesh 62
14. Maharashtra 223
15. Manipur 5
16. Meghalaya 3
17. Mizoram 1
18. Nagaland 1
19. Orissa 11
20. Punjab 133
21. Rajasthan 57
22, Tamil Nadu 77
23. Tripura 5
24, Uttar Pradesh 248
26. West Bengal 84

Total: 1585

Total number of disabled personnel
of 1962 and 1965 operations bprovided
with jobs in the country is 841, State-
wise break-up of this figure is not
readily available.

(b) The numher of applications
pending from easualties and depen-
dents of victims of 1962, 1965 and 1871
operations for jobs, agencies, etc. is
1676.-

(¢) Facilities for registration cf ap-
plications at district levels already
exist. The hierarchy of Soldiers’,
Sailors' & Airmen's Board at the-
Centre, State and district levels is,
among other things, responsible for
welfare and resettlement of ex-service
personnel and their dependents. Re-
quest for jobs and agencies can be
registered by a battle casualty or a
dependent of a4 battle casualty at the
local district Soldiers’, Sailors’ and
Airmen's Board which is therealter
transmitted to the appropriate
authority,

Unemployeq Doctors and Nurses in the-
Country

9695. SHRI SHIV NATH SINGH:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
State:

(a) the total number of unemploy-
ed doctors and nurses in the country
according to the latest record avail-
able, State-wise figures;

(b) whether Government are going.
to revise itg policy in connection with
giving medical education ie., opening
of medical colleges, admissions to the-
medical classes in the existing colle-
EE€S;

(c¢) what steps Government are-
teking to employ the unemployed doc-
tors; and

(d) the ratio between doctor and
population in our country snd what. '
steps are being taken to reduce this-
ratio and provide more medical faci-
lities during the Fifth Five Year Flant

THE DEPUTY MIN'STER IN THE"
MINISTRY OF HEALTH AND FAMI
LY PLANNING (SHRI A. K. KISKU):
(a) As on 31-12-1873 a fotal of f107
medical graduates (including peat-
graduates) and 2172 nurses were on-
the Live Register of Employment Ex-
changes ag per stalement laid on the-
Table of the House. [Placed in Librdary.
See No. LT=7801/741.
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(b) Yes. During the Fifth Plan the
«mphasis will be on cansolidation
rather than on expansion of the medi-
«al education programme. A high
powered Medical Education Cemmis-
-sion is proposed to be set up to go inte
.all the aspects of Medical Education
.and Medical Manpower,

Written Aunswers

(c) It is not possible for the Centre
;or the State Governments to employ
.all unemployed doctors, In the Medi-
cal Profession most of the doctors are
.usually self empleyed. The Govern-
ment apart from filling up the vacant
posts in the hospitals, dispensaries &
research institutions is keen to pro-

* vide facilities which would enable the
-doctors to set up private practice.

Kerala has introduced the system
of doctor's Cooperatives for setting up
«uf dispensaries in the Panchayat areas.
In Karnitaka and Gujarat loans are
.advanced to the doctors by banks for
. setting up practice of their own.

(d) During 1972-73 the dector penu-
‘lation ratio was 1:4370. This ratin i-
expected to improve furitker by the end
+wof Fifth Five Year Plan neriod to 1
«doctor for 3700 population, since over
12,000 doctors are graduating f{rom
Medical Colleze; annually.

Underground Sea in Rajasthan

9606. SHRI SHIV NATH SINGH:
'Will the Minister of STEEL AND
* MINES he pleassd to state:

.(a) whether any survey by Geclogi-
«cal Survey of India hes been dore in
“Sikar Jhunjhunu and Churu Di:tricts
of Rajasthan for undsrgrourd wa'er
prospe’ts and it so, results thor.cl;
;and

(b) whether an underground sea
-has been located in Sikar Distriet of
Rajasthan?

THE DEPUTY MIN'STER IN THF.
"MINISTRY OF STEEL AND MINES
«SHRI SUKHDEV PRASAD): (a) Yes,
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Sir. Parts of Jhunjhunu and Churu
districts and whole of Sikar district
have been covered by groundwater
surveys. As a result of survey and
exploration, the following areas have
been found to be potential for ground-
water development,

Sikar and Jhunjhuny districts.

(1) Upper Kantli basin has a poten-
tial of about{ 25 million cubic metres
of groundwater per annum,

(2) 350 Sq. Km. of area in Udaipur
Shekhawati Block has a groundwater
potential of about 21,2 mullion cubie
melres per annum.

(3) 350 Sy. Km. of area in the Upper
Sai Block has a groundwater poten-
tial of 32 million cubic mefres per
annum.

(4) 360 S». Km. of area in Kuchau
Lase Bleck has a groundwater poten-
t:al of il.4 million cuoic metres per
annum.

(3) Jodhpura and Chaonra area has
a giouniwaler potential of about 12
miilion cubic meties per annum.

(6) S.nehana catchment is capable
of yielling 4000 cubic metres per day
and Kharkhar catchment area is
capable of yielding 500 cubic melres
per day.

Churu district .

Churu district is characterised by '
genera] prevalence of widespread sail .
nity in the groundwater. Exploration
work has not been carried out.

(b) There is nothing like under-.
ground sea in Sikar district.
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Allotment of land to Families of killed
Soldiers and Disabled Servicemen of
District Jhunjhunu of Rajasthan

9697. SHRI SHIV NATH SINGH:
‘Will the Minster of DEFENCE be
pleased to state:

(a) the total number of casuaTies
and disablement suffered by defence
personne]l from District Jhunjhunu of
Rajasthan during Indo-China war
1962, Indo-Pak wars of 1965 and 1971;
and

(b) in how many of these cases
land has not been given to their fami-
Tlies or to the disabled persons by the
State Government of Rajasthan accord-
ing to the declaration of the State
‘Government and what steps are being
taken to clear the pending cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHE!
J. B. PATNAIK): (a) and (b). The
information is being collected and will
be laid on the Table of the House.

Equipment and Supplies procured by
Defence Ministry from Private and
Public Sectors

9698. SHRI MADHU L'MAYE: Will
1he Minister of DEFENCE be pleased
1o state:

(a) the to‘al value of the equip-
ment and supplies of all description
procured by the Defence Ministry from
the private sector and public sector
(othier than its own ordnance depots,
factories ang establishments) in the
year 1973-T4;

(b) the agencies through which
Supplies and equipment from the
Private sector were obtained;

(c) whether any study has been
made by the Department of the
magnitude of the profits made by
the private secior on different cate-

gories of supplies etc. as also of the
commission and consideration charg-
ed by the agencies; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA): (a) A
total sum of Rs. 446.76 crores was
spent on the procurement of defence
equipment and supplies of al] descrip-
tion from the private sector and the
public sector in the country (other
than the Ordnance Factories, Factories
and other Defence Establishments) in
the year 1973-T4.

(b) There are several agencies
through which the requirements of
Services are procured from the private
sector. The more important of these,
for purchases in India, are as follows:
and

(i) Dirctor General Supplies

Disposals.

(ii) Army Purchaseg Organisalion of
the Ministry of Food and Agri-
culture, (for food stuffs and food
grains).

(iii) Department of Defence Supplies
(for indigenous substitutes for
imported items as also other
items where development eatfort
is involved).

(iv) Local purchases under powers
vested in  wvarious authorities
subordinate to the Government.

(c) Major agency for procurement
through private sector is DGS&D. No
speeial study has been made by
DGS&D to asses the quantum of profits
made by the private sector against
contracts placed on them by the
DGS&D. However, by and large, pur-
chases are made by DGS&D on the
basis of tender system and contracts
are awarded on the basis of zompeti-
tive prices, subject to technical suit-
ability, satisfactory past performance
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and delivery requirements of the in-
dentor. DGS&D. satisfy themselves
about the reasonableness of prices by
comparison with the last purchase
price paid, indentor's estimated rates
and other information available with
them and the market conditions at the
juncture,

(d) As a purchasing organisation
DGS&D have no statutory authority
to enforce any limit on the commis-
sion/profit the firmg include in their
quotations.

Reduced Quantity of Coal for Road
Transport

969% SHRI MADHU LIMAYE:
‘Will the Minister of STEEL AND MI-
NEs be pleaseg to state:

(a) whether it is a fact that the
quantities of coal for road transport
have been reduced in recent years;

{b) the proportions allocated as
between road haulage and railways
in the years 1972/1873; and

(c) whether coal shortage has
been aggravated by the poor per-
formance of the rallways and their
failure to carry out their additional
responsibilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRT SUBODHM HANSDA): (a) No,
Sir.

(b) No allocation between road and
rail is made by the Government. How-
ever, generally about B80—85 per cent
of the coal moves by rall and the
balance by other means including road
transport.

(¢) The Railways have been doing
their best to transport as much coal as
possible but due to a series of staff
Agitations on the Railways as well ak
other operational difficulties, the
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9z
quantity of coal transported by rail
has fallen recently.

Lock out in Aluminiom ‘Corporatiom
of India, Jaykinagar

9700. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND MI-
NES be plegsed lo state.

(a) whether the management of
the Aluminium Corporation of
India, has declared a lock-out at
their Jayakanagar plant, West Ben-
gal; and under what circumstances
this step was taken by the manage-
ment;

alleged
alumi-
spares
if so,

(b) whether it hag been
that the company has sold
nium products, stores and
during the lock-out period;
the facts thereof;

(c) whether these materials were
under hypothecation against over-
draft from the Central Bank of
India; and

(d) if so, how it has been trans-
acled and where the money depo-
sited?

THE DEPUTY MINISTER IN THE'
MINISTRY OF STEEL AND MINLS
(SHRI SUKHDEV PRASAD): (a) to
(d). Consequent on a strike by its
employees in early Septémber, 1973,
the Aluminium Corporatioh of Indis
declared a hock out of its plantk.

Representations have beén recelv-
¢d allegitg that the Rluwathiuih Cor-
poration of India during fhe lock out
period removed finished and semi
finisled drocessed stotk ahd raw
matertuis and dven svaflifle storék
and spares which weré utidér hypsihé-
cation with Central Bank of India.
Governifient is corsidering the aclion
to be fakén to meef the sifuation dris-
ing out ot the closure of tfeé Aluminlum
Corporation of I'ndia.
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Alyminium Industry declared priority
h Industry

9701. SHRI JYOTIRMOY BOSU:
Will the Minister of STEEL AND MI-
NES be pleased to refer to the reply
given to Unstarred Qustion No. 8124 on
the 25th April, 1974 regarding take-
over of Aluminium Corperation of
India and state:

(a) whether Aluminium Indus-
try has been declared “Priority In-
dustry” in the country; and

(b) if so, the reasons why the
Jaykanagar (West Bengal) Plant of
the Aluminivm Corporation of India
has been allowed to be kept under
lock-out since 19727

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) Yes,
Sir.

(b) The feasibility of reviving the
operations of the Aluminium Corpora-
tion of India, which has been under
lock-cut since September, 1973, is
under examination of the Government,

Resolution adopted by Central Council
for Health and Family Planning

9702. SHRI JYOTIRMOY BOSU:
SHRI VIKRAM MAHAJAN:

Will the Minister of HEALTH
AND FAMILY PLANNING be pleas-
ed to state;

(a) whether the Central Council
for Health in their last meeting
have adopted a number of resolu-
tions on (i) Private Medical Col-

leges, (ii) Enforcement of Drugs
Standard Control (ili) Prevention
of Food adulteration, and many
others;

(b) if so, the text of these resolu-
tions; and
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(c) what action, if any, t.as been
or is being taken on them?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) and (b). Yes. The Joint meeting
of the Central Council of Health and
the Central Family Planning Couneil
held in April, 1974, have adopted a
number of resolutions on Prevention
of Food and Drug Adulteration and
many others. Copies of these resolu-
tions are laid on the Table ef the
House. [Placed in Library. See No. LT-
7002/74). No resolution on Private
Medical Colleges has been adopted in
this meeting.

(c) Copies of the resolutions will
be circulated shortly to the State Gov-
ernmenss and others concerned for
necessary action,

Lathi-charge on Bokaro Engineers

9703. PROF. MADHU DADAVATE:
Will the Minister of STEEL AND MI-
NES be pleased to state whether Gov-
ernment propose to institute an inquiry
into the incident of lathi-charge on
Bokaro engineers?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): According
to information available to the Gov-
ernment, there was no lathi charge on
the Bokaro engineers.

Recognition of Bokaro Engineem
Association

9704. PROF. MADHU DANDA-
VATE: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whather the Bokaro  Steel
Construction ~ Engineers’ Assoclation
has beep denled recognition; and
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(b) if so, the remsons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR] SUBODH HANSDA): (a) &nd
(b). Bokaro Construction Engineers’
Association is registeredq under the
Trade Unions Act. According to the
Code of Discipline, only one Union of
employees of an Undertaking should
be recognised by the Management of
the Undertaking as representative of
its employees. Ag a Union has already
been so recognised, the gquestion of
recognition of the Construction Eo-
gineers’ Association does not arise.

Manufacture of Spurious Drugs

9705. SHRI P. M. MEHTA: Wil
the Minister of HEALTH AND FA-
MILY PLANNING be pleased to state:

(a) whether main reasons for in-
crease in spurious and sub-standard
drugs are ineffective implementation
of the Drugs Control Act by several
State Governments and lower produc-
tion of these drugs because of inade-
quate capacity and untimely supply of
imported ingredients;

(b) if so, the facts thereof; .

(c) whether due to the above rea-
sons unscrupulous persons gst up fac-
tories to manufacture spurious drugs,
use forged labels and pass them on in
the market; and :

(d) if so, what steps are being con-
siderd to remove all these defects and
for fuller implementation of the Drugs
Control Act by the State Govern-
ment?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU).
(a) and (b), Many State Governments
have not been able to streamline thelr
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drug control machinery on proper lines
with the result that enforcement of
the Drugs Act in certain States is-not
very effective. This is one of the
reasons for the increase in spurious
and sub-standard drugs. There s,
however, adequate capacity for the
manufacture of various drugs angd for-
mulations in general

(c) and (d). A note indlcating the
steps taken by the Central Jrugs
Standard Control Organisation to
combat the manufacture and sale of
spurious and sub-standard drugs is
laid on the Table of the House. [Placed
in Library. See No. LT-7003/74). The
Central Council of Health has recently
adopted a resolution urging the State
Governments to streamline their en-
forcement machinery. The question
whether existing provisions of the
Drugs Act require further amendments
is also under consideration. Awvail-
ability and supply of raw materials
and reported shortages of drugs are
perfodically reviewed through Inter-
Ministerial meetings and discussions
with the representatives of:the Indus-

try.

Grievances of India, Teachers in
Nepal

9706, SHRI ANADI CHARAN DAS:
SHRI D. D. DESAIL:

Will the Minister of EXTERNAL
AFFAIRS be pleaseq to state:

(a) whether a group of Indian
teachers working in schools in Nepal
had given a memorandum to the
Indian Embassy listing their grie-
vances ang the discriminatory trest-
ment being meted out to them by
Nepal as reported in the Press re-
cently;

(b) if so, whether the teachers are

facing prospects of slow expulsion
from the sgervice; and

(c) the reaction of Government
and the remedia] steps proposed in
the matter?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHR1 SURENDRA PAL
SINGH): (a) and (b). On the 3rd
April, 1074, a group of Indian teachers
working in schools in Nepal met our
Ambassador in Kathmandu to submit
an application signed by them and
ofther teachers. They also mentioned
1o the Ambassador that under Nepal's
New Education Scheme of 1971, Indian
teachers in Nepal were facing dis-
criminatory treatment, demotion, and
perhaps eventual dismissal

(c) The question of the future of
Indian teachers in Nepal, as a conse-
quence of the- implementation of
Nepal's New Educational policy, has
been discussed with the concerned
authorities in the Government of
Nepal.

Government of Nepal have stated
that no distinction of any kind is
made regarding the non-citizen tea-
chers who have been working in
Nepal for many years past. TUnder
the 1950 Indo-Nepal Treaty of Peace
and Friendship, the doctrine of reci-
procity governs the conditions of
Indians living in Nepal and Nepalese
living in India. In this context we
sincerely hope that in view of the
assurance of the Government of
Nepal, no discriminatory measures
against Indian teachers will take place.

Promotions to Posts of Assistant
Executive Officers in Dandakaranya
Project

9707. SHRI ANADI CHARAN DAS:
Will the Minister of SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether illegal promotions
were made to the posts of Assistant

Executive Officer (Junior) and
Assigtant  Executive Officer (Ac-
counts) in the Dandakaranya Pro-

ject during the last four months;
and

(b) if so, the facts thereof and the
action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) and (b). The informa-
tion is being collected and will be laid
on the Table of the Sabha,

Bad Climat, Allowance and Confir-
mation of Workcharged Employees
in Dandakarany; Project

9708. SHRI ANADI CHARAN DAS:
Will the Minister of SUPPLY AND
REHABIL'TATION be pleased to
state:

(a) whether the Workcharged em-
ployees of Dandakaranya Project
are entitled for Bad Climate Allow-
ance from February, 1973 like the
regular employees;

(b) whether in the financial pro-
vision made on account of payment
of Bad Climate Allowance in the
Dandakaranya Project, the amount
due to the Workcharged Staff was
also included; if so, the reasons why
the workcharged staff was not paid
the said allowance and when will
they be paid; ang

(c) whether the workcharged em-
ployees iIn Mana Camp who had
rendered two years of services were
declared  quasi-permanent whereas
such employees working for more
than two years in the Dandakaranya
Project have not been deelareq so,
if so, the reasons for this discrimina-
tion and when the workchargeq em-
ployees of Dandakaranya will be
made quasi-permanent? _

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
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SWAMY): (a) The matter is under
consideration.

%) and (c). The information is
being asvertained and will be laid on
the Table of the Sabha.

Accommodation for Dandakaranya
Branch of Class IH & IV Employees
Assoclation

0709. SHRI ANADI CHARAN DAS:
Wil] the Minister of SUPPLY AND

REHABILITATION be pleased to
slate:
(a) whether the Dandakaranya

Branch of the Class III & IV Em-
ployees Asgociation is entitled for
accommodatio, to house their office;

(by whether the Mana Branch of
the said Association has been pro-
vided with accommodation, whereas
in spite of several representations
from the Dandakaranya Branch, the
authorities of Dandakaranya Project
have not provided any accommoda-
ticn to this Branch; and

. (c) the reasons for this discrimi-
nation in dealing with branches of
one Association and by what date
accommodation will be provided to
the Dandakaranya Branch of the
Association?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND REHA-
BILITATION (SHRI G. VENKAT-
SWAMY): (a) to (¢). The information
is being collected and will be laid on
the Table of the Sabha.
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Cost of Houseg presenteg to Widows
of Armed Forces

9711. SHRI RANABAHADUR
SINGH: Will the Minister of DE-
FENCE be pleased to state-

(a) whether Government have
sanctioned some amount for the wi-
dows of those members of armed
forces who laid down their lives
during the last Indo-Pak Wars pre-
senting with houses; and

(b) if so, the facts regarding the
total cost of houses so far presented
to the widows of armed forces, State-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) and (b). No, Sir.
Provision of housing facilities to war
widows is a supplementary benefit
made available to those in need by the
respective State Governments, The
main rehabilitation benefit extended
to them is the liberalised pensionary
award whereunder a widow ar other
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nominated heir of an OR receives for
life pension equal in amount to the
pay last drawn by the deceased while
an officer’s widow gets 3/4th of the
basic pay of the rank held by him at
the time of death till the deemed date
of retirement of the officer or for a
period of T years, whichever is later,
followed by normal pension of the
rank.

In view of the above, computation
‘of the total cost incurred by the Cen-
‘iral Government on houses presented
1o them does not arise.
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Enquiry into (ira::h of Air Force plane
a egaon

9714. SHR1 SUKHDEO PRASAD
VERMA. _
SHRI ANADI CHARAN kY
DAS:

Will the Minister of
be pleased to state:

DEFENCE

(a) whether an enquiry into the
Air Force Plane which crashed while
landing at the Lohegaon air port on
the 13th April, 1974 has since been
completed; and

(b) if 'so, the findings of the repart?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.

(b) Does not arise.

Visit lly Prime Minister of Mauritius

9715, SHRI NIHAR LASKAR:
SHRI P. GANGADEB:

Will the Minister of EXTERNAL
AFFAIRS be pleased {o state:

(a) whether the Prime Minister
of Maurittus arriveg here on the 13th
April, 1974 and had discussions with
the Prime Minister of India;

(b) if so, the outcome of the discus-
sions held;

(c) whether Diego Garcia issue was
also discussed during the talks ang if
50, the stang taken by the two Prime
Ministers op this issue; and

(d) whether 3 common solution has
been found as to how the threat is to
be met?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL

SINGH): (a)“Yes, Sir. The Prime
Minister of Mauritius visited New
Delhi from 12th to 14th April, 1974

on his way to New York and met our
Prime Minister during his stay in
Delhi.
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(b) ta (d). The discussions covered
various - matters of mutual interest.
The viewis of the two Prime Ministers
are alresdy well known and have been
publicly expressed to the effect that
the Indinn Ocean should be a zone of
peace free from big power rivalries
and military escalation, including such
foreign ‘maval bases as at Diego
Garcia.

Guru Naunak Thermal Plant, Bhatinda
faces Shortage of Coal

9716. SHRI B. 5. BHAURA: Will
the Minister of STEEL. AND MINES
be pleasid to state;

(a) whether the Guru Nanak Ther-
mal Plant at Bhatinda is facing the
problem of shortages of coal and dis-
‘posal of coal ash; and

(b) if so, the measures taken to en-
sure timely supply of coal to the
plant?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). No such complaint has been re-
ceived. According to information
available: the thermal plant at Bhatinda
is expected to be put into commercial
operation by the end of June or early

July, 1974.

Expansion of TISCO

9717. SHR1 BHAOOSAHIB DHA-
MANKAR: Will the Minister of
STEEL. AND MINES be pleased to
state:

(a) whether any dEClslon has been
taken to bring TISCO under a joint
sector company since the Tatas are
not in a positon to meet the finances
for expansion by themselves; and
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(b) whether the Japanese firm has
also assured to arrange for equipment
and machinery for expansion?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) No
guch decision has been tmken. The
detailed feasibility study prepared by
Nippon Steel Corporation of Japan on
the possible expansion of TISCO steel
plant has been submitteq onlv recent-
ly and is being scrutinised by the
Steering Committee appointed by Gov-
ernment to guide the preparation ot
the study.

(b) Government are not aware of
any such assurance.

Loss of Man-Hours dne to Power
Shedding in West Bengal

9718. SHRI R. N. BARMAN: Will the
Minister of LABOUR he pleased to
state:

(a) the number of man-hours lost
in West Bengal every month due to
power shedding in 1972-73;

(b) whether a large pumber of
Small Scale Industries have either
been closed or put to great diffieulties
due to the power shedding and short-
age of raw material; and

(c) the steps Government are
teking to improve the gituation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (¢). The
matter falls essentially in the State
sphere. According to the Government
of West Bengal sometime ago, infor-
mation about man-hours lost due to
load shedding din the State is not avail-
able. Industries do experience diffi-
culties due to power shedding and
shortage of raw materials. Some of
the .meagures taken by Government to
mitigate the shortage of power ‘Thelude
stepping up of power generation from
the existing thermal power stations,
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supply and transport of coal to major
thermal stations, permission to private
industries to instal captive planis of
diese] sets, expeditious commissioning
of wvarious power generation schemes
which are in advanced stage of con-
struction ete.

Admission in Medical Colleges of
West Bengal

9719. SHRI A. K. M. ISHAQUE:

SHRI DEBENDRA NATH
MAHATA:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the number of seats in the Me-
dical Colleges in West Bengal and the
number of students who applieq for
admission in these Medical Colleges
during the last three years, college-
wise; and

(b) whether therg are any proposal
1o increase the seats in these Medical
Collges?

THE DEPUTY MINISTER IN THE
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tion is being collected and will be laid
on the Table of the Sabha in due
course.

PFeod-adulleration cases in West

Bengal

9720. SHRI A. K, M. ISHAQUE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) the number of food adulteration
caseg brought to the notice from West
Bengal during the last three years;

and
(b) the action taken in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). The number of
food samples examined and found
adulterated alongwith number of pro-
secutions launched, convictions etc. for

MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K. the year 1970, 1971 and 1972 are given
KISKU): (a) and (b). The informa- in the enclosed statement.
Sratement
(Recording Food Adulteration cases in West Bengal)

Year Number Number Number Nu.mber Number Number Number Total amount of
of food found of prose- of ofcases of fine realisesd
samples adulter- cutions oonvxc- acquittals pending persons

examined rated launched tions in Courts imprisoned
Rs.
1970 7190 1689 1355 628 43 1573 146 1,13,464:00
1971 6098 354 71 647 35 1126 103 1,101,631 00
1972 6886 1919 1550 644 52 2092 69 1,47,205' 00
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Proposal to establish post graduoate
Medical Research Institute at
Agartala

9721. SHRI A. K. M. ISHAQUE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government received
any proposal from the Government of
Tripura to establish Post Graduate
Medical Research Institute at Agar-
tala; and

(b) if so, the outlines of the pro-
posal ang the reaction of Govern-
ment thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) No.

(b) Does not arise,

rﬁﬁu'e', Heilth Centres

9722. SHRI SAKTI KUMAR
SARKAR;

SHRI DEBENDRA NATH
MAHATA.:

Will the Minister of HEALTH AND
FAMILY PLANNING pe pleaseq to
state;

(a) the number of Primary Health
Centres in the country, State-wise;

(b) the number of Centres that
will be opened in 1974-75, State-wise,
with particular reference to West
Bengal, District-wise; and

(c) the number of Centres runming
without Doctors and the steps taken
by Government to man the Centres
with Doctors?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
I.Y PLANNING (SHRI A. K. KISKU):
‘s) A st tement showing”the number
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of Primary Health Centres in the
country, State-wise. is enclosed (ag
on 30-9-1973).

(b) The information is beingz col-
lected and will be laid on the Table
of the Sabha.

(c) 39 (as on 30-9-1873).

The Government of India and the
State/Union Territories Government
have taken the following steps tn af-
tract doctors to serve in the rural
areas:

Government of India:

(i) A special allowance of Rs 130
p.m. is given to doctors of
Primary Health Centres who
have to work in dis-advantige-
ous areas.

State/Union Territory Governments

(i) Formation of unified cadre; [or
doctors working in the rural as
well as in urban areas.

(ii) Provision of a total package of
incentives such as grant of rlral
allowance; transport facilities;
free furnished quarters; profect-
ed water supply, electricity ete.

(iii) Improvement of physical facili-

ties of primary health centres

particularly in respect of build-
ings and residential quarters.

(iv) Re-employment of retired
tors willing to serve in
areas.

doe-
rural

(v) Grant of advance inerements (in
Gujaral State),

(vi) Provision of adequate guantity
of medicines in primary health
centres.

(vii) Some State Governments have
offered scholarships/stipends to
medical students to bind them
for serving in rural areas for a

parlicular period.
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Statement
Sl.  Name of the State Number
No. Union Territory of E;;-{:.E;:;'
ng
I 2 3
1. An:l;a Pradesh 41§
2. Assam 111
3. Bihar 587
4. Gujarat 251
5. Haryana 1]
6. Himachal Pradesh 75
7. Jammu and Kashmir 76
8. Karnataka 265
9. Keala 163
10, Madhya Pradesh 457
11 .. Mabharashtra 188
2. Manipur o . 15
13. Meghalaya 9
14. Nagaland 4 . 10
1§, Orissa a 3
16. Punjab | 126
17. Rajasthan . i‘az'
[ red
18, Tamil Nadu 379
19. Tripura 23
20. Uttar Pradesh H71
21. 'West Beagal 286
22. Andaman and Nicobar Islands 1
23. Arunachal Pradesh 79
24. Chandigarh 1
25. Dadra Nagar Haveli 2
26, Delhi ]
27. Goa, Daman and Diu 15
28, Lakshadweep Islands 7
29. Mizoram 2
30. Pondicherry 1§
Inma (TOTAL) . . 5264
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Utilization of Laboratorieg In Medical
Colleges for Analysis of Food Samples

9723. SHRI SAKTI KUMAR SAR-
KAR: Will the Minister of HEALTH
AND FAMILY PLANNING be picas-
ed to state:

(a) whether the States have been
advised to use existing laboratories in
the Medical Colleges for the purpose
of analysis of food sample; and

(b) if so, the actiop taken in each
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) Yes.

(b) The States/Union Territories
Governments are examining the
matter.

Manufacture of modern weapons by
India

9724. SHRI NAWAL KISHORE
SHARMA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government of Iadia
have taken a programme in hand to
manufacture more modery weapons in
the country; and

(b) if so, the main features of the
weapons to be manufactured for use of
all three armed forces viz Army.
Navy and Air Force?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) Yes.
‘Sir.

(b) The main features of the weap-
ons, which are to be developed and
manufactured are greater lethalite
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longer range, more of versatality, por-

tability, compactness and greater ease
for handling, storage and maintenance,

Taking over of HINDALCO

9725. SHRI NAWAL KISHORE
SHARMA:
PROF. MADHU DANDA-
VATE:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether there is' a persistent
demand by the workers of the Hin-
dustan Aluminium (HINDALCO) fac-
tory that it be taken over by Govern-
ment immediately; and

(b) if so, the stepa being taken by
Government to meet the demands of
workers and the time by which the
factory would be taken over by Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). Consequent on the management
of the HINDALCO declaring a lock
out with effect from 12th April. 1874,
some representations have been receiv-
ed demanding take over of the factory
by Government. Owing to steps taken
by the State and Central Governments,
the lock out hasg since been lifted.

Small-pox cases in Capital

9726. SHRI NAWAL . KISHORE
SHARMA: Wil the Minister of
HEALTH. AND FAMILY PLANNING
be .pleased to state the number of
Small-pox cases which were admitted
to the hospitals during the last three
moriths in Delhi and the number of
deaths which took place as a result
thereof? .

-
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A.K. KISKU):
u1 small-pox cases were admitted to
the Infectious Diseases Ilospital, Delhi
during the period from ]st January,
1974 to 20th April, 1974, out of which
22 deaths have been reported,

Selenium production of Hindustan
Copper Complex

9727. SHRI NAWAL KISHORE
SHARMA:
SHRI TARUN GOGOI:

Will the Minister of STEEL AND
MINES be pleased to refer to the reply
given to Unstarred Question No. 4066
on the 2Ist March, 1974 regarding
Progress of Indian Copper Complex
and state:

(a) the seleniamh preduced by the
Hindustan Copper Complex during
1973-74 and the estimated foreign ex-
change saved as a result thereof; anc

(b) the steps being taken to bhoost.
produttion of gelenium at Khetri Jop=
per mines and other factoriesg in the
country?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) The
reference is probably to the Indian
Copper Complex, a constituent unit of
Hindustan Copper Litd. The Selenium
Plant of Indian Copper Complex at
Ghatsila, was commissioned towards
the end of 1973. Total production of
Selenium during 1973-74 was about
2210 kilograms. Estimaled saving in
foreign exchange on this account is
about Rs. 9 lakhs.

(k) There is presently no -proposal
to put up a Selenium Plant at Khetrl
Copper Project or other “projects of
Hindustan Copper Limited.
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BCCL Workmen out of job of Dhan-.
bad Collieries

9730. SHRI RAMAVATAR SHAS-
TRI: '
SHRI BHOLA MANJHI:

Will the Minister of STEEL AND
MINES be pleaseg to state:

(a) whether many workmen of-
B.C.C.L, have been thrown out of the
job from different collieries of Dhan-
bad District of Bihar both coking and
non-coking since their take over on
the 19th October, 1971 and 30th Jan-
uary, 1973 calling them surplus and
inductees, if so their area-wise details
and the percentage of Harljans, Adi-
vasi and other wegker section in that;

(b)whether many workmen of-
B.C.CL. have been taken back in the
job ‘from different colleries of Dhan-.
bad Distriet of Bihar, Both coking and
nom-coking through screening com-
mittees, if so their area-wise details
and the percentage of Harijans, Adi-
vasi and other weaker sectiofis in that;

(¢) whether the genuine workmen
of weaker sections were thrown out
o9 “inductess’ or! ftempessry! o atke
room for the npiivlleged inducted
showing them as genuine workers;
and
(d) if so, whether Gowérnment pro-

IN, THE

.. THE. Y MINIS
mmst%: STEEL AND MINES
(SHRI SUBODH HANSDA): " (a) No,
Sil'-. + _.:' 4 oradye oy

(l‘,\) Aa.,them qrcre mny nhals on
the declsions of the Custodians Ad-
visory.(Commiltees at ares.level were
constituted with the repmgntutlvu of
the Central Trade Union anisa-
tiopg. - Aftar, dus dalibamiions et the
Area Advisory;{emmittess, 823 pec-.
sons were found to be genuine work-

TR T AT



115 Written Answers

sons allowed to resume duty on this
basis are as follows:—

AreaNo. Persons Allowed  Total

Regular Casual
I 139 27
11 154 ‘e
111 200 e
v 199 40
v 56 10

748 77 825

Detalls of the percentage of Hari-

jans etc. are being collected.

(¢) No genuine workmen were
thrown out of - employment on oon-
sidering them as inductees or tempo-
rary ete.

(d) Does not arise.

Alleged pxyment of wiges te Ghest
YWorkmen

9731. SHRI RAMAVATAR SHAS-
TRI:

SHRI BHOLA MANJHI:

Will the Minister of STEEL AND
MINES be plegsed to state:

(a) whether the B.C.CL. is pay-
ing wages regularly since 18th Octo-
ber, 1671 to 300 ghost workmen in
Loyabad colllery to be dlvided by its
local management and the Mukhiya of
that area; and

tb) it so, whether Government pro-
pose to verify the fact?

. THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
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(SHR] SUBODH HANSDA): (a) No,
Sir.

(b) Does not arise.

Coal Production jn Mirzapur Distriet
in UP.

9732. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of STEBL
AND MINES be pleased to state:

(a) whether Coal Mines Authority
has decided to start coal production
in Mirzapur District in U.P.; and

(b) if so, the facts thereof and the
steps taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The Coal Mines Authority Ltd.
have taken up for development in the
Fifth Plan an opencast mining pro-
ject at Bina in that portion of the
Singrauli coalfield which ig lying ir. the
Mirzdpur District in U.P., with a tar-
getted production of 2 million tonnes
per annum, They also propose taking
up two more projecls in this area, for
which project reports are under their
preparation.

Non-Deposit of EPF. by Jalpur Ud-
yog Limited Cemient Factory

9733. SHRI C. K. CHANDRAPPAN:
BHRI 8. A. MURUGANAN-
THAM: ,

Will the Minister of LABOUR be
pleased to state: .

(a) whether Jaipur Udyog Limited
the largest single Unit Cement Fac-
tory owned by Alok Udyog Group -of
Industries has not deposited a huge
amount of the Provident Fund of the
employees and their own contribution
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in the Provident Fund Trust of the
Company at Swai Madhopur, Rajas-
than;

(b) if so, the reasons thereof; and

(c) the steps Government have
taken to safeguard the interests of
the workers in this concern?

THE DEPUTY MINISTER IN THE
MIN'STRY OF LABOUR (SHRI
BALGOVIND VERMA): The Provident
Fund Authorities have reported as
under:—

ta) to (c). M/s. Jaipur Udyog Ltd.
Ceinent Faclory has to deposit Provi-
dent Fund contributions amounting 1o
Rs. 2.55 lakhs for the months of
February 1974 and March, 1974 only.
The Regional Commissioner had issu-
ed Notice under Sec. TA of the Em-
playees’ Provident Funds and Family
Pen-ion Fund Act, 1952 in response to
which the Company has promised to
clear off the dues by 20th Mavy, 1974
positively.

Inter-Ministerial Commitee on Coal

C734. SHRI C., K, CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to stale:

(a) whether Government has taken
decision on the report of the Inter-
Ministerial Committee on coal; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR1 SUBODH HANSDA): (a) and
(b). Presumably the reference is to
the Inter-Ministerial Committee on
Coal Prices. No decision has so far
becn taken on the report submitted
by this Committee.
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Disposal of Copper Scrap

9735. SHRI C. K. CHANDRAPPAN:

SHRIMATI ROZA DESH-
PANDE:

Will the Minister of DEFENCE be
pleased to refer to the reply given to
Unstarred Question No. 4Q00 on the
2ist March, 1974 regarding recyecling
of iron and copper scrap and state;

(a) whether an investigation has
revealed that two cases of disposal of
copper scrap by an ordnance factory
caused a total loss of Rs, 3.70 laki.-
to Government; and

(b) if so, the facts thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
and (b). Details are given in the
attached statement.

Statement

DETAILS OF THE TWO CASES OF
DISPOSAL SCRAP IN ORDINANCE
FACTORIES

1. On 13-3-70 an Ordnance Factory
invited tenders for disposal of
72,319.88 Kg. of Copper Scrap. The
highest offer received in response to
the above was Rs 14,177 per M/T.
The offer was valid upto 27-7-70. The
authority for acceptance of the offer
was the Director General, Ordinance
Factories, Calcutta. Since there ap:
peared to be some ambiguity in the
applicability or otherwise of Excist
Duty, the DGOF wanted the factory
to get confirmation in this regard from
the Excise authorities. Due to time
taken in the correspondence between
the DGOF, OF Katni and reference
to Excise authorities, the acceptance
of the offer could not be intimated to
the successful tender within the vali-
dity date of the offer. Fresh tenders
were called for in October 1970 and
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‘on the basis of fresh offer, 62.52 M/T
were sold at Rs. 11,111.11 per Tonne
and 10 M.T. were sold out at Rs.
11,331 per Tonne. The sale proceeds
were thus Rs. 2.20 lakhs less than
what would have been realised if the
highest offer against the griginal tener
were accepted, within the wvalidity
‘period. The delay in this case was
due to some ambiguity in the appli-
cability of excise duty.

2. An Ordnance Factory invited
tenders for sale of 21.95 tonnes of
Copper Scrap in November December
1969. The higher offer received was
Rs. 16,133.95 per tonne and the offer
was valid upto 27-3-1970. Director
General, Ordnance Factories, Calcutta,
the competent authority for accept-
ance of the offer, communicateq the
acceptance on 13-3-1970 but due to
delay in receipt of the communication
in the factory, the same could not be
communicated to the tenderer with-
in the wvalidity period of the offer.
The factory retendered the scrap in
June/July 1970. The highest offer
received this time was Rs. 14,661 per
tonne which was valid upto 9-12-1970.
This offer was accepteq by the Direc-
tor General, Ordnance Factories, Cal-
cutta and the same was communicated
to the tenderer on the last day of the
validity period. The tenderer, how-
-ever, revoked his offer on the ground
that the validity period had expired.
The material was ultimately sold by
public auction in February 1972 at Rs.
9200 per tonne. The sale proceeds
would have been Rs. 1.50 lakhs more
than what was actually realised, if
the highest offer against the first ten-
der were accepted within the wvalidity

period. C.BlI. is investigating this
case to find out whether their was
any collusion between the factory
authorities and the firm.
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Cost of Mig-21

9737. SHRI G. Y. KRISHNAN:
Will the Minister of DEFENCE be
pleased to state: '

(a) what 15 the cost of the Mig-21
aircraft after it is manufactured in
India including foreign exchange in-
volved, if any;

(b) what is the cost of a complete
imported Mig-21 aircraft; and

(c) the main features regarding the
performance of Indian know-how in
this regard?

THE MINISTER OF STATE (DE-

FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) to

(e). It is not in public interest to dis-
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close this information. However, the
import content of MIG-21M will be
about 40 per cent at the stage of
manufacture from raw materials,
which has begun in 1974-75. Coordi-
nated efforts are also being made for
the development of indigenous substi-
tutes for imported materials and
components to the extent possible.

Issue of licences for expansion of capa-
¢ity by Commercial Vehicles Units

9738. SHRI G. Y. KRISHNAN:
SHRI K. MALLANNA:
Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether any licences were is-
sued in 1972-73 to the manufacturers
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of commercial vehicles for expanding
the existing capacity of their units;

(b) if so, the broad outlines there-
of; and

(c) what steps Government have
taken to regulate the prices of com-
mercial vehicles?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and
(b). No industria] licences were issued
in 1972-73 to the manufacturers of
commercial vehicles for expanding
their capacity. However, the existing
manufacturers of commercial vehicles
have been granted letters of intent
for substantial expansion as indicated
below:—

Name of the Unit

Additional capacity
Allowed
(Nos. per annum)

Date of Grant of
the Letter of intent
for substantia!

Expansion
1. M/s. Ashok Leyland Ltd., Madras 8-1-71 4,600
(comet vehicles)
2.  M/s. Tata Engg.and Locomotive Co. 29-6-72 12,000
Ltd,, Bombay
3. M/s. Bajaj Tempo Ltd., Poona 23-8-72 8,000

The letters of intent granted to M/s,
Tata Engg & Locomotive Co. Ltd.,
Bombay and M/s. Ashok Leyland
Ltd., Madras, have already been con-
verted into industrial licences on
30-8-1973 ang 26-12-1973 respectively.

(c) Government have asked the
manufacturers of commercial vehicles
not to increase the prices of the vehi-
cles manufactured by them without
prior approval of Government.

Construction of Staff Quarters and
Buildings for Primary Health Centres
and Health Sub-Centres in Fifth Plan

9739. SHRI DEBENDRA NATH
MAHATA:

SHRI S. SINGH DEQ:

Wil] the Minister of HEALTH AND
FAMILY PLANNING be pleased 1o
state:

(a) whether the Conference of
State Health Ministers in 1973 Jan-
uary had recommended that the cons-
truction of staff quarters and buildings
for the Primary Health Centres and
Health-Sub Centres should be taken
up as 100 per cent centrally spon-
sored scheme in Fifth Five Year Plan;
and

(b) if so, the action taken by the
Ministry about the recommendation
so far State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
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FAMILY PLANNING (SHRI A. K.
KISKU): (a) Yes.

(by It has been decideq that clear-
ing of backlog in construction of
primary health centre buildings and
staff quarters will be removed in a
coordinated manner under. the Mini-
mum Needs Programme in the Fifth
Five Year Plan. This programme has
been categorised as State Sector prog-
ramme Wwith the provision of funds
earmarked for the construction of
buildings for the primary health cen-

tres and sub-centres and staff quar-
ters
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Lepers in Bombay

9741. SHRI M. M. JOSEPH: Will the
Minister of HEALTH AN FAMILY
PLANNING be pleased to state:

(a) whether according to an Eng-
lish newspaper daily dated the 12th
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April, 1974 Bombay has eight lepers
in every 1,000 population;

(b) whether the number of lepers
in the State went up by 2,000 in 1973
as compared to the previous year;
and

(c) if so, the precautionery methods
Government propose to adopt to era-
dicate leprosy from the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND:
FAAMILY PLANNING (SHRI A. K.
KISKU): (a) to (c). The required
information is being collected and
will be laid on the Table of the Sabha.

Demands of Bokaro Construction
Engineers Association

9742, SHRI BHOGENDRA JHA:
DR. LAXMINARAIN PAN-
DEYA:

Will the Minister of STEEL AND:
MINES be pleased to state:

(b) whether Bokarpg Construction
Engineers’ Association has submitted
certain demands before the Manage-
ment of Bokaro Steel Limited; and

(b) if so, the facts thereabout?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Yes, Sir.

(b) The main demands of the Con-
struction Engineers are as under:—

(i) Recognition of Bokaro Cons-
truction Engineers Associa-
tion under the Trade Union
Act;

Superannuation contract to
be given .to those Construc-
tion Engineers who are on
contract - terms;

(ii)
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(iii) Redesignation of Technical
Assistants as Probationary
Engineers and their automa-
tic absorption to the post of
Assistant Divisional Engineers
or equivalent on completion
of six months' service and
further promotion to next
higher grade after two years;
Seniority to be given from the
date of joining construction
and not from the date of
absorption in operation.

Fuil residential accommoda-
tion.

(iv)

(v)

A dialogue is presently going on
between the Management and  the
Assiociation in respect of these de-
mands,

IISCO take-over for Two Years

9743. SHRI BHOGENDRA JHA:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whoether the Indian Iron and
-Steel Company Limited, Burnpur, had
been taken over for a period of only
two years which expires in July, 1974;

(b) if so, the result of take-over;
and

t¢) whether it is  proposed to
nationalise IISCO and not to hand over
it back 1o the former owners; if so,
the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c). The management of the Indian
Iron and Steel Company Ltd. was
taken over for a period of two years
on l4th July, 1972 After the take
over, the technical health of the plant
and equipment was examined and a
comprehensive plan drawn up for re-
pairs/replacements and rehabilitation
so as to increase the production to the
rated capacity in about three years'
time. The administrative structure of
the Company has also been suitably
streamlined anq re-organised. The
future of the company after the ex-
piry of the existing take over period
is under examination.

726 LS—5
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Amendment of Old Armed Forces
: Service Rules

9744, SHRI BHOGENDRA JHA:
Will the Minidter of DEFENCE
be pleased to state whether there is
any amendment to old Armed Forces
Service Hules to drastically amend
the old Armed Forces Services Rules
coming since the days of British Gov-
ernment in order to democratise the
same to increase the ratio of promoted
officers at least equal to that of
directly recruited, to have common
mess for officers and jawans and if
not, the reasons therefor?

THE MINISTER OF DEFENCE

(SHRI JAGJIVAN RAM): No, Sir.
No fixed proportion is generally
laid down for promotion to officer
cadres from lower ranks, as ' the
qualifications and the job require-
ments expected of soldiers, sailors

and airmen are quite distinct from
those prescribed for officers of the
Armed  Fofces. Promotions from
lower to officer ranks are, however,
permissible where possible, subject to
possession of reguisite qualifications
and other requirements and suitabi-
lity having been assessed for com-
missioned ranks by the duly appoint-
ed Scrvices Selection Boards.

It is also not practicable to have
common Messes for officers and men,
because of the fact that whereas offi-
cers have generally to pay for their
food, those of lower ranks are entitl-
ed to free food at Government ex-
pense.

meports from Members of Pa.rll;ment
regarding performance of Indian
Missions Abroad

7745. SHRT D. B. CHANDRA
GOWDA.;

SHRI K. MALLANNA:

will the Minister of EXTERNAL
AFFAIRS be pleased to state:

ta) the number of reports received
py Government from Members of
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Parliament regarding poor perfor-
mance of Indian Missions abroad
during the last three years, country-
wise; and

(b) the reaction of Government
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). No reports
about the poor performance of Indian
Missions abroad as such have been
received. However, over the last
three years, some members of Par-
liament pointed out that certain faci-
lities they expected from the Missions
were not received or that unfavour-
able reports about the functioning of
2 Mission were appearing in  local
press. In all cases, remedial action
was taken.

Change suggesied by British Pilot in
Avro (H.748)

9746. SHRI D. B, CHANDRA
GOWDA: Will the Minister of DE-
FENCE be pleased to state:

(u) whether any change by the
British Pilot was suggested in AVRO
(H.748) planes to make them safer;

(b) whether any tesls had been

conducted by the pilot; and

(¢) if so, the result thereof and the
steps Government propose to take in
this direction?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c¢). Extcnsive investigations have
been carried out by M/S Hawker
Siddeley Aviation Ltd./Rolls Royce
Teams in cooperation with Hindustan
Aeronautics Ltd., to overcome certain
technical problems on currently pro-
duced HS-T48 aireraft. British Test
Pilots furmed part of the Hawker
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Siddeley Aviation Ltd/Rolls Royce
Teams. Certain solutions suggested
to overcome the problems are under
consideration but ne final decisions
have been taken.

Expenditure on Rent for Housing
Indian Missions Abroad

9747. SHRI D. B. CHANDRA
GOWDA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
slate:

(a) the names of the
Missions abroad having their
buildings, country-wise:

Indian
own

(b) the countries where buildings
have been taken on rents for official
purposcs;

(c) the amount of rent paid till the
end of 1973, country-wise, during the
Jast three Years: and

(d) the reasung lur not construeting
our own buildings?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SURENDRA PAL
SINGH): (a) and (b). The names ol
countries where Indian Missions have
their own  buildings (Chanceries,
Embassies or residences for members
of Missions) and those countries
where such buildings are rented are
piven in statement I and II; laid on
the Table of the House. [Plared in
Library. See No. LT-7004/74].

(e) Amounts of rents paid country-
wise during the financial years 1970-
71 and 1971-72 are given in attached
statement III. Figures for the finan-
cial year 1972-73 are being collected
and will be placed on the table of
the House;

(d) It has not been possible to
construct our own buildings every-
where due to the difficult foreign ex-
change position. However, an amount
is set apart each year for this pur-
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pose and purchases have been made
within these allocations for such

«capital expenditure,

Raise in Sale Price of H.E.C.
Products

9748. SHRI KARTIK ORAON; Will
the Minister of HEAVY INDUSTRY be
pleased to state:

(a) whether the gale prices of many
piant producis of Heavy Engineering
Corporation Limited, Ranchi, are
much Jower than the cost of produc-
tion including materials and consum-
ables in comparison with others and
the managenicnt has been covering up
the diffcrence by raising the sale
prices;

(b) if so, whether any steps have
been taken by the Ministry to check
it: ang

(e) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) The
major portion of equipment manu-
lactured by HEC i: for steel Plant,
the prices of which were fixed by
the Bureau of Public Enterprises on
the basis of landed cost of similar
Soviet equipment and estimated cost
of production in HEC with a provi-
sion for escalation of prices. For
other products, as per general com-
mercial practice, prices are fixed
after taking into consideration  the
cost of production and the compara-
ble market prices. However, in res-
pect of certain old orders, where no
wescalation clause hag been provided
in the contracts, the supplies are be-
ing made on the basis of the contract
‘sale price which in a number of cases
has proved to be less than the present
cost of production. The management
df HEC has not unilaterally raised
the prices to cover the difference bet-
ween the cost of production apd the
contracted sale price.

fb) and (c¢). Do not srise.
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Adding of Ghost Figures to Production
Figures of HE.C, Ranchi

4749, SHRI KARTIK ORAON: Wwill
the Minister of HEAVY INDUSTRY be
pleased fo state:

(a) whether a good amount of ghost

figures are added to the production
iigures of Heavy Machine Building
Plant of Heavy Engineering CoTpora-
tion, Lid., Ranchi; and

(h) if so., the circumstances under
which such steps are taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHR] DALBIR SINGH): (a) The
production figures of HMBP incor-
porate actual production only.

{b)y Does not arise.

Compersation for Land acquired from
S C./S.T. for seiting up Bokaro Steel
Plant

4750, SHRI KARTIK ORAON: Will
the Minister of STEEL AND MINES
be pleased to slate:

(a) the total acreage of land that
has been acquired for setting up of
Hokarg Steel Plant Ltd. Bokarg, from
the Scheduled Castes and Scheduled
Tribes;

(h) the rate of compensation paid
to the Scheduled Casles and Scheduled
Tribes; and

(c) whether they have been pro-
perly rehabilitated?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
Land for the Bokaro Steel Project is
being acquired by the State Govern-
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ment of Bihar. Total acreage of
land dcquireq froro Scheduled castes,
Scheduled tribes is not known to the
Government.

(b) The State Government had
fixed ceilings for cost of land notified
in 1956 at Rs. 1900 per acre and for
land notified in 1964 at Rs. 3,800 per
acre. The rates of compensation de-
pends on the type of lang acquired
and varies from village to village.
The responsibility for payment of
compensation is that of the State
Government. The Govt. of India is
not aware of the specific rates of
compensation paid to each displaced
person belonging to scheduled castes
tribes.

(¢) The rehabilitation of displaced
persons is the primary responsibility
of the State Government. However,
Bolwuro Stecl Limited is assisting the
St:*» Gowernment by meeting half
the cost of rehabilitation and by im-
plementing a special artisan training
scheme exclusively for the displaced
persons. Besides, top priority is
given to the displaced persons in em-
pleyment. Preference is also given
to them in allotment of shops in the
steel city.

Implementation of Industrial Pollcy
Resolution of 1956

" 9751, SHRI KARTIK ORAON: Will
the Minister of HEAVY INDUSTRY be
pleased to state;

(a) whether his Ministry has been
strictly following the Industrial Pollcy
Resolution of 1956 in so far as the em-
ployment of local people is concer-
ned;

(b) if go, the extent to which the
local people are being employed
against posts carrying a salary of
Rs. 500 and less for which local people
are available; and
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(c) if not, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) The
Industrial Policy Resolution of 1956
does not-contain any provision about
employment of local people.

(b) and (c). Do not arise.

Bokaro Construction Engineers Service
Conditiong

9752. SHRI KARTIK ORAON: will
the Minister of STEEL. AND MINES
be pleased to state;

(a) whether the presert macage-
ment is not honouring the decisions of
the previous management in sgp far as
the service conditions of Construction
Engineers of Bokaro Steel Ltd,
Bokaro is concerned; and

(b) if so, the reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI " SUBODH HANSDA): (a)
and (b). No, Sir The present
Manarzement of Bokarog Steel Limited
is exploring all possibilities to effect
improvement in the conditions of ‘ser-
vice of Construction Engineers by
absorption against regular posts in
operation and other scrvice depart-
ments through a scheme of training
and development.

Production of Bharat Earth Movers
Ltd., Bangalore

9753, SHRI K. MALLANNA: Will the
Minister of DEFENCE be pleased to
state;

(a) the production of Bharat Earth
Movers Limited, Bangalore, during
the wear 1973; and

(b) the manner of disposal of its
produce?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
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MINISTRY OF DEFENCE  (SHRI
VIDYYA CHARAN SHUKLA): (a)
The details of production in Bharat
Earth Movers Ltd. for the year 1573
are as follows:

(i) Railcoaches 305 Nos. -
(ii) Earth Moving
Equipment. 467 Nos.

{b) The Raileoaches are sold to the
Railway Board and the Earth Moving
Equipment is sold to  Government
Departments, public sector undertak-
ings as well as to private users.

Shifting of SAIL H.Qs. tp Eastern
Indig

4754, SIIRIMATI
PANDE:
DR. RANEN SEN:

ROZA DESH-

Wi!l the Minister of STEEL AND
MINES be pleased to state;

ia) whether Government have
received roquesls from varioug people
and organisations to shift the head-
guartens of S.A.L.L. to Eastern India:

(b) whether this would ensure its
effegtive functioning and save expen-
diture on travelling; and

(c) if so,
thereon?

Government's decision

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) In
the recent past, a suggestion to this
effect has been received from an em-
ployees' union. ’

(b) and (c). The headquarters of
Steel Authority of India Ltd. have
been located at New Delhi princi-
pally because its functions and acti-
vities as an organisation for ensuring
coordinateq development of the iron
and steel and associated input indus-
tries necessitate close and constant
liaison and ctoordination with the
Ministry of Steel and Mines and
other  Ministries/Departments/agen-
cies of Government. Besides, Chair-
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man, Steel Authority of India Lid., is

also Secretary to Government in the
Department of Steel

Pay Scaleg of Pharmacists and Health
Yisitors

1755, SHRI NARENDRA SINGH
EBEISHT; Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
Lo state:

(a) whether  Government * have
tnproved upon the recommendations
ol the Third Pay Commission regard-
ing the pay scales of Pharmacists;

(b) whether Government are also
considering the desirability of improv-

ing upopn the pay scales of Health
Visitors: and ’

() if so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) The matter regarding
improvement in the pay scales of
Pharmacists is under consideration.

(b) and (c). The pay scales of
Lady Health Visitors already been
improved upon in accordance with
the recommendations of the Third Pay
Commission, Representations have
been  roceived from Lady Health
Visitors under C.G.H.S. for further
enhancement of the scale.

Mineral Survey of U.P. Hill Districts

9756. SHRI NARENDRA SINGH
BISHT: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government  have
conducted any mineral survey of the
8 hill Districts of U.P. viz., Almors.
Chamoli, Dehradun, Garhwal, Naini-
tal, Pithoragarh, Tehri-Garhwal and
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Uttar Kashi to unearth the mineral
wealth of that area;

(b) whether Government of U.P.
have ever requested Union Govern-
ment in this resped;

(c) if so, the results of such a

survey; and

(d) if not, the reasons for not having
conducted the survey to enable the
economic development of this back-
ward area?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
Yes, Sir. Geological Survey of India
has carrieq out surveys for locating
mineral deposits in the 8 hill districts
of U.P., mentioned.

(b) The programme of work of
Geological Survey of India is framed
after due consultations with the State
Governments, and after considering
various proposals/reguests made by
the State Governments in the State
Programming Boards. The pro-
gramme for every field season is
finally approved by the Central Pro-
gramming Board which includes the
representatives of the State Govern-
ments.

(c) Extensive deposits of limestone
of cement, flux and chemical grade,
dolomite, magnesite, tale and phos-
phorite have been located.

(d) The question does not arise as
surveys were conducted in the past,
are being conducted at present and
will be conducted in future to cover
the huge area occupied by the above
mentioned eight hill districts of the
U.P.
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Setting up Health Ceantres and
Dispensaries in U.P.

9757. SHRI NARENDRA SINGH
BISHT: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state:

(a) the names of the places in
Uttar Pradesh where Health Centres
and Dispensarieg will be set up in the
next two tp three years and whether
the Government of India have received
a report regarding their necessity and
whether the details have been asked
for from the State Government i
this regard;

(b) whether the Government of
India have received the outlines from
the Government of Uttar Pradesh and
if so, the assistance sought therefor;
and

(c) the decision taken by Govern-
ment of India in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A, K.
KISKU): (a) to (c). The informa-
tion is being collected and will | be
laid on the Table of the Sabha.

Setting up and Expansion of Heavy
Industries in U.P.

9758. SHRI NARENDRA- SINGH
BISHT: Will the Minister oi HEAVY
INDUSTRY be pleased ip state:

(a) the schemes proposed to be
taken up by Government for setting
up new heavy industries and expan-
sion of existing ones in Uttar Pradesh
during the Fifth Plan period;

(b) whether any proposal has been
received from the Government of
U.P. in this regard:; and

(c) if go, the broad outlines thereof
and the reaction of the Government
thereto?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI_  DALBIR SINGH): (a) Fol-
lowing schemes for setting up new
heavy industries and expansion of
existing ones in UP. in the Central
Seclor are proposed to be implemen-
ted during the Fifth Five Year Plan:

Structwrals Limited,

Naini

(i)  Triveni

A provision of Rs. 3 crores has
becn made in the Fifth Plan for ex-
pansion of fabrication facilities for
pressure vessels and heat exchangers
from 1,000 ionnes to 2,000 tonnes per
year in the first stage and 5,000 tonnes
in the s¢cond stage.

(ii) Bharat Pump and Compressor’

Limited—A  provision of Rs. 4.95
crores has been made in the fifth plan
for expansion ol’lphase II of Bharat

Pump ang Compressor Limifed, Naini.

(iii) Bharat Heavy Electricals
Limited.—It has been decided to set
up a new transformer unit at Jhansi
as a part of the Bharat Heavy Elec-
tricals Limited. The outlay on the
project as at present estimated will
be Rs. 452 lakhs for the factory and
Rs. 265 lakhs for the township.

vy M/s. Scooters India Limited. —

Provision has been made in the Fifth
Five Ye.ur Plan for completion of the
Scooter India Plant at Lucknow with
an installeq capacity of 1,00,000 scoo-
tors per annum and 30,000 three-
wheelers per annum,

ib' and (e). No proposal has been
received from the Government of
U.P. suggesting that the Central Gov-
ernment should set up heavy indus-
iries in the State. Three proposals
have however, been received from
the U.P. State Industrial Develop-
ment Corporation and U.P. Agro-In-
dustries Corporation for grant of

letters of intent/Industrial Licences
for manufacture of scooters, light
commercial vehicles and tractors.

Letters of intent have been granted
to U.P. Industrial Development Cor-
poration Limited for manufacture of
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scooters and light commercial vehi-
cles but the proposal for manufac-
ture of tractors by Agro-Industries
Corporation in collaboration with a
foreign firm has been rejected.

Inadequate provision in Drugs and
Cosmetics Act to check Adulteration

9759. SHRI RAMACHANDRAN
KADANNAPPALLIL:

SHRI K. P. UNNIKRISHNAN:

Will the Minister of HEALTH AND
FAMILY TILANNING be pleased 1o
state:

(a) whether Drugg and Cosmetics
Act is inadequate to meet the adulte-
ration and impose deterrent punish-
ment; and

(b) if so, the proposals to make it
more effective?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). The question
whether the existing provisions of
the Drugs and Cosmetic Act require
further amendment to make it more
effective is under consideration. -
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Speedy implementation of Develop-
ment Schemes in Fifth Plan

9763. SHRI RAGHUNANDAN LAL
BHATIA: Will the Minister of
HEAVY INDUSTRY be pleased to
state:

(a) whether an eight fold strategy
for speedy implementation of Rs. 426
crore development schemes is to be
undertaken in the Fifth Plan; and

(b) if so, the broad outlines there-
of?
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THE DEPUTY MINISTER IN THE
‘MINISTRY OF HEAVY INDUSTRY

(SHRI DALBIR SINGH): (a) Yes,
Sir.
(b) The broad outlines of the

sirategy adopted by the Ministry of
Heavy Industry, while formulating
the proposals for the Fifth Plan, are
as follows:—

(i) specdy completion of projects
alreudy under implementa-
tion; '

(ii) programmes for removal of
imbalances in the public sec-
tor units with a view to im-
prove their capacity utilisa-
tion and further augument
their ecapacity;

(1i) proposals to lake over major

sick and closed engineering

unity in the private seclor and

rehabilitate them quick;

(iv) rationalisation of the
duct-mix of the
units and expanding their
capacity  where necessary
through addition of balancing
equipment;

pro-
existing

(v) creation of new units, where
necessary, to meet the Fifth
Plan requirements;

(vi) assistance to the private sec-
tor units falling under the
category of heavy industry to
optimise ufilisation of their
capital assets;

(vii) to systematically study .gaps
in the production of essential
equipment such as for fertili-
zers, mining oil drilling,
other chemical plant and
machinery and augument or
create capacity for their
manufacture; and

(viii) to coordinate the develop-
ment of capacity for essential
inputs for heavy engineering
industries such as grey iron
and stee] castings and forg-
ings etc.

Talks between Indian Foreign Minister

and U.S, Secretary of Stateg in
Washington

9764. SHRI R. V. SWAMINATHAN:
SHRI P. M. MEHTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the External Affairs
Minister met the Secretary of States
of United States on the 16th April,
1974 in Washington: and

(b) if so, the subjects discussedT-

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir. The meeting took place

in New York on the 15ith of April,
1974,

(b) The disvussions covered a wide
range of subjects of mutual interest
including Indo-US relations. the inter-
national situation and India’s efforts
to promote peace and reconciliation
in the sub-continent.

Black Marketing in HM.T. Watches in
Delhi Sale Office

9765. KUMARI KAMLA KUMARI:
Will the Minister of HEAVY IN-
DUSTRY be pleased to state:

(a) whether Government are aware
that 90 per cent of Hindustan Machine
Tools watches sold in Delhi Sales
Office specially “Pilot” and “Jawahar’
are sold at black market rate and no
public sale of Pilot, Jawahar watches
is done;

(b) if so, the steps taken by Gov-
ernment to check this practice; and
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(c) the number of these watches

sold in 19747

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and
(b), Sales of HMT watches in Delhi
are done through the Delhi Sales
Office of HMT and the watches aie
sold to the Public across the sales
counter on “first serve first scrved”
basis, Regular cash memos are issued
indicating the price, sales tax ote. It
is’however, a fact that the demand for
the low-priced watches like “Pilot”
and “Jawahar” is much more than
supply. The situation would ease

only after the production of such

watches are stepped up.
(¢) During the year 1973-74 the
sold a

sales office of HMT in Delhi
tolal number of 15963 watches of
various types, out of which 786 wecre
“Pilot’* and 819 “Jawahar".

steel Price raise for Development of
Steel Industry

9766. SHRI RAM PrRAKASH. will
the Ministey of STEEL AND MINES

be pleased to state:

(a) whether Ministry of Finance has
suggested to raise the steel price for
mobilisation of resources for develop-
ment of Steel Industry;

(h) whether his Ministry has rejec-
t:d the suggestion; and

(c) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHR] SUBODH HANSDA): (a) No,
Sir. )

(b) and (¢). Dy not arise.
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Payment of compensation to Owners
of Nationalised Ceal Mines

??ST_ SHRI M. S. PURTY: Will the
Minister of STEEL. AND MINES be
Pleased to state:

~(a) the number of owners of nation-
lised coal mines, who have to pe paid
compensation upto rupees one lakh,
fifty thousand, twenty-five thousand,.
fifteen thousand, ten thousand and ]es.';
than ten thousand respectively and by
w}:]en they will be paid compensation;.
an

() the amount of arrears of wages
of all categories of workers who were

¢mployed by these owners and by
when their accounts expected to be
settled?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL. AND MINES
(SHRI SUBODH HANSDA): (a) The
detailed information is already  in-
corporated in the schedules appended
to the Coking Coal Mines (Nationali-
sation) Act, 1972 and the Coal Mines
Nationalisation; Act, 1973

ib) No precise indication of the
quantum of such arrears or the date
of settlement of such date can be given
at this juncture as this will depend
upon the submission of claims by the
different interests before the Commis-
sioner of Payments.

M:easures to develop Radar Technology
Missiles Aeronautics and Naval Science
by Defence Research Establishments

9768. SHRI M. S. PURTY: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government have
drawn up any programme of priorities
for developing radar technology, mis-
siles, aeronautics and naval science
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and technology by its  Defence
Research Establishments;
(b) whether Government have

taken measures to develop and pro-
duce rocket propellants on pilot plant
scale and to build up a viable infra-
structure for the development of mis-
siles; and

(c) if so, the facts. thereof?

THE MINISTER OF STATE (DE-

FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and

by, Yes, Sir,

(c) Build up of infrastructure and
competence to undertake development
of missiles for the Services has been
planned. Emphasis has been given to
the areas of Propulsion, Control and
(iuidance System.

A solid propellant facility  which
would be capable of catering for the
developmental requirements of rockets
and missiles is also being set up.

Similarly action has been taken {o

build up competence and infra-struc-
{fure to undertake tasks pertaining to
underwater technology, Sonar and
Marine Biology.

An Aeronautics (R&D) Board has
been set up to direct and coordinate
the research and development effort
in the field of Aeronautics including
missiles. The Boarg is drawing up
short-term plan for development of
aeronautics in the country.

Prorities have also been allotted for
the development of radars for detec-
tion of low flying targets.

Manufacture of sub-standard Drugs
and Medicines by Pharmaceutical and
Drugs Factorles in West Bengal

9769, SHRI S. N. SINGH DEO: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be pleased to state:

(a) the number of caseg in whlch
adulteration and sub-standard drugs
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and medicines, manufactured by phar-
maceutical and drug factories in West
Bengal have been involved during
the last three years:

(b) the name of the manufacturers
involved in these cases or allegedly
involver in these practices: angd

(c) the action taken in each case?

THF DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISK1): (a) to (¢). The information
is being collected and will be laid on.
the Table of the Sabha.

Amenities to Doctors working im -
Villages

9770. SHRI S. N, SINGH DEO: Will
the Minister of HEALTH AND FAMI-
LY PLANNING be please¢ to state
the nature of amenitjes given to Doc-
tors working in the villages?

THE DEPUTY MIISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): The Government of India
and the State/Union  Territory Go-
vernments have taken the following
steps to attract doctorg to serve in the
rural areas.

Government of India

A special allowance of Rs. 150/-
pm. is given to doctors of Primary
Health Centres who have to work In
disadvantageous areas.

State /Union Territory Governments

(i) Formation of unifled cadres for
doctors working in rural as
wel] as in urban areas.

(i) Provision of a total package
of incentives such as grant of
rural allowances; transport
facilities: free furnished auar-
ters; protected water supply
electricity etc.
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(iii) Improvement of physical faci-
lities of primary  healih
centres particularly in respect

of buildingg and residential
quarters.

(iv) Grant of advance increments
(in Gujarat Stateé only).

(v) Provision of adequate quantity

medicines " in primary health

health centres.

{vi) Some State Governmenis have
offered
to medical students {o bind
them for serving in  rural
areag for particular period.

Production of Ichapur Gun Factory

9771. SHRI S. N. SINGH DEO: Will
the Minister of DEFENCE be pleased
1o state:

(a) whether the produection of
Ichapur Gun Factory has decreased
during the last three years: and

(b) if sn, the figures of the produc-
tion of this unit during the last three
years?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) No.
Sir.

(by Does not arise in view
above.

of (a)

Representations by Staff and Officers
belonging to S.C. & S.T. in Joint
Cipher Bureau

9772. SHRI CHANDRA SHAILANTI:
Wil the Minister of DEFENCE
be pleased to state:

(a) whether any effort has been
made to look into the represenlations
of the steff and officers belonging to

MAY 9, 1974

scholarships/stipend ~

Written Answer; 148
Scheduleg Castes and  Scheduled
Tribes in Joint Cipher Bureau; and

(b) if so, the facts thereof?

.THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) and (b). Represen-
tations received from staff and oflicers,
including those belonging o Scheduled
Castes and Scheduled  Tribes, are
always looked into abjectively. Re-
cenlly representations,  relating o
adverse cnlries in the annual confi-
dential reports for 1973 were receiv-
ed from certain employees of the Joint
Cipher Burau, including two represen-
tations from Secheduluvd Castes  em-
ployees, These representutions were
examineq angd appropriate action was
taken thereon.

Representations regarding grievances
and Torture of Terrilorial Army
stationed at Adra, West Bengal

9773, SHRI INDRAJIT SUPTA. Will
the Minister of DEFENCE pe pleased
to state:

(a) whether he has received repre-
sentations regarding grievances and
torture of Territorial Army personnel
attached to 1032 Engineering Group
(T.A.) of South-Eastern Railway sta-
tioned at Adra, West Bengal;

(b) whether the grievances relate,
inter alia, to corruption in supply of
ratiuns, non-provision of fuel for eook-
ing, forced labour in officers’ bunga-
lows as domestic servants, inadequacy
of uniforms, ill-treatment by officers;

(c) whether eight representatives
of the aggrieved jawans have been
segregated and confined at an un-
known place; and

(d) if so, whether any action will
be taken to investigate the complaints,
redress the grievances, and release the
arrested men forthwith?
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THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): (a) to (d). Govern-
ment have nol so far received any
such representation. However this is
being looked into and relevant infor-
mation will be placed on the table pf
the House al an early date.

Supply of defective Machine to Santal-
dih Power Station by BHEL.

9774. SHRI INDRAJIT GUPTA:
SHRI Y. ESWARA REDDY:

Will the Minister of HEAVY IN-
DUSTRY ‘be pleased to state:

(a) whether the West Bengal Gov-
ernment has complained of supply of
a defective maching by Bharat Heavy
Electricals to the Santaldih Power
Station:

(b) if so, whether
has been investigated;

the complaint

(¢) whether the machine in ques-
tion was of British origin or indigen-
ously made: and

td) the action taken in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH): (a)
to (). A talex was received from the
Chief Mlinister of West Bengal re-
ferring {o certain problems faced by
the Santaldih power station, supplies
i which were made by M/s Bharat

Iica  Electronics Ltd., These  sup-
pl'e included the main equipment
viz.. Turbine, Generator, Condensing

and feed water heating, plants, pro-
cured from UK. The matter has been
investizated and it has been found
that the problems are due to a variety
of operational factors. As far as
cquipment supplies by M/s BHEL is
canecerned, no major defects could be
identified in them_ Action has, how-
ever, been taken to make some ad-
justments, which become necessary
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during the commissioning stage of
such eguipment.

Investigations by BHEL indicate
that Santaldih power station have to
install a second boiler feed pump and
establish at least four mills for charg-
ing coal. The transformer  system
necds to be brought up to a capacity
required to transmit 120 MW of power
If these modifications, which are
within the Electricity Board jurisdic-
tion. are made, Santalidh can deliver
power up lo its noted capacity.

Mismanagemeni and Financial crisis
in M/s Braithwaite, Burn and Jessop-
Construction Company Limited -

9775. SHRI INDRAJIT GUPTA: Will
the Minister of HEAVY INDUSTRY
be pleased to refer to the reply given
to Starred Question No. 1082 on the
13th July, 1971 and state:

(a) whether Messrs Braithwaite,
Burn and Jessop Construction Com-
pany Limited is continuing to suffer
from mismanagement and financial
crisis;

(b) whether the Company’s Reserve
Fund is almost depleted and it is in-
curring losses on almost all its con-
tracts;

(e} if so, the reasons for such con-
tinuing deterioration; and

(d) the action taken to prevent clo-
sure of the concern and for its reor-
gunisation and rehabilitation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUS-
TRY (SHRI DALBIR SINGH): (a)
to (d). It is a fact that Messrs Brai-
thwaite, Burn and Jessop  Construec-
tion Company Limited are at present
on the brink of a financial crisls with
their Reserve Fund completely eroded
and most of the productive activities,
excepling erection and piling contracts.
providing to be unremunerative. This
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Company, like many other engibeer-
ing concerns in the Eastern region,
started declining with the general re-
cession which affected the engineer-
ing industries since 1966-67. Efforts
were made by the Company to con-
1inue its operations by accepting even
1unremunerative orders.. Sizeable in-
crease in material and wage costs
disturbed labour situation and short-
age of certain critical raw materials
and components have brought about
1he present critical situation.

Government are seized of the prob-
lems of this Company and are engag-
e:l .1 present in working out a scheme
of revival including restructuring of
management.

Production of Wagons by M‘fs. Burn
and Company

4776. SHRI INDRAJIT GUPTA: Will
lhe Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether production of railway
‘wagons by M/s. Burn and Company
against the Yugoslav order has been
frozen at a particular level;

(b) if so, whether the company will
now be dependent on orders from the
Railway Board;

(c¢) whether the wagon outstand-
ings of 1970-71 and 1872-73 have to be
executed by the company at their
original prices which are far lower
than the prices fixed - for 1973-T4
-orders; and

(d) whether the new management,
after take-over, has asked for higher
prices and if so, Government's reaction
thereto?

THE DEPUTY MINISTER IN 1HE
AMINISTRY OF HEAVY  INDUS-
‘TRY (SHRI DALBIR SINGH): (a)
and (b). The Company are at present
engaged in the manufacture of com-
ponents to match the wagon sets ear-
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lier shipped to Yugoslavia in  mis-
matched condition, It is a fact, how-
ever, that the Company is primarily
dependent on Railway orders.

(c) Yes, Sir.

+ (d) The new management has down
the Ministry's atltention to this as-
pect and it is receiving atlention.-

Charge-sheets and suspension orders
issued on Members of Officers Associa-
tion of Durgapur Steel Plant

9777. SHRI INDRAJIT GUPTA: Will
the Minister of STEEL AND MINES
be pleased (o state:

ta) the reasons for which charge-
sheetls and suspension orders were is-
sued on leading members of the Offi-
cers' Association of Durgapur Steel
FPlant;

(b) the latest position in respect of
the aforesaid disciplinary actions;

(c) whether the DSP Officers Asso-
ciation has launched an  agitational
programme of non-co-operation with
the management as a protest; and

(d) the action taken to normalise
the situation so that operation of the
plant is not further jeopardised?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a)
to (d). 12 Officers of the Durgapur
Steel Plant were charge-sheeted for
certain incidents that occurred in the
plant on 24th/30th January, 1974, in
which they were reported to have
acted in a grossly insubordinate and
indisciplined manner.

One of these 12 officers, who s
also the General Secretary of the
Association, was suspended from 16th
March, 1974, for another incident in-
volving similar misbehaviour. The As-
sociation thereafter started an agi-
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-tation. From the 21st March, 1974,
the General Secretary of the Associa-
tion and 9 other officers went on
hunger strike. The hunger strike was
called ofl on 23/24th March, on the
intervention of the State Minister for
Labour.

Subseguenily, the Association ex-
pressed regret for both the incidents.
It also expressed its keenness to de-
velop more’ positive relations with
dhe Management. The  Management
accepted the expression of regret and
dropped 1the - proposed disciplinary
proceedings.

Setting up of an Aluminium Project
in Vishakhapatnam in Andhra

Pradesh
9778. SHRI Y. ESWARA REDDY:
Wil the Minister of STEEl, AND

MINES be pleased to state:

(a) whether Government have de-
cided to set up aluminium project in
Vishakhapatnam District of Andhra
Pradesh as the raw material is avail-
.able there;

(b) if so, the main features thereof;

(¢) whether Union Government had
instructed the Geological Survey of
India to complete the survey of Bau-
Xite deposit in that area; and

(d) whether the survey has been
-completed and if so, the results there-
-of?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a)
"There is no such proposal under con-
sideration of Government,

(b) Does not arise.
{e) Yes, Sir,

(d) The survey has nut yet been

completed.

Progress of Agnigundala Mines

9779. SHRI Y. ESWARA REDDY:
Wil] the Minister of STEEL AND
MINES be pleased to state:

(a) whether the work of the Agni-
gundala mines in Andhra Pradesh is
progressing as per schedule; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD): (a) and
(b). The Bandalamottu Lead Deposits
in the Agnigundala Mineral Belt are
being developed in the first phase for
the production of 120 tonnes of lead
ore per day with a matching concen-
trator plant. While the development
of mine at Bandalamottu is ag per
schedule the plant construction has
becen delayed due to unsatisfactory
power supply position, Mechanical
commissioning of the Concentrator
Plant at Bandalamottu is expected to
be completed in July and the Plant is
expected to go inte operation in
August, 1974,

Besides the Bandalamottu mine, ex-
ploratory mining operations are in
progress at Nallakonda Copper Deposits
in the Agnigundala belt, Here also the
progress of work has been adversely
affected due to restrictions in power
supply and frequent power interrup-
tions,
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D. A. to Textile Workers in Gujarat

9788. SHRI P. M. MEHTA: Will the
Minister of LABOUR be pleased to
state:

(a) whether.ithe textile mill work-
ers in other parts of the Gujarat State
' are losing rupees 2 crores every year
as they do not get dearness allow-
ance at par with the Ahmedabad
workers, if so, the reasons for such
discrimination;

(b) whether Government
tfo look into the matter; and

propose

(c) whether it has been demanded
that all textile workers in the State
should get dearness allowance on
cent per cent basis; and if so, the
steps proposed to be taken ip respect

of the textile mill workers in other
parts of the State? '
THE DEPUTY MINISTER IN THE

MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) to (c). In-
formation is being collected from the
Government of Gujarat.

Price of imported ang indigenously
manufactureq Fertiliser

9789. SHRI SHANKERRAO SA-
VANT: Will the Minister of SUPPLY
AND REHABILITATION be uvleased
to state:

(a) the price of the imported and
indigenously manufactureq fertiliser
before the Arab-Israel conflict and at
present; and

(b) the countries which have agreed
to give us fertilisers during 1974-75
and in what quantity?

THE MINISTER OF SUPPLY AND
REHABILITATION - (SHRI R. K.
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KHADILKAR): (a) Two statements
are laid on the Table of the House.
[Placed in Librarly. See No. LT-7005/
T4].

(b) Statement showing guantity of
fertilize: contracted for shipment in

1974-73 is placed at Annexure IIIL

Percentage of defence equipment im-
ported, indigenously manufactured

9790. SHRI SHANKERRAO SA-
VANT: Will the Minister of DEFENCE
be pleased to state:

(a) what is the percentage of defen-
ce egquipment which is imported and
which is indigenously manufactured
category-wise i.e. army, navy and air-
force; and ’

(b) what will be the percentage of
indigenously manufactured equip-
ment in each of these categories at
the end of the Fifth Plan?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b)., As indicated in the Annual Re-
port of the Ministry, a large measure
of self-sufficiency has been achieved in
regpect of our requirement for Defence
equipments and furher steps are being
taken as a result of which our gelf-
sufficiency would increase by the end
of the Fifth Plan. In view of the
large number of equipments in use by
the three Services, it is not feasible
to indicate the overall percentage of
indigenously manufactured equipments
service-wise, It may, however, be
stated that most of the Army’s equip-
ment is indigenously manufactured;
the proportion is considerably less in
the case of the Navy and the Air
Force. r
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Acceptance of Foreign Nationality by
Indians residing in UK, USA,
and US.S.E.

6791, SHRI SHANKERRAO SA-
VANT: Will the Minister of EXTER-
NAL AFFAIRS be pleased 1o state.

(a) the number of Indians residing
in UK, US.A and U.S.5.R. at present;
and

(b) how many of them have accep-
ied the nationality of the host
country?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) The number of Indians residing
in UK, USA. and USSR, is as

follows:
(i) UK. Between 3,5;n,=mn and
5,00,000.
(ii) U.S.A. information being
collected.

(iii) U.S.S.R. 1147.

(b) The number of Indianz who
have acguired the nationality of the
host country is as follows:

(i) U. K. 70,580 (From 1-1-1949

to 31-12-1973).

(iiy US.A Information  being
collected.

(iii) U.S.S.R. 3.

Propoesal to reorganise N.C.C.

SHANKERRAO SA-

g792. SHRI
of DE-

VANT: Will the Minister
FENCE be pleased to state:

(a) whether there is a proposal to
reorganise the National Cadet Corps
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by appointing permanent Commussion-
ed Officers in that Corps;

(b) if so, the main features of the
reorganisation; and

(¢) how long is this proposal has
been pending and when it will be put
into effect?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI
J. B. PATNAIK): (a) to (c), All ap-
pointments in the NCC are tenable by
permanent Commissioned (Regular)
‘officers friom the Army, the Navy
and the Air Force. Deficinecy of these
officers is beitag met by grant of NCC
Commission on whole time basis to
Ex-Emergency Commissioned/Short
Service Commissioned and Teaching
Cadre Officers. The NCC Evaluation
Committee has recommended dis-
bandment of the whole-time NCC Com-
missioned officers in favour of Regular
officers from the Services. The recom-
mendations of the Committee are un-
der consideration of Government.

Plan 10 set up Ancillary Industries

9793, PROF. NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) wheher Government have &
plan to set up Ancillary industries as
adjuncts to some important Defence
Production units;

(b) if so, whether any plan has
been drawn up in this regard; and

(c) the nature and outline of the
plan and the likely date by which it
would be implemented?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Yes, Sir, A scheme has been
formulated to serve as a model for
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adoption by the Defence Public Sector
Undertakings and the Departmental
factories for promoting the establish-
ment of ancillary #idustries.

(c) In accordance with the scheme,
each Defence Production Unit is 1e-
quired to constitute a Committee for
purposes of preparing lists of items
for which ancillary units may be
necessary, selecting entrepreneurs and
sites, and considering the economic
viability of such grojects. This
scheme also provides for extension of
special facilities by the parent units
to the ancillary units on payment of
reasonable charges. Arrangements
may also be made to procure scarce
metals and materials in bulk to ensure
central economies to the small units.
To oversee the implementation of the
scheme, a Central Committee has been
constituted under the chairmanship
o! the Raksha Utpadan Mantri. This
scheme alsp visualises close coordina-
tion with the Department of Indus-
tries of the concerned State and the
National Small Scale Industries Cor-
poration.

Defence production units in North
Western States

9794¢. PROF, NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) the names of the new Defence
Production units started in the North
Western States of J&K, Himachal
Pradesh, Punjab, Haryana, Uttar Pra-
desh and Rajasthap during the last
three years; and

(b) whether the areasg neglected so
far would be given preference in
setting up new units during the Fifth
Five Year Plan?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
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VIDYA CHARAN SHUKLA): (a)
Bharat Electronics Ltd, Ghaziabad

Division and Accessories Division of
HAL at Lucknow, both in Uttar
Pradesh, started functioning during the
last three years.

(b) Selection of sites for the new
Defence Production units are govern-
ed by strategic and techno-economic
factors. The claims of all the States
are duly considered on merit; the con-
siderationg include whether or not an
area has been neglected in the past
provided it meets the basic require-
ments of a defence production unit.

Installation of computers with foreign
Collaboration in Departments/Pro-
jects of Ministry of Defence

9795. PROF, NARAIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

(a) whether hig Ministry has instal-
led computers in some of its Depart-
ments/Projects with fereig, collabo-
ration; and

(b) if so, the names of the countries
whose collaboration has been sought
in the installation of these computers?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Two computers were purchased
in 1968 from an Americay firm. The
price paid included installation of the
equipment by the firm.

Desertion of rehabilitatiop sites by
- refugees

9796. SHRI SAMAR 'GUHA: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether many refugees deser-
ted their rehabilitation sites during
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years 1970-71, 1971-72
and even after that;

and 1072-73

(b) if so, the underlying reasons
given by the refugees for such de-
sertions;

(c) whether Government inquired
into such complaints; amd

(d) if so, the findings of such
quiries?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G VEN-
KATSWAMY): (a) to (d). The in-
formation is being collected and will
be laid on the Table of the Sabha.

en-

Winding up of rehabilitation gepart-
ments in States

0797. SHRI SAMAR GUHA: Will the
Minister of SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether rehabilitation depart-
ments ip Different States are being
wound up; and

(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a). The Government
of India have no information regard-
ing winding up of rehabilitation
departments in States.

(b) Does not arise.

Producfion of Tactical and Nuclear
' Weapons

9798. SHRI SAMAR GUHA: Will the
Minister of DEFENCE be pleased to
state;

(a) whether Government will re-
congider the issue of production of
tactical ang nuclear weapons; and
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(b} if go, the facts thereabout? J

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) and
(b). Government's policy with regard
to the production of nuclear weapons
has been explained to the House on
many occasions, The policy is to uge
nuclear energy for peaceful purposes
only. Government believe that the
defence of our borders can be best

ensured by adequate mililary pre-
paredness based on coaventional
weapons. In their view the posses-

sion of nuclear weapons is 10 sub-
stitute for such military preparedness. -

Rehabilitation of former East Pakis-
tan refugees in Andamapn ang Nicobar
Islands

9799. SHRI SAMAR GUHA: Will the
Minister of SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether any inquiry has been
made to ascertain the reasons for not
implementing the recommendations of
the Inter Departmental Committee in
regard to rehabilitation of former East
Pakistan refugees in the Andaman
and Nicobar Islands;

(b) if so, the facts thereof;

(¢) whether Government propose to
set up a fresh committee to ascertain
the scope of rehabilitation of FEast
Pakistan refugees in these islands; and

(d) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF SUPPLY AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) to (d). According
to the report of the Iater-Depart-
mental Team which undertook a
tour of the Andaman and Nicobar
Islands lasting for a fortnight in 1964,
the report was not a blue-print for
the development programmes but a
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picture of the resource development
potential of the Islands and the pro-
gramme which can be planned to ex-
ploit the potential @1 the basis of
which more detailed project reports
in regard to specific items of develop-
ment could be prepared. Having
regard to the various factors which
have to be co-ordinated such as
development of the infra-structure,
including jetties, roads, etc., progress
of soil survey, arrangements for
utilization of the forest wealth and
the availability of funds, programmes
have been formulated and are being
implemented in various islands o1 the
basis of the picture of resource
potential indicated in the report of
the Inter-Departmental Team. It is
not considered necessary to undertake
any inquiry or to set up a fresh Com-
mittees to ascertain the scope of reha-
bilitation.

Foreign experts in Iron and Steel
Plants

9800, SHRI SAMAR GUHA: Will
the Minister of STEEL AND MINES
be pleased to state:
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(a) whether many foreign experts
are working in different iron and
steel plants;

(b) if so, the number of such ex-
perts and their country-wise break-
up with terms and conditiong of ap-
pointing such experts and annual ex-
penditure incurred on them;

(¢) whether they are paid directly
by Government or through the Em-
bassies of their countries;

{d) whether Government have in-
vited other expertg from Russia and
East European Communist countries
for helping to develop production of
coal angd exploitation of other mine-
rals; and

(e) if so, the facts thereabout and
the terms and conditions of their ap-
pointments?

THE DEPUTY MINISTER IN THE

MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The number of foreign experts
presently working in the map.- steel
plants and their country-wise break-
up is indicated below:—

S. No. Plant No. of foreign Country to which
experts they belong.

1. Durgapur Steel Plant 1 U. K.

2. Rourkela Steel Plant 2 West Germany

3. Bbhilai Steel Plant 50 USSR

4. Bokaro Steel Plant

610 USSR
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The pay and emoluments very from expert to expert and depeund on the

.

nature of his expertise, his position and status under the foreign employer

etc, However, the

approximate annual expenditure being
presently by the Plants towards payand emoluments

incurred
and other facilities

is of the following order;-—

(i) Durgapur Steel Plant
i) Rourk:la Steel Plant

(iii) Bhilai Steel Plant
iv) Bokaro Steel Plant
(Y Name of the Plant
(ii) Durgapur Steel Plant

(1) Rourkela Steel Plant

“iii) Bhilai StcrlPlaml
Ziv) Bokaro Steel Plant

. About Rs.

. About DM 1,49,400 and Rs.

1-27 lakhs (including Income

ax).

) 3°51  lakhs
(including Income tax).
. About Rs. 26+45 lakhs.
. About Rs. 270 lakhs.

Mode of Payment

. Being paid directly by the Plant,

. Payments is made by the Plant to the parent

firms through K.F.W. which is a financial
institution of the West German Govr,

The amount of salary (payable in roubles) is
deposited to the Government account
with the A.G.C.R. , New Delhi, for repay-
ment as_per the respective credit agree-
ments, Subsistence allowance payble in
rupees) is credited to the special account
of Bank of Foreign Trade of USSR with
the State Bank of India, New Delhi in
tavour of the foreign supplier,

(d) and (e). Two agreements have
been congluded with KOPEX of
Poland by Bha-at Coking Coal Limited
for the elaboration of feasibility report
for development and re-construction
of coking coal mines, preparation of
project reports and the preparation of
general organisational pattern and
scope of work of ming construction
organisation. The organisation is to
be paid Rs. 40,57,835 under one agree-
ment and Rs. 3,20,400 under the other
for expertise and services.

Bharat Aluminium Company limit-
.ed has entered into a contract with
a Soviet Organisation for the pre-
paration of a feasibility report for the
-establishment of an aluminium plant
and Captive mines based op DBauxite
-deposits iri Madhya Pradesh involving
payment of an amount of Rs. 20
lakhg with the stipulation that in case
the establishment of the project is not
considered viable on the basis of
feasibility study, the cost involved

would be shared by the two parties
equally.

In pursuance of a Protocol signed
in December, 1973, with the Soviet
authorities, a draft contract has been
received for the deputation of Soviet
specialists for the preparation of a
feasibility report for the development
of open cast mines in Singrauli and
Korba coal fields and ome wunder-
ground mechariical mine i Raniganj
area. The draft contract is under
consideration,

Some Polish experts are also work-
ing in Sudamdih and Monidih Col-
lieries of Coal Mines Authority
Limited which bears the expenses in
respect of these exports on account of

wages, accommodation, medical aid
ete.
A contract has also been signed

between Hindustan Copper Limited
and a Soviet agency for th2 prepara-
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tian of a detaild project report for
Malanjkhand Copper Deposits in
Madhya Pradesh at a cost of Rs. 60
lakhs.

B.C.CL. Colliery Manager, eic. in-
volveg in Criminal Cases

9801. SHRI K. M. MADHUKAR"
SHRI RAMAVATAR
SHASTRI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether any colliery manager,

personnel  officers, area managers,
sub-area managers of the B.C.CL.
are involved in various criminal

cases in the court of Dhanbad; if so,
the names of those officers and the
nature of cases pending against them;
and

(b) the action Government are
contemplating against those officers?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The information is being collect-
ed and will be laid on the Table of
the House in due course.

B.C.CL. workmen in Dhanbad Coal-
field feared killed

9802. SHRI K. M. MADHUKAR:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a number of workmen
in Dhanbad coal-field, have been killed
gince the take-over of both coking and
non-coking colliery, in alleged inter-
union and intra-union clashes; and
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(b) if s0, the names of victims and
to which union they used to belong
and which union has been held res-
ponsible by the State Government for
the assailant, accused by the Police?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The information is being collect-
ed and will be laid on the Table of
the House in due course.

B.C.C.L. Officers in Dhanbad
Physically assaunlted

9803. SHRI K. M. MADHUKAR:
SHRI RAMAVATAR
SHASTRI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) the number of officers of the
B.C.C.L., in Dhanbad District rhy-
sically assaulteq since the 17th Octo-
ber, 1971;

(b) the assailants belonged to or
were supported by which union; and

(c) the facts in each case of

agsault?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(c), The information is being collected
and will be laid on the Table of the
House in due course.

Non-implementation of Labour Laws
in Small Scale Industries in Bihar

9804. SHRI JAGANNATH MISHRA:
Will the Minister of LABOUR be
pleased to state:

(a) whether Government are
aware that non-implementation of
labour laws, absence of Trade Unions
rights and low rates of wages in
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small scale industries have been
noticed in the State of Bihar; and

(b) if so, the reaction of Central
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA): (a) and (b). The
matter falls essentially in the State
cphere.

Fly Nuisance in the Capital

9805. SHRI JAGANNATH MISHFPA:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government are
aware that this year there i an in-
crease in the number of fly nuisance
in the Capital; and

(b) it so, what steps Government
have proposeq to start a campaign
to spray Gamaxine dust and Tugon
on places like dumping grounds,
dalaos and dust-bins to check the
fly nuisance?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) No supports about the abnormal
increase in fly nuisance have Leen re-
ceived.

(b) The New Delhi Municipal Com-
mittee and the Delhi Municipal Corpo-
ration have been regularly taking anti-
fly measures for the control of fly
nuisance. Regular spraying of Gama-
xine, Emidan and Tugon-bait are being
done by the Local Bodies in areas
where fly breeding is likely to take
place like dumping ground and dust-
Lins.
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Losses incarred by HMT Unit at
Kalamaspery

9806. SHRI S. A. MURUGANAN-
THAM: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether the Kalamassery Unit
of Hindustan Machine Tools has been
incurring losses every year from its
inception;

(b) it so, the losses incurred and
the reasons therefor; ang

(c) the steps being taken to im-
prove its economic viability?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes,
Sir.

(b) The unit has as on 31st January,
1974, incurred a cumulative loss of
Rs. 8.10 crores. The unsatisfactory
performance of the unit is primarily
due to low labour productivity.

(¢) The unit is diversifying its line
of production by taking up the manu-
facture of printing machines. Efforts
are constantly afoot to improve indus-
trial relations resulting in higher
labour output.

Closure of Hindustan Lever Factory
at Ghaziabad

0807. SHRI S. A. MURUGANAN-
THAM: Will the Minister of LABOUR
be pleased to state:

(a) whether the Ghaziabad factory
of Hindustan Lever came to a stand-
still from midnight of 12th April,
1974 due to management’s anti-labour
attitude;
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(b) whether Government have taken
steps against the management to red-
ress the grievances; and

(c) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
BALGOVIND VERMA): (a) 1o (c).
The matter falls essentially in the
State sphere, According to available
information, the dispute between the
management and workers of Ghazia-
bad Factory of Hindustan Lever has
been resolved and work resumed from
April 17, 1974 following intervention
by the State Chief Minister,

Expansion of Imdia Tube Company

9808. SHRI S. A. MURUGANAN-
THAM: Will the Minister of HEAVY
INDUSTRY be pleased to state:

(a) whether Government have al-
lowed the expansion of Indian Tube
Company;

(b) if so, the facts thereof;

(¢) whether Government have shel-
ved the proposal for the seamless tubes
plant in public sector; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) and (b).
Government have decided to allow In-
dian Tube Company to ehhance their
licensed capacity for the marufacture
of Seamless steel tubes from 39,600

tonneg to 53,000 tonnes per annum and -

fromi 13,200 tonnes to 18,000 tonnes
per annum for the manufacture of
ERW steel tubes on maximum utilisa-
tion of plant under the scheme of ful-
ler utdlisation of installed capacity.

(e) No, Bir.
(d) Does not arise.
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Introductiop, ef training for service in
Rural Areas

9809, SHRI RAJDEO.SINGH: will
the Ministey of HEALTH AND
FAMILY PLANNING be pleased to
state;

(a) whether Government broadly
agrees to the suggestion discussed in
the joint meeting of the Central Coun-
cil of Health and Family Planning
that a new course of training be in«
troduced for the service in rural
areas;

(b) whether the joint meeting con-
sidered recommending to the Govern-
ment a national policy resolution on
children: and

(c) whether the work opn the lines
laid in (a) and (b) has started with
the beginning of the Fifth Five Year
Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A, K. KISKU):
(a) Yes, Sir. It has been decided lo
introduce in a phased manner multi
purpose workers for Health and Fami-
lv Planning Programmes in  rural
areas. The existing male and female
workers will be converted by suitable
training into multi purpose workers.

(b) No, Sir. However the Depart-
ment of Social Welfare has prepared
a detailed scheme called ‘Integrated
Child Development Services’. The
Health component of this programme
was discussed in the joint meeting of
the Central Council of Health and
Family Planning.

(e) Details of the training program-
me for the multi purpose workers are
being werked out. The health com-
ponent of the child development
scheme has been finalised.
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Manufaciure of Freight Locomotive
Transformers by BHEL,

9810. SHRI RAJDEO SINGH: Will
the Minister of HEAVY INDUSTRY
be pleased to state:

(a) whether Bharat Heavy Electri-
pals Limited, Bhopal will manufacture
and supply 105 Freight Locomotive
Transformers type Bot 3460A to
Chittaranjan Locomotive Works;

(b) whether the tranformers of the
above description were previously im-
poried; and

(e) if so, the estimated amount of
annual saving of foreign exchange?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEAVY INDUSTRY
(SHRI DALBIR SINGH): (a) Yes, Sir.

(b) Yes, Sir.

(e) Over Rs. 1,00 crore per annum
approximately.

Financial help to Voluntary Organisa-
tion for popularising Family Planning
in tribal areas of Orissa

9811. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:

(a) whether Government are patro-
nising (financial or otherwise) vnlun-
tary organisations in Orissa particular
womens' bodies for popularising fami-
ly planning in urban areas and more
8g in tribal areas; and

(b) the name of organisation which
got any aid?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI KONDAJJI
BASAPPA): (a) and (b). Information
is being collected from the State Gov-
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ernment and will be laid on the Table
of the House in due course,

Deathg due to Small-pox jn Balasore
District in Orissa

9812. SHRI1 SHYAM SUNDER
MOHAFPATRA: Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state:,

(a) whether there arg several deaths
due to small pox epidemics in Bala-
sore district of Orissa; and

(b) what precautionary steps have
been taken so far?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) From 1st January to 20th April,
1974, 110 Small pox cases with 25
deaths have been reported from Bala-
sore distriet in Orissa.

(b) Necessary steps, including the
following measures, have been taken
to contain the smallpox outbreak in
the district:—

(i) An active search was carried
out to identify all smallpox
foci in the district:

(11) Vaccination was performed
with priority in the affected
areas;

(iii) W H.O. Epidemiologists have
visited the areas to yupervise
the outbreak containment
opgerations.

Chinese feeler for greater understand-
ing with India on Social and Cultural
Front

9813. SHRI SHYAM SUNDER
MOHAPATRA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state whether there is any feeler from
the side of China for greater under-
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standing with India on social and
cultural front and whether any third
country showed any interest in this
matter?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): No,
Sir.

Captive Thermal Plant for Rourkela
Steel Pant

9814, SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether the captive Thermal
Plant of 125 M.W. in Rourkela Steel
Plant was put into full utilisation
last year; and

(b) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) and
(b). The plant consists of 5 generators
of 25 M, W. each, of which one is a
standby generator. These have been
put to the maximum possible utilisa-
tion, having in wview the limitation
imposed by availability of steam for
power generation and the need to sup-
ply the peak demands of the Hot Strip
Mill and Tandem Mill for short dura-
tions of time.

[

Development Programme fqr Research
and Development Unit of Proof and
Experimental Centre at Balasore,
Orissa

9815, SHRI SHYAM  SUNDER
MOHAPATRA: Will the Minister of
DEFENCE be pleased to state:

(a) whether there is any develop-
imental programme for the Research

MAY 0, 1974

Written Answers 184
and Development unit of Proof and
Experimental Centre at Balasore,
Orisea; '

(b) if so, the facts thereof; and

(c) whether there was any trouble
of employees working on civil side;
if 80, whether those have been settled?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THB
MINISTRY OF DEFENCE (SHRI VID-
YA CHARAN SHUKLA): (a) Yes, Sir,

(b) It is proposed to improve the
instrumentation facilities at Proof and
Experimental Establishment, Balasore.
Regarding build up of ranges, appro-
val has been accorded for afforesta-
tion of the sea coast upto about 19
kilometres.

(¢) There was some discontent in
the Proof and Experimental Establish-
ment Balasore. The issues involved
were discussed with the representa-
tives of the employees and generally
resolved.

Recognitioy, of plastic unit of Maulana
Azad College, New Delhi

9816. SHRI B. S. CHOWHAN: Wil
the Minister of HEALTH AND
FAMILY PLANNING be pleased to
refer to the reply given to Unstacred
Question No. 4038 on the 21st March,
1974, regarding Plastic Unit of Mau-

lana Azad College, New Delhi and
state:

(a) what efforts and steps have
been made by the Director Principal
MAM. College since 1972 to fulfil
the requisite needed by ths Medical
Council of India for the recognition
of Burn and Plastic Unit for Mch.
course in such ap important and old
public Health Institution of Delhi; and

(b) what are the immediate
future plans in this regard?

and
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THE DEPUTY MINISTER IN THR
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):

(a) Anuncleus for training in M.C.H.

(Plastic Surgery) course has been
made by providing a 25 bedded Burns
Ward. Other facilities are also being
augmented.

(b) There are no immediate and
future plans in this regard.

CMA. emgaged contractors sabotag-
ing coal productio,

9817 SHRI BHOGENDRA JHA:
‘Will the Minister of STEEL AND
MINES be pleased to refer to the
statement laid on the 28th February,
1974 in fulfilment of assurance made
in regard to Calling Attention Motion
on the 6th March, 1873 and state:

(a) who were the contractors res-
ponsible for extracting under duress
seventy-six thousands of rupees and
whether any final action was taken
against them:

(b) if not, the reasons therefor;

(c) whether thosg contractors were
again given contracts by the CM.A.
ang are still minting money and sa-
botaging coal production and distri-
bution; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): (a) to
(d). The information is being collected
and will be laid on the Table of the
House,
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Exclusive Club for Indian Diplomats
ia Caire

9818. SHRI H. M, PATEL: Will the
Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to an ar-
ticle in a Delhi Daily on the 13th
April, 1974 titled “A Chosen Race”
saying that Indian Embassy in Cairo
maintains an exclusive club fer
Indian diplomats where even at so-
cial functions other Indians are not
invited;

(b) whether even on the 15th
August, other Indians were not invit-
ed to attend the function; and

(c) the reaction of Government of
India in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (&)
Government’s attention has been
drawn to the article in question. A
recreational club has been established
in Cairo, as in some other Indiam
Missions under the Welfare Scheme of
Government. for members of the Em-
bassy. However, as alleged, the club
is not exclusively meant for diplo-
mats, but to all categories of staff and
their families. Other Indians have
been freely invited to special functions
held by the clup.

(b) No, Sir.

(c) Does not arise,

Disparity in Pay Scales of Readimg
Branch Staff of JCB Press

9819. SHRI VIKRAM MAHAJAN:
Will the Minister of DEFENCE be
pleased to state:

(a) whether there is disparity in
pay scales of the Reading Branch
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Staff of the- JCB Press and that their

-counterparts ‘4n theé Government of
India Press;

(b) whether the service conditions
and gualification for the posts in these
two presses are different 6r the same;

, (c) the
aly;
** () whether the Reading Branch
,§_taﬂ of JCB Press had submitted any
memorandum to the officers of the
Ministry in this regard; and

(e) if so, the reaction thereto and
the steps taken to remove the ano-
maly in pay scales when the respon-
sibjlity of the staff in JCB press is

‘high and they have to maintain utmost
secrecy?

Jjustification of the ano-

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B.
PATNAIK): (a) to (c), Yes, Sir.
Although the recruitment gualifica-
tions for the posts in the two Presses
are the same, the service conditions
are different. While the employees in
the Reading Branch of the Govern-
ment of India Press are industrial
employees governed by the Factories
Act those in the JCB Press are non-
industrial employees.

" (d) and (e), Yes, Sir. The question
of removing the anomaly in pay
scales is under consideration.

Small Pox Cases in Delhi during first
quarter of 1974

9820. SHRI SAT PAL KAPUR: Will
the Minister of HEALTH AND
FAMILY PLANNING he pieased to
state:

(a) the total number of small pox
cases reported during the first quar-
ter of the year 1974 and how they
compare with the figures during the
corresponding period in 1973 in
Delhi;
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(b) whether the New Delhi Muni-

‘eipal Committee s&ng the Delh Mu-

nicipal Corporation have in collabo-
ration with the World Health Orga-
riisation launched a massive vaccina-
tion drive against small pox: and

(¢) if so, the main features there-
of

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) During January to March {first
guarter of 1974), 85 smallpox cases

with 17 deaths were reported from
Delhi as against 54 cases with 15
deaths during the- corresponding

period in 1973.

(b) Yes.

(c) The main features of the drive
against small pox are as follows:—

(i) An active search for smallpox
cases was carried out between
8th and 18th April, 1574
throughout Delhi by mobilis-
ing all health staff by paying
house to house visit;

(ii) vaccination campaign in the
vulnerable areas was also
carried out hetween 18th

March and 18th April, 1974 by
involving the entire malaria
surveillance staff in addition
to the  vaccinators. Top
priority has been accorded on
primary  vaccination ~and
periodical re-vaccination;

(iii) on receipt of information of
gmallpox cases, the area is
immediately visited for mak- -
ing epidemiological investiga-
tion to trace the source of In-
fection and initiate contain-
ment measures; ’
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(iv) the reporting procedure has
been streamlined and neces-
sary proformae prescrited for
submission of weekly epide-
miological reports, etc.;

(v) adequate «uantities of health
education and publicity mate-

rial has been supplied to the .

concerned authorities. A spot
announcement is also being
broadcast from the All India
Radio (Vividh Bharti, Dslhi)
requesting the public to report
any case of suspected small-
pox to the nearest heallth
authority and also to accept
vaccination for smallpox,

(vi) one wehicle and nine auto-
cyles have been supplied to
Delhi Municipal Corporation
for the exclusive use of small
pox eradication programme.

FPersons fell ill after taking spurioms
Soft Drink in Bombay

9821. SHRI SAT PAL KAPUR: W'l

the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government are aware
that more than 120 persons fell ill in
Bombay after ftaking spurious soft
drink on the 14th April, 1974;

(b)Y if so, the steps taken in this
regard;

(c) the number of persons arrested
for selling the spurious drink and the
aclion takepn against them; and

(d) the particulars of the persons
who manufactured this drink?

THE DEPUTY MINISTER IN THE
NMINISTRY OF HEALTH  AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) Yes. About 200 people
were effected by taking soft drink on
12th April. 1974.
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(b) and (¢), The Food and Drugs
Administration in collaboration with
the Municipal Corporation and police
have taken immediate steps for in-
vestigation of the cases. Samples of
solt drinks, colours used and vomits
of the affected persons have been
senl for analysis. All incriminating
articles were seized. The sale of the
colour which the proprietor is re-
ported to have purchased, has been
prohibited. The Municipal Corpora-
tion has been asked {o cancel or at
least suspend the licences till the
the investigations are complete. The
proprietor and the Manager have
been arrested,

(d) M/s, New Fine Cold Drinks
Depot. 104-Mathar Pakhadi Road,
Bombay-10.

Regularisation of Casual workmeyn of
Bhurkund, Colliery, Hazaribagh

9822. PROF. MADHU DANDA-
VATE: Will the Minister of STEEL
AND MINES be pleased lo state:

(a) whether Government have
received complaints about the regula-
risation of the casual workmen of
Bhurkunda Colliery, Hazaribagh
(Bihar);

(b)if so, the steps taken to discon-
tinue the casual labour in the coal
Mines; and

(c) regularisation of their service
conditions and payment daccording to
Coa| Wage Board award?

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHR" SUBODH HANSDA): (a) te
(c). Inoformtion is being collected
and will be laid on the Table of the
House.



191 Written Answers
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Loap to Meghalaya for granting loans
to New migrant families from Erst-
while East Bengal

9824, SHRI M. RAM GOPAL
REDDY: Will the Minister of SUP-
PLY AND REHARILITATION be
pleased to state:

(a) whether Government  have
provided loan to Meghalaya State for
granting business and housing loan
to the new migrant families from
erstwhile East Bengal; and

(by if so, the total loan provided?

THE DEPUTY MINIETER IN THE

MINISTRY OF SUFPLY AND RE-
HABILITATION (SHRI G. VEN-
KATSWAMY): (a) Yes, Sir

(b) Rs. 7,84,200/-.

AR FEOTH FIVAR A W A7 TF

A

9825. it WwT gar= fag : v
geura W\T @ maEl A a A #r

(F) # T TFIA FEE &
mfasfat N7 agaFr favma &
e Ff faaei & w1 aw @ w A
fae #IT sgAuE WA 7

(@) ¥ &7 FFw " ST
a3 & (% . fafme gy & ggm
AT FT 4T AT HIT

(w) afz g, @ seF T A G
T TR K 59 9T ¥ gfafwar ?
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FEYTE S oW WATHY # IuAsT
{0 gaty gaar): (7) ofr,

(@) awrc & w9t Ot Fr
ST TR 2 |

#isit to India by a Mongolian delega-
tion

9826. SHRI BANAMALI BABU:
Will the Minister of EXTERNAL
AFFAIRS be pleased o slate:

(a) whether a Mongolian delega-
tion visited India in April and had
discussions with- Indian officials; and

(b) if so, the nature of discussions
held and the out-come thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL  AF-
FAIRS (SHR? SURENDRA  PAL
SINGH): (a) Yes, Sir.

(b) Matters of bilateral impcortance
and issues of common interest in in-
ternational relations were discussed.
The talks revealed identily or close
similarity of views on the various
matters discussed.

Cost of transport of finished products
of H.L.L.

9827. SHRI G. P. YADAV: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether cost of transport of
finished product of Latex I.ld. is ten
times the cost of transport 'of raw
latex.

(b) if so, whether tw3y members of
Board of Directors of the Company
‘had recommended dispersal of future
‘Nirodh factories and oppesed shifiing
ils Head Offioe from Delhi: and

(c) if so, the reaction of the Gov-
ernment and the action taken in the
matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KONDA-
J. BASAPPA): (a) The cost of trans-
port of finished product of Hindustan
Latex Ltd, is about 5 to 6 times the
cost of transport of raw latex,

‘(b) and (c). Government themselves
had taken a decision on the dispersal
of Nirodh factories. Though two of
the Directors in the course of discus-
sion in the meeting of the Board did
not favour the shifting of the Head
Office of the Hindustan Latex Limited
to Trivandrum, finally the Board un-
animously decided to shift the Head
Office to Trivandrum from Delhi.

12 hrs.

QUESTION OF PRIVILEGES

ALLEGED ASPERSIONS ON PARLIAMENTIN

A LETTER To LT. GovERNOR DELHI BY

THE CHAIRMAN oF New FRriEnps House
BuILniNG SociETy, DELHIL

MR. SPEAKER: Now, Shri Atal
Bihari Vajpayee fo raise question of
privilege,

ot 2 fag O Ay ()
weaet o1 i (@ 222 F wewia e A
AiAEIR w1 0% MHAT IS AT ARG
Tt g 1 gz A fs T ATRA I G |
FAIfza zrea falzar qmd &
Favda, oft waAa faz & famiw 2

T A1 F FEAFTAMN 9 "I
CFRE A AFigI A 21 I F TAvAA
adT FATHT FHET F 7377 THATT 737
gt 79 7 1w wZr7, WL 1974
®1 4T waAE fag ¥ F5drTz wEAT,
I AFATAT TAIT T OF I (AQAT, FAFT
wIET T FNY AL 9w § 1 K IW AT
9% FX §&A B GAAT A1EAT E |
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“Respected Sir,

As desired, I have succeeded in pas-
sing a resolution in the Committee
meeting on 29th April, 1974. Luckily
only one, out of three from other side
attended. He raised certain c>jections
which were overruled by me. His
main objection was that the Lt. Gov-
ernor and Managing Committee have
no moral authority to have anx further
holdd on the Society.

I have assessed the situafion and
feel it will not be possTSie for me and
committee to stand the opposition in
view of the Court's attitude and its
further exploitation in Parliament and
Paper unless full support from Police
and Registrar Societies is afforded
much more than ever. The new 60
members can remain in if [ am there,

Since you are busy due to riots in
the City, I wil] give the notice in
Newspapers only when [ get green
signal. It is good that Parliament

. closes on or before 13th May, 1974.

I am trying to get the original letter
of Mrs. Masani and hope 1o succaed, 1
am on the job.

with kind regards.

Yours respectfully,
(Sd.) JAGJIT SINGH,
WA WA, qHIH  HINTTLU A
grzx fafeen s & mg7 & 91 A
WA I3 97 FAfgq &1 AT § IITA
T 31 Flr oY TR A A w,
IqET FPTAM FIAT 57 JIA F A
Af 7T Y, IW wIT 7 43 go HIFANIT
Iz 7A T {1 AfEx gmd feea-
ar<r g fogm aoary w32 FIEIT
F A% F AT a8 a3 AFIU 707 7
FITF AN AN §1 72 & IAH WIr
FrT 7%, aAT #1937 T GHA A7,
FwFi AT F GIAA AT |
st wher waer (faror fa=): of
Fa7 @ 17 X 91 fFar 3w At

ﬂﬁ w-\?
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/AT |

weger Y, g7 78 AT FR R &
fs @ g FmmdEd RN
fafesr  magdr § WgwHA W1
H¥EAz TEAT ¥ &9 W oF
gafad wsawaq & @A ¥ fwe
w3, M 7w oA §rw A Qe ik
i iramgim g & fadt §
FgoiA WAl FTAr FIAA T TET
o1 ¥ forq wa gfem A waz IEA 2 0
gaa 1 At ag wfamTaz 9T A
mEfimmaan gy
aqrfrarite 8 d5% wx qew Arfi &

weqer wgeT, a7 AT ag & fe
T % &1 avag frara wrafeasms & | qge
foq ag 71 T & & W
“exploitation in Parliament” and

it is good that Pa-liament Closes on.
or before 13th May. 1974"

gz TifaaTHz WiEaea #Y g4lsT qeqT
%, StaaT # @4 Sqq vw #& frava FEA
| miamr s A W gfe |
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gra e SEmd &1 IYHT ARAT
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fag A G fFram 81 798 a7
qar @A & fF gaz Y afar £ 597
F wigwifi & Mx 752 § %7
& a1 gw a7l g anfaea w1 oo F7
T & 3% arfie & ard &, off srona foz
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Iq HAAT AN IR AT 0T F QA
wxz fFar 21
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wa am gz 2 fF ag ofFwwe
59 GeW 3191 € 59 ®1 a0 FLTE & |
fsme s e F 19 A IH91EF |
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fw oifaad: s dzw ara fra e a T
ag uF g0 AT 2 4 ad {757 39
@ FI A w199 9% 7 3=
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HeA 497 g 9T Tw oaTE AT
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71 T ammlzy grIa fafF
#;AZE F g WEAT ISET I AV
Fram g7 o frarmar g | wUfAgga e
WIT 7T AAFT fqaeaw FHIT
ek i
.SHR‘. JYOTIRMOY BOSU (Dia-
mond Harbour): There is another very
important aspect. It has been addres-
sed to His Excellency, Shri Baleshwar
Pruasad, the Lieutenant Governor of
Telhi. It says:

“As desired, 1 have succeeded in
passing a resolution in the
Committee meeting on 29th
April, 1974. Luckily only
one, out of three from other
:side atlended. He  raised
certain objections which were
overruled by me. His main
objection was that the L1
Governor and Managing Com-
mittee have no moral authori-
iy to have any further hold
on the Society.

1 have assessed the situation and
feel it will not be possible for
me and committee {8 stand
the opposilion in  view of
Court's attitude and its
further exploitation fn Parlia-
ment and Paper unless full
support from Police and Re-
gistrar Societies is afforded
much more than ever. The

* VAISAKHA 19, 1896 (SAKA)

Privilege 198
new 60 members can remain in
if I am there.”

1 will lay it on the Table of the
House. The most important thing is
this.

MR. SPEAKER: What is the date
of this letter?

SHRI JYOTIRMOY BOSU: T7th
May, 1974,

Then, he says:

“Since you are busy due to
riots...."—thanks 1o the riot-

mongers for at least a change for
the convenience of the Lt. Gover-
nor—

“....in the city, I will give the
notice in newspapers only when I
get green signal....”

—obviously frem him, We want to
know what this green signal is. Then,
he says:

“It is good that Parliament
closes....”
Then, he says:

“I will try to get the original

letter of Mrs. Masani and hope to

succeed. I am on the job.”.

Now, Mrs. Masani's letter reads as
follows:
“No., 6967/605/73
Private  Secretary “1{p Lt.
Governor, Raj Niwas, Delhi,
Dated 19-6-73
Dr. Jagjit Singh,
President, New Friends Co-op. House
Building Society Limited,
124, Bansi House,
Asaf Al Road,
New Delhi. e
Dear Sir,
I am enclosing herewith an applica-

ticn dated 13-6-73 from Mrs, Shakun-
tala Masani...”
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[Shri Jyotirmoy Bosu]

—she is the author of the Prime

Minister’'s biography or something
like that—
“_ .. .for necessary action.

Yours faithfully,

I have also got the pholostat copy
of the chegque that was given as sub-
seription. I would like to lay* both
the documents on the Tabl> of the
House. With your permissicn, I would
like the Home Minister to go into it;
I would like that the Home Minister
should make a clear and calegorical
statement stating that the Lt.
Governor and the official or all the
officials concemed who had conspired
to do this heinous job should be
suspended and till then nothing
further will be done.

SHRI ATAL BIHARI VAJPAYEE:
May I seek the leave of the House
that the matter be referred to the
Privileges Comuittee? You have
given me consent to raise the question.
Now I seek the leave of the House to
raise the question,....

MR. SPEAKER: If there is no
objection,

SHRI ATAL BIHARI VAJPAYEE:
How can they object? It is a
scandalous affair,

MR. SPEAKER: So far as this
reference to the Parliament and the
question of exploitation is concerned,
that makes it a little different case
from the one where copies are pro-
duced ang which relate to individuals
and where normally we try to know
how far it is authentic or not.

SHRI JOTIRMOY BOSU:
autheticate it.

I Iwill

MAY 9, 1974

Privilege 200
SHR] ATAL BIHARI VAJPAYEE:
1 have already done so.

SHRI H. N. MUKERJEE (Calcutia-
North-East): May I ask of you a
preliminary clarificalion?

MR. SPEAKER: May I request
him to keep sitting so long as I am
standing? In my view, so far as the
reference to Parliamcuat in this letter
is concerned,—the hon, Members met
me earlier also,— I have no objection
if he ceeks the leave of the House.

SHRI H. N. MUKERJEE: It is
exactly on this, if you do nol mind,
that I wish to ask for a preliminary
clarification, because I do find certlain
misgivings. Obviously, this is a case
where some blackguardly operations
have taken place, and I arn more con-
cerned than anybody else in su far &s
the punishment of these miserable

criminals is concermed. But what I
want to find out is this. You are
going to refer the matter to the

Privileges Commitlee, As far as [ can

find out_ ..

MR. SPEAKER:
House.

It depends on the

SHRI H. N. MUKERJEE... .lhis is
a communication sent by one person
to another which somehow has be-
come public and the fact of publica-
ticra is a matter which in a court of
law would require all kinds of com=
plications. Do yvou wish the Privileges
Committee of al] organisations in the
House to go into this matter, or would
you rather nol have a parliamentary
investigation by an ad hoc committee
which can go into this'matter? The
Privileges Committee, after all, is not
a body which should be bothered with
the job of finding out the fart of
publication of the personal lefter
written by cue. person to another.
The fact of the matter is this. The
Prime Minister is here, and she cam

*The clocuments were not laid on the

Table,
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say something about substantially
doing something in regard to these
blackguardly operativas. How can
the Privileges Committee come in?
I do not understaind how Parliament
can function in this matuner.

ot wew fagr(t A=l 39 AT
FARA 2 | 7F AT AHA T3 F WA-
RIS T T2 W AAT & | 98 799 & | S
o T fz I AR 372 AT F7
fag w0 o3 ¥ wifFaidz & a3y F W
§6 Fg1 77 & 37 My Sifrg q@T AT
fafgarsr #3227 27 7313 § 57 qFAT 2
T T g7 I faraifusr 7 Jeadq
g @ ar | SR Aw ag woaan @ fw
ARIFez AT T4 gzrar s oA faa
AHFX A FHA I F71 & IT I FATEN
FE & G4 2, IT 9T A HAY
FTEAEY FT qFAT §, a1 qferariz FAE
a3 gFAT 2

SHRI H. N. MUKERJEE: If I write
a letter to Mr. X maligning FEarlia-
ment, Parliamen!t has no business to
come into the picture. I can write to
the Prime Minister saying some very
nasty things about Parliament and ils
working. But that does not mean that
it would become a matter of privilege,
certainly not. But the blackguardly
operations involved require investiga-

tion. Privilege is a sort of involved
matter. After all, this is a private
communication. Let the facts of the

matter be asccrtained and the mis-
creants punished,

MR. SPEAKER: So far as ives-
tigation is concerned, it is already
pbefore the court. It is already a sub
judice case. But he has brought in
this letter from somewhere, I do not
know. Previously also his letter was
quoted. Now again thig letter is
quoted. I do not know how he is so
indiscriminate in writing letters, with
good sensible men all ground him.
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SHRI ATAL BIHARI VAJPAYEFE:
We are after him.

MR. SPEAKER: Around him. He
should have been more cautious.

Now in the letter he has mentjona-
ed about exploitation by Parliament.
I have applied my mind to it. ‘Ex-
ploitation’ has many meanings i1 the
English language. ‘Exploitation’ in
the normal, accepted scuse of the
word has a meaning. We had a dis-
cussion on this already. I sce that
whatever be the meaning attributed
to it, so far as that particular part
where Parliament is referred to in
these terms is coucerned, T have no
objection to your seekinz leave.

SHRI SHYAMNANDAN MISHRA:
(Begusarai): Before thal, let e say
this.

SHRI S. A. SHAMIM (Srinagar):
Let me say this....
MR. SPEAKER: He has already

moved for leave.

SHR] 5. A. SHAMIM: Once leave
is granted, what I have to say be-
comes irrelevant. I waat a clarifica=
tion from you also.

MR. SPEAKER: 1
Shri Vajpayee.

have called

SHRI S. A. SHAMIM: What I
would say will help you and Shri
Jagjit Singh, both. '

SHRI ATAL BIHARI VAJPAYEE:
If he wants to help Jagijit Singh,
then I do not want it.

SHRI S, A, SHAMIM: Thig letter
has been written by Jagjit Singh.
But is that a fact established? He-
cause once you refer it to the Privi-
leges Committee and suppose it turns
out that this is a fake Iectter, that
Jagjit Singh never wrolz the letter,
the whole inquiry will come to
nothing. Therefore, let us ascertain
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|Shri S. A. Shamim]
the fact as to whether it was written

by Jagjit Singh or not.

SHRI JYOTIRMOY BOSU: What
about the cheque and Mrs, Mansai's
letter? A
o e el

MR. SPEAKER: Please sit down.
So far as you are concerned, ] consi-
der that your view is also quite
weighty; I understand. Something
happeas and ultimately we find that
it is not this Jagjit Singh, but if it
were an individual on the one side,
and I do sometimes believe you when
You say it,

SHRI ATAL BIHARI VAJPAYEE:
But you believe me.

MR. SPEAKER: After all, what he
says is that about this letter, we must
try to find out whether it is authen-
tic or not. And whose function it is
1o fing out? Either I send it to the
Home Minister to find out—

SHRI ATAL BIHARI VAJPAYEE:
Not the Home Minister. Home Secre-
tary is involved.

SHRI PILOO MODY
Or give it to the CBL

(Godhra) :

SHRI ATAL BIHARI VAJPAYEE:
You appoint a Committee of the
House to go into them.

SHRI JYOTIRMOY BOSU: That
is the most appropriate thing to do.
Kindly appoint a Parliamentary Com-
mittee. Let the truth come out.

SHR] SHYAMNANDAN MISHRA:
1 was also haviig the same doubt as
was the hon. Member, Shri Mukher-
jee. The main point ‘for you to con-
sider is whether it technically con-
forms to the definition of breach of
privilege. There might be a more
sinister thing than a breach of pri-
vilege; probably there are some
conspiratorial things in this, because
the Chairmap of the society wants,
“n eollusion with the Lt -Governor,
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to do something about the grant of
land and speaks of green signal and
so on. It may be much more serious
than breach of privilege. It is also
wholly " undesirable for the person to
write like this. About that there can
be nu doubt. Bul the main point for
you 1o consider is whether any cum-
municalion passing beiween two per-
sons which was not meant to be a
public document can constilute the
basis for a breach cf privilege. That
is the main point,

MR. SPEAKER: That is very im-
portaat for the future also.

SHRI 8. A. SHAMIM: For exam-
ple, letter between husband and wile.

SHR] SHYAMNANDAN MISHRA:
The only point that could be urged
was that it is an official communica-
tion. Even so, 1 repeat even if it is an
official communication can you make
it the basis for a breach of privilege?
That is the second moint which we
have to consider.

MR. SPEAKER: 1 quite agree with
what Prof. H. N. Mukherjee and
Shri Shyamnandan Mishra have said.
Previously, in the case of individuals,
when they were given, they were re-
ferred to the Speaker, and the Spea-
ker would refer them to the proper
persons to judge the authenticity of
the letter or any record. In this case,
siice this morning 1 have heen con-
sulting the Secretary-General and
others, and 1 have been thinking over
it

You brought in the namne of Parila-
ment also. and the word ‘exploila-
tion’. So, 1 explained to Mr. Vajpayee
that let us examine it before I allow
it as a matter of privilege. Then,
he says, “No, it is clearly mentioned
as ‘exploitation.” If you will allow
me, then I will devise some machin-
ery to judge the authentwcity and
appoint one or two Members on it;
or, leave it to me; I will consult, and
1 will call you all. This is the pusi-
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tion. Shri Vajpayee also said yester-
day that he does not mind if such a
step is taken.

st wew fagrdt Ty ¢ W wee
T 7z feyard) & 558 @1 98 9560
T g = 57 AR 1 faads Sl
97 T (ATHIT T ITE § K18 wrafe
gt var€ w1 & fHEAw 2 @
WHA HT 37 FFAT g |

THE PRIME MINISTER AND
MINISTER OF ATOMIC ENERGY,
MINISTER OF ELECTRONICS AND
MINISTER OF SPACE (SHRIMATI
INDIRA GANDHI): We bave wuo
objection.

weaW WERY : § gEE] e @
T FEA | OF € WA FF IR
F O 91 | fEew w3 §n
MAE 2 | TF H AIOF AR FLA 2
faaers wiree & qifwgrie )

Let them
for leave.

sft wes fagy TRt : & "2 A
wwfa wear § fr q% a2 WA e
fam s

MR. SPEAKER:

judge it. And you ask

The yuestion is:

“That leave be granted to move
the motion.”

Those who are in favour may rise
in their seats,

qg AT 9T g fravws T €
WTTHN T AT QAT AFHF FEIA
fea1 2 fma®i & wmaae st @
g cE |

SEVERAL HON., MEMBERS rose.

MR. SPEAKER: So many houa.

Members have risen I have rarel
seen such a sight. Leave is granted.
There is no opposition tn it.
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SHR] S. A.
opposition to it

MR. SPEAKER: Leave ig granted.
He may move his motion. We must
go according to the procedure.

St waw fagrdt avaday : F fqaw
226 % HAIA 4 FEd FHRET graq

SHAMIM: There is

fafrsn st F Savdw A el

faz & fasg 19 737 % qrEET 7
argar fastarfasrs afafm w1 a7 0
ST FIAE A AZ g F fw
favarfus 7 winfa 5 xer o fa
g8 IR HMEE 0 owiw L I
wodt e w57 & gz faw aw
HEA H 9FgF &% |

MR. SPEAKER: The question is:

“That the question of privilege
against Shri Jagjit Singh, Chairman
of the New Friends Cooperative
House Building Society, be referred
to the Committee of Privileges for
fovestigation, with instructions to
report by the first day of the next
session.”

The motion was adopted.

12.29 hrs.
PAPERS LAID ON THE TABLE

REviEw anp ANNuaL  REPORT oOF
SALEM STEEL LTD. FOR THL PERIOD
ENDED 31st MaRrCH, 1973.

THE MINISTER OF STEEL AND
MINES (SHRI K. D. MALAVIYA):
1 beg to lay on the Table a copy
each of the followihg papers (Hindi
axd English versions) under sub-sec-
tion (1) of section 619 A of the Com-
panies Act, 1956: —

(i) Review by the Government
on the working of the Salem
Steel Limited, Salem, for the
period ended 3lst March,
1973.
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(ii) Annual Report of the Salem
Steel Limited, Salem, for the
period ended 31st March,
1973 along with the Audited
Accounts and -the comments
of the Comptroller and Audi-
tor General therecn. |Placed
in Library. See No. LT-6955/
74].

SHRI SOMNATH CHATTERJEE
(Burdwan): The review and the
report relate o the period ending 31st
March, 1973. Today is th: 9th May
1974, No reasons are being put for-
ward for the delay. Also the Annual
Report of this Company along with
the audited accowits have heen sub-

mitted after more than a year. With-
in six months of the e¢nd of the
aceounting period, the accounts

should have been audited, the balance
sheet should have bew filed and the
annual general meeting should have
been held. Why is it that it has taken
one year? Why is it that no reasons
have bee given for the delav in lay-
ing it on the Table of the House?

SHRI K. D. MALAVIYA: I am
‘= 4-lware whether there has heen-a
delay, as indicated by the hon. Mem-
ber. But. if some delay has occurred.
in this matter, I will make enquiries

and let him know,

GuJARAT GOVERNMENT ORDERS UNDER

GuJaratr Vacant Laxos 1N UiBan

AReEAS (PROHIBITION OF ALLIENATION)
Act, 1972,

THE MINISTER OF WORKS AND
HOUSING (SHR; BHOLA PASWAN
SHASTRI); I'beg to lay on the Table—

(i) A copy eath of the following
Gujarat Government Orders
under sub-section (4) of section
7 of the Gujarat Vacant Lands
in Urban Areas (Prohibition
of Allienation) Act, 1972,
read with clause (c¢) (iii) of
the Proclamation dated the
9th February, 1974 issued by
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(4) Order No.

(5)
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—

(8)
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the President in relativa to
the State of Gujarat:

Order No. VCT/2373/10537/V
dated the 6th November,
1973 in the case of Shri
Jankalyan Co-operative Hous-
ing Socicty Junagadh.

Order No. VCT-1773/154495-
V dated the 7th November,
1973 in the case of Sarva-
shri Dalabhai Punjabhai ad
Shivabhai Hirabhai of Tan-
dalja Taluka, Baroda.

VCT-1773/85510-V
dated the 8th November, 1973
in the case of Dipkuni Coope-
rative Housing Scociety Limit-
ed, Baroda.

VCT-1773/91320-
V dated the 20th November,
1973 in the case of Kismat
Colony Co-operative Housing
Society Limited, Baroda.

Order No. VCT-1773/101695-
V dated the 22nd November,
1973 in the case of Shri
jeenagar Cooperative Housing
Society  Limited, Jarod,
Taluka Vaghodia, District
Baroda.

Order to VCT-1773/101695
dated the 26th November,
1973 in the case of the
Yogeshwar Kripa Cooperative
Housing Society, Limited,

Order No., VCT-2873/102003-
V dated the 23th November,
1973 in the case of Shri Jadav
Duda.

Order No. VCT-1473/85010-V
dated the 29th November,
1973 in the case of Chand-
rama Cooperative Housing
Society.

(9) Order No. VCT-3072/63848-

V dated the Ist December,
1973 in the case of Divya
Vasundhara Financial Co-
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operative Private Limited,

Surat,

(10) Order No. VCT-1473/88065-
V dated the 3rd December,
1973 in the case of Raj
Rajeshwari Cooperative Hous-
ing Society, Ahmedabad.

(11) Order No. VCT-3073/77198-V
dated the 14th December, in
the case of Shri Natwarlal
Gulabhai.

(12) Order No. VCT-1473/17611-V
dated the 18th December,
1973 in the casep of Ahmeda-
bad Municipal Corporaticn
Staff  Cooperatlive Housing
Society Ahmedabad.

(12) Order No, VCT-3073/61192-V
dated the 17th December,
1973 in the case of Sihri
Ganpatsimg Javasinbbai.

(14) Osder No. VCT-1073/84212-V
dated the 18th December,
1973 in the case of Sarvashri
Natvarlal Nanubhai.

(15) Order No. VCT-3073/95(89-V
dated the 18th December,
1973 in the case of Shrimati
Bhikhiben, widow of Govan-
bhai.

(16) Order No. VCT-3073/101659-
V dated the 19th December,
1973 in the case of Shri Jagu-
bhai Govindji Patel and
others.

(17) Order No. VCT-1472/91497-V
dated the 20th December,
1974 in the case of Jodhpur
Kunj Cooperative Housing
Society  Limited, Jodhpur
Tekra, Ahmedabad.

(18) Order No. VCT-1472/154544-
V dated the 21st December,
1973 in the case of New
Ashiyana Cooperative Huus-
ing Society Limited, Ahmeda-
bad.

(19) Order No. VCT-1473/75123-V
dated the 29th December,
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(20)

(21)

(22)

(23)

(24)

(25)

(26)

(27)

(28)
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1973 in the case of the Kanan.
Cooperative Housing Society
Limited, Ahmedabad.

Order No. VCT-1773/75875-V
dated the lst Jauuary, 1974
in the case of Shri Kutch
Gurjar  Kshatriya Seva,
Samaj, Baroda. ’

Order No. VCT/1473/60737-V
dated the 22nd January, 1974
in the case of Shrimati Udiba
Mohanlal Brahmbhait.

Order No. VCT-2673/131673-
V dated the 25th Januarv,
1974 in the case of Mother
Dolores Sequera of Kalol,

Order No. VCT-2173/131090-
V dated the 30th January,
1974 in the case of Shri
Ramakrishtia Seva  Mandal,
Anand.

Order No. VCT-2873/75784-V
dated the Tth February, 1974
in the case of Saurashtra
University Karmachari Co-
operative Housing Limited,
Rajkot.

Order No. VCT-1773/131706-
V dated the 8th Febrnary,
1974 in the case of Sm
Chhaganbhai Madhavbhai
Patanwadia.

Order No. VCT-2073-Kha/
3836-V dated the Bth Febru-
ary, 1974 in the case of the
Amrakw:j Cooperative Hous-
ing Society (proposed) Ka-
bilpor.

Order No. VCT-1873/5417-V
dated the 8th February, 1974
in the case of the Pragnya
Cooperative Housing Society
Limited, Bhavnagar.

Order No. VCT-3073/77528-V
dated the 8th February, 1974
in the case of the Jay Maha-
laxmi Cooperative Housing
Society Limited, Surat.
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(29) Order No. VCT-2473/40396-V
dated the 8th February, 1974
in the case of the Bhatrub-
hav Cooperative Housing So-
ciety, Nadiad.

130) Order No. VCT-1472/22518-V
dated the 8th February, 1974
i1 the case of Shrinath Park
Ceoperative Housing Society
Limited.

.{31) Order No, VCT-1773,/87531-V
dated the 11th February,
1974 in the case of the Ferti-
lizer Cooperative Housing So-
ciety (proposed) Baroda.

{32) Order No. VCT-3173‘86453-V
dated the 11th February, 1974
in the case of Dalvadi Mohan
Kuber of Wadhvan.

.{33) Order No. VCT-1773/93ti448-
V dated the 11th February,
1974 in the case of Laxmi-
narayan Cooperative Housitig
Society Limited, Baroda.

(34) Order No. VCT-1473-M-0290
V dated the 11th February,
1974 in the case of Gandhi
Smriti Cooperative Housing
Society Limited. Ahmedabad.

.{35) Order No. VCT-1473/85196-V
dated the 1lth February
1974 in the case of Nigam
Cooperative Housing Sociely
Limited, Ahmedabad.

(36) Order No. VCT-2475/10949-V
dated the 18th March, 1974
in the case of Gandhi Park
Cooperative Housing Society
Nadiad.

(37) Order No. VCT-1472/38130-V
dated the 20th March, 1974
in the case of Christ Folk
Cooperative Housing Sociely
Limited, Vejalpur.

(39) Order No. VCT-2474/5739-V
dated the 2ng April 1974 in
the case of Naginbhai Gokal-
bhai Desai, Nadiad.
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(40) Order No. VCT-1473/85204-
V dated the 2nd Aprii, 1974
in the case of Nasib Apart-
ments Cooperative  Housing
Society Limiteg Chadvad,
Ahmedabad.

141) Order No. VCT-3073/956498-V
aated the 3rd April, 1974 1in
the case of Jivan Smriti Co-
operative  Housing  Sociely,
Surat.

(42) Order No. VCT-1473/14461-V
dated the ird April, 1974 in
ine case of Mahendrakumar
and others.

(43) Order No. VCT-1473/139695-V
nated the ord  April 1974
in the case o! Makhdumali
Karamaiali Saiyed of Saiyed-
wada, Khanpur, Ahmeadabad.

(44) Order No. VCT-1773/65343-V
dated the 9th April, 1974 in
the case of Shrimati Dolatben
Somsinh Rathod.

(45) Order No. VCT-1473}6106§-V
dated the 9th April, 1974 in
the case of Bhav Kunj Co-
operative Housing  Socicly
(proposed) Ahmedabad.

(46) Order No. VCT-1470/89032-V
dated the 3rd April, 1974 in
the case of Bai Mani, widow
of Shri Chhotalal Mundas
and others.

(47) Order No. VCT/SR-672, dated
the 14th March, 1974 in the
casc of Joyitaram Lakhu-
bhai's Company, Ahmcslabad.

- 29-T3

48) Order No. VCT-SR/ 3.

( dated the 13th March, 19“. in

the case of Roopram Line
Enterprise. Ahmudabad.
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(49) Order No. VCT-2974/5418-V,
dated the 28th March, 1974 in
the case of V. K. V. Extrac-
tion Industries.

(50) Order No. VCT/SR-90-73,
dated the 28th March, 1974 in
the case of Divine Chief
Seva Kendra, Pratapnagar,
Baroda.

(ii) A statement (Hindi and Eng-
lish versions) showing (a) reasons
for delay in laying the above
Orders, and (b) for not laying the
Hindi versions thereof. [Placed in
Librury. See No. LT-6956/74].

Notrrication uspEr CENTRAL EXxcISE
RuLEs 1944 axp GUJARAT SALEs Tax
1SEcOND AMENDMENT) RuLes, 1974

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): 1 beg to lay on
the Table: —

(1) A copy each of Notification
Nos. G.SR. 201(E) to G.S.R. 207
(E) (Hindi and English versions)
puplished in Gazette of India dated
the 1st May, 1974, issued under the
Central Excise Rules, 1944, together
with an explanatory memorandum.
{Placed in Library. See No. LT-
6957/74). .

(2) (i) A copy of the Gujarat
Sales Tax (Second Amendment)
Rules, 1974, published in Notifica-
tion No. (GHN-252) GSR-1074/(12)-
TH in Gujarat Government Gazette
dated the 16th April, 1974 under
sub-section (5) of section 86 of the
Gujarat Sales Tax Act, 1969, read
with clause (c) (iii) of the Pro-
clamation dated thg 9th February,
1974, issucd by the President in
relation to the State of Gujarat.

(i) A statement (Hindi and
English versions) explaining the
reasons for not laying the Hindi
version of the Notification. [Placed
in Library. See No. LT-6958/74]

18?8 (SAKA) Papers Laid

214-
ANNUAL Repog

T OF HiNpusrtan 1

L. New Dermr pog 1972-31-;nx

THE DEPUTY MINISTER IN THE

h:HNn:iTRY OF HEALTH AND FpA-
. NG (SHRI KO,

fII‘AbAPPA): I beg 1o lay o:m&:::
al?lela COPYy ot thei Annua) Repor
(I_-Imdl and English versions) of the
Hindustan Latex Limited, New Delhi
for the year 1972-73 along with thl;
Audited Accounts and the comments
of the Comptroller and Auditor Gene-
ral thereon, under sub-section (1) of
section 619A of the Companies Act
1956. [Placed in Library. See Nat
LT-6959/74).

SHRI SOMNATH CHATTERJEE:
This is also a similar case. The
annual report is for the year 1972-73,
It has not been mentioned, what is-
the date of comments of the Comp-
troller and Auditor General of India.
Here also, similar delay has taken
place. I would like to know, why In
respect of Government companies, re-
ports are not being placed i time and
audits are not being done in time. If
this has not been done, the Minister
owes an explantation to the House.
Here also, no reasons have beep given.

THE MINISTER OF HEALTH AND
FAMILY PLANNING (DR. IKARAN
SINGH): This report has been delay-
ed. I have issued instiuctions that in
future, Hindustan Latex Limited, will
give their annual report in that very

calendar year to which the annual
repor! relates,
REVIEWS AND ANNUAL REPORTS OF

Mrysore Iron & SteeL L1p., BHavnavat:

1972-73, BHaraT Coking CoaL Lan.,

Duanpap For 1472 anp NaTionaL CoaL

DevVELOPMENT ConrPoRATION Lrp., RANCiE
ror 1972-73

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): 1 veg to
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lay on the Table a copy each of the
following paper (Hindi and English
versions) under sub-section (1) of sec-
tion 619A of the Companies Act,

1956 :-—

(1) (i) Review by the Government
on the working of the Mysore Iron
and Steel Limited, Bhadravati (My-
sore State) for the year 1872-7i.

(if)) Annual Report of the Mysore
"lron and Steel Limited, Bhadravati
(Mysore Staic) for the year 1972-73
along with the Audited Accounts and
{he comments of the Comptroller and
Auditor General thereon. [Placed in
the Library. See No. LT-6960/74]

(2) (i) Review by the Government
.on the working of the Bharat Cok-
ing Coal Limited, Dhanbad for the
year 1972,

. (it) Annual Report of the Bharat
Coking Coa] Limited. Dhenbad, for
the year 1972 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon. [Placed in the Library. See
No. LT-696/74].

(3) (i) Review by the Government
on the working of the National
Coal Devclopment Corporation Ltd.
Ranchi for the year 1972-73.

(il) Annual Repori of the Nation-
al Coal Development Corporation
Limited, Ranchi, for the ycar 1972-
73 along with the Audiled Accounts
and the comments of the Comptrol-
ler and Auditor General thereon.
| Placed in Library. See No. LT-6962/
74].

SHItI SOMNATH CHATTERJEE:
Here also, Review by the Government
on the working of the Bharat Coking
Coal Limited, for the year 1972 is’
being laid on the Table of the House
on the 9h May, 1974,

MR. SPEAKER: I have also issued
instrustions some time back. But, still,
~it is not teing obsered
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SHRI SOMNATH CHATTERJEE:
You have beep repeatedly saying that
reasons should be given where there
is delay. No reasons have been given,

MR. SPEAKER: Reasons have not
been given.

‘SHRI SOMNATH CHATTERJEE:
These things are laker for granted.

SHRI SEZHIYAN (Kumbakonam):
In this respect, it has been suggested
on the last day of the lust session that
a separate committee should be ap-
pointeq by Parliament to go into all
the papers that are being laid on the
table of the House and where there i8
Jdelay, it should be enquireg into. '

MR. SPEAKER: In this casc, no ex-
planation is, given. The Minister
should be cautious in future.

GUJARAT NOTIFICATION UNDER Bomray

Motor VEmicLEs Tax Act, 1958 AND

BomMpay MOTOR  VEHICLES (GUJARAT
AMENDMENT) RULEsS, 1474

THE DEPUTY MINISTER IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI PRANAB KUMAR
MUKHERJEE): I beg 1o lay on the
Table— ’

(1) (i) A copy each of the fcllow-
ing Gujaral Notifications (Hindi and
English versions) under sub-section
(4) of section 13 of the Bombay
Motor Vehicles Tax Act, 1958, read
with clause (c¢) (iii) of the Proclama-
tion daled the 9th Feliruary, 1974
issued by the President in relation
io the State of Gujarat:—

(a) Notification No. GH/G/73/
62/MTA-7568/144(1)E published in
Gujarat  Government Gazette
dateg the 12th March. 1973.

(b) Notification No. GH/G/322/
MTA/1773,7052/E published in
Gujarat Government Gazetfe

dated the 10th December, 1973.



217 Papers Laid VAISAKHA 19,
(ii} Two statements (Hindi and
English versions) showing reasons for
delay ip.laying the above Notifica-
fions. |Placeq in Library. See No.

LT-6963/74].

(2) (i) A copy of the Bombay Mo-
tor Vehicles (Gujarat Amendment)
Rules, 1974 (Hindi and English ver-
sions) published in Notificalion No.
G/G/T74/73/MVD, 1673-282/E in
Gujarat Government Gazetle dated
the. 26th March, 1974, under  sub-
section (3) of section 133 of the
Motor Vehicles Act, 1939, read with
clause (¢) (iii) of the Proclamation
dated the 9th February, 1974 issued
by the President in relation to the
State of Gujaral.

(i A statement (Hindi and  En-
glish versions) showing reasens for
delay in laying the above Notifica-
tion. [Placed in. Library. See No.
LT-6964/74].

AXNUAL REPORT OF MAzaGON Dock L1D,.
BoMeay FOR 1972-73 aND COMPTROLLER
aNp Aupitor GENERAL'S COMMENTS
. THEREON

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J, B.
PATNAIK): I beg iuv lay on the Table
a vapy of the Annual Report (Hindi
and English wversions) of the Mazagon
Dock Limited, Bombay for the year
1972-73 along wilh the Audited Ac-
counts and the comments of the Com-
ptroller and Auditor General thereon,
under sub-section (1) of Selll'li(}n G19A
of the Companies Act, 1956. [Pluced
in Library. See No. LT-6965/74].

SHRI SOMNATH CHATTERJEE:
What is the explanation of Mr. Patnaik.
Al least, the Heallh Minister has been
good enough {0 explain.

MR. SPEAKER: I repeat the earlier
observation in this case also.

INDUSTRIAL DisPUuRe (GUJARATI (FIRST
AMENDMENT) RuLes, 1974

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI
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BALGOVIND VERMA): 1 beg to lay
on the Table a copv of the Industrial
Disputes (Gujaral) (First Amendment)
Rules, 1974 (Hindi and English Ver-
sionz), published in Notification No.
KH-SH 188/IDA-117284306Jh, i Guja-
rat Government Gazette dated the
ind February, 1974 read with clause
{c) (iii) of the Proclamation datled the
9th February, 1974 issued by the Pre-
sident in relation {o the State of
Guijaral. [Placed in Library. See No,

LT-6966/74].

12.33 hrs,
MESSAGES FROM RAJYA SAEHA

SECRETARY-GENERAL: Sir. 1
have to report the following mes-
sages received from the Secretary-
Gencral of Rajya Sabhai—

(1, ‘1 am directed to inform the
Lok Sabha that the Rajya Sabha at
its sitting held on Tuesday, the 30th
Apri!, 1974, adopted the following
motior. in regard to the Committee
on Fublic Accounts:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agre: to
neminate seven Members from the
Rajya Sabha to associate with the
Committee on Public Accounts of
the Lok Sabha for the ter:n ending
on the 30th April, 1975, and do pro-
ceed to elect, in such manncr as
the Chairman may direct, seven
members from among the members
of the House to serve pn the said
Committee.”

2. 1 am further to inform the Lok
Sakhs that in pursuance of the aLove
motion, the following Membears of the
Rajya Sabha have been duly clected
1o the said Committee:—

1. Shrimati Pratibha Singh

2. Shri G. R. Patil

3. Shri V. B. Raju

4. Shri Mohammed Usman Arif
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5. Shri T. N. Singh

6. Shri Sasankasekhar Sanyai
7. Shri A. K. A. Abdul Samad’

(ii) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha at
its sitting held on Tuesday, ihe 30th
April, 1874, adopted the f{ollowing
motion in regard to the Committee on
public Undertakings:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do agree to
nominate seven members from the
Rajya Sabha to associate with the
Committee on public Undertakings
of the Lok Sabha for the term end-
ing on the 30th April, 1975, and do
proceed to elect, in such manner as
the Chairman may direct, seven
Members from among the members
of the House to serve on the said
Committee.”

2. I am further to inform the Lok
Sabha that in pursuance of the above
motion, the following members of
the Rajya Sabha have been duly
elected to the said Committes:—

1. Pandit Bhawaniprasad Tiwari
2. Shrimati Purabi Mukhopadhyay
3. Shri H. M. Trivedi

4. Shri Harsh Deo Malaviya

5. Shri S. S. Mariswamy

6. Shri Jagdish Prasad AMathur
7. Shri S, G. Sardesai’

(ifi) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha at
its sitting held on Friday, the 3rd
May, 1974. adopted the following nio-
tioy, in regard to the Joint Committee
on Offices of Profit:—

" “That this House concurs ir the
recommendation of the Lok Sabha
that the Rajya Sabha do elect two
members to the Joint Commiitee
on Offices of Profit in the vacancies
caused by the relirement of Sarva-
shri S. A. Khaja Mohideen oard
- Sanda Narayanappa from the mem-
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bership of the Rajya Sabha on the
2nd April, 1974, and resolved that
the House do proceed to elect, In
accordance with the system of pro-
portional representation by means
of the single transferable vote, two
members from among the members
of the House to the said Joint Com-
mittee to fill the vacancies."

2. I am further to inform the Lok
Sabha that in pursuance of the above
motiog, the following members of the
Rajya Sabha have been duly elected
to the said Joint Committee:—

1. Shri N. M, Kamblc
2. Shri A. K. Refaye'

(iv) ‘I am directed to inform the
Lok Sabha that the Rajya Sabha at

its sitting held on Wednesday, the

8th May, 1974, adopted the following
motion in regard to the Joint Com-

mittee on the Naliona]l Library Bill,
1972:—

“That this House concurs in the
recommendation of the Lok Sabha
that the Rajya Sabha do appoint
four Members of Rajva Sabha to
the Joint Committee on the Natio-
nal Library Bill, 1972, in the va-
cancies caused by the retirement of
Sarvashri Mahabir Dass, Rattan Lal
Jain, Shyam Dhar Misra and Patil
Puttappa from the membership of
the Rajva Sabha on the 2nd April,
1974, and resolves that Sarvasbri
Devendra Nath Dwivedi, Shyamlal
Gupta, Showaless K. Shilla and Dr.
Ramkripal Sinha. Members of the
Rajya Sabha, be appointed to the
said Joint Committee 1o fill the va-
cancies.”

LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKER: The Committee on
Absence of Members from the Sit-
tings of the House in their Fiftecnth
Report have recommended that leave
of absence be granted to the follow-
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ing Members for the periods indicat-
ed against each:

(1) Shri V. K. Krishna Menon—
7th March to 4th May, 1974
(Tenth Session)

(2) Shri Nthuram Mirdha--7th
April to 2nd May, 19074
(Tenth Session),

Is it the pleasure of the House that
leave as recommended by the Com-
mittee may be granted?

HON. MEMBERS: Yes.

MR. SPEAKER: The Members will
be informed accordingly,

SHRI S, M. BANERJEE (Kanpur):
Sir, the rule should be 'No work; No
pay’. You cannot discriminate bet-
ween an MP and an employee. Rail-
way employees will not get their sa-
laries during the strike period. The
rule should be ‘No work; No pay'. I
move an amendment that Jeave shculd
be granted without pay.

MR. SPEAKER: This is not a mo-
tion. This is an observation. You
cannot move an amendment. The
work of MPs is not confined purely
to the Chamber, as 1 have seen from
my personal experience. You po
out for strikes, for arrests and for all
types of unlawful activities, and vou
still get that! It I accept the uriend-
ment of Shri Banerjee, it will cover
everything, including unlawful acti-
vities, whether one is in jail or strik-
ing and so on.

SHRI S. A. SHAMIM (Srinagar):
As if we are paid for our work.

SHRI H. N. MUKERJEE (Calcutta—
North-East): It would be graceful
on our part to send good wishes for
the speedy recovery of Shri Krishna
Menon, who is on leave,

MR. SPEAKER: He is one of the
very distinguished members of this
House. We are very proud of him.

726 L.S.—8
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We wish him wvery speedy recovery
and long long life.

SHRI S. M, BANERJEE: What
about other members?

MR. SPEAKER: It all depends.

12.36 hrs. —
SUPREME COURT NOTICE TO THE
SPEAKER IN THE MATTER OF
SPECIAL REFERENCE RE. PRESI-
DENTIAL ELECTION

MR. SPEAKER: The House will re-
call that on the 2nd May, 1974 some
members raised in the House the
question of Notice issued to me by
the Supreme Court of India iu the
matter of Special Reference under
Article 143 of the Constitution of
India regarding the Presidential Elec-
tion. As I had not till then reccived
any such Notice, I said that whep it
came, I would consult the General
Purposes Committee before I iake a
decision.

I received the Notice dated the 1st
May 1974 from the Supreme Court on
the evening of 2nd May, 1974. The
Notice stateg inter alia as follows:--

“Whereas under Article 143 of
the Constitution, the President of
India has been pleased to refer to
this Court (copy of Reference en-
closed herewith), the following
questions of Jaw for consideration
and report,”

After reproducing the questions re-
ferred by the President to the Sup-
reme Court and stating certain facts,
the Notice states further:—

“Notice is hereby given to you o
that you may, ¥ so advised, enter
appearance in the above matter
and file 100 copies of the wrilten
arguments....by 12 noon on the
20th dav of May, 1974,
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| Mr. Speaker]

Take further notice that the
above Special Reference will be
listed for hearing before the Court
on Monday, the 27th day of May,
1974. ..., when you may appear be-
fore the Court by an Advocate of
the Court angd take such part in the
proceedings before this Court as
you may deem fit.”

The language is very cautious about
it

1 placed the matter before the Ge-
necal Purposes Commillee on the 7Tth
May, 1974. The General Purpeses
Committee advised that neither the
Lok Sabha, nor the Speaker, :hould
enter appearance in the Supreme
Court in this matter.

If the House agrees, the Sup:eme
Court may be informed accordingly.

HON. MEMBERS: Yes Sir.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Qur humble submission
is that the Attorney-General should
have played his legitimate - role in
this matter and he should have ad-
vised the hon. Court that it is not
done in the case of a Presiding Officer
of a Legislature. What the Attorney-
General did on that occasion is also
a question which we have to consi-
der. The hon. Law Minister had
undertaken ty tell the House what
exactly the Attorney-General had said
on that occasicn

SHRI H. N. MUKERJEE (Cal-
cutta—North-East): It is on record
that the Law Minister made a pro-
mise,

MR. SPEAKER: The Committee
considered only that part of the
reference which deals with the Spea-
ker giving his views to the Coprt. I
will see the records to find out what
the Law Minister said at the time.

SHRI H. N. MUKERJEE:
miseq to make a statement.

He pro-

Minutes

MR. SPEAKER: When this come
to the notice of the Attorney-Gene-
ral, even then I was not informed
about it. 1 received it direct from
the Supreme Court.

SHRI DINESH CHANDRA
GOSWAMI (Gauhati): Earlier also,
nolices were issued and, in fact, some
of the State Legislatures appeared
in the earlier Supreme Court Refer-
ence.

MR. SPEAKER: We considered
this matter in the Commiftee and we
thought that we should confine our
decision only to the Speaker of the
Lok Sabha and leave it for the State
Legislatures to follow the procedure
as they decide. They differed from
us in the past. I will be sending this
decision for their information only.
i will not advise them. Rather, I am
not entitled to advise them' on this
matter. It is up to them to decide as
they like.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Let the House de-
cide it. I think, you have taken the
opinion of the House.

MR. SPEAKER: I got the ronsen-
sus of the House. I hope, you all
agree.

11ON. MEMBERS: Yes,

SHRI JYOTIRMOY BOSU: Unani-
mously.

12.41 hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM SITTINGS OF
THE HOUSE

MINUTES

SHRI S. C. SAMANTA (Tamluk):
I lay on the Table Minutes of the
Thirteenth to Fifteenth sittings of the
Committee op Absence of Members
from the Sittings of the House. held
during the current session.

—_—
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COMMITTEE ON SUBORDINATE
LEGISLATION

ELEVENTH REPORT
SHRI VIKRAM MAHAJAN (Kang-
ra): 1 beg to present the Eleventh

Report of the Committee on Subordi-
nate Legislation,

1242 hrs.

STATEMENT RE: SALARIES, AL-
LOWANCES ETC. OF MEMBERS OF
PARLIAMENT OF INDIA AND CER-
TAIN FOREIGN PARLIA-
MENTS

MR. SPEAKER: Shri D. N. Tiwary.

SHRI D, N. TIWARY (Gopalganj):
Sir, before 1 make the statement, 1
want tp draw your attention to a
mistake, on this item.

The impression given is that this
statement is being made by me on
my behalf. This statement was pass-
ed by the Committee on Salaries and
A'lowances of Members of Parliament.
1 being the Chairman, I make the
statement on behalf of the Com-
mittee, not as a Member.

MR. SPEAKER: You are taken as
the Chairman. Otherwise, it would
not have been”allowed,

SHRI S. M. BANERJEE (Kanpur):
He is making a statement on Salarnes,
Allowances etc. of Members of Par-
liament of India and certain foreign
Parliaments. What about salaries of
railway workers and others?

SHRI D. N. TIWARY: I am not ask-
ing for any increase in salaries and
allowances, -

Sir, the item says: Statement by
Member. It should be: Statement by
the Chairman 'of the Committee on
Salaries and Allowances of Members
of Parliament.

MR. SPEAKER: It is always in the
name of the Chairman or the Mem-
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ter read it or lay it on the Table of
the House, as you like, I advise you
Lo lay it on the Table of the House.

SHRI D. N. TIWARY: This is a
small thing....

MR. SPEAKER: You may read the
covering statement and lay the other
thing on the Table of the House.

SHRI D. N, TIWARY: Mr. Speaker,
Sir, op many occasions in the past,
news ilems have appeared in the Fress
aboul the emoluments etc., of Mem-
bers of Parliament. The information
given in such news items has generally
been exaggerated. You will recall, Sir,
when the attention of the House was
drawn 1o g similarly exaggerated news
on the 3rd December, 1973, you were
pleased " to gbserve as follows:—

‘We shall try to collect every
information, ang if the whole in-
formation could come to us during
this very session, we wil] lay it
before the House, I will send it to
the Leader of the House also.”

The Joint Commitlee on Salaries
and Allowance: of Members of Parlia-
ment has since collected information
from 22 countries about the salaries
and allowances paid to, and amenities
enjoyed by, Members of their Parlia-
ments. With your permission, I lay
it on the Table of the House.

A Member  of our Parliament
receives a salary of Rs. 300/. per
month and a daily allowance of Rs.
51/- du:ing sessions and for altending
the meetings of Parliamentary Com-
mittees during inler-session periods.
These rates were fixed in 1969. Since

then the cost of living has gone up
by about 53 per cent, from 173 in
1969 to 264 in January, 1974 (with

base 1960—100). A Member of Par-
liament gets road mileage at the rate
of 32 paise per kilometre which was
fixed in 1954. He pays for the various
services like residential accommoda-
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[Shri D. N, Twary]
tion, [furniture, electricity,
transpurt elc,

waler

Siz, comparisons are odious but, by
way of illustration, I wish to state
that a Member of the lower House -of
Malayasian Parliament gets a month-
ly salary of Rs. 2584/- and a daily
allowance of Rs. 129/- for attending
the meeting of the House. A Mermber
of the Tanzanian Parliament gets &
monthly salary of Rs. 1189/- and &
subsisience daily allowance of Rs. 76/-
for attending the meetings of the
Natipnal Assembly.

The Members of our Palament
come from distant places and they
have not only to visit their constitu-
encies frequently but also to receive
people from their constituencies in
Delhi and look after them. They
have fo incur expenditure on the
board ang lodging of thei: constituents
in Delhi and also {o allow them to use
their telephones for long dislance
calls. All this causes heavy financial
strain on the Members.

A good number of Members of
Parliament have {o keep three esla-
blishments-—-one at their home fown’
villages, second in their constituencies
and the third in Delhi—and ce:tainly
al] of us have to keep two establish-
ments—one at our home towns/
villages and the ather in Delhi. These
cast additional burdens on the Mem-
bers of Parliament.

Moreover, a Member of Parliament
in India has {o incur heavy expendi-
ture on postage and secretarial assis-
tance: in the discharge of his Parlia-
mentary duties because he is still not
given facilities like free postage, secre-
taria]l assistance which ~Members of
certain other Parliaments are allowed.
Membe:s of most of the aforesaiq 22
Parliaments receive pension and other
termina] benefits but not sp the Mem-
bers of our Parliament.

I have placed all this Information
before the House in the hope that it
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wil] help dispel the misunderstanding
and wrong impressions which prevail
in certain quarters in the matler of
emoluments and facilities allowed to
Members of Indian Parliament.

* SHRI SEZHIYAN (Kumbakonam):
Mr. Speaker, Sir, Mr., D. N. Tiwary
has just now made a statement. I am
not going jnto the merils of this, Bul
1 want to invite your attention and
the attention of the House lo the sorry
state of aflairs in respect{ of funclion-
ing of Parliamentary Committees,
especially with -egard to the i1ecom-
mendations made by this Committee.
This is a Parliamentary Committee
duly constituteq by you and it has
made several recommendalions. As
per the booklet brought out by the
I.ok Sabha 1 find that as early s
April 1973 they had made as many as
13 unanimous recommendations. They
sat and deliberated for a long time—
I do not know for how long because
I am pot{ a membe; of this Commiflec.
From this booklel I fing that they
huve submitled these recommendations
about a year ago. [ do nol know how
far these recommendations have heen
considered and implemented ULV the
Government. There are two avpects
here: one is those items where,
according to the terms of reference of
the. Committee, they should decide
and accordingly they have decided on
as many as eight items. The other
items are of a recommendatory nature.
Whatever it may be, T want tn know
what respect was given to the recom-
mendations made by a duly appointed
Parlinmentary Committee. For one
year. I understand, nothing has been
decided by the ‘Government. They
may accept or reject, but this
should have been taken into confi-
dence. What is the atlention and
respecl given to the recommendations
of this Parliamentary Committee?
This raises a basic issue, how fa- these
Parliamentary Committees are going
in be effective. If they are not going
to be respected, we might as well do
away with these Committees. T would
like to know from the Chairman of
this Committee what was the response

House -
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he received from the Government (c
the ‘recommendations he made aboul

a year ago.

SHRI D. N. TIWARY: The M:ister
of Parliamentary Affairs has wld me
that the Government is considering
all these matters.

THE MINISTER OF PARLIAMEN-
TAKRY AFFAIRS (SHRI K. RAGHU
RAMAIAH): May I say something
Sir, because my office has been brought
into the picture? The Commities
made ce-tain recommendations which
were  discussed other day. As has
been submitted, some are within the
competence ang Some are recommen-
datlons which  they have mnade
generally. There is no doubt whatso-
ever that we have the highest respect
for the Committee; there can be no
two opinions, about it. But you will
appreciate that, in the p-esent econo-

mic siluation, one has to go rather
very carefully inte all these tlhings.
We do not want to give any wrong

impression Lo the people at large. At
the same time. fthere may he genuine
points also. All thess will have {y be
considered very carefully. I cid
mention to the Committee that I was
going into all these things and as soon
as possible T would sit down with the
Chai:man and discuss these, The
Committee alse agreed (o this proce-
dure,

SHRI S. M. BANERJEE: I have got
a small submission to make. A rom-

millee was also appointed to go
lhr_ouzh the wage structure of the
Rajya Sabha and Lok Sabha stafl.

What has happened to that committee”
I want to know when the report will
be submitted. Long ago the commit-
tee was appointed. -+ (Interruptions)

. MR. SPRAKER: I cannot stang up
like Shri Raghu Ramaiah and explain
to you. You can ask me in my office.

PROF. MADHU DANDAVATE
(Rajapur): We #-e considering only
ourselves. But what about the staff?

MR, SPEAKER: About the Lok
Sabha Secretariat, you can talk to me
in my chamber and not in Lhe House.
I am not sitting here as a Minister.

. Please do not establish new precedents

I am not agreeable to that. Shri
Jyotirmoy Bosu.
SHRI JYOTIRMOY -BOSU (Dia-

mond Hacbour): As a3 Member of the
Committee, I want to make a slate-
m=nt.

MR. SPEAKER: I know whatever
is there. 1 have called item No. 15
and ‘ealled your name.

SHR" PILOO MODY
What about ilem No, 147

(Godhra):

MR. SPEAKER: It is already over.

SHR1 PILOO MODY: I have sent
vou a notice.
MR. SPEAKER: I am sorry. Your

name is there,

SHRI1 PILOO MODY: I manageqd (o
atlend one of these meetings and 1
was horrified to find that a committes
of this nature was at all in existence
and I found outl later gn that it was
created by an Act. If a cominittee
like that if at all il is to be in exist-
ence, il should be armed with all legi-
timate powers. A commitiee of IFar-
liament is l'ke a miniature House, like
a minialure Parliament itself, and
whatever decisions it takes anpd parti-
cularly, the decisions it takes unani-
mously, should not therealte: pbe 1he
subject matler of governmental scru-
tiny. Therefore, 1 feel, and 1 {feel
very strongly. that this committee—I
call it the commititee of cringers and
that is what iy really is—without the
rights is of no use and should be dis-
solved and a p-oper committee with
proper authority to take decisions on
behalf of Parliaments should be con-
stituted whose decisions should not be
subject to the scrutiny of the Govern-
ment .at all.

AN HON. MEMBER: It should be
headed by Mmri Piloo Mody.



231 St. Under Dir. 115
SHRI PILOO MODY: It may be
headed by anybody.

MR. SPEAKER: I will examine this
question gnd I will consul{ you over.
it. .

Shri Jyotirmoy Bosu.

12.53 hrs.

STATEMENT BY MEMBER RE.

ANSWERS TO S.Q. NO. 631. DATED

10-4-74 ON BRITANNIA BISCUIT
CcO.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbou-): Mr, Speaker, Sir, Shri
C. Subramaniam while replying tomy
S.Q. No. 631 on 10th of April, 1974
stated:—

“I{ is true thal this Company has
procuced far beyond the licensed
capacity in the Madras unit. Their
licensed capacity is 1,200 tonnes for
one shift. Even if we take account
that they are entitled to go in for
three shifts, they can produce round
about 3,000 and odd tonnes.”

This js grossly incorrect. The Indus-
trial license No. L/27(5)(1)/65-L1(1)
dated 15th January, 1965 with its
Registration Certificate authorises the
factory for g maximum production of
1,200 tonnes per annum. There is no
question of single shift involved in it.
It is an authority for a-total produc-
tion of 1,200 tonnes per annum,

In the same question in another
supplementary, the Minister has given
another incorrect information vkich
wil] be ‘revealed from the lod wing

“Shri Jyotirmoy Bosu: 1 asked
when the ‘Govt. came to know that
they were producing in excess of
the installed ang licenseq capacity
to which there has been no reply.
What action did they take on the
day they received this information
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that this compaﬁy is manufacturing
in excess of the licensed capacity?”

“Shri C. Subramaniam: 1 am
sor;y, I cannot give the exact date.
It was about a year or two ago that
this came to our notice when they
made ap application for the purpose
of regularising this excess produc-
tion".

The truth in the matter is as far
back as Novembe:, 1970 a joint repre-
sentation was sent by four Indian
Biscuit Manufacturers to Smt. Indira
Gandhi, the Prime Minister pointing
out this gross over-production by
Britannia Biscuit Company Ltd, a
foreign monopoly, giving all facts and
figures. On the same day similar
represenlations were sent by the same
four Indian Manufacturers 1o the
Minister of Industria] Developiment,
the Minister of Company Affairs,
Chairman, MRTPC, Secretary, Indus-
tries Ministry and the Senior Indus-
trial Advisor, DGTD.

Again in September, 1972, a repre-
sentation was sent by an Indian Bis-
cuit manufacturer to Shri C. Subrama-
niam, the present Industries Minister
and also once afterwards in Novem-
ber, 1972 to the Minister giving all
facts and figures about Britannia’'s
illegal expansion, '

This is not a case pof making an
inco-rect statement, but a glaring
Instance when the Minister had chosen
to deliberately mislead the House in a
planned manner by telling so many
things most of which were incorrect.

I am holding the document under
reference and shall produce the same
before the House when they require.
I am also told that in the Secretariat
of Shri Subramaniam there are pecple
who are anxlous to further the cause
of the Britannia Biscujt Co.

I may fu:ther point out that this is
not the first time that the Hon'ble

- Minister Shri Subramaniam is making

incorrect statementss If you ‘will
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kindly go through the -55th Report
(I1I Lok Sabha 1966-67) of P.A.C. you
will find many instances.

I request that the Minister should
state the correct position and iadicate
the action taken against the Company.

MR. SPEAKER: Please adhere to
your statement. Don't add to those

things. N

SHRI JYOTIRMOY BOSU: Only
subtractions; no additions, Sir,

MR. SPEAKER: SHRI C. Subra-
maniam.
'13.00 hrs.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE AND
TECHNGLOGY (SHRI (. SUBRA-
MANIAM): Sir, the Hon'ble Member
has referred to answers given by me
in reply to supplementary questions
connected with Starreq '‘Question No.
ti31 regarding the activities of Messrs,
Britannia Biscuil Company. The two
points to which the Hon'ble Member
has veferred relate to—

(1) The licensed capa{-i{y of
Messers.  Britunnia  Biseuit
Company; and

(2) The point of time at which the
' unauthorised expansion of
capacity of the Company came
to the notice of Government.

As far as the firs{ point is concern-
ed, I had occasion to say clearly that

Messers. Britannia Bis..it Company’

hag produceq far beyond the licensed
capacity of their Madras unit. The
emphasis in my reply was cl'e';';rl; on
the fact of excessive production in
relalion to the capacily for which
Messrs. Britannia Biscuit Company
was licensed. The application was
for 100-125 tonnes per month' on
single shift basis. There is no men-
tion whether it is single shift or not.
The license does not mention either
‘one shift or two shifts or three shifts.
The license was issued for 1200 tonnes

per annum. I had stated that “‘even
if we -take inlo account that they
were entitled to go in for three shifts,
they can produce round ~about - 3000
and odd tonnes. Their present level
of production is round about 9000
tonnes.”

SHRI JYOTIRMOY BOSU; Is it
true that the company produced far
in excess of their licensed capacily?
Their licenseq capacity is 1200 tonnes
for one shift and he had stated that
‘even if we take into account that
they were entitled to go in for three
shifts they can produce round about
4,000 an odd tonnes.” He said that..

MR. SPEAKER: I am not permit-
ting this word to go on record.

SHRI C. SUBRAMANIAM: 1 had
thus emphasised the fact of excessive
production and added that we were
examining the action 1o be  taken
against the Company.

As far gs the second point is con-
cerned, I made it quite clear that 1
did nol remember the exact date. I
spoke from memory when I mention-
ed that the fact that Messrs. Britannia
Biscuit Company were manufacturing
biscuits in excess of their licensed
capacity came to lhe notice of the
Ministry abouf a year or two ago.
The hon. Member himself mentiened
to me that the petitions were present-
ed in September and November, 1972,

SHRI JYOTIRMOY BOSU: In
November 1970 a joint representation
was gent to the Minister of Industrial
Development. It was sent in Novem-
ber, 1970 and not in 1972.

MR. SPEAKER: Do rot go on com-
menting on that when he is speaking.
I wonder how you seek my: pgetection
when somebody speaks. And why do
you do it in your own case? Please
st down and remain: seated,

SHR] C. SUBRAMANIAM: In
reply to supplementary questions I



235 St. Under Dir. 115
|Shri C. Subramaniam/|
made it clear in the House that the
application for regularigation of capa-
city *“made by Messers Brilannia
Biscuit Company had been rejected
and that Government was examining
the action to be taken in respect of
the violation of the Industries (Duve-

lopineny & Regulation) Act.

In the circumstances, [ would
respectfully submit to the House that
there was no attempt to suppress any
information available to the Ministry
or, in any manner to mislead the
House, ‘

SHRI JYOTIRMOY BOSU: Sir, he
has again misled the House. Firstly.
‘he representation was received in
1970 -and not in 1972. I have with me
the licence, and I will lay it @1 the
Table of the House, which says that
the licence is for a total of 200 tonues
per annum, Here again, the hon.
Miiister has misled the House *?

MR. SPEAKER: I am not allow-
ing. . Please sit down. This will not
go on record. Yoy ace not permitted
to make such observations. I have not
permitted you to speak. This will
not form part of the record. Pleasr
sit down.
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i s AT Y
weft St wFd o fawfaar ==
TA@EN

MR. SPEAKER: 1 gave a chance to
both of them to speak.

&t wrzw fagrét ot (w@ifagz)
weget Sff, wiT AvaT ¥ wgX § fF AW
5 WX HARA FEA & f o ¥
Ffw g fror 7 w3 f weft 7)-
7 A wAAw % 72 w1 AaE faar qr
ar a7 wat St F g faar qar A
&y 3 av Y ag ofY myra ) T wvfe

AW WY | THETOE N
I refer it under 115,

oft s faw (Faaa) c 115
Fusria w1 AAG 9T A §,
Faw @ Ay MgAT R frame
e sEwfaat a1 wgrfsewT g aifex
IG AT BT AT FFAE, IAH FEAE
e

oft vy fored : weTw T, gEET
w18 daar grm ar GF & wwar @ ?
MR. SPEAKER: 1 have no objec-

tion, but the procedure cannot be
changed so easily.

13.05 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS

MR. SPEAKER: 1 have to inform
the House that I have received Notices
of Motions of No-Coufidence in the
Council of Ministers under rule 198
from:—Shri Jyotirmoy Bosu; Shri

-_'—mNot recorded.
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Dinen Bhattacharyya; Shri Atal Bihary
Vajpayee, Shri Samar Guha, Shri
Indrajit ‘Gupta, Shri C. K. Chandra-
Ppan, Shri Bhogendra Jha, Shri Ranen
Sen, Shri 8. M. Banerjee, Shri Samar
Mukerjee. Shri Shyamnandan Mishra
Shri Madhu Limaye, Shri Madhu
Dandavate, and Shri H. N. Mukerjee.

The first notice is by Shri Jyotirmoy
Bosu. The Motiota as slightly edited
reads as follows:

“This House expresses its want ol
confidence in the Council of Minister.”

The reasons given are:—

“Failure to arrive at a negotialed
settlemend with Railway emplovees
and the bad treatment meted out
to them.”

SHRI JYOTIRMOY BOSU (Diu-
mond Harbour): Sir, 1 beg leave of
the House to move my motion of No-
confidence.

MR. SPEAKER: May 1 request
those Members who are in favour of
leave heing granted. to rise ip their
places?

There are more than fifty. So, leave
is granted. May 1 ask the Govern-
ment as to when this motion might be
taken up?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): The discussion op this
motion should be finished today —
whatever be the time. We are in
vour hands.

SHRI SHYAMNANDAN MISHRA
(Begusarai): 8ir, the meeting of the
Business Advisory Committee should
be called immediately.

it wrw fagrdy vy  (mrfEae) ¢
weaer oY, ager oY g fowd o7 ey
a7 & fam o1 MY IAF IR W9
e vl et w1 | I7 Sy #
¥t € § fr o g & feg ATy Oy

Extension of
Session (M)

aﬁ«'fﬂtﬂi’m AT, THF] ST
q TWET WY 0% (70 g §
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SHRI S. M. BANERJEE (Kanpury:
Sir, the Business Advisory Committee
has not met. As thig is wa important
matter it should not be disposed of
today. We require at least 15 hours
for the discussion. $o, my suggestion
is that let us finish within two hours
the Constitution (Thirty-fourth)
Amendment Bill and then, . ..

MR. SPEAKER: Now, Mr. Limaye
may move his motion.

1310 hrs,

MOTION RE EXTENSION OF THE
SESSION OF LOK SABHA

st wq fwd o (arwt) - owew
wﬁm.#ﬁmqmgfr:

“That this Hopuse resolves that
the current sesslon of Lok Sabha be
extended by a week.”,

WS HEYEW, 5 SEA T A0
® FTTO F WA A FA7 EgAr § ) "R
98T F17w A1 7 2 f¥ Fgw mawr gfan
T A AT AR § A9 o A/
aga e feafa g0 I geaTe & w=d
JeawgE & O\ X &w &7 WY Al
sfafafe awr 2 wax gn 1 "7a T74@T
T A I AR g 91 feafd W
g€ & 3w 1€ AvHEA TR fawad
¥ fom g |90 wag 77 awdl 3

Fara Freorag & e weft At wfavars
T geATd WT9F AWA wm@r W g
faQret Zor g\ & gEd ALT I TAT, AL
Tl faw o, &, T AT 5 0 faww A 8,



Extension of

239

[t we forwd]

oF & fawr 97 gm0 I (T gH & Ay
9gA AT 9T fawr &7 w0 gAF A
fad, &1 fav & wwAr W FW A
A58, AR (T 8T ag9 wrAATR
TH & HATAT AHET KRS i qgAL |
oY gW A1 T qg 5590 & fF Ar,
T OY gEATy fagaw oAl FHE
& qrad 9F g ¥ foa® g wod @
21 & R ¢ 7 99 97 @ w5
aY&r faamr, J& AT Fr 7THAT AT
I, T F1 AT | AT OF qCA1E
afz gg /3 FFrar JroAr 1 3T A9
TEAT 9T [FI7T F77 F1 AYFC FF TAT
1 foer Sraam

o7 wfaw am ag 2 f& o7 5w
aar 14 fian 43 2 E A wlaai
AT TZ1 AT R | A A qE AT
giar & {F az¥ a3 98 7 FIT 39,
q7q, wRdFT 9% T § | A TG AFAr
F AFAE ¢ gaAH Aifqqr & w7 1
wfaat 1 fasati vgae MNa qa7H T8
Ar aifge w3 g9 fegfa &) gurey
% faa w1 v fAsER & foe ag
MIFTLEE ST & ard # wyar fgwa
fearm &A1 anfge 1 g WY wedT o
®ZT | AT &F FT IHT §AH T AW
¥® wearw w1 gAAwady g Fwrqra
LT

SHRI INDRAJIT GUPTA (Ali-
pore): Before the hon. Minister makes
his observations, I. would just like
to add ene point. The porit is that
the Constitution (Thirty-fourth)
Amendment Bill. ...

SMHRT §. M. BANERJEE: They do
not have a uumber for'it. So, let him
rot maenfion it.
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SHRI INDRAJIT GUPTA: So far
as that Bill is concerned, we are
anxious that that should not go by
default. It is a very important Bill
givmg protection to land reform
measures, Therefore, the business
hus to be arranged in such g way that
this no-confidence motion which has
already been admitted must be given
adequade time for a full debate, and
at the same time the Constitution
({Thirty-fourth) Amendment Bill must
also be disposed of. I think only two
hours have anyhow been allotted for
it; the official allotment fo: it is only
2 hours. Therefore, keeping all this
in view, it is obviously not possible
for the House to adjourn on the 10th.
So, it is necessary to extend it,
because tomorrow is Friday again and
we have Private Members’ Business,

In view of all this, I would request
that this motion which has been
moved by Shri Madhu Limaye should
be considered coolly and calmly in
view of the buisness we are expecting
and which must be gone through, and
it should be accepted.

SHRI S. M. BANERJEE: While
supporting Shri Limaye's motion, I
would only add that even the Prime
Minister is w10t geoing to simla but she
is going to stay in Delhi if the news-
peper reports are correct. Even the
President Mr. Giri is coming back.
Further, Sheikh Mujibur Rehman is
coming, #id we want to hear him;
both Houses should be addresséd by
him thig time.

So, I would suggest that let the
Constitution (Thirty-fourthy Amend-
ment—or whatever other number it
might have—Bill" be passed; it has
nothing to do with this noa-confi-
dence motion; but 15 hours must be
given to the '??:‘5",’?“‘1?“?‘3 ‘motion,

SHR] JYOTIRMOY BOSU: At
least.
SHRI S. M. BANERJEE: Three

days muyst be given to it. You can
suggest or direct that the three days'
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allowances which Members get by
remaining here, evenl while not work-
ing in Parliament before they go, can
be adjusted, and we shall not claim
allowances for those three days.

PROF., MADHU DANDAVATE
(Rajapur): Before the Minister of
Parliamentary Affairs makes his sub-
mission, I want to raise a procedural
point. In terms of rule 13, I want lo
know whether you are entitled to
permit us to extend the session if you
are requested to do so.

MR. SPEAKER: I do not count
anywhere; it is the House that counts,
Do not give me such vast powers.

PROF. MADHU DANDAVATE: If
we pass a resolution requesting you
to extend the session, could it be ex-
tended?

-ﬂﬂ_ﬁw&:wmwwiwfemi
& §7 AqFQ g a1 a1 FT qA & W@
orq F7 dfam |

HeUW WENG . wigwT FH § 9w
AT AR A A T2 |

PROF. MADHU DANDAVATE: 1
am seeking an interpretation of rule
13.

MR. SPEAKER: When the House
requests me, it is always in the hands
of the House.

off wew fagrdy ot (mfea)
were off, N A AT F amA g 99
F1 g% 0% FyroF qeefi ¥ A wifg
oqTH YT 97 9% I wfgdwa &, g fav
gt 43 W ernfrr e & g0 WAy
TATT AT H AT FT ST § AF FAT
g | e T grare & wrowr 0w
amwrer affeafa dar gy 4k &) ag
T SOTT WA T TH EEATT HY IR
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& wed fagr A awa § 1 sfogs i
g & whafafe @5 #=<.. ..

(owaiar)

veaty st wiwast (sfi %o o
qradra) e wfqvam wgeE
FAGE —

oft wew fagr wwdht : wo &
F= w1 fwar

ot %o ¥o wrewin: w9 wfyvarg
¥ geAT M wifyas, fedmr e
CALI]

ot ww fagrdt st g & sqa
NEATE FET AAT | F 919 FE 2 o agw
% faa darT & &1 wwE gl gwry
AT ®Y F&TT T4Y 92 | wry 7H w7
FT 7@ & T I WA F fAr | A
TH Fr IATEAC X R ¥ ) wema o, ag
7 srgd feaar I 6 gagw
3, &7 AT E7E AT R, WAL OF ey
A%z dargur ar fadvi areww & www
qa ofY gw ¥ win 7Y 4Y fr qrfwaritz o
355 =3, qiferaritz ¥ wraAd www ¢
g Ay afas ¥ ¥ ags @y
T OHEZ FITTREAE BT FE &
T gE aF 1 AT e gy oz
IR FA A G E AT AR o wE
grafa a4 2

MR. SPEAKER: I am not going to
allow a debate on this,

SHRI JYOTIRMOY BOSU: I want
to make a very vital submission.

it wrrre foewy - weqer oY, #
o, F1 AT HY ATH qrIHT v femrn
STgat § 1 ¥ W w1 @ § fred
wr & WX 37 & fa¥ wrow §wg
Fraffer w= fear & | Afesr s g9y
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(st wraea firs)
aff dEdfr fv w7 gy § fAfws
%7 # AAfaE A T9T A AT
FAT geAq  AdT dgar | gafaT o
w&dr & fF Foa &t agrn 7

gady arg ag & f& g o fawas
gEaATEE{ FAET &1 OF wifaw qAET T
ar gw arly am|l & art § fa=rw 7%
fagar amg zaF fay faer=mn & =
fewmer & 1wt oq1 T @ feooF
qATE GF 45T & WX (A0 IAF
anrt ¥ &y g T fs wsw oA
Fft ouFwA 14 FwA T
A FA A TH 14 TT ATIAAH
Fré wfzars 2 g Trfgr

& mrq & gz o 7N w7 fE owav
wrw wfavare 1 SEE A @12 A1 77
1 FTIO H AT I 1 OF AT I AATH]
#1 fegr 7@t faar m@r w1 3991 29-
#feal ¥ vz ¥<% gz gy § & fAm-
frafer Zfam oz @@, ag am@ 4@ @
qFdl | W Fadr a1a 47 & fF v 0oA-
%2 FMA T TEA AGN AAT, W IAH
W AW &1, (Swadra)

oW WEWW . QAT AW al
0 & A awar

st A fAs ;o waT ag wed
at o ®} oy gaR w7 wfears T
g

weaw wgiew : q§ Fad o aw o
TET =W

SHRI JYOTIRMOY BOSU: As a

matter of principle, when there is a
no-confidence motion pending, when
the Government's fate is wvery un-
certain, you cannot discuss any matter
which involves serious poliey formula_
tions. Theoretically .even you cannot
discuss anythiig which involves policy
before the motion of no-confidence is

disposed of. We require at least 16-20
hours to get a clear verdict.
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SHRI PILOO MODY (Godhra):
Mr. Speaker, Sir, in our opinion, it
would have beeta desirable that Parlia-
ment continues to sit till the time or
1ill some time in view on Llhe railway
strike. 1 do not think the Govern-
ment has slill realised how serious
the consequences that it is going to
face as o result of the sirike.

The other thing is this. (Interrup-
tions) I am talking sense; not petty
politics. This is what I want him to
understand for 4 moment. The second
reasor; is this, The exlension of

“Parliament now becomes almos{ in-

cvitable because the Government and
you yesterday had forced us to bring
forward. this vole of no-confildence
loday, in orde: 1o be able 1o discuss
it which was our legitimate right to
discuss yesterdauy. But being deprived
of this opportunity, we have to bring
it in this form, and therefore, therc
s no point in Mr. Malaviva making
& hig grievance of it and saying why
o we want Lo discuss it and so on,
He should have been here yesterdav
to persuade you and the Government
to allow us to do it yesterday. That
would have been a more constructive
activity on the part of Mr. Malaviva.

As far as Governmeni business is
concerned, it is up to them to see as
to how much additional time is re-
quired by them in order to bring in
their items of business—(bell1,

Am I not saying something that you
should listen to, or you are just in=-
terested in the bell—Last time you
said yvou would give me your hell.
Why have you npt sent it. to me us
yet? Therefore, if the Government
wants that its business should also be
finished in this sessiom, {hen that time
should be tagged on in addition to the
three days that are required to dis-
cuss the no-confidetice motion.

SHRI S. A. SHAMIM (Srinagar):
There are two sides to the gquestion.
Firstly, I support Mr, Limaye's motion
that the session of the House should
be extended. But I do not agree with
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the reaswas that he has given. It is
not a fact that by extending this

gsession, we will be able o solve uny .

problem. We have not solved any pro-
blem during the last three manths and
we are not going to solve any uro-
blem in the near future.

Secondly, on the Goveruument side,
the Government has the same view
which Mr. Jagjit Singh has about
Parliament; they want to get rid of
the nuisance @2s soon as they can.
Therefore they will be interested in
adjourning the Parliament. The bhest
thing is for you to decide. If you are
really convinced that there is some
Jusiness which is worthwhile dis-
cussing, you take the decision, and we
shall abide by it.

SHRI SAMAR GUHA: (Conlai): Sir,
my suggestion to you is this. This
House may adjourn tomorrow but then
the railway strike will continue. 1
have been making this suggestion, you
will remember, last Friday, and I
made this suggestion for the extension
of the House, but unfortunately some
unkind remark was made from the
all the Opposition parties will convince
the Government or at leas{ the people
outside. how serious the Opposition
parties are. how united they are in
helping the Governmeni to resolve the
dituation brought about by the railway
sirike. If the Government -efuses it,
we have to take it that the Government
wants a show-down and that the Gov-
ernment does not want any kind of
co-operation from the Opposition. We
are  seriously concerned about the
situation that has developed and s
developing in the country. Though
after three ang a half months we are
also equally tired and we want to take
some rest and we want to go fo our
constiluencies. in view ol the serious-
ness of the situation that has developed
in the country, we are offering some
kind of co-operation to the ‘Government
and we want to help the Government
to enter into some kind of honourable
negotiation with the railwavmen, so
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that  the " matters should be settled
honourably. If the Government
refuses it, we will understand and that
the Governmen{ is determined to stage
a4 showdown on the railway strike ana
there is some other ulterior motive In
it. They have taken an attitude of
showdown. Let the country and the
people know that the Opposition is
sincere and wants an honoutrable
settlement of the railway strike.

SHR] SEZHIYAN (Kumbakonam):
I do not want you to decide this

molion by counting of votes. It is a
foregong conclusion that if ‘they
oppose, they can scuttle it. I want

to go into the spirit of the motion.
The spirit of the motion moved by
Shri Limaye is that within three or
four hours we could not decide issues
no-confidence molion or ever
discuss them. I am quite clear about
the oulcome. We wan{ that Members
should be given all opportunities to
express their views. You cannot
decide it and say: Eyes have it or
Noes have it. If it is so, we can decide
cverything by vote. Therefore I
should appeal to you and also to them
that the Business Advisory Ccmmitlee
could go through the business that has
been allocated. If they could con-
vince us that within the time allotted
everyvthing could be done, we are open
to conviclion hy them. '

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): In deciding whether the
House should sit and how long, the
primary consideration naturally will
be the work before the House. Abnut
the strike, about what effect it would
have by the House sitting here, we
need noi go hecause nothing pre-
vents the Leaders of the Opposition
meeting 1he Prime Minister or the
Railway Minister and talking about
these things; that is a different matter.
We shall certainly welecome if the
Land Ceiling Bill, Constitution Amend-
ment Bill could be passed and if the
Opposition co-operale with us; il is
most welcome and we can see that the
Bill is passed. But if it is their desire
that the no-confidence motion should

o a
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[Shri K. Raghu Ramaiahl

be taken up today, as it should be, we
have tp forego this and naturally
it shall have to be postponed to ihe
next session. So far as the Govern-
ment is concerned, we feel that there
is no need for extending the silling
even by one day. The no-confidence
motion is ordinarily taken up im-
mediately. In view of the fact that
we are adjourning tomorrow my sub-
mission is that it should be completed

. today. We are prepared to sit any
number of hours.

SHRI SHYAMNANDAN MISHRA!:
What about the other business for
which time had been allotted by the
Business Advisory Commiltee? Some
of these items are coming f{rom
the last session.

SHRI K. RAGHU RAMAIAH: 1
have already submitted that if therei
is no way of finding time for those
Bills and getting them passed, we
have to regretfully postpcae them to
the next session. If there ig no time,
thay is what will happen.

MR. SPEAKER: You have had enough
discussion already. Should I put Mr.
Madhu Limaye's motion to vote?

oft ww fas o fafsim oe-
argA & /LY FY A5F AT 7, @ FEAT
FT AT | g9 q% qg AT EI°8 HA<
FIA I -

st wzw fagrdy ey : o oY
T A weara o frr 3 9WR H uF
AW A JEAT § | IH qEAE 97
aft w9t waf@ w9 o, fafeqs
gEErEadr FHE F d5F W wng,
agi fafarer wrs qrfFqrded ghad &
19 §3 F §H WAL TS 9 F 7S Al
e & qmA g fag #3 qF S &
wFT

oft wy fomdr - 9 wee ofr 57 HW-
g7 H9T ¢
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SHRI BHOGENDRA JHA
(Jainagar): From the reply of the
Minister of Parliamentary Affairs, it
seems that the Constitution (34th
Amendment) Bill is not going to be
passed in this Session. This is a very
serious matter because several land
legislations of the States are involved
in this. This Bill should be passed in
this Session. This Bill should not be
left, by the Minister of Parliementary
Affairs, to be passed in the next Ses-
sion. This should be passed in this
Session.

ot WY fAR@ . WeAn WERRE, W8
T g & oY areadr 1 a9 faar-
g &, #Y 7 ¥ F7 Iq 97 ar oA
@ g sifen o fafode ogamadr
FAA A Aifer amrd o W IAT ATE
Tganl 97 faaw f@ar s o Sraga
s g, AW gowrdr fafeds & &
oy §; s favAw ¥Ew wed-
w9 (vAwAz) fawr ragy & 1 9w fem
a1 39 fawt #) faar Afen v agq &
A TEA FY ZATHS &Y 47 | HHTT K
01T ¥ gg Fa7 @ a7 fF 9 wiEwT
AqTRAT &, AT wa g4y faw ®y wAT
Helkd ®Ta A9 & feo oz &
foq dare 1 T & | T F FaATH
Y wEnfaat & fF wTeEY @ g A=A
wifge | 3§ a1 ¥ Aeqaml B REAT
FE A Fr§ e 7@ 2 wEfog |
A ATAAEY F ANEA FY AHC FE K
faw dar g 1w 3 9 fawme fifeg
fe 9w far aor A 3fee # wirdizamm
(vdTdz) faer 1 a3y gesidr O, 6\
oT EE IEE! WA ANA aF I &
fam Aarc &

MR. SPEAKER: The question is:

“That the decision on the molion
moved by Shri Madhu Limaye be
postponed till the matter is consi-
dered by the Business Advisory
Committee”
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Those in favour may say ‘Aye’.
SOME HON. MEMBERS: ‘Ay2".

MR. SPEAKER: Those
may say ‘No’.

against

SEVERAL HON. MEMBERS: 'No'.

MR. SPEAKER: 1 think the ‘No:zs
have it.
SOME HON. MEMBERS: ‘Ayes’

have it.

MR. SPEAKER:
cleared.

Let the lobbieg be

SHRI JYOTIRMOY BOSU: Sir, on
a point of order.

MR. SPEAKER: During the division
no point of order is raised.

SHRI SEZHIYAN: The question is
whether reference to tht BAC should
be detided by the Speaker or by the
House,

SHRI ATAL BIHARI VAJPAYEE:
My motion is lo the effect that the
decision on the motion moved by Shri
Madhu Limaye may be postponed {ill
the matter is considered by the BAC.

SHRI JYOTIRMOY BOSU:
a poini of prder on this.

I have

MR. SPEAKER: No point of order
during the division time,

SHRI JYOTIRMOY BOSU Thig is
on the procedure you are adopting.

MR. SPEAKER: [ will now put the
motion to the House,

SHRI JYOTIRMOY BOSU: Si:, I
want to roise my point of order. Kindly
resume your seat. It is the absolute
prerogative of the Speaker ‘to refer a
matter of this nature to the BAC. It
need not be put before the House.

MR. SPEAKER: This is not for re-
ference to BAC.

SHRI JYOTIRMOY BOSU: Sir,
you are completely eroding the wvoice
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that we had sg far enjoyed in the mat-
ter of deciding the business of the
House. This is a very dangerous
thing.

MR. SPEAKER: No point of order
can be raised during the division. I
have re"eived one by Shri Vajpayee
and another by Sh:i Mishra,

SHRI JYOTIRMOY BOSU: Sir,
vou are doing it in order to give some
henefil to the ruling party.

SHR1 ATAL BIHARI VAJPAYEE:
'he BAC is a committee constituted
)y you. How can the majority’ party
vobject to the decision of the BAC? -

MR. SPEAKER: You have your-
self given this motion in writing. So,
I have to put it to the vote. There
is an ideptical one by Shri Mishra
which reads “The motion be referred
to the BAC".

SHRI SHYAMNANDAN MISHRA:
Mine is wvery simple,

MR. SPEAKER: Both have the
same purpose. I will now put the
motion of Shri Vajpayee to the vote
of the House. The gquestion is-

“That the deeision on the motion
moved by shri Madhu Limaye be
posiponed till the matter is consi-
dered by the DBusiness Advisory
Committee.”

The Lok Sabha divided :

Division No. 28| (13 40 hrs.

AYES
Balakrishnan, Shri K.
Banerjee, Shri §. M.
Bhagirath Bhanwar, Shri
Bhargavi Thankappan, Shrimati
Bhattacharyya, Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P,
Bhaura. Shri B. S.
*Bist. Shri Narendra Singh

*Wrongly voled for Ayes,
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Bousu, Shri Jyotirmoy
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chaudhary, Shri Ishwar
Chaudhuri, Shri Tridib
Chowhan, Shri Bharat Singh
Diandavate, Prof. Madhu
Deb, Shri Dasaratha
Deshpande, Shrimati Roza
Dhote. Shri Jambuwant
Dutta, Shri Biren

Goswami, Shrimati Bibha Ghosh
Guha. Shri Samar

Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra
Harra, shri Manoranjan
Horo, Shri N. E.

Huda. Shri Noorul
Janardhanan, Shri C.

Jha, Shri Bhogindra
Joarder, Shri Dinesh
Kachwai. Shri Hukam Chand
Kalingarayar, Shri Mobanraj
Kathamutha. Shri M.

Lalji Bhai. Shri

Manjhi. Shri Bhola
Mavalankar, Shri P. G.
Mishra, Shri Shyamnandan
Modak, Shri Bijoy

Mody, Shri Piloo

Mohanly, Shri Surendra
Mukherjee, Shri H. N.
Mukherjee, Shri Samar
Mukherjec. Shri Saroj
Muruganantham, Shri 8. A.
Muthuswami. Shri M.
Nayak, Sh-i Baksi

Panda, Shri D. K.

Pandeya., Dr. Laxminarain
Parmar, Shri Bhaljibhai
Patel. Shri H. M.

Ram Hedaoo. Shri
Ramkanwar. Shri
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Reddy, Shri B. N.

Reddy, Shri Y. Eswara
Roy, Dr. Saradish

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar

Sen, Dr. Ranen

Sen, Shri Robin

Sezhiyan, Shri

Subravelu, Shri

Sinha, Shri Satyendra Narayan
Sivasamy, Shri M. S,
*Suryanarayana, Shri K,
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Veertah Shri K,

Verma, Shri Phool Chand
Viswanathan, Shri G.

NOES
Aga. Shri Syed Ahmed
Agarwal. Shri Shrikrishan
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.
Alagesan, Shri O. V.
Ansari, Shri Ziaur Rahman
Arvind Nelam, Shri
Austin, Dr. Henry ]
Awadesh Chandra Eingh, Shri
Azad, Shri Bhagwat Jha
Aziz Imam. Shri
Babunath Singh. Shri
Balakrishniah. Shri T.
Bonamali Babu, Shri
Banerjee, Shrimati Mukul
Barman, Shri R. N.
Barupal, Shri Panna Lal
Basappa, Shri K.
Basumatari. Shri D.
Besra. Shri 5. C.
Bhagat, Shri B. R.
Bhagat, Sh-i H, K. L.
Bhargava, Shri Basheshwar Nath
Bhattacharyyia, Shri Chapalendu
Brahmanandji, Shri Swami

. tWrongly voted Noes?
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Brij Raj Singh-Kotah, Shri
Buta Singh, Shri

Chakleshwar Singh, Shri
Chandra Gowda, Shri D. B.

Chandrashekharappa
Shri T. V.

Chandrika Prasad, Shri
Chaturvedi, Sh-i Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chavan, Shrimali Premalabai
Chawla, Shri Amar Nath
Chellachlami. Shri A. M.
Chottey Lal, Shri

Chhutten Lal, Shri
Chikkalingaiah, Shri K,
Choudhury, Shri Moinul Hagyue
Daga, Shri M. C.

Dalbir Singh, Shri

Damani, Shri S. R.

Darbara Singh, Shri

Das, Shri Anadi Charan

Das, Shri Dharnidhar
Dasappa, Shri Tulsidas
Daschowdhury, Shri B. K.
Deo, Shri S. N. Singh

Desai, Shri D. D.
Dhamankar, Shri

Dharamraj Singh. Shri
Dharia. Shri Mohan

Dhusia, Shri Anant Prasad -
Dixit Shri G (.

Doda. Shri Hiralal

Dumada, Shri L. K.

Dwivedi, Shri Nageshwar
Engti. Shri Biren

Gandhi, Shrimati Indire
Ganga Devi, Shrimati
Gangadeb, Shri P.

Gavit, Shri T. H.

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Godara, Shri Mani Ram
Gogoi. Shri Tarun
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(ichain, Shri C. C.
Gomango, Shri Giridhar
Gopal Shri K.

Goswami, Shri Dinesh Chandra
Gowda, Shri Pampan
Hansda, Shri Subodh
Hanumanthaiya, Shri K.
Hari Kishore Siﬁsh, Shri
Hari Singh, Shri

Jaffer Sharief, Shri K.
Jagivan Ram, Shri
Jeyalakshmi, Shrimatj V.
Jha., Shri Chiranjib
Jitendra Prasad, Shri
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam. Shri Dallajirag

Kadannappalli, Shri Ramacbaidran

Kedar, Shri S. A.
Kailas, Dr.

Kakoti, Shri Robin
Kale, Shri

Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh. Dr.
Kaul, Shrimati Sheila
Kavde Shri B. R
Kedarnath Singh, Shri
Khadilkar Shri, R. K.
Kinder Lal Shri
Kisku, Shri A, K,
Kotoki., Shri Liladhar
Kotrashetti, Shri A. K.
Krishnan, Shri G. Y.
Kureel. Shri B. N:
RKushok Bakula, Shri
l.akkappa, Shri K.

Lakshmikanthamma, Sh:imati T

Laskar, Shri Nihar
Lutfal Haque, Shri
Mahajan., Shri Vikram
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Mahajan, Shri ¥. S.

Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar

Majhi, Shri Kumar

Malaviya, Shri K. D..
Mandal, Shri Jagdish Narain
Mandal. Shri Yamuna Prasal
Manhar. Shri Bhagatram
Marak. Shri K.

Mehta, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha, Shri Natiwu Ram
Mishra, Shri Bibhuti

Mishra. Shri G. S.

Mishra, Shri Jagannath
Mishra, Shri L. N.
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shri F. H.

Munsi, Shri Priya Ranjan Das
Murmu, Shri Yogesh Chandra
Nahata, Shri Amrit

Nanda, Shri G. L

Negi, Shri Pratap. Singh
Otaon, Shii Kartik -
Oraon. Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Nargin
Pandey, Shri R. S.

Pandey, Shri Sudhakar
Pandit, Shri §. T.

Paokai Haokip, Shri

Parashar, Prof. Narain Chand
Parthasarathy, Shri P.
Paswan. Shri Ram Bhagat
Pats]l, Shri Arvind M.

Patil, Shri Anantrao

Patil, &hri Krishnarao
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Patil, Shri T. A,

Patnaik, Shri Banamali
Patnaik, Shri J. B.
Prabodh Chandra, Shri
Pradhani, Shri K.

Purty, Shri M. S.

Rughu Ramaiah, Shri K.
Rai, Shrimali Sahodrabai
Rajdeo Singh. Shri

Ram, Shri Tulmohan

Ram Dhan, Shri

Ram Sewak. Ch.

Ram Singh Bhai, Shri

Ram Surat Prasad, Shri
Ram Swarup, Shri

Ramji Ram, Shri

Rana, Shri M. B.

Ran, Shrimati B. Radhabai A
Rno. Shri J. Rameshwar
Rao, Shri Jagannath

Rao, Shri Nggeswara

Rao, Shri P, Ankinecdu Prasacda
Shri Patlabhi Rama
Ruo, Dr. V. K. R. Varadaraja
Rathia, Shri Umed Singh
Haul. Shri Bhola

Ravi, Shri Vayalar

Reddy, Shri K. Kodanda Rami
Reddy, Shri M. Ram Gopal
leddy, Shri P. Bayapa
Reddy, Shri P. Narasimha
Reddy, Shri P. V.

Reddy, Shri Sidram
Rohtagi, Shrimati Sushila
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Salve, Shri N. K. P.
Samanta, Shri 8. C.

Sanghi, Shri N. K.
Sangliana, Shri

Saal Bux Singh, Sh-i

Lo,
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Sarkar, Shri Kakti Kumar
Sathe, Shri Vasant
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Savitri Shyam, Shrimati
Sayeed, Shri P. M.

Sethi, Shri Arjun

Shatee, Shri A.

Shahnawaz Khan, Shri
Shailani, Shri Chandra
Shambhu Nath, Shri
Shankar Dayal Singh, Shri
Shankar Dev, Shri
Shankaranand, shri B.
Sharma, Sh-i A, P.
Sharma, Dr. H. P.
Sharma, Shri Madhoram
Sharma, Shri R. N.

Shashi Bhushan, Shri
Shastri, Shri Raja Ram
Shastri, Shri Sheopujan
Shenoy, Shri P. R.

Shelty, Shri K. K.
Shintle, Shri Annasaheb P,
Shivappa. Shri N.

Shukla, Shri"B. R.
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Singh, Sh-i Vishwanath Pratap
Sinha, Shri Dharam Bir
Sinha, Shri Nawal Kishore
Sohan Lal, 8hri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shri C. .
Sunder Lal, Shri
Swaminathan, Shri R. V.
Swamy, Shri Sidrameshwar
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Swaran, Singh, Shri
Tarodekar, Shri V. B.
Tayyab Hussain, Shri
Tewari, Shri Shankar
Thakur, Shri Krishnarao
Tiwari, Shri R. J.
Tiwary, Shri D. N.
Tombi Singh, Shri N.
Tula Ram, Shri
Tulsiram, Shri V.

Uikey. Shri M, G.
Unnikrishnan, Shri K. P,
Vekaria, Shri
Venkatasubbaiah, Shri P,
Venkataswamy, Shri G.
Vikal, Shri Ram Chandra
Virbhadra Singh, Shri
Yadav, Shri Chandrajit
Yadav. Shri N. P.
Yadav. Shri R. P.
Yadav. Shri Shiv Shanker Prasad

MR. SPEAKER: The result* of the

division is:

AYFES 09, NOES 255.
The motion was negatired,

MR. SPEAKER: Then, thcre is an-
other amendment to Shri Limaye's
motion by Shri Indrajit Gupta.

The guestion Is:

“That the session of the House
be extended upto 14th May, 874"

Those in favour may say, “Aye”.
SOME HON. MEMBERS: Aye.

MR. SPEAKER: Those against may

say, “No".

*The following Members also recorded their votes:

AYES: Sarvashri Dhan Shah Pragdhan, Indrajit Gupta.
Patel;

NOES: Sarvashri Prabhudas Palel, Genda Sing .

P. M. Mehta and Kumari Maniben

Narendra Singh Bist.

Mohammad Ismail.

K, Suryanarayana and
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SEVERAL HON. MEMBERS: No.
MR, SPEAKER: The Noes have it..

SOME HON. MEMBERS: Ayes have
it.

MR. SPEAKER: The Lobbies have
already been cleared,

SHRI S. M. BANERJEE: The Laob-
bies should be cleared again.
MR. SPEAKER: All right. Let the

Lobbies be cleared.

Now the Lobbics have bemn cleared.

The question is:

“That the session of the House be
extendeq upto 14th May, 1974.”

The Lok Sabha dirided:

Divislon Neo. 29. 13.45 hrs

AYES
Bade, Shri R. V.
Balakrishnan, Shri K.
Banerjee, Shri S. DI,
Bhagirath Bhanwar, Shri
Bhargavi Thankappan, Shrimatl
Bhatlachary}a. Shri Dinen
Bhattacharyya, Shri Jagadish
Bhattacharyya, Shri S. P.
Bhaura, Shri B. S.
Birender Singh Rao, Shri
Bosu, Shri Jyolirmoy
Chandra Shekhar Singh, Shri
Chandrappan, Shri C. K.
Chatterjee, Shri Somnath
Chaudhuri, Shri Tridib
Chowhan, Shri Bharat singh
Dandavate, Prof. Madhu
Deb, Shri Dasaratha
Deshpande, Shrimati Roza
Dhote, Shri Jambuwant
Dutta, Shri Bren
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"Goswami, Shrimati Bibha Ghosh

Guha. Shri Samar

Gupta, Shri Indrajit

Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra
Hazra Shri Manoranjan
Horo, Shri N. E.

Huda, Shri Noorul
Janardhanan, Shri C.

Jha, Shri Bhogendra
Joarder, Shri Dinesh
Kachwai, Shri Hukam Chand
Kalingarayar. Shri Mohanraj
Kathamuthu, Shri M.

Lalji Bhai. shri

Limaye. Shri Madhu

Manjhi, Shri Bhola
Mavalankar, Shri P. G.
Mehta. Shri P. M.

Mishra. Shri Shyamnandan.
Modak. Shri Bijoy '
Maody, Shri Pilog
Mohammmad Ismail, Shri
Muhanty. Shri Surendra
Mukerjee, Shri H. N.
Mukherjee, Shri Samar
Muruganantham, Shri 8. A.
Mutlhuswamy, Shri M.
Nayak, Shri Baksi

Panda, Shri D. K.

Pandey. Shri Sarjoo
Pandeya, Dr. I.axminarain
Parmar, Shri Bhaljibhai
Patel. Shri H. M.

Patel, Kumari Maniben

Pillai. Shri R. Balakrishna
Pradhan, Shri Dhan Shah

Ram Hadeaeo, Shri

‘Ramkanwar, Shri

Reddy, Shri B. N.
Reddy, Shri Y. Eswara
Roy, Dr. Sa-adish

Saha, Shri Ajit Kumar
Saha, Shri Gadadhar
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Sen, Dr. Ranen

Sen, Shri Robin
Sezhiyan, Shri

Sinha, Shri Satyendra Naravan
Sivawamy, Shri M. S.
Subravelu, Shri
Ulaganambi, Shri R. P.
Vajpayee, Shri Atal Bihari
Veeriah, Shri K.

Verma. Shri Phool Chand
Viswanathan, Shri G.

NOES

Apa, Shri Syed Ahmed
Agrawal, Shri Shrikrishna
Ahirwar, Shri Nathu Ram
Ahmed, Shri F. A.

Alagesan, Shri 0. V.

Ambesh, Shrt

Ansari, Shri Ziaur Rahman
Appalanaidu, Shri

Arvind, Netam Shri

Austin, Dr. Henry

Awdhesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Babunath Singh, Shri

Bajpai, Shri Vidya Dhar
Balakrishniah, Shri T.
Banamali Babu, ghri
Banerjee, Shrimati Mukul
Barman, Shri R. N.

Barupal, Shri Panna Lal
Basappa, Shri K.

Basumatari, Shri D.

Besrag, Shri g C.

Bhagat, Shri B. R.

Bhagat, Shri H. K. L.
Bhargava, Shri Basheshwar Nath
Bhattacharyvia. Shrl Chapalendu
Bist, Shri Ngrendra Singh
Brahmanandji, Shri Swami

Brij Raj Singh-Kotah, Shri

Buta Singh, Shri

Chakleshwa:- Singh, Shri

Chandra Gowda, Shri D. B.

Chandrashekharappa
Shri T. V.

Chandrika Prasad, Shri

Chaturvedi. Shri Rohan Lal

Chaudhary, Shri Nitiraj Singh

Chavan, Shrimati Premalabai

Chawla, Shri Amar Nath

Chellachami. Shri A. M.

Chhotey Lal, Shri

Chhutten Lal, Shri

Chikkalingaiah, Shri K.

Choudhury Shri Moinul Hague

Daga. Shri M. C.

Dulbir Singh, Shril

Damani, Shri §. R.

Darbara Singh, Shn

Das, Shri Anadi Charan

Das, Shri Dharnidhar

Dasappa, Shri Tulsidas

Daschowdhury, Shri B. K.

Deo, ghri S. N. Singh

Desai, Shri D. D.

Dhamankar, Shri

Dharamgaj Singh. Shri
Dhusia. Shri Anant Prasad

Dixit. Shri G. .
Doda. Shri Hiralal

Veerabasappa,

Dumada. Shri L. K.
Dwivedi. Shri Nageshwar
Engli, Shri Biren

Gandhi, Shrimati Indira
Ganga, Dev, Shrimali
Gangadeb, Shri P.
Gautam, Shri C. D.
Gavit, Shri T. H,

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
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Godara, Shri Mani Ram

Gogoi, Shri Tarun

Gohain, Shri C. C.

Gomango, Shri Giridhar

Gopal, Shri K.

Joswami, Shri Dinesh ( handra
Gowda. Shri Pampan

Hansdm, Shri Subodh
Hanumanthalya, Shri K.

Har! Kishore Singh, Shri
Hari Singh, Shri

Jaffer Sharief, Shri C. K.
Tagjivan Ram, Shri
Jeyalakshmi, Shrimati V.,
Jha, Shri Chiranjib
Jitendra Prasad. Shri
Jashi. Shri Popatlal M.
Joshi, Shrimati Subhadrg
Kadam, Shri Dattajirao

Kadannappalli, Shri Ramachandran

Kedar, Shri S. A.
Kailas, Dr.

Kakoti. Shri Robin
Kale, Shri

Kamala Prasad, Shri
Kamble, Shri T. D.
Kamla Kumari, Kumari
Kapur, Shri Sat Pal
Karan Singh, Dr.

Kaul, Shrimati Sheila
Kavde, Shri B. R.
Kedar Nath Singh, Shri
Khadilkar, Shri R. K.
Kinder Lal, Shri
Kisku, Shri A. K.
IXotoki, Shri Liladhar
“totrashettl, Shri A. K.
Krishnan, ghri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
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Lakkappa, Shri
Lakshmikanthamma, Shrimati T.
Laskar, Shri Nihar '
Lutfal Haque, Shri

Mahajan, Shii Vikram
Mahajan, Shri Y, S.

Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar

M+jhi, Shri Kumar

Malaviya, Shri K. D.
Malhotra, Shri Inder J.
Mallanna, Shri K.

Mandal, Shri Jagdish Narain
Mandal, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Marak, Shri K.

Mehata, Dr. Jivraj

Mehta, Dr. Mahipatray
Mirdha, Shri Nathu Ram
Mishra, Shri Bibhuti

Mishra. Shri G. S.

Mishra. Shri Jagannath
Mish:-a, Shri L. N.

Mohammad Yusuf, Shri
Mohapatra. Shri Shyam Sunder
Mohsin, Shri F. H.

Munsi. Shri Priya Ranjun Das
Murmu, Shri Yogesh Chandra
Nahata, Shr Amrit

Nanda, shri G. L.

Negi, Shri Pratap Singh
Nimbalkgr, Shri

Oraon. Shri Kartik

Oraon, Shri Tuna

Pahadia, Shri Jagannath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey. Shri Damodar
Pandey, Shri Krishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shrl R. S.
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Pandey, Shri Sudhakar
Pandit, Shri S. T.

Paokai Haokip, Shri.
Parashar, Prof. Na-r_ain Chamns
Parthasarathy, Shrj P.
Paswan. Shri Ram Bhagat
Patel. Shri Arvind M.

Patel, Shri Prabhudas

Patil, Shri Anantrao

Patil. Shri Krishnarao
Patil, Shri T. A.

Patnaik. Shri Banamali
Patnaik, Shri J. B.

Peje, Shri S. L.

Pradhani. Shri K

Purty, Shri M. S.

Raghu Ramaiah, Shri K.
Rai, Shrimati Sahodrabal
Rajdeo Singh, Shri

Ram, Shri Tulmohan

Ram Dhan, Shri

Ram Sewak, Ch.

_.Ram Singh Bhai, Shri

Ram Surat Prasad, Shrj
Ram Swarup, Shri

Ramji Ram, Shri

Rana, Shri M, B.

Rao, Shrimati B. Radhahai A,
Rao, Shri J. Rameshwar
Ruo, Shri Jagannath

Rao, Shri Nageswara

Rao, Shri P. Ankineedu Prasad
Rao, Shri Paitabhi Rama
Rao, Dr. V., K. R. Varadaraja
Rathia, Shri Umed Singh
Raut, Shri Bhola

Ravi, Shri Vayalar

Reddy, Shri K. Kodanda Rami
Reddy, Shri K, Ramakrishna
Reddy, Shri M. Ram Gopul
Reddy, Shri P. Bayapu

Reddy, Shri P. Narasimha
Reddy, Shri P. V.
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Reddy, Shri Sidram
Richhariya, Dr. Govind Das
Rohatgi, Shrimali Sushila
Roy. Shri Bishwanath
Rudra Pratap Singh, Shri
Sadhu Ram, Shri

Saini, Shri Mulki Raj
Salve, Shri N, K. P,
Samanta, Shri 8. C,
Sanghi, Shri N. K.
Sangliana, Shri

Sant Bux Singh, Shri
Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant
Sutpathy, Shri Davendra
S.vant, Shri Shankerrao
Savitri Shayam, Shrimati
Sayveed, Shri P, M.

Sethi, Shri Arjun

Shafee, Shri A.

Shahnawaz Khan, Shn
Shailani, Shri Chandra
Shambhbu Nath, Shri
Shankar Dayal Singh, Shni
Shunkar Dev, Shri
Shankarnand. Shri B.
Stharma, Shri A, P.
Sharma, Dr. H. P.

Sharma. Shri Madhoram
Sharma. Shri R. N.

Shashi Bhushan, Shri
Shastri. Shri Raja Ram
Shustri. Shri Sheopuian
Shenoy, Shri P, R.

Shelty, Shri K. K.

Shinde. Shri Annasaheb F.
Shivappa. Shri N.
Shivnath Singh, Sh-i
Shukla. Shri B. R.

Shukla, Shri Vidya Charar
Siddheshwar Prasad, Shr
Singh. Shri Vishwanath Pratap
Sinha, Shri Dharam Bir
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Sinha, Shri Nawal Kishore
Sohan Lal, Shri T.

Sokhi, Shri Swaran Singh
Stephen, Shri C. M.
Sub.ramaniam. Shri C. 4
Sunder Lal, Shri
Suryanarayana, Shri K.
Swaminathan, Shri R. V.
Swamy, Shii Sidrameshwar
Swaran Singh, Shri
Tarodekar, Shri V. B.
Tayyab, Hussain, Shri
Tewari, Shri Shankar
Thakur, Shri Krishngrao
Tiwari. Shri R. G.
Tiwary, Shri D. N.

Tombi Singh, Shri N.

Tula Ram, Shri

Tulsiram, Shri V.

Uikey, Shri M. G.
Unnikrishnan, Shri K. P,
Vekaria, Shri
Venkatasubbaiah, Shri P.
Venkataswamy, Shri G. -
Vikal. Shri Ram Chandra
Virbhadra Singh, Shrj
Yadav, Shri Chandrajit
Yadav, Shri N. P.

Yadav, Shri R. P.

Yadav, Shri Shiv Shanker Frasarl
Zulfiquar Ali Khan, Shrj

Extension of

MR. SPEAKER: The result* of the
divisions: Ayes 76;

Noes 269.

The mqtion was negatived

MR. SPEAKER: WNow I shall put

Mr. Madhu Limaye's motion....

MAY 9, 1974

Session (M) 268
SHRI S. M. BANERJEE: There i3
another amendment, Sir. I have al-

iy sent it, which I move:

“That_ the Session be extend«d
upto 12-30 P.M. on 11-5-1974.”

MR. SPEAKER:
or am.?

Is it 1230 P. M.

SHRI S M. BANERJEE: 12-30 p.m.

SHRI K. RAGHU RAMAIAH: I op-
puse it, Sir,

MR. SPEAKER:
the amendmunt moved by Shri S. M.

I shall now put

Banerjee to the vote of the House,

The question is:

“That the session be extended up-
to 12.30 p.m. on 11.5.1974."

The motion was negatived.
MR. SPEAKER: Now, I will

Shri Madhu Limaye's motion to the
vote of the House.

put

SHRI MADHU LIMAYE: Are there
strangers in the House?

MR. SPEAKER: Ministers from

the othe: House have a right to
sit here; they do not vote.
Now, the question is:
“That this House resolves that

the current session of Lok Sabha be -
extended by a weuk.”

The Lok Sabhn_sli_m’ded. -

%The following Members
AYES: Shri Sarjoo Pandey;
NOBS: Sarvashri J. G. Kadam and

also

recorded their votes:

Genda Singh
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Division No. 30]

AYES

Bade, Shri R. V.
Bulakrishnan, Shri K.
Bancrjee, Shri S. M.
DBhag.ratih Bhanwar, Shri
Bhargavi Thankappan, Shrimati.
Bhattacharyya, Shri Dinen
Bha:tacharyya, Shri S, P.
Ishaura, Shri B. S.

Birender Singh Rae, Shri
Bosu, Shri Jyotirmoy
Chandra Shekhar Singh, Shri
Chandrappan, Shri C. K.’
Chatlerjce, Shri Semnath
Chaudhary, Shri Ishwar
Chaudhuri, Shri Tridib
Chowhan, Shri Bharat Singh
Dandavate, Prol. Madhu
Deb, Shri Dasaratha
Deshpande, Shrimati Roza
Dhote, Shri Jambuwant
Goswami, Shrimati Bibha Ghosh
Guha, Shri Samar

Gupta, Shri Indrajit

Haldar, Shri Madhuryya
Halder, Shri Krishna Chandra
Hazra, Shri Manoranjan
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MPE. SPEAKER: The *result ol the
division 1s: Ayes 75; Noes 274.

The moticn was negatived,

13.58 hrs.

MOTION OF NO-CONFIDENCE IN
THE COUNCIL OF MINISTERS—
contd.

SHR] JYOTIRMOY BOSU (Dia-
mond Harbour): What about the time
for the No-Confidence Motion, Sir.

MR. SPEAKER: What time?

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MINIS-
TER OF ELECTRONICS AND MINIS-
TER OF SPACE (SHRIMATI
INDIRA GANDHI): Just now.

MR. SPEAKER: The Prime Minis-
ter says, it should be taken up just
now. Now, we are left with today
and tomorrow. We have to finish
this today. Tomorrow is a Private
Members' day. There is the Consti-
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tution (Thirty-fourth Amendment)
Bill which h@s to be passed. There
is no time left. No-confidence Mo-
tion, 4 hours. That is also fixed.

SHRI SHYAMNANDAN MISHRA
(Begusarai): My Motion would be
that the discussion be limited to only
one minute. [ will move this motion.

MR. SPEAKER: What is this? I
said tomorrow is a non-official day.
Only today and tomorrow are left.

SHRI SHYAMNANDAN MISHRA:
A No-Confidence Motion does not suil
the Government, but can they run
away from it, Sir? We want a full-
ledged discussion.

MR. SPEAKER: Yes, we will take
up the discussion immediately.

SHRI JYOTIRMOY BOSU: For 16
hours., We demand 16 hours. ...

SHRI SHYAMNANDAN MISHRA:
How much time have you devoted in
earlie- cases for discussion of No-
Confidence Motions? You throw to
the winds the convention with regard
1) those things.

. 14,00 h-s.

SPFEAKER: Now only . two
days are left. Tomorrow is the non-
official busintss. Today, we are go-
ing through. The House has already
rejected the molion moved for the
extension of the current session of
Lok Sabha.

MR.

SHRI SHYAMNANDAN MISHRA:
We have developed certain conven-
tions with regard to the discussion on

The following Members also recorded their notes:

AYES:; Sarvshri Biren Dutta

NOES: Sarvshi Pattabhi
Kadam and Genda Singh.

Rama

and Jagdish Bhattacharyya,;

Rao, Narsghin Narain Pandey, J. G.
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|Shri Shyamnandan Mishra|

the No-Confidence Motion. Now,
would it be the pleasure of the other
side to say that they are going to de-
feat it when Lhe very Motion was pul?
No. There is a compulsion on the
House 1o lake up the -No-Confidence
Motion whep fifty Members voted for
it. It does not depend wupon the
majority. Similarly, in this matter, it
does not depend upon the majority to
decide. The discussion on the No-
Confidence Motion has got to go by
convention.

MR. SPEAKER: Today is the only
day. Tomorrow is the non-official
day.

SHRI SHYAMNANDAN MISHRA:
We have to have a discussion today
itself.

SHRI S. M. BANERJEE (Kanpur):
Mr. Speaker, Sir, 1 rise on a point
of order.

SHRI SHYAMNANDAN MISHRA:
You should conform to the conven-
tion.

SHRI 5. M. BANERJEE: Sir, my
point of order is this. Suddenly they
suggested four hours for the discus-
sion of the No-Confidence Motion.
My point of order is {this—tihe Business
Advisory Committee has (o decide
about the time to be allotted to the
No-Confidence Molion discussion. Let
the B. A. C. decide how much {ime
should be allowed for this. Minimum
one day is necessary.
helplessness; you are in the hands of
the Prime Minister, If you cannot
convene the Business Advisory Com-
mittee, let a regular motion be moved.
And let something happen in the
House. It is not the pleasure of the
Prime Minister alone.

MR. SPEAKER: 1 agree with you.

SHRI JYOTIRMOY BOSU: It is
for the Business Advisory Committee
to decide about the timing for the
discussion of the No-Confidence Mo-
tion. On previous occasions how
much time was allotted? We cannot

MAY 9, 1974
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make departure from the past prac-
tice at the sweetwill of those who
are in the top. We cannot ask the
accused to come and sit in judgment.
This is. a very important thing. We
must have at least sixteen hours for
a full-fidged debate on the No-Confi-
dence Motion.

SHRI S. M. BANERJEE: You are
chasing the Members like arresting
the leaders of the railwaymen.

. SHRI JYOTIRMOY BOSU: We
were very badly treated; we were
treated in an undemocratic manner.

ot A fomd (F7FT) : WA W
29, FAT ZT HATH TATH Hat 1 T98T §
a7 R ? I FgT a9 &7 T awEy0
ST AT agHa & WU 9T gAY e
F1 3% faar man, w1 a7 & Ffa
o3 aF 10w W e fE wfavame &
s=ara & fora et s fea w11, ag
Tgua § a9 T AT @ | gEET W
qoq feedfive & ag #43 & | w&@
q3v g7 fawag oEamgwrdr #9ET A
AeF AT 1 T AR G A A
Ffem Jo qETa 8 918 B8R ST T w
43, 39 TeaTa 9% Q0 7g9 g ATiE |
OF @<t a1 A AN AT AT W FAT
w1, @ IF qF AF TAAT AEC FGH
ar#1é fewra 76 1t Tifge (wrawa)

ot ST iy - T AT H g9
wol! o A1 TET F47E & IHF qarfaw
/T FIH FC | 9gar oad w2 gw# fog
fag T 4 I+ 92 fa¥ 57 1w Tw
¥ | A TF A3 a1 4 T aF 45, qF
FAA A g 1 A HA FE B & fE
TR | 9 aF 45 | wATy & age feeay
72 few w1

MR. SPEAKER: 1 have jusi called for
{he time taken from 1968 onwards.
The figures are:
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In 1968 it was 11 hrs. 25 minutes.
In 1969 it was 10 ‘hrs,
In 1970 it was 9 hrs.

In 1973 it was 11 hrs. 21 minutes.
The normal sitting is upto 6 O'‘clock.
You can go on sitting till the time
you want it to be finished.

ot Wy fowd &9 1963 ¥ 97
qE( AV FITEITF HIAT AT 47 T«
Tqq feg1 wat ar wafs agi € AfgEr
|ET A7 FUTAMAT AT 4 7 (wqyam)

TeaT Wit ar W (s W e
Awfa) : g f, g7 1w favg =
T A § AW R Y, @ A2 F AT
T ¢ ¢ fF we g arfe g ot faame
FA & A1 o5 91 gw A w1
wYer fror Ffew 7 fvar 9 @ %2
& aw W e @ ) gw A aga
§ s wredlt & a0 g e faam o1

MR. SPEAKER: 1 have put these
figures before you. I purpose that we
devote 10 hours to it.

M ga7 T wifwrw qEwaEeE gon
7g *IFIT FITHEFM land we start it

just now. Do you agree to 10 hrs.?

SHRI JYOTIRMOY BOSU: Sir, I
suggest that it should be 12 hrs. at
least.

MR. SPEAKER: The House has al-
ready agreed to 10 hours.

The House will sit till it is dis-
posed of. I have already put it to
the House that we shall keep sitting
till this no-confidence motion is dis-
posed of.

SHRI GADADHAR SAHA rose—

MR. SPEAKER:
tomorrow,

1 shall take it up

VAISAKHA 19,
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ot e fagrt ot (wmi)
HeTey A3TET, fraw 377 7 AT
ELCIR SR SERE

MR. SPEAKER: Shri Jyotirmoy
Bosu may start the discussion - and
then we shall have some recess. He
may start the discussion. After he
is on his legs, we shall have some
revess for half an hour.

I shall take wup the other hon.
Member's privilege motion and also
the notice under rule 377 tomorrow,
because this item has to come earlier.

SHRI JYOTIRMOY BOSU: Shri
Samar Mukherjee will be speaking.

MR. SPEAKER: But Shri Bosu
will have to move the motion.

SHRI JYOTIRMOY BOSU: 1 beg
to movc:

“That this House expresses Its
want of confidence in the Council

of Ministers .

Shri Samar Mukherjee of our party

who is handling the railway allairs
will be spraking.

SHRI SAMAR MUKHERJEE
(Howrah): A very :erious situation

has been created in the country by
the Government starting a war against
two million railway workers of the
country.

MR. SPEAKER: 1 proposg that we
adjourn for half an hour and re-
assemble at a gquarter to three of the
clock. Shri Samar Mukherjee will
continuge his speech after the recess.

14.15 hrs,

The Lok Sabhqg a.djr;mrned till forty-
five minutés past Fourteen of the
Clock.
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The Lok Sabha. reagssembled at
forty-five - minutes past Fourteen of
the clock.

|MR. DEPUTY-SPEAKER in the Chair]

MOTION OF NO-CONFIDENCE IN

THE COUNCIL OF -“MINISTERS—
Contd.

MR. DEPUTY-SPEAKER: Shri
Samar Mukherjee 10 continue his
speech.

SHRI JYOTIRMOY BOSU: Just

now a very serious matter has come
to our notice. The Home Ministry
people are threatening newspapermen
and journalists that if they give due
publicity to the railway strike, they
would be ha-assed, prosecuted, even
arrested under DIR. This is a very
serious matter.

MR. DEPUTY-SPEAKER: Order,
prder.
SHRI JYOTIRMOY BOSU: 1If this

news is not fully covered, what will
happen? You know about the All
India Radio. So this is a very seri-
ous matter.

MR. DEPUTY-SPEAKER:
order. You have had.your say.

SHRI SAMAR MUKHERJEE: Gov-
e-nment have started an all out war
against the 2 million railwaymen of
India. Now they are on strike. Per-
sistent efforts were made by the lea-
ders of their unions to have a satis-
factory negotiated settlement. But it
is due to the attitude of the Govern-
ment from the very beginning to have
a showdown and not a negotiated
settlement that ultimately the rail-
waymen have been forced to go on
strike.

Order,

Now it is clear from the reports
that never before have such massive
measures been taken to suppress a
most just and legitimate struggle of
the workers. All machinery of Gov-
ernment has been used including the
Army, the Territorial Army, the Bor-
der Securify Force, CRP, State police
forces and Home Guards, angd all media

MAY 9, 1874
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of informatjon/Radip and advertise-
ments hmre been used to suppress the
ments have been used to suppress the
amongst the people and against the
railwaymen. Persistent efforts have
been Made from the very start to pre-
pare for a big effensive and secret
circulars have been issued. And all
those have been placed before this
House.

We have got one secret circular
issued in March; one letter written
by the General Manager, Eastern
Railway, addressed to the Chairman
of the Railway Board. There, he has
slated that army men and police have
already been arranged to counter the
preparations of the struggle. Then,
there is another secret circular which
was placed before the House by Shri
Jyotirmoy Bosu, dated 7Tth April
issued by the Joint Secretary of the
Home Ministry where in categorical
instructions have been given to the
Chief Secretaries of various States
that the leaders should he arrested
before the strike materialises and not
too early and not too late. In that
circular, a reference has been made
to the fact that the Home Ministry
had issued another direction dated
2nd April.

So, a total preparation was made,
noy for settlement but for a confron-
tation and a showdown. This is not
an isolated thing, because from the
struggle of the employees of the
Indian Airlines, the P. C. Lal line has
been introduced. Now, it is the gene-
ral line of the Government not to
vield to the demand of the workers
and the employees but make a com-
plete showdown. This, they tried to
employ in the case of the LIC strike,
in the case of the textile workers in
Bombay and in the case of the jute
workers strike throughout India,
particularly in West Bengal. But the
workers have won in those struggles
and the Government policy has fail-
ed. But now, they are determined to
apply that policy here in the case of’
the railway workers. The railway-
men raised their six-point demands
through a resolution passeq in their
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convention lield in Delhi on the 27th
kebruray,. It was a huge gathering

of representatives of the various rail-
way unions. The resolution was un-

animously passed. An appeal was
made to the Government to  start
nepotiations and a time-limit  was

given that the negotiations should be
completed before the 10th of April
But it is gquite clear that the Govern-
ment does not want a negotiated set-
tlement. That is why they kept mum.
Only the Labour Minister took the
initiative and the conference of cen-
tral trade unions was held on the 11th
April. Before 10th April, they did
not take any initiative. This shows
th- attitude of the Government from
the wery strat.

On the 12th April, when the Rail-
wily Minister meet the cn-ordination
commitiee members, in which 1 am also
a member, he refused to disclose the
mind of the Government. His main
point was, “What do you want? You
just explsin.”  Then he said subse-
quently that “you negotiate with the
Railwny Board Memter, Mr. Warior.”
We objecled at that time for throwing
the responsibilily of nezotintions on a
Member of the Tiailway Boarg and said
that it signified that Government was
not serious about the negotiations. So,
what was the result of the ncgotia-
tions? Within 60 minutes the nego-
tiation was over. The Railway Board
Member, Mr. Warior, told us catego-
rically on behalf of the Government
that on all the six demands the Gowv-
ernment had nothing to say. On the
very day after the negotiation was
over, Mr. George Fernandes wrote a
letter to the Railway Minister on the
15th April that “as you must have
heen told hv Mr. Warior, our talke
reached a deadlock withip 60 minutes
of their commencement since the
Government's rosition as communira-
ted tn ve by the Member (Staff).
Railway Board an al] the demands is
totallv nezative.”

This is what happened on 15 April.
Thiz shows the attitnde of the Gov-
rrement That very dav the co-ordi-
ntion  commiitfes moeting was held

726 LS—10.
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as previously announced. In fact Mr.
reinandes wiole; ithe Naiionul Co-
vrdunation Commutlee proposes  to
weet at 3 pan. logay and we would
apreciale anowing from yYou whe-
ey Mr. Warior's word was the last
word and if it is not, how and where
we go lrom here. The Railway
Minister look cuver under his illness.
He said that he was not physically
well and he was nol going to attend
the negotiaiions. 1 think the Rail-
way Ministry, because of their totally
negative reply on all the demands,
heiped the Railwaymen to unite in
the coordination committee meeting.
Unanimously all the delegates took
the dccision on slrike from 8th May.
This is the contribution they made to
make the strike a certainty. Only
when the date was announced Lalit
Babu thought of negotiations. He
then felt some negotiations were
ne.:essary and he gave 18 as the suit-
able date. When we met on the 18th
he said that the negotiations would
be conducted by the Deputy Minister
of Railway:. This shows that they
were nol interested in any negotiated
sctilement. They only wanted to
keep the facade before the public
that they were for negotiations, but
fotal precautions were going on for
an all out attack on the railwaymen's
movement. The negotiations dragged
on. till late in the night. On several
isines there was some slight under-
standing and on other issues there
was no understanding. In the meet-
ing on 29th April, the Deputy Rail-
way Minister proposed that they
should finish the negotiations by sit-
tine for the whaole night. Because
their secret circular was in onr hands,
we knew the hackground and we alsn
kkn~w the reasons whv suddenly the
Deputy Railway Minister was secious
fo finish the neeotiations by sittine 1ate
in the night. He said that he had ar-
ranzed for dinner and he =aid that if
necessary the: should al] =it rnto the
early hours of the morning. Rv that
time the list of persons to be ar-ested
had been nrenared. Tn fact on 17th
Anril we raiced the nuestion of arrests
and viclimisation. We sald that there
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could be no atmosphere for a negotia-
ted settlement if arrests were going
on outside and we were asked to
have discussions. At the same time
we told him that he must issue an
order that all victimisation cases
should be withdrawn and those who
had been arrested should be released.
He said that he was not in a position
to give the release orders, but he
gave the agsurance that so long as the
the negotiations continued there
would be no arrest. This was his as-
surance on 12th April. But on 13th,
14th and subsequent days, there were
telegrams alleging that arrests were
going on. While the talks were go-
ing on, to confuse the people and
create some hope in the minds of the
railwaymen that the Czovernment
was prepared tnp give some con-
cessions, full preparations were going
on to crush the railwaymen’s legiti-
mate trade union struggle.
15 hrs

However, on the 29th night there
was no sitting during the wholg night,
Then, on the 30th April, there was a
sitting. At this sitting, the Railway
Minister himself was present and he
made a proposal that we should sit
throughout the whole night and com-
plete the negotiations on that day.
We understood why he was in such
a hurry because the direction of the
Home Depariment was over his heads
and they have calculated the time by
which they will barter a negotiated
settlement. That is why, we also felt
that if this is the attitude taken by
the Government, we should tell the
truth to the railwaymen and we asked
them not to hurry and that if talks
are held in such a hurry, there will
be no settlement. There was actually
no understanding on any specific issue
except som: personal understanding
on decasualisation and some other
issues. They wanted to complete the
negotiations by 30th April; we oppos-
ed and resisted it. It was agreed.
ultimately, that on 2nd May, at 9 AM,
there will be another sitting for
negotiatioas. In the meantimes it was
decided that the representatives of the

MAY 9, 1974

Motion 288
made by the Railway Board and the
NFIR will go to the Railway Board
Ullice to get the minutes verified and
we wanted copies of the proposals
Coordination Committee ang the
Railway Ministry, on which, we could
subsequently give our opinion and
judgment so that some settlement
can be arrived at. In that meeting,
it was decided that both Mrs. Par-
vathi Krishnan and Mr. Gokhale will
go to the Railway Board on behalf of
the National Coordination Committlee.
But, before arresting Mr. George
Fernandes and other leaders, a plea
was put out by the Railway Minister
I have his letter with me—that AIRF
has boycotted the meeting on the 1st
May for negotiations. There was no
dceision for a meeting on 1st May.
AIRF was not asked to come. They
have also siid in the Press that CPI
(M) dominated union boycotteq the
mecting. That was not the decision.
Aczcording to the decision, two of our
representations went to the Railway
Board and they checked up the minu-
les and then subseguenily, on the Ist
May afterncon, 1 was telephonically
informed that the next day's meeting
wil] be held at 10 AM instead of at
9 AM because Mr. Fernandes had to
come back from Lucknow after ad-
dressing a May Day Rally and the
plane was to rrach at 930 AM the
next day. So, thcy said that the
meeting will start at 10 AM, instead
of at 9 AM. But, before I got this
information from the Railway Board
that the meecting will be held at 10
AM, instead of at 9 AM, my residence
was haunted by the Intelligice De-
partment and the Delhi Police. They
wanted to arrest one of the Negotiat-
ing Committee Members, Mr. Chakra-
varti. Fortunately, he was not there.
(Interruptions) Yes, we understood
your purpose. At 4 AM, in the dead
of night, they wanted to arrest him
So. we understood that they are not
serious about a negotiated settlement.
Now, it is quite clearly understood by
all the people—not only by the rail-
wavmen but by all democratic peo-
ple in India—that Government is not
serious about a negotiated settlement.
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but, they want a showdown. That is
why, they have made these elaborate
preparations and what will be the
result if this showdown if it is suc-
cessful. It will mean, not only the
future of two million of railwaymen,
whose demands are perfectly justified
will be doomed, but the entire
trade union movement in India
will also be crushed in this way.
That is why, most correcily, the
organised working class including
the Central Government employees
have realised that an attack on the
railwaymen is nol only an attack on
the cntire trades union movement in
India but also an attack on the entire
democratic movement. So, today we
have been faced with a serious threat
to democracy. The performance of
the Government and the Treasury
Benches for so many consecutive days
is quite a clear indication that autho-
ritarianism is raising its head., which
is a serious danger not only to the
railwaymep but to the entire demo-
cratic movement in the country. Why
are they taking this path today? Why
are they not prepared to take the
other path of nezotiated settlcment”
Because, they have sold themselves to
the vested interests, they have com-
pletely mortgaged themselves to the
vested interests. That is why they
cannot act otherwise than in this way.
Their total failure to control the
price rise, their total bankruptey to
bring forward economic progress and
advance is leading them into this
mess.

The unfortunate thing is that they
are not learning lessons. Why is the
opposition so much united today? It
is much of their contribution and not
so much of our contribution. And
the more they behave in this way, the
more people will be united against
them. This is the simple logic which
they fail to appreciate.

Now they are imposing some pre-
conditions. They say: you withdraw
the strike notice and then there will
be negotiations. I would like to re-
mind Shrj L. N. Mishra that this type
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ol the pre-condition he imposed dur-
ing the last loco running stafl strike.
He said on the floor of the House that
they will have to call off the sirike
witanin 48 hours. When this news
came in the press, I had a trunk call
‘rom Madras, from the President of
the Locvo-running Statl, Shri Rath-
nasabapathi, saying that if this is the
precondition, then there should be no
negotiation and that they are not
coming (o Delhi for talks, ] reported
this to thy Railway Minister and re-
quested hum to be reasonable and not
to depend on the bureaucrats of the
Railway Board fur his guidance so
that there will by no blood bath and
the irains would be running. Uli-
malely, good sense prevailed, the pre-
condition was withdrawn and  the
negotiations continueg till the strike
was there. '

So, why this pre-condition? Why
are they standing on false prestige?
Why are they going by the advice of
th: bureaucrats who are out to shut
out all discussions? Let them re-
member that they arc fighting against
their own employees. Then how can
they improvs their industrial rela-
tions, which will help them to deve-
lop the economy and will also help
them to run the railways properly and
efficiently?

There was a report in yesterday's
papers that more than 6,000 people
have been arrested. By today it
would have been much more than
that. In addition, there are lathi
charges, tear-gassing, beating and
eviction of employees from railway
quarters. Further, the military, the
CRP. the BSF, the territorial army,
every organ of repression has been
let loose. Is it democracy? Is not
the right to strike a fundamental
right enshrined in our Constitution?
Has the rallwayman no right to en-
joy or exercise his fundamental right
to strike? In every democratic coun-
try, particularly a parliamentary
democracy like ours, there is every
right for an employee to strike.
There have bheen railway strikes in
Great Britain, Japan, Germany and
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other countries and nowhere has the
Government behaved in this fashion,
as lhe stooge >f the big business, sup=-
pressing ils own woriers in a brutal
way. So, the time has come to think
over. Who are gaining by this policy
of the Government? ‘A news had
been published in the Economic Times
of B8-5-1974. ‘Big Houses Profits
Soar’. You allow the hoarders to sell
rice and wheat at more than double
the price, but when your workers and
employees say that their wages
should be increased because with
their old scales of pay, old emolu-
ments, they cannot purchase the same
quantity of wheat, rice, food and
other essential commodities, no atten-
tion is paid to their demand. The
workers are demanding need base
minimum wage at par with thy pub-
lic sector employees. They should be
censidered as the industrial workers.

This report says that there has
been a survey. The survey proves
that 20 per cent of the total] number
of compames surveyed (with capital
of one crore and above) accounted for
90 per cent profit. There has teen
concentration of wealth in our econo-
my due to the policy of the Congress
Government. The report, in other
words, says the larger the company.
the higher its profitability and conse-
quently the dividend is higher. It
would, therefore. follow that the
amounat of dividend declared in the
large companies went up whil- the
number of smaller companies declar-
ing dividend came down.

The results of the study of 1,263
companies indicaled that as compared
to 1969-70, the dividend declared by
them in 1970-T1 was higher by 19.4
per cent in one year.

The Government of India haz now
got good relations with American busi-
ness magnates. They want an atmos-
phere to be created in Tndia where
they are prepared to invest more
money. And that atmosphere is being
created by you by using Army. Mili-
tary, agiinst all working classes and
democralic  movemenis. These are
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inter-related things. It is not an
isolated thing, and that we want im-
mediile negoliated seitlement is be-
vond doubi. Shri George Fernandes
had written letters after letters. He
had wrillen two letters to the Prime
Minister and some letters to Shri L. N.
Mishra bul there has been no response.
Even from to-day's paper it can be
seen that Shri Fernandes has again
appenled to you and repeatedly he hus
said that they are interested in a
negotialed selilement. But the Gov-
crnment is preparing the whole hog for
a showdown. This shows that the
policy of the Government is not tlo
come {o any negotiated settlement. The
arzument advanced by the Railway
Minister is that six out of eight de-
maid; have been accepled. But six
venands have not been accepted.
There has been some understanding
with the NFIR leaders.

Ilere is u leller written by Shri
Fernandes to the Prime Minister, le

wrote  categorically, that “we arc
fully aware of the implications and
consequences of the Ruilway strike,

but what are we to do when our most
reasonable and legitimate demands are
rejected?”

This is the real position, Uptill now
if vou see the reality no demand has
Feen accepled. All have been reject-
e¢l. Shri Fernandes said that the
Railway Minister totally rejected all
tie wvilal issues on which they had
soughl settlement.

“Conrequently, we have been
pushed to ; point where a general
strike in the Railways has become
inevitable,”

In order lo serve your purpose you
are prosazating thatl the strike is en-
“ineered by political elements with
political motivation. What is political
molivation? If the railway workers
raisc the demand that they should be
consicered as industrial workers, is
it moliticallv mo'ivated? The LL.O.
had long before announced that ihe
railway workers should be considered
as industrial workers. You are a
member of the LL.O. but you are not



243 No-Confidence VAISAKHA 19, 1896 (SAKA)

following the 1.L.O.'s stand. You have
totally rejected that demand. That is
why you ace to suppress them by
h.inging false allegations against them
aad propagating thal the strike s
politically motivated.

If the railway workers demand that
there should be 8-hours duly for all
and, beyond thal, il should be con-
sidered as over-time, is it politically
motivated? What is politically motivat-
ed” If they raise the demand that
there should be de-casualtsation of
casual labour, is il politically motivat-
e1? When they demand that the Rail-
way administration should underlake
the responsibility of supplying food-
r.ins to them al a subsidised rate
because there is  food crisis today
which is now very serious, which is the
creation of the Government, and they
are getiing no food from the fair price
shops in the areas where they live,
vou call it politically motivated. If
you are to keep the Railways running,
vou are to meet their demand.

Now, the Steel and Mines Minister
also suggested that their Ministry
swould undertake the responsibility of
supplving foodgrains. If that demand
is raised by railwaymen, is it politi-

cally motivate:d? If they raise the
demand that their wage should be
brought in parity with the publie

serlor undertakings employees. is it
a politically-motivated demand? No.

SHRI K. D. MALAVIYA: A fruitful
discussion was going on with regard
to availability of foodgrains so far as
the Railways and the workers are
concerned.

SHRI SAMAR MUKHERJEE: [ was
the member of the Negotiating Com-
mittee. I was all along present st
eve:v slage of the negotiations. If
they raise the demand for parity with
the public sector employees pending
implementation of the need-based
minimum wage, is it politically motijv-
ated? This demand has been raised
by other sectors of the Central Gow-
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ernmeni employees, by the State Gov-
ernment employees. The demand for
need-based minimum wage is belng
riised every lime, everyvwhere. You
know, your Sieel employees have also
raired their demand. They X Zoing
on a campaign. According to them,
it stands at Rs. 600 per month, If the
r.ilwaymen want that their pay scales
snould be at least upto tne standard
of public sector undertakings, lhat
means Rs. 300 or Rs. 350 or it may be
Rs. 280, you have totally rejected that.
You have told them that it is not
negotiable.

What is their fault if they raise the
demand for bonus. The bonus demand
w.s raiserdd by the N.F.LR. They gave
a strike notice; they had a ballot also.
Will that be called a politically-motiv-
at~d demand?

Whnat is the way out? They demand-
ed [or job evaluation. You have told
thermn {:al you have accepted the de-
manid. No. You have not gone beyomd
the Pay Commission's award which
they have totally rejected. That is why
there has been no agreement on any of
their main basis issues. The railway
men have no other alle.native but to
s0 into action.

That is why you are now taking
revenge. You want to create a system
in India where there will be no demo-
eracy. You want to creatd an economy
where prices will go on continuously
rising. But the hungry people will
not be able {o demand food for them-
selves. They will not be able to go
into the streets with their demands.
You shoot them. That means you are
the defenders of the hoarders, pro-
fiteers, black-marketeers and foreign
monopolists. So, this Government's
anti-people chavacter is now day by
day revealed very clearly, This is help-
ing the whole people {o come to an
understanding that there is no way
for their existence except unitifig
themselves and coming for struggle
and. for that, they will have to pre-
pare for the maximum sncrifice. That
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is why the railwaymen are now faced
with this ordeal. You are so importent
that you cannot go beyond the Railway
Bourd's advice. This impotency is now
quite - completely naked before the
railwaymen, before the whole country.
Our demand has repeatedly been dis-
solve this Railway Board and talk with
the Union leaders. But you depend
only on the Railway Board.

My last point is this. it is not a
question of Railway Minister alone.
Every day it is appearing in the papers
thut the Polilical Aflairs Committee
is having its meetling under the Chair-
manship of the Prime Minister, and
from there the line is cuming: be firm,
be slill, break their neck, break their
backbone. This is the line that is com-
ing fromi the Prime Minister. How
can we nave confidence in this Gov-
ernmeni which is out 1o suppress their
own employees by this brutal method?
We cannot support this Government.
The earlier this Government goes, the
better it is for the couniry. That is
why we have been forced to bring
this no-confidence motion. The alti-
tude shown yeslerday as regards our
Adjoarnment Motlion was quite re-
vealing. Governmeni should change
its course if they want Lthal the situa-
tion should not be allowed lo grow
worse. The strike has been total, com-
plete, though the All India Radio is
spreading to people absolute false-

hood. The figure given by the Rail-
way Board, the news given to the
public is that it is only eight per

cenl: there is no sirike; the condition
is normal: in the television we are told
thal there is no strike: the report that
is circulated by them is that there is
no strike. I got a trunk call from
Bombay. In Bombay there is com-
plete deadlock....

PROF. MADHU DANDAVATE
(Rajapur): The stalions are locked.

SHRI SAMAR MUKHERJEE: The
Covernment is spreading absolute
falsehood. Degeneration has crept
into them. This is hound to happen.
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Under these conditions we urge upon
you again that you must retrace your
steps and immediately release all the
leaders who have been arrested and
creale the atmosphere for negotiations.
You have been giving wrong figures;
vou have been giving contradictory
figures. The Railway Minister first
5:id on the floor of the House that it
would reguire Rs. 400 crores; then he
said that it would be Rs. 500 crores;
tnen the figure became Rs, 700 crores;
then it became Rs. 190 crores plus an
arddilional Rs. 700 crores. Is there
any fruth in your statement? This
oniy means that your thinking i« not
no:mal now. Abnormal thinking has
developed in you, and you are giving
different fizures to create confusion.
Mr. Fernandes has repeatedly told
vou that, if the demands were accept-
ed i1 would not involve more Than
Rs. 00 crores; he has swld thai they
are prepared 1o discuss at the table
and tell you how this money can come
without inflicting taxes on passengers.
without raising the fares and freights,
money can be found; there are various
possibililies; there are religious loop-
holes which can be plugged. But that
suggestion was not{ accepled; it was
rejected. The only proposal that the
Government made was to raise freights
and fares. He has given yesterday in
his statement how the railway fare
will increase from Delhi to Calcutta,
from Rs. 47 to Rs, 62. These are the
tactics they are adopting to put the
people against the railway workers,
by telling them that the whole burden
on account of accepling the railway-
men's demands will fall on the common
people.

You are giving concession after con-
cessinn 1o the big business. All the
big business are getting special con-
cessiong in the freights. That is why
you are showing a loss of Rs. 260
crores. But you are asking the rail-
waymen to bear the burden for the
extra profit of the big business. The
railwaymen contributed more than
Rs. 2,000 crores to the general reve-
nues for so many years. They are con-
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iributing io the general revenue for
the improvement of the general eco-
nomy of the country, but you a-e ask-
ing them to suffer for that. Your ex-
pansion programmes are included in
the budget. There is your contribu-
fion to the general fund, You have
given concession to the big business.
Then, by way of compensation due to
pilferage you are paying nearly
Rs. 13-14 ecrores a year. For main-
taining the Railway Protection Force
you ure spending Rs. 21 crores per
year.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): You want me
to disband it?

SHR" SAMAR MUKHERJEE: These
can be discussed. The Railways are
notorious for corruption from the very
British days.

SHRI DINEN BHATTACHARYYA
(Serampore): Beginning from  the
Railway Board,

SHHRI SAMAR MUKHERJEE: You
are still carrying on the colonial
heritage.

So, there is scope for providing
money for naccepling the demands of
the railwaymen.

SHRI HARI KISHORE SINGH
(Pupri): Give your suggestions.

SHRI SAMAR MUKHERJEE: We
want to give suggestions. That will be
given at the negotiations [2ble. We
are prepared to do that. But the im-
medicte and the first task will be for
you to release all the leaders arrested
and you say that you are prepared to
negotiale. Then we will start negotia-
tions and on the basis of the negotia-
tions this strike may be called of. Do
not stand on a false sense of prestige.
There should be no pre-conditions for
the negotiations, There should be an
unconditional release, Do not start
preparalions immediately with the
Territorial Army and vour other
forces of suppression and oppression.
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1f you do not do this, from the 10th
the P & T Workers are going on a
strike. Then, the Central Trade Unions
have already issued a statement that
they cannot remain aloof when there
is s0 much attack on democratic
forces. Then, it wil] not be conflned to
railways alone. It will spread to, all
other spheres. Then fuctories will
also be closed. You are prepared to
hear the losy for maintaining all these
paraphernalia for suppressing the
legitimate strike of the railwaymen.
Waerefrom have you got the money
for these big, false advertisements
which appear daily in the Press?

Then your efforts to create some
disruption within the Nafion®! Co-
urdination Committee have completely
collapsed and failed. The two posters
which have heen shown by Shri Madhu
limave in the House.. ..

PROF, MADHU DANDAVATE: ilt is
a forgery.

SIIRI SAMAR MUKHERJEE: Yes,
it is forged. It requires money Which
has been provided by the Railway
Board. You are spending a lot of
money for maintaining these black-
legs.

1 have got here a secret circular by
one of your Divisional Officers. There,
he has writlen:

“You are probably aware that in
order to encourage the loyal staff
who stand by the side of the ad-
ministration in difficulties, we have
been enrolling their sons and wards
as substitules for working in the
place of casualties. These unap-
proved substitutes will definitely be
eligible for appointment against
regular posts in the Railways.”

So, you are spending a huge money.
You are trying to bribe some ot the
trade union leaders. ...

SHRI PILOO MODY (Godhra):
Bribing comes very easily to them.
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SHRI SAMAR MUKHERJEE: In one
or two case: you may succeed, but
this time, the mood of the railway-
men is totally different. Jt has come
in the newspapers that the Railway
Officers’ Federation have openly de-
clared that this time they refuse to
act as black-legs. We welcome their
stand. This is the mood appearing in
the people. Mr. L. N. Mishra's state-
mz=at savs that in 1960 the struggle
did not succeed and he hopes that this
time also it will nol succeed, that 1t
w.ll fail. You are still living in 1960.
At least try to be up-lo-dale, In your
own States the people’'s movement is
going on. How that is why you
hurriedly passed the Constitution
Amendment Bill to keep you in power
by this Constitulional means. So, try
to read the writing on the wall, Try to
know the depth of the feeling of the
railwaymen. [ think good sense will
prevail upon you. And if you do not
change your policy you will be fully

responsible for whichever situation
develops in i‘ndia. That is why I
again express my lack of confidence
in the Government., And [ warn

that the Government should change its
policy. If the Government does not
change its policy, Government must
change, they must resign.

MR. DEPUTY-SPEAKER:
moved:

Motion

“That this House expresses its
want of confidlence in the Council
of Ministers.”

PROF. MADHU DANDAVATE: Be-
fore you pass on to call the next
speaker there is an irregularity which
I must point out to you. An honour-
able Member of this House Shri Ram-
avatar Shastri has been arrested. That
we have come to know from the news
report near the Library hall and this
House has not been informed that the
hon. Member has been arrested. |1
think it is a grave failure on the part
of the avlhoritiea > wvou should pull
them up.
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MR. DEPUTY-SPEAKER: Unless the

ine.mation his officially come, I am
ot in a position to say anything
about il

PROF. MADHU DANDAVATE:

inere is no official int:mation, Sir....

MR. DEPUIY-SPEAKER: What you
nave said has gone on record. 1 am
Aol in a position o say anything
about it

Shri A. P. Sharma.. ..

PROT. MADIIU DANDAYVATE:
Wial have you said about the official
failure?

MR. DEPUIY-SPEAKER: Well, you
can use that as an argument in this
tlehate.

Siri A. P. Sharma. ...

SHRI I'LOO MUDY: You should
immediately instruc: the Minister. .

SIIRlI DINEN BHATTACHARYYA:
I et them make a statement.

SHR" A. P. SHARMA (Buxar):
When I camie to know about the No-
contiedence Motion moved by all the
opposition parlies unitedly 1 {hought
that something serious has happened
and that all the Members of the oppo-
s.tion and their narties are very much
concerned ahout it. Mr. Mukherjee
jusi now pointed oul that he took
exceplion to the stalement that the
movement has been politically moti-
vated. Definitely in any democratic
system, in any civilised system, people
should hang their heads with shame
instead of coming and nleading that
it is not a politically motivated move-
ment,

I could understand that even if it
is a politically motivated movement—
the political parties have got their own
molivations, but I cannot understand
one thing. What is happening in the
country today 1s this. In the nime of
the democ-atic rights of the workers,
nohody in the trarde union movement
chould support the kind of activities
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we are wilnessing where all kinds of
lawlessness are taking place. (Inter-
ruptions).

SHRI A. K. M, ISHAQUE (Basirhat):
Please keen silence. We also expect
this from you. Otherwise we won't
allow you to proceed.

SHRI A. P. SHARMA: Sir, unneces-
sarily. they are irying to give a bad
name to the trade union movement and
also 1o the sacred method of strike
that the workers have. We do expect
that when all the other methods of
scitlement, negotiations, arbitration
and other constitutional methods fail.
the workers h.ve t-e right to go on
strike.  Bul, I am surprised that two
thouzand’ or three thousand people—
hoolizans, both outsiders and, may be
railway employees also go to the rail-
way colonies, railway yards and to
the railway stalions and they try to
ransack everything. Not only that.
They are intimidating the willing,
loyal, workers who are interested to
work. in the interest of the country.
At the present moment, the couniry is
passing through a serious economic
cr.sis. Now. these are the gentlemen
who talk about the sirike and the
workers' rights. 1 think Shri Samar
Mukherjee asked the Railway Minister
to be up-to-date. I do not know whether
he himsell is up-to-date. If he is up-
fodate, then lie should know that in
no part of the world such kind of
things are going to be tolerated. In
the name of trade union movement
and in the name of strike, such things
cannot be tolerated. (Interruptions).

ot W fwwd (@iwr) o fada #
wra &rw  gf, dfer fodt dar =t
G0 qFEr T@T |

st R gemitw (dTH9T)
W19 0F aTh ANTAIaT Ty &, g0
aTh HYo HTTo qYo HAT FT WIA RATI-
#9 #Y 7 @ F—wr B wH @
Wi & 7

VAISAKHA 19, 1896 (SAKA)

Motion 302

SIIRI A. P. SHARMA: Mr. Deputy
Speaker, Sir, if they are shouting, I
an nel soins 1o stop. 1 shall continue
In speak. 1 ar telling them one more
thing. They think that the most valu-
able rieht for a citizen or. for that
matter, for t1e workers, is fhe right
to strike. Shri Mukherjee asked, if
this right to strike is taken away
whal kind of democracy is in the
couniry. They are talking of demo-
coawy e s country and  they are
fulking abouf Jemocratic movement.
(Interruptions).

ol qEewS geRigw o freem ww
sfem &5 34 & amF 21, 74 7
oY &

SHRI A. P. SHARMA: Shri Mukher-
jec complained about the use of force
by police, B:S.F, etc, at certain places.
1 want to know from them the method
of working of those workers who are
intimidating the loval workers. They
are doing all kinds of things. 't was
they who were responsible for the use
of B.EF. ang police. Do you expect
this to be a democratic movement?
What happened yesierday at Mughal-
sarai Yard? Sir, they hired people
from outiside, in the name of railway
employe~s. who are doing all kinds of
activities and are trying to intimidate
the people. I want to tell Mr. Mukher-
jee if he and some of these friends are
really interested that the trade union
movement should be a free trade union
movement and a democratic trade
union movement, then they will have
to zive up these tactics. Even in those
countiries whose ideology they profess
and claim, what will happen if such
a situation will arise?

We have been working in the trade
union movement for the last 30 years
and we have never seen such a situa-
tion. We have secn a situation where
the two groups of workers or the
workers amongst themselves, if they
differed, one had the right tc work and
the other had the right not tu work.
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[Shri A. P. Sharma]

I want to know from him whether
somebody has the 1ight to work or not
and if somebody has the right to work
and he wants 1o work what right have
they got to intimicdate him and call
him a black sheep. It is only those
people who are expert in this kind of
activity who try to give all kinds of
name to whatever they do and they
try to cover the same in the garb of
trade union movement,

Mr. Mukherjee has talked about the
railwaymen's demands and the agree-
ment made Ly the Railway Ministry
with the National Federation of Rail-
waymen, Tt is a fact that most of
these demands—excepting the demand
of parity with the other public seclor
employees—have been sponsored by
the National Federation of Railway-
men, It is alsg a fact that this ques-
tion of bonus has been sponsored by
us, But what is the way out? Mr.
Mukherjee was one of the negotiators
11 the nezotiations with the Railway
Ministry. [ do remember that Mr.
Mukhberjee used to speak at times.
But the main spokesman was Mr.
George Pernauides and he wused to
speak sometimes for hours together.
And what was he speaking? He was
simply explaining the Railway Mini-
stry's report, Just now he was saying
that the Railway Miuister has said
that if all the demands are conceded
it will require Rs. 700 crores whereas
they say that it will only require
Rs, 300 crores.

Even if we take this point for dis-
cussion, just now Shri Samar Mukher-
jes has asked why money should be
paid to general revenues, why there
should be development fund, why there
should be reserve fund and 30 on
Then, he says that money can be found
out. I do not know from where money
can be found out, Will the money be
found out by the Lamp of Aladdin? He
bad never suggested the source from
where money can be found out. At the

game time, he has said that there
should be no increase in fares and
freights. The moment the Railwayv
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Minister talks about increase in fares
vnd freights, he accuses the Rallway
Minister and the Government for
working against the people. They run
with the hare and hunt with the hound.
They are at the negotiating table. they
talk about the abolition of al] these
Iinds.  lere, in the House, they talk
iLout no increase in freights and fares
so far as the railways are concermed.
Any sensible person must suggest from
where the money will come. But thev
are not going to answer that question

He has talked about some conces-
=jon in some work here or some wors
tnere. I have got no objection to that
1 Government have been making
some concession where some private
lusiness is being carried on, there we
can definitely consider and see whether
we can increase the fares and freights
inere. But how can we think of in-
creasing the freight on foodgrains o
on other essential commodities which
are the rejuirements of the people?
This cannot be done. So, I want to ask
him from where the money will come.

e has said that they will find out
the money. I know how they will ind
out the money. They found out the
money when they were in power in
Bengal, and we have seen there how
they have found out money and how
they have created a deadlock there
and then said that the Central Govern-
ment should give them money. This
was how their Government ran there,
Therefore this suggestion about money
being available is untenable.

He himself has said that on the 29th
of last month, the Deputy Minister
of Railways was so very anxious that
he was even ready to serve dinner. I
think he has forgotten that he was
served with dinner, and we were all
served with dinner; some people were
served with soup, some had fish and
some had cutlet and.so on. Everv-
body had whatever he wanted. Does
that not show the anxiety of the Gov-
ernment? 1 am not here to defend the
Government, but I am pointing this
out in order to emphasise that Govern-
ment were anxious and serious enough
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1» bring about a settlement whatever
night come before them. They were
very serious in making a settlement.
But what happened? On the 30th
when @1l the demands were discussed,
it was decided that on 1st May all
the parties would meet together to
finalise the minutes of the meeting.
There started the <Jifficulty, My hon
friend Shri Samar Mukheriee was no!
there to finalise the minutes. They are
Always reprosented Ly somebody else.
The difficuliy ic thati they are not sure
of who represents whom. They are all
contradictory elemenis gathered to-
gether though they are opposed to
each other and they do not know who
is represente:l by whom., Two of them
turned up, Shrimati Parvathi Krishnan
and Mr. Gokhale. What a wonderful
combinilion. namely, Mr. Gokhale
from the Jan Sangh and Shrimati
Parvathi Krishnan from the CPI. The
CPM was noy there,

SHRI PIT.OO MODY: What is bad
aboul that combination? How can
their Gokhale and Krishnan be better
than our Gokhale and Krishnan?

SHRI A. P. SHARMA.: I wish he had
also been there. Only they turned up
io finalise the minules of the meeting.
The gquestion arose why the others
were absent. It was then stated by
them that those two people represent-
ed the so-called National Coordina-
tion Commitiee. It was said that two
people, namely, Mr. Gokhale and Shri-
mati Parvathi Krishnan represented
the whole crowd on the other side.
But all of a sudden what happened?
I am sure everybody knows what we
heard over the AIR. The are ncver
consistent i their talk or action; they
are always contradictory in these,

What happened? In the night, we
heard that the AIRF representatives
did not turn up. In spite of the fact
that the Ministry made hectic efforts
to bring them for finalisation of the
minutes, they did not turn up. What
happened the next day? Next day there

VAISAKHA 19, 1896 (SAKA)

Motion 306
was a meeting to be held with the
itailway Minister to bring about some
improvement regarding the gquestion
of food supply about which my friends
were nol sal.sfed, and we were also
not satisfied. Therefore, the meeting
was {o be held. But they did not turn
up. Why? Because Shri George
Fernandes was arresied, That means
il Snri Fernandes is nol present, all
the rest of them are zeros, nobody
can carry on any negotliation. They
cannot do anything.

Why was Shri Fernandes arrested?
I would ask Shri Mukherjee; Is he
your leader? You will say, ‘No, he is
Convenor'. What is the meaning of
ronvenor? You are a uvolitical person.
He is not your leader, he is your con-
venor. These are the words they use.

SHRI MOHAMMED ISMAIL: He
wsns elerted by the Committee.

SHRI SHYAMNANDAN MISHRA:
Should there always be a leader-
fellower business? Should there be no
comradeship?

SHRI BIIAGWAT JHA AZAD
(Bhagalpur): Not a comradeship of
convenlence, but of spirit.

SHR? SHYAMNANDAN MISHRA:
Wou have a feudal outlook.

SHRI A. P. SHARMA: You shouls
have joined that crowd. Today you
have, in the no-confidence motion.
Tomorrow you work under his lende:-
ship.

SHRI SHYAMNANDAN MISHRA:
We have never spoken of a supreme
leader, never in the history of the
Congress party did we speak of a
supreme leaders. Now you are speak-
ing of it.

SHRI A. P. SHARMA: What do all
these things go to prove? They said
they were carrying on negotialions,
but every time through the press and
radio, every time they used to condemn
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[Shri A. P. Sharmal] SHRI A. P. SHARMA: My friead
the method of negotiation, They al- Prof. Dandavate is a very scasoned

ways used to say that the negotiation
is now in the limping stage. Scme-
times they used to say that the nego-
tiations are not going to serve any use-
fu] purpose. They were saying ali
kinds of things. Is this the way to
settle the disputes through negotia-
tions? [ think it should not be expeci-
ed from these people that they wili at
12ast have faith jn the method of uego-
tiation and settlement. They only be-
lieve in the act of violence which they
are practising throughout the couatry
in the name of railwayvmen, giving
tHem a bad name.

About the demands, Shri Mukherjee
said that th2se we:ze settled with the
representatives of the NFIR. That is
the main crux of the problem. Shii
Mukherjee goes there with the pro-
blems of the railway workers. whether
they accept him o: not. He goes there
and he finds that there is nothing for
him to do there, the matter had al-
ready been settled by somebody el:e,
the National Federation pf Indian
Railwayme.a, The matler was Leiire
the tribunal who did not allow them
to go there. The matter was befcre
anothe: Committee, the Bonus Com-
mittee. They were never invit2d to
appear there. That is the crux of the
problem, their grievance is, why the
railwaymen have settled these pro-
blems with the NFIR and why they
did not settle with them. I know these
people.

SHRI L. N. MISHRA: I am glad you
do now,

SHRI A. P. SHARMA: I am quite
sure that had the Ministry suggested
a settlement fo: less thap what it has
done, these people would be very
happy because their intention is not to
serve railwaymen but to exploit them
for their own political purposes,

PROF, MADHU DANDAVATE: May
I put one question, Mr. Sharma? Were
vou not n party to taking a strike bal-
lot on this particular issue?

man. He qust understand the difle-
rence between a strike ballot and a
strike notice. Only because we taok
a strike ballot it does not mean that
there is a strike. He must know that.

PROF. MADHU DANDAVATE: It is
a straight question; whz2ther you a-e
a parly to the strike ballot.

SHRI A, P. SHARMA: Not to yo.r
slrike ballut. There is a  differcuce.
We have taken a strike ballot on the
yuestion of bo.aus. Th2y have tiken
a strike ballot even on those issues
which they had settled with the Gov-

ernment; that js, Pay Comunission
matters. It wil] take time to explain
those things, but I wait to in:ke a

sho:t reference to them. What kind
of people are they? After the Pay
Commission’s recommendations were
published the Government in their
wisdom decided that the recommerda-
tions of the Pay Commission weie not
satisfactory and the ‘Government
agreed in principle that they would
b:ing about some improvement. But.
the difficulty was that the Government
could not suo motu do it, because ac-
cording to a clause in the Centrul con-
sultative machinery, the Government
cannot interfere with any devision
taken on the recommendalions of a
Commission or a Committee fo: the
niext five years and there will
not be arbitration. That is a point
on which the Government was worried
although they wanteq to bring abcut an
improvement. Therefore, this question
was put to the labou: representatives.
As a result of that, these friends—now
they are talking of g national co-urdi-
nation committee and all that—hai all
agreed, and there is a record in the
Government and the couatry should
know that it the Government Ltrings
about such an imp-ovement in the
recommendations of the Pay Commis-
sion, they will not insist on arbitration
and they will not do anything to force
the Government that they should go
again to review the decision. Thev
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have agreed to all these things. Hav-
ing taken that position, how dces it
lie in their mouth—let Pref. Danda-
vate lis'en—to take a strike ballot only
six months later on those issues?
Therefore, 1 want to tell them that we
never look a strike ballot along with
them. I would also like to explain to
them that to take a strike ballot doe:
not necessarily mean that one is going
to strike. For the purpose of a sirike.
a strik notice is uecessary. (Interrup-
tions)

Now, serving a sirike notire should
not be an easy job for the {-ade unions.
If a trads union is sincerely and gen-
uinely interested in setting the pro-
blem of the workers, that trade w icn
will mnever itch for 5 strike: it will
always avoid a strite and come 1o a
s:itlement through negotialion a:.d ar-
bitration. But these friends uc<ed to
bring demands in the course of the
discussion also.

Mr. Mukherjee was talking about
Rs. 300 crores, I want to say a few
wordas gn jt. They brought in a new
demand in the negotiations that the
railway workers should have parily
with the public sector employees. 1
asked this question in the Housc 1le
other day. when they w2re confrented.
If the railway workers are brought on
a par with the public sector under-
takings' emnployees, they will not only
be the losers but it will also be «n im-
possible proposition. For example, in
the raillways. there is a category cf
Arsistant Station Masters; guards:
train examiners. [ do not know if
Mr. Mukherjee knows 1t or act, that
the-e is np Assistant Station Master
in the Bhilai workshop; thers is no
guard in the HEC at Ranchi or in the
Bokaro plant. The public scetor
undertakings are different from the
railway department. Apart from that,
the railway workers wil] stand to lose
heavily, Thev will lose so many pri-
vileges which the public <ector under-
lakings' emnlovees are not enjaying
T have explained it to them. Once
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upon a time wisemen like Mr. Ish-
aque over there pleaded—in 1940 anu
1941— that the railway workers should

be brought at par with the {entral
Governme 1t employees. Having
brought up that demand there is a

new set of wisemen now pleading that
the railway workers should be brought
at nar with the public sector uader-
takings. We opposed this in the meet-
ing itsell. It is a question of under-
standing the problems. T do pot say
krowledgs, because that might offend
50 ne of them. Tt is a question of under-
standing the problem. Because they
dp not understand the problem, they
are demanding all kinds of things.
When this issue of parity was coposcd
inmediately they raised a new demand.
They said that pending the examina-
tion of this issue the peneral wage of
the railwaymen should be Increased
1o the cxtent of 75 per cent. WMr.
Mukherjec should know simple arith-
metic calculations. The railwaymen's
wage bill is 500 crores of rupees, If
vou take 75 per cent of Rs. 501 erorcs,
is it oly Rs. 300 crores? T :m not
saying that th-y have no right 1o de-
mand  this. T am only sayirg how
illngical and inconsistent their demand
is.

16.00 hrs.

Who makes this kind of impcssible
ang illogica] demnands? Only those
who a-e not interested in the w-ll
being of the p2ople for whom they say
they demand these things. They are,
in fact. imerested in something e'se.
They ftried to make this kind of de-
mands only because of that. Mr.
Mukherjee has said romething ahout
this Government. He has not piven
any new reasons as to why they have
brought in this no-confidence motion.
He has tilked about the price Tise.
I do ag-ee that the price rice chould
he checked. But how is the price rise
going to be checked? By this kind of
activities? By storping movement of
foodgrains or steel or coal? Price
rire cannot be checked by this kind of
activities. This plea of price rise is
brought in tn confuse neonle. Their
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-eal motive is political and therefore
this strike is u politically mutivated
strike. Nobody can deny this and
Mr. Mukherjes himsell has proved it
by his arguments,

They talked about this Government
and said something. They have been
talzing like this for the last 25 or 26
years. . (Interruptions) My next shal-
lenge is to Mr. Banerjee. 1 want {o
t=1l all of them that the time will come
and then they will see that under the
leadership of the Congress and Shri-
mati Indira Gandhi this countiy will
survive, not otherwise,

SHRI INDRAJIT GUPTA (Alipore):
Mr. A. P. Sharma despite all his sound
and fury has failed to shed and light.
He was speaking like a Minister and
I was eagerly waiting to see whether
he was shedding any light on the cent-
ral question which has led to the
pr-ecipitation of this crisis, Despite
all his sound and fury, he cleverly
avoided that single point as to why in
the middle of negotiations, Mr. Fer-
nandes and others were arrested. He
explained that they are very unreason-
able negotiator-. inexper! negotiators
and ignorant negotiators; they do not
know the conditions of railwaymen
aad they do not understand the de-
mands of railwaymen. I undersiood
all that. He is the only expert be-
cause he conducts his National Fede-
ration from a room in the Rail Bha-
van, which is allotted to him, and
across the corridor is another room
which is allotted to the Chairman of
the All India Railwaymen's Federa-
tion, of which the union 1 am the
President is an affiliate I <an under-
stand Mr. ‘A, P. Sharma's great
jubilation and agitation today because
he is hoping that a result of the
strike. that Federation, his rival,
which occupies another room in the
Rail Bhavan can be pushed out and
in solitary splendour, Mr. Sharma, a$
the sole Tecognised representative of
Indian -ailwaymen will sit in the Rail
Bhavan bvasking in the shadow or what,
1 do not know, of whoever happens to
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be the Railway Minjster at that time.
I do not know how long the present in-
cumoent is going to decorate that office.
Whoever comes, Mr., Sharma will go
on for ever. He is quite sure of that.
I was waiting to hear from him—f
because he was intimately connected
with the negotiations and he was a
participant in all the negotiations and
he told us sp many inleresting siories
—why in the middle of negotiations,
the main spokssman, the authorised
spokesman of all these group of ig-
norant., inexpert, dunderheads was
suddenly arrested ang locked up in
vrizon. 7 gol no reply. Of course, he
has left that inconvenient guestion to
hiz friend the Railway Minister. The
Railway Minister has darkly hinted
th. other day that the day will come
when he will reveal the real geason,

SHRI L. N. MISHRA: Did you not
read my Rajya Sabha speech?

SHRI INDRAJIT GUPTA: 1 am not
a Member of the Rajya Sabha. [ do
noi follow you from House lo House,

listening to your speeches. I have gol
other work to do.
Now, Sir, the hands of lhe clock

stand at practically ten minutes past
4 O'clock. At 4 O'clock, according to
the edict issued by the Railway Mi-
nister, every one of the striker: has
been put under susp2nsion. Don't try
to look so innocent, You have said this.
It is prominently published in all the
newspapers that anybody whe does
not return to work by 40’ clock, will
automatically be suspended from work,
and in his place. new people, ncw Te-
cruits will be taken in. Now we have
passed that deadline of 40' clock. 1
take it that all the retired railway per-
sonnel, to whom an appeal huas been
issued to come forward, through huge
advertisements in the newspapers, and
other people who will be recruited
from outside, will work on a purely
temporary basis, poor fellows. I have
seen that printed form which hes heen
prepared for them at the bhottom of
which is written: ‘hereby give an as-
surance that I understand ‘hat my
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employment will be purely temperary
and only for the duration of the strike’
But, in this country, unfo:-tunately,
where there is mass unemployment,
you can get a few people like this who
can work for two or five or tcn days.
Mr. A. P. Sharma, of course, has also
volunteered his services. I do not
know to which category to belonged
when he was an employvee, The reasun
today you find us here on this side
joined together in a no-confidence
motion will of course, be utilized by
speakers coming from that side, I
know. At least, think over it. Here
we are, widely differing on so many
political questions, let me he quite
clear. Shri Vajpayee, Shri Mishra and
myself, we do not agree on so many
political queslions, in fact, we will
never agree. But this is a great
achievement of the Government that
today they have brought about a situa-
fion where we were left with no other
alternative, as far as this issue goes,
but to bring forward a motion of no-
confidence,

SHRIMATI INDIRA GANDHI: Yet,
this is not the first time that a no-
confidence motion has peen brought,
which was supported by all the oppo-
sition parties.

SHRI SHYAMNANDAN MISHRA:
Last time there was differenice of opi-
nion,

SHRIMATI INDIRA GANDHI:

Onece they might have differed; but
normally they support.

SHRI INDRAJIT GUPTA: I had cre-

dited you with a better rmemory.
Madam.
SHRI PILOO MODY: They have

supported you a hundred timss, Why
complain when they support us ¢ nce?
After all, how long will you leave
these people on this side of the House?
(Interruptions)

SHRI INDRAJIT GUPTA: The no-
confidence motion which I have t:bled
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specifically refe-s to the responsibilily
nl the Council of Ministers for preci-
pilating a national crisis in the form
of a national stoppage of railways
This is the specific point on which we
have joined together; ng other point

SHR] C. M. STEPHEN (Muvattupu-
vha) That is not the wording of the
maotion.

SHRI INDRAJIT GUPTA: That is
the wording of my motion, There are
a few things 1 wish to refer to, be-.
cause so many things are spoken ahout
during the last two or three days.

My first point is—some other collea-
gues have already refecred to it—what
are your norms in dealing with a strike,
or preparation for a strike. by govern-
ment employees or railway employees?
You must tell us. you must tell not
only us but the world, you must inform
the world what the great sove-eign
democratic republic of India and Its
government believe in as norms of
dealing with a strike situation, or pre-
paration for st-ike. Because, railway
strikes are not something wondertul

which suddenly take place only in
India, Railway strikes are taking
place in so many countries. In UK,

West Germany, Japan, France, Italy,
in all these countries, if you go through
the records of a couple of years, you
will  ses that railway strikes have
taken place.

AN HON. MEMBER: What about
Russia?

SHRI1 INDRAJIT GUPTA: In Russia
they do not use measures like the
Defence of India Rules only against
the workers and not against black-
marketears, profiteers and tax evaders.
There a food adullerator is shot dead.
Here such people go scot-free and the
sword is wieldeg only against workers.
That is the difference. You may not
like that type of society but that is a
fact of life.

SHRI S, M. BANERJEE: How can
they like it? In that case, they would
have bheen shot dead long ago.
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SHRI INDRAJIT GUPTA: Never in
uny of these countries have you heard
of 3 Governmeat going in for this kind
of arrest jn the middle of negotialions
or evan arrests afler the strikes have
come in. of large scale suspensions
dismissals of employees, evictions from
guarters of people who have gore on
strike. 1 will show you the lorm
which the South Eastern Railway hav:
printed. They apply to the Magist:ate
to evict them fron the quarters cn a
mass scale. Have you heard in ary
other country about the break in ser-
vice, recruitment of blacklegs (rom
outside, includi.g --etired personncl,
deployment of Army and para-military
forces? Tax-paver's money is being
used on a huge scale to carry on this
kind of wvicious propaganda through
press, through All-India Radio, through
fab-icat~d posters which were displ: y-
ed this morning. In which country do
you find this? In Britain one of the
bitterest winters which they had no
record last year. the coal miners went

on strike for six weeks. Everything
had closzd down. There was no gas.
no heating, no electricity, The indus-

tries in Britain were reduced to three-
days working weeki. Did you ever
hear of the coal miners having been
shot{ dead, arrested, suspended, put
behind the ha:s and so on?

In today's Times of India there i3
a small news about U.K. Engineering
Workers on strike. It says: ‘The strike
will have a disastrous effect on the
Engineering Industry which accounts
fo- 40 per cent of Britain's exports.
It will render nearly 3 million workers
jokiess, Train and airline services
face » complete shut-down.' Nabody
talks about this kind of a measure that
is being adopted here by ths la-gest
democracy in  Asia. So. [ want to
know. have von =ot any other line of
thinking except to crush the strike hy
force? That js the only question for
which T wish {0 have the reply.

So far as George Fe-nandes is con-
cerned, he has said “if you are not
willing 1o release me, T will remain in
jnil™  ¥You can have negoliations with
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us in jail. But I find that the word
negotiations is now absolutely an ana.
thema to th2 Government. The only
line tney understand is brute force. 1
want to know if you go on crusifying
the workers by repression, you mnay
succeed in breaking the strike. I do
not deny. How can the workers fight
if the entire State machinery is mobi-
lised agaitist them? They are fighting
for economic demands. They have
not declared war against the (Govern-
ment but Government has declared
war against them. [ want to know, if
you succeed in suppressing the strike
by force, after th2 strike is over, you
have {o run th2se Railways. With
whom? With the same workers or
with only the blacklegs?

Of course, Mr. Berry says only 8 per
¢3l or 9 pe: cent on strike, the other
92 wer cent are all working. The
newspapers have told you what has
haippened lo-day throughout the counl-
rv. Do you think that having sup-
pressad the strike, having zreated this
hage mass of thoroughly discontented,
disecuntled, angry. indignant wurkers,
you are going o run the Railways: in
an efficient way hersafter? Is it possi-
ble? 1 do not know, I want {o know.
Or is it. as I suspect that they are
t-ying to show to somebody or other—
I do not know to whom—that they ure
trving to prove to somebody or other
that we know how to get lcugh with
labour, how 1o break their backs? To
whom are they giving their bona
fides? To whom arce they giving there
credentials?

1 know that after the r2eent meot-
ing of the Chambers of Commerve, Mr.
€. D. Birla «aid in his socech advised
his coll=agues do not werry, the line
of the Goveram2nt is changing: helter
days are coming. We know what Mr.
Tata has heen lobbying about in Gov-
ernment circles. I know. Mr. Daniel
Moynihan is actually lobbying for more
and more collaboration with business-
men of his countsy 1p enter in our
cconomy. ‘They are also very active
all round. Whom are you trving to
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convince, whom are you trying to
assure. “Don't worry, your capital

will be safely invested. Here, if the
organised labour indulges in anything,
we know how to beat them up.” Is
this your line of thinking? Please tell
us.

About 'the demands, by information
is that it would not be correct to say
that during the short time that the
negotiations were allowed to continue
no progress had been made, Some
progress was being made, very slowly,
on some of the issues, not all of them,
and inch by inch something was hap-
pening. I do not know what would
have happeneqd ultimately if the nego-
tiations had been allowed to be com-
pleted, But they were never allowed
to be completed. It is not as though
the negotiations had broken down and
then the Government said, “There is
ng further scope for negotiations.
Therefore, we have decided to wield
the big strick.” Such a stage had
never been reached.

On some of the issues, on scme
points advances were being registered.
Therefore, they must reply, they roust
tell this House, they must tell the
count:y, why in this cold-blocded, cal-
culated, deliberate, way they smashed
up the whole negotiations by carrying
out these provocative arrests,

Was it the arrest of only Mr. George
Fernandes? 1 was on my own Railway,
the’ South-Eastern Railway, on the
mo:ning of 2nd when the arrest of
Mr. George Fernandes took place.
There was no George Fernandes at
Waltair, there was no 'George Fer-
nandes at Khurda Road where 1 was
the p-evious day or at Kharagpur or
at Rourkela or at Chakradharpur or
at Tata Nagar. I have reported that
I was making speeches there as g re-
sult of which immediately within two
or th-ee hours of every oublic meet-
ing that I addressed, all the leading
local workers, Branch Secretaries,
Presidents, Vice-Presidents, of the
unions and the local convenors of the
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local Coordination ~ Commitieas were
all rounded up that very day. What
has it got to do with some mysterious
thing which he has got in his mind
that Mr. George Fernandes was plan-
ning? These were all railwaymen,

working men.
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Sir, at a wayside station called Bobil-
li, in Orissa, 3 small place, the train
stops for three or four minutes. 15 or
20 workers came on the platform to
meet me—I was going by that train—
openly with union festoons and every-
thing. I got down on the platform. A
man standing in front of me, a very
bright-looking young man, came for-
ward and put a garland on me and
was standing there saying nothing.
Another man standing next to him
said, “Sir, the Sub-Inspector has come
to arrest him.” I asked, what, where?
He said, “He is waiting on the plat-
form in the jeep.” Then, I said to the
young man, “What is this?”. I poticed
he was wearing his uniform; he was
probably a Ticket Checker; he was on
duty; he could not leave the station. I
was feeling embarrased; he was gar-
landing me. I said, “What are you
going to do?’. He said, “I just came
to greet you. Then, I will go with
him.” -

SHRI SHYAMNANDAN MISHRA:
So, the police knew that he was going
to commit the crime of garlanding
you!

SHRI INDRAJIT GUPTA: This is a
big operation planned out very long
before. Instructions were sent very
long before saying, "“Round up all
active workers everywhere.”

SHRI R. §. PANDEY (Rajnand-
gaon): It is the temptation of garland-
ing. That is why you are preaching
strike.

SHRI INDRAJIT GUPTA: About
the demands, I will only say this.
Having disrupted the whole negotia-
tions, they came forward the other
day, day before yesterday, on the Tth
with this statement which was made
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here about claiming that they had
virtually conceded six out of eight
demands and that only two demands
were left. I have no time to go into
details of this. I tried to understand
or appreciate what Mr. A. P. Sharma
was trying to say about the demands.

May I just point out ‘one or two
things? = Anybody who does not know
the facts will imagine that the accept-
ance of the Miabhoy Tribunal recom-
mendations amount to acceptance
of the demand thut for all cate-
gories of railwaymen, the normal
working duty hours should be eight
hours. It is written in such a way
as though this demand {is settled be-
cause they have decided to accept the
Miabhoy Tribunal recommendaions.
Anybody may write it, but somebody
must read it also. I am sure Mr. A.
P. Sharma has read it, but I am not
sure whether the Minister has read it;
it is a bulky thing; so, I am sure he
has no time to read it. You will find
that the Miabhoy Tribunal covers only
a very few categories, It is applicable
only to a few specific categories doing
certain specfic types of work like trol-
lymen, electric pumpmen, etc, Mr. A.
P. Sharma knows it very well. And
this is passed off here saying that
“the 8-hour duty demand has been set-
tled because we have accepted the
Miabhoy Tribunal's recommendations'.
This is how the facts are being falsi-
fled.

Then it is said here:
“The rallway staff being govern-
ment servants have got all

protection....”

This is about vietimisation.

“....have got all protection under
the Discipline and Appeal
Rules as also under asrticle
311(2) of the Constitution”.

This is the biggest joke. I have been
meddling about in the Railways for a
good many years, but I can never think
of a bigger joke than this, This article
311(2) of the Constitution which is
being paraded here as a protection en-
joyed by the rallwaymen is the very
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article under which scores and hund-
reds of leading rallway trade unionists
have been removed from service.
Article 311(2) says:

“No such person as aforesaid shall
be dismissed or removed or
reduced in rank except after
an inquiry in which he has
been informed of the charges
against him and given a
reasonable  opportunity of
being heard....” etc.. etc.

It sounds very nice. But then there
is a proviso which says:

“Provided that this clause shall

not apply—

“where the authority empow-
ered to dismiss or remove
a pesson or to reduce hLim
in rank is satisfled that for
some reason to be recorded
by that authority in writing,
it is 110t reasonably practic-
able to hold such inquiry?

The Railway Ministry knows that we
have been giving the full list of all
those Union Committee members, Se-
cretaries and Assistant Secretaries
who, over the last 15 years, have been
removed from service under this very
article 311(2) proviso, withoui any
chargesheet, any inquiry, any oppor-
tunity, to defend themselves. And
this thing is put forward here ag a
big achievement!

Regnrdng bonus,

“On the question of giving bonus
to the railwaymen...."

says this statement,

"‘. ...since the Bonus Review Com-~
mittee js seized of the problem, it

will be premature to take a deci-
sion”.
Alright. Very good. But the pre-

mature decision has already bean
taken. Why then do you say such
things here? Before ghe left for Iran,
the Prime Minister addressed a letter
to the State Chief Ministers; it has ap-
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peared in the press; please read it
again; in that letter she has categori-
cally stated that bonus is a demand
which cannot be conceded and will not
be conceded. She has prejudged the
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Bonus Review Committee's recom-
mendation, What j§s the wuse of
telling us, “Wait for the Bonus Re-

view Committee’s recommendation"?
It has been made clear by the Head
of the Government that the demand
vf bonus will not be accepted,
“whatever the Bonus Review Com-
mittee may or may not recommend.
It is a fact that Rs. 500 crores are the
annual wage bill. In that case, this
8.33 per cent bonus, minimum bonus—
which is one month’s wages—means
that you will have an expenditure, if
you give bonus, of only Rs. 40 crores
a year. An extra Rs. 40 crores per
vear would meet their demand for
bonus. Is it something that is beyond
the realms of possibility? But it has
been ruled out. Whether the money
is there or not, that is a different
argument. I am coming to that also.
But it has already beep ruled out, and
yet Parliament is told that it is pre-
mature to think of a decision until the
Bonus Review Committee comes out
with its report. I do not wish to go
any more into this question. The
whole thing is a big concoction, a falsi-
fication of facts. Mr. Sharma. who had
taken a strike ballot on this issue of
bonus said that he did not serve strike
notice, but I want to know when the
members of his Union voted over-
whelmingly in favour of strike in that
strike ballot on the issue of bonus—
the figure that he has given is that
something like 98 per cent of his mem-
bers were in favour of a strike—then
have these 98 per cent cent been con-
sulted again as to what you should deo
if you do not get the bonus?

SHRI A. P. SHARMA: If the bonus
demand was not met, then they will go
on a strike.

BHRI INDRAJIT GUPTA: Please
‘Put it down in the record properly.
Because all over the Railways there
are posters put up by your Federation
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which say. ‘Bonus is our demand
Bonus is our birthright. Bonus iz all
things. If bonus is not conceded, we
will go in for direct action’. The word
strike"”, of course, has been cautious-
ly avoided and ‘direct action' may
mean that Mr. A. P. Sharma will sit
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down on g hunger slrike. It may
mean anything.

So, all I wish to say is that the
strike ballot which his organization

organised on the single iscue of bonus
and in which 98 per cent of the
members, according to him, voted in
favour of strike..

SHRI S. M. BANERJEE: Only 98
per cent.

SHRI INDRAJIT GUPTA; I say,
those people have not authorised him
to go back on it, But this is the kind
of organization which he runs.

Sir, I do not wish to take much
time of the House. About this gues-
tion of disparity with the public sec-
tor employees, everybody said, ‘How
can it be? It will cost Rs. 400-500
crores’. All right. You can discuss it
and to what extent it can be met and
or may not be met. I ask you, at least
the people, who have some knowledge
of these problems and have some
desire to see how the anomalies can
be removed, please try to understand
the problem of the worker. Mr. Mala-
viya is here, for whom I have great
personal respect even though I do not
like the way he is behaving for the
last 2-3 days. He knows and every-
one of us also knows that the steel
plants have huge railway marshalling
yards attached to them through which
the wagons move up and down carry-
ing the raw materials and bringing
out the steel billets. Now, what hap-
pens in these marshalling yards? For
example, take the Bhilal morshalling
yard. There, inside the marshalling
yard where thousands of wagons have
been handled every day, the men of
the railways are working side by side
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with the men of the Bhilai stee] plant.
They have to work together in ¢ertain
operations and both are employees of
the Government, One is a depart-
mental fellow and the otner chap be-
longs to a corporation. They are
working there together. It is not a
question as Shri Sharma said. ‘How
can you equate an Assistant Station

Master with somebody in the steel
plant?”” 1 am talking nere about the
lcwest paid man—you may call him

a Khalasi. or a cooly, any name you
like, a fellow who is unloading from
the wagons and loading the wagons.
Both the men are working together —
ycur steel man as well as my railway
man, and the disparity in their total
emoluments is anything from Rs 80
to Rs. 100 per month. Now, you may
say, 'It is a very sad stale of alfairs.
We do not know how to find the money
and so on. But do you at least re-
cognise the problem? You dn not re-
cognise the problem. That is my
trouble. In these days of high prices
and this terrible economic crisis which
you are always talking about, do you
think as to how the man will react?
- The same thing is happening in Rour-
kela where this great marshalling yard
of Banda Munda is situated. . do not
know how many Members have even
heaxd of that name. Tn that yard, the
same thing is going on. Ona fellow
is earning Rs. 23¢ per month, all told,
basic pay and dearness allowance and
next to him and working with him is
a man coming from Mr. Malaviya's
Hindustan Steel who is getting Rs. 100
more, and both are the lowest paid
workers in their establishments get-
ting ‘the minimum, If such a gap is
allowed to continue, do you think that
it makes for good
Can it? Now, the question {s how to

SHRI YAMUNA PRASAD MANDAL

(Samastipur): What about agricultural
labour?

SHRI INDRAJIT GUPTA: Agricul-
tural labour? All right. Mr. Mala-
viya fs concerned primerily with steel
and coal and I am not responsible for
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the wages paid at Hindustan Steel. He

is or his predecessors are. I am not

responsible for the wages that are
being negotiated now in the nationa-
lised coal mines, They are carrying.
on the negotiations. Then, what is the

sin committed by these wretched rail-

waymen who have to carry the steel,

who have to carry the coal and yet,

the lowest paid man in the coal mines

and the lowest paid man in the steel

plant is getting Rs. 100 more than

what he gets? Why should he be

made a scapegoat and blamed for

that? Have you any sympathetic

appreciation of the problem at all?

(Interruptions).

i & faf 57 *8 W §
qAWF FT F TN IfET FA R
FZ1T T TAFT 3T HHATH ?

-

TR W WA FA (s wo Do
W) w7 g I I A,
7t gr § 7B @@ Fifem

Wl FAAT wElT HAIW & 22
33 UiaeaTs q5°9 & 979 TAIF

Frgd, s F1adm a3 d Wi
w0 fagar 21 @ av wmigfee fnax
TREEN

SHRI INDRAJIT GUPTA: This is
a point which is not unknown to the
Railway Minister, which is mnot un-
known to anybody connected with the:
Railways. (Interruptions) It is a well-
known fact; this is available in the
Railway Board's and Ministry Minis-
try's own publications which they pre--
sent to you. Instead of selling them
by the weight, please try to read some
of them. And there you will find this.
Every year the Railways are incur-
ring a loss tp the extent of beilween
Rs. 150 to Rs. 225 crores. On what
account? On account of the fact of
what they call social overheads, They
are due to certain commeodities which
are not vital commodities consumed
by the ordinary peeple at all. My
friend Mr. Sharma may please
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note. These commodities are basical-
ly the raw materials for the capitalists
for their factories. This freight struc-
ture was evolved in the days of the

British, in order to exploit the Rail-

ways, in order to give cencession fo
capitalists so that their profits can
increase. You will find commodities
in which the freight is so low that it
-does not pay the cost of transporta-
tion. You get items like iron ore, coal,
bamboo, charccal, beedi leaves, sugar-
case, oilcake, molasses, manganese
ore, safety matches, groundnut oil etc.
Do you think that if we increase
f-eight people will have to pay more
for groundnut o0il? It nas nothing to
do with the consumer price. This
groundnut ofl business brought about
“the downfall of your Ministry in Guja-
‘rat. Don’t forget that, These rates
‘are enjoyed by the wholesalers, by the
big traders and manutacturers; they
are the people who enjoy these freight
rates. You know the freight rale is
so low that even the cost of transpor-
“tation is not met. There are ilems like
bonemeal, ground-nut with shells ete.
There are about 35 or 40 ilems. It
stands to commonsense that if these
freight rates on these commodities are
made economic this Rs. 250 crores
loss could be avoided, without causing
any hardship to the ordinary people
in this count:y. They are not getting
any benefit out of it. You should know
1bat as far as coal is concerned, low
freight rates were there so long as
coa] had not been nationalised. The
moment coal was nationalised, we find
the freight rate on coal is put up.
Whose hand is behind this I want to
know. So long as coal was in the
hands of private sellers freight was

ke_pt deliberately low. As soon as
this is nationalised you put up the
rate. There are many other things
about which I would like to ask you

to supply figures.

There are unrealised arrears, How
many crores of unrealised arrears Mr.
Mishra has left in the hands of those
people who use his wagons?  How
‘much siding charges are remaining
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outstanding over the years? How
much demurrage charge have accu-
mulated? How much of compensation
you are paying every year to mer-
chants and traders for pilferage in

transit?

I agree that if you just save, where
is the money to come from? Nobody
can say like this. You have to sit
dowp and study the Railway Fin-
ance. Some change in the system of
railway finance will also have to be
made.

1 do not say that it can be done
in one day. You have to sit down,
grapple with the problem and dis-
cuss it. It is not a question of Alla-
ddin's Lamp thai money can bhe
fcund. It may not be enough to co-
ver hundred per cent of their de-
mands. So, what? In any strike or
in any agitation, labour is not such
a fool to think that hundred per cent
of their demands will always be
realised. We know it very wel]l and
there is nothing to hide about it.

The real truth of the matter now
is that there is no point in prolong-
ing this; the strike has now taken
place; it was made inevitable—whe-
ther you like it or not and whatever
Shri Inder Gujaral of All India Ra-
dio may or may not say or whutever
the Railway Ministry may or may
not say or whatever, in the press
conference. Shri Berry may or may
not say, the facts are quite clear.
Whether you like it or not or whe-
ther you argue about the percentages
or not. there is total dislocation
throughout the country, and it is no
use saying that the railways have
run to 75 per cent of their revised
schedule. The revised schedule was
that instead of hundred trains, ore
train will run—now seventyfive per
cent of that one train is run? That
is the great achievement. This is the
kind of stuff that is pui out everyv-
day. The fact of the matter is that
these bureaucrats of the  Railway
Board have led you up the pgarden
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path; they have briefed you; they
have prepared their assessment . re-
ports tp convince you and you are
only too eager to be convinced that
no strike of any dimension has taken
place. An overwhelming majority
of the railway workers are {otally
against the strike. Therefore, do not
bother. Nothing wil] happen, sit
tight and be at ease. This is the
real trouble. I am afraid if you go
on relying on these Railway Board's
bureaucrats, they will land you and
the country in several more messes
because, these are the gentlemen—
not all of them, I am not talking of
every single individual. I am talking
as a tribe—these bureaucrats, we
know from experience, are the peo-
ple who, while they are in service,
find out ways and means of giving
concessions and facilities to the big
business and big capitalists and,
after their retirement from the Board
or from railway  service, they get
nice jobs as contact men. That is the
whole trouble. I may mention just
for the information of the House....

PROF. MADHU DANDAVATE:
You are talking about bureaucrats.
What about ‘the Ministers?

SHRI INDRAJIT GUPTA : Minis-
ters are Ministers. About their rela-
tives, I do not know because, that
is a matter for research. It is a mat-
ter of current interest that Dr. Jag-
jit Singh's name is mentioned fre-
quently nowadays—he is the Chair-
man of the Cooperative Society
which is indulging in all sorts of
unsavoury deals. This Dr. Singh is a
very versatile man., He was in LD.P.L,
But, before he went to IL.D.PL., he
was a General Manager of the South
Eastern Railway where I had the du-
bious privilege of having dealings
with him for a pretty long time. Now
1 find that he is accused of being a
dubious character altogether, He is
also a renowned, strangely enough,
Mathematician, trained in U.S.A. he
is supposed to be a very good mathe-
matician. Some of his books have
been published abroad on Mathema-
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tics, and from there he came to the
South-Eastern Railway as General
Manager and from the General Man-
ager, he went to the ILD.PL, And
from there, now he 4s the Chairman.
of this wonderful Cooperative Society
which is indulging in this sort of
land-grabbing.

MR. DEPUTY-SPEAKER: But,
the letter, this morning, was written
in good English.

SHRI INDRAJIT GUPTA: I do
not fully agree with you, In fact, I
was pointing out to my hon. friend,.
Shri Vajpayee this morning, ‘wo or
three sentences of this letter of Dr.
Jagjit Singh—the English.

MR. DEPUTY-SPEAKER: It is
quite good.

SHRI INDRAJIT GUPTA: Not too
bad. But, while he was General Man-
ager of the South-Eastern Railway
a few years ago, I had occasion in
this House to read out—a circular
issued by him as General Mannger of
the S.E, Railway in which he refer-
red to us—mind you, mine is a re-
cognised union of railways—as “pro-
fessional malcontents”. That was the
phrase used by him. I read it out
here and I asked the then Railway
Minister—I forget who he was—
whether he approved of this General
Manager's using this kind of phrase-
ology about their recognised unions.
This is an example—I am giving you
the case history—of the type of men-
tality of these bureaucrats in rail-
ways, who comes from the General
Managership to this kind of role that
they are playing to-day. They have
led you up the garden path. I think
I have dealt enough with Govern-
ment. Now, let us not argue, for the
rest of the evening, about the strike
whether it is 10 per cent, 20 per cent,
80 per cent, or 15 per cent
Nothing will be solved by you and I
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saying this. What is happening is
happening outside.” The point is,
there is sufficient dislocation, There
is no doubt about that. Otherwise,
these arrests would not be carried
out. Smt. Roza Deshpande returned
from Bombay this morning and she
was describing to me what happened
in that meeting about which news
hias appeared in the Press today.
Truck-loads of police were standing
around the ground. There was no
Section 144. About ten thousand
people did not come in to the Maidan
at all. They were standing all around
seeing the police, In the ground in
front of the dais there were about
200 people and those 200 people were
just surrounded, rounded up and ar-
rested. I do not know what has hap-
pened. Somebody has gone mad
somewhere,

Now we should devote ourselves to
arguing, if there is any scope for ar-
gument. I do not know. That is why
I asked you the question, what is
your line of thinking? Even at this
stage are you to go on insisting to
first withdraw your strike notice.
That is out of date now. Therefore,
I want to know, what is your line?
Is it that since there is no way out
we shall suppress, crugsh and fissle
out this strike7 The Ministers may
be transferred to other portfolios.
They would not have this trouble on
their hands any more. Some wother
poor chap will be found to com= and
shoulder this burden. Therefore, I
want to know even at this stage,
without bothering up so much about
prestige and loss of face—let us not
forget we are old hands at this
game, it doea not help—are you pre-
pared to have some kind of negotia-
tions, find out some channel of nego-
tiations with the representatives of
this Coordination Committee so that
this crisis can be terminated as soon
a3 possible. Nobody wants it. Do you
think we want the railway strike
should go on? What is the fun in it?
Thousands of my workers are being
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arrested, suspended and  dismissed.
But the point is, some way must be
found out.

Now, Mr. George Fernandes has
gone to the length of saying that I
em prepared even while I am in jail
—don’t let me out; keep me behind
the bars—to have some talks, I am
really surprised, all these years when
we used to be told here by the Rail-
way Minister that there are so many
unions—so many categorical unions
snd so many mushroom unions—we
cannot recognise them. We have only
these two federations that we be-
lieve in. Everybody wanted this
multiplicity of unions should be re-
diced. When the first step was taken
towards that—and it was only after
a lot of difficulty—to bring at least
some leading categorical unions and
unions belonging to other central
trade union organisations and the All
India Railwaymens Federation on
to a common platform from which in
future the vast number of separate
unions could be reduced and greater
unification of the movement could be
brought about, I thought, the Gov-
ernment and the Railway Ministry
would have welcomed it. Instead of

_that, their whole move now is that

these other people must be crushed
and beaten to pulp.

Therefore, I will end by appealing
to the Government—I do not know
whether this appeal will fall on deaf
ears—but in a way if you prefer to
just go in for anarchy and havoc and
atter that see what happens, well we
will be left with no alternative. We
are going to fight until you are ready
to have sort of a negotiated settle-
ment. A negotiated settlement meana
a negotiated settlement, It does not
mean anything more and any‘hing
less. There is no use ghowing us =a
danda and saying we will arresi you.
We do not mind being arrested. Shri
Ramavatar Shastri has been arres-ed
yesterday. So many more people will
be arrested. T know. So what? That
does not solve any problem at all We
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are not afraid of going to the jail.
We have been compelled to bring
this No-Confidence Motion because
nothing less than that could mee: the
needs of the situation. Yesterday, if
you had allowed the Adjournment
Moction, the whole matter would have
been over yesterday, but in your
cussedness you said, nothing doing.
So, for this notional crisis which you
have precipitateq and the kind of
attitude you have adopted, we lave
been compelled to bring ‘his No-
Confidence Motion. Of course, we
shall press this motion from our side,
kut I would appeal to Governient
even at this stage not to invite fur-
ther trouble and disaster which will
cause irreparable damage for a long
time to come, and let us think of
some way by which with honour and
dignity to both sides a negotiated
seitlement can be found out.

THE MINISTER OF STEEL AND
MINES (BHRI K. D. MALAVIYA):
Mr. Deputy Speaker, a motion of no-
confidence has been brought forward
ty the Opposition Members, and for-
tunately or unfortunately since 4 am
also a Member of the Cabinet. [ stand
in the dock today in  this august
House, and in that capacity, I pro-
pore to examine some of the basic
questions that have been brought
forward inp a sincere desire tfo

con-
vince the Members of the Opposi-
tiun that they have wvery  wrongly

made this motion of no-confidence.
If they had pot brought forward this
motion of no-confidence, perhaps, in
my opinion the situation in favour
of the railway workers could have
improved,

16.51 hrs.
[Surt Nawar KisHore in the Chair)

SHRI INDRAJIT GUPTA: If the
adjournment motion would have been
admitteq  yesterday, it would have
been better.
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SHRI K. D. MALAVIYA: Accord-
ing to me there is not much
difference between an adjournment
motion and a motion of no-confidence.

SHRI SHYAMNANDAN MISHRA:
S0, no discussion at alll No nego-
tiation and no discussion?

SHRI K. D. MALAVIYA: How-
ever, I would like to state very
frankly that as I have a great respect
for my hon. friend who has just
spoken and I have regard also for
his scholarship and some of his poli-
tical views...,

SHRI PILOO MODY: Which ones
does he disagree with?

SHRI K. D. MALAVIYA: I have
risen to make my submissions to
convey that it is quite possible that
he may have fallaciously indulged
in argoments which have not helped
the railway workers.

But before going into those de-
tails, I would first like to submit
that the hon. Members who are dis-
cussing the details of the railway
strike and saying that it was in-
advisable on the part of the Railway
Minister or on the part of some of
us not to accept this or that or to
have prematurely arrested Mr.
George Fernandes or done some-
thing else like that, are merely
treating the symptom of a disease
which is lying very deep in the fune-
tioning of our society today. I
would like to deal with that question
for a few minutes.

AN HON. MEMBER: Theoretician!

SHRI K. D. MALAVIYA: It is not
a question of theoretician. Some of
the hon. Members on the other side
and our party have a common econo=
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mic goal before ourselves whose base
is the development of the public
sector and economic progress through
perspective planning, There are
certain basic involvements....

SHRI SHYAMNANDAN MISHRA:
Both of which they have thoroughly
destroyed,

SHRI K. D. MALAVIYA: He has
himself destroyed it by going from
that place to another place.

SHRI PILOO MODY: I will
withdraw from these family quarrels.

Tears are coming down too fast.

SHRI K. D, MALAVIYA: So far
as Shri Piloo Mody is concerned, he
is a forgotten phenomenon and it is
better he goes out of the House. I
am not dealing with him because he
is totally irrelevant.

There are certain common objectli-
ves and some political parties sitting
in front of us have accepted the
manner in which the economic prog-
ramme has to be implemented.
What does that imply? It is that
a very large number of workers are
today engaged in developing public
sector  enterprises, leaving aside
another large group of people in the
private sector. So far as the public
sector workers are concerned, there
is a definite commitment of Govern-
ment towards them and their wel-
fare. The moment we start building
up a public sector units, we keep
certain objective before us, that is,
10 arrange for all those welfare
measures quickly for them as it was
feasible within the economic possi-

bilities of the project. Even if . it
proved costly we did it. But the
manner in which the trade union

movement was distorted for politi-
calisation of the entire funclion'm_g
or the foundatio, of those public
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sector units needs the considera-
tion of the House. Now for that,
I would like to draw the attention
of the House to the manner in
which political parties, for instance,
the one led by my hon. friend, Shri
Vajpayee, tried to get into the trade
union movement. I have a bitter
experience of this while 1 was a
few years back functioning as Chair-
man of the Heavy Engineering Cor-
poration. There were healthy trade
union units there sincerely trying to
work for their demands becfore the
management and we were earnestly
trying to meet those demands. But
then certain communal problems got
infiltrated into those demands and on
the basis of communal flare-up the
situation became so tense that the
real issues were diverted and it
became impossible for me to deal on
merits with those questions which
aimed at the welfare of the workers.
Time after time, I implored even
those workers inspired by the Jan
Sangh ideology not to disturb the
normal situation in the HEC. It was
a most vital industrial unit for the
nation, but nobody heard me, I was
gheraoed our officers were gherao-
ed. Ultimately there were only two
alternatives left before me. I had
either to leave the chairmanship of
the Corporation recognising that this
evil could not have been removed by
me or to enforce such strict disciﬁline
which could have been called un-
democratic, irrational or cruel. I
chose the former. I admit I suffered
from certain limiations at that point
of time,

Now what is happening today to
the public sector units. I would like
you to know. Everywhere a worker
functioning under the public sector
enterprise units has much greater
facilities than the private sector
units. In Durgapur, for instance, the
best hospital of the country is situat-
ed. Tt is almost free for the workers.
There is a colony of which you and
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I ceuld be proud. The average emo-
luments, if you include medical care,
housing facilities school fees and the
additional income that accrues over
and above the wage will certainly
not be l¢ss than Rs. 600, it may be
above it. e

I would submit that government
policy is to do its best to move
towards a welfare society or prog-
rammme for workers who are actually
engaged in the advancement .of the
cause of public sector.

SHRI INDRAJIT GUPTA: Ex-
cept the departmental employees.
SHRI K. D. MALAVIYA: Now

we have to realise whether all those
improvementg brought about in the
public sector units have to be recipro-
cated by increase in production or
not.

17 has,

If production does not increase,
then what is the consequence? And
how is it that production does not
increase there? There is an im-
balance or the irrational disconnec-
tion between the production obliga-
tions and the welfare of the workers.
This has brought ebout a situation
in our public sector units which
both sides of the House must deplore.
We have to see why it has been
brought about. The basic reason is
that cruel tendency has set in today
to politicalise the trade union move-
ment i.e. to use it for politics. It
this tendency of politicalisation con-
tinues, then 1 do not know what
is going to be the future of those
progressive political parties
are now pledged to improve the lot
of thel workers. They are hand in
glove with political parties created
for mysterious objectives before the
nation. Whether democratic goals
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have been accepted in the same man-
ner as has been done by certain
othur parties of the Opposition, I am
very doubtful. We have, therefore,
once and for all to decide whether
the political motivation behind the
functioning of the trade union move-
ment has the upper hand or it is
really the welfare of the worker.

My submission is that the political
motjvation has come on the upper
huand and this political motivation has
blinded many of the political parties
which claim to be progressive on the
opposite side. They are hand in
glove with such reactionary forces
which do not care for the consoli-
dation of democracy in this country
and which function through myste-
rious sources (Interruptions). What
those mysterious sources are, which
sometimes make us workers is a
phenomenon which has got to be
recognised by all of us. We have to
go into it and search wherefrom this
polititcal motivation has come and
how is it that in the critical situation
that faces us today, those forces are
coming up in various forms. It is mot
only the trade union. It is a strike
almost every where the white-col-
lared man ganging up and creating
problems for the Government; the
industrial workers creating unreason-
able problemg for the industrial
units. Wherever you go, it is the
political motivation of certain reac-

tionary forces which has come up. I

want the political forces that claim
to be progressive to take note of it.

SHRI INDRAJIT GUPTA: We
would like you particularly to take
note of Shiv Sena. )

SHRI K. D. MALAVIYA: We have
taken note of it. I say that we in
the, Congress party today stand bet-
ween the ultimate goal of socialj_m
and the anarchy which is being
created by certain forces. The pro-
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gressive parties sitting opposite have
got to reckon with the fact that it
is the Congress party which alone is
going to deliver the goods evem
though today we are hamstrung by
a situation which is not of our own
creation. We are obstructed by such
a situation which is not of our own
creation.

SHRI PILOO MODY: Whose crea-
tion?

SHRI K. D. MALAVIYA: The
creation of those sitting there; their
own creation. The duration to which
those reactionary forces are allowed
to stay in our body politic will be
marked by anxieties for the people
and danger for our democratic
system. The danger that we will
have to face will be immense.

We have, therefore, arrived at the
crossroads of our social functioning.
I am not referring to Shri Piloo
Mody., There are other forces, tra-
gically for this country, whose roots
are still here because of the feudal
nature of our society.

It is for us to fight out thege forces.
I should say that the sooner the
political insanity vanishes and people
understand the real nature of things,
the quicker they will be able to
understand the inevitability of the
gradualness of the process in which
we are involved today umfortunately.
The Congress party will have to go
slow because of the forces of reac-
tion which have surrounded our so-
ciety and the country. In a demo-
cracy where we have to put up with
the weaknesses of the people, we
cannot but go slow.

So far as the railway strike is con-
cerned let us see what happemed.
Mr. Fernandes, the leader of the
Communist Party of India, Commu-
nist Party (Marxists) and all the
trade unions, were negotiating
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through a coordination committee.
Long before the negotiations stated,
he started using a language ip the
Press which was a threat to the
State. He never hesitated to say, not
for a single day, that the strike would
come and they were getting ready
for the strike. If he had agreged to
discuss with the Government leaders
for a negotiated settlement, it was
his moral duty to keep . quiet at
least when the discussions were going
on. What he did? Had he not
spoiled the case of the railwaymen so
far as their demands were concerned
and it certainly did not serve any
purpose, When Mr. Fernandes day
in and day out used to go to the
Press and used threats and talked
nonsense, if I may use the term, what
was then the duty of the Govern-
ment? If he had not lost balance it
would have been possible for the
Government to come nearer each
other, to understand each other's.
But because he, as the leader of the
negotiating commiteee used to threat-
en people in the Governmemt not
only with the strike but with the
dire consequences that were to come
if the Government did not accept his
dictates, then for any Government
that is to stay here, in the interests
of the people, it was impossible to
keep quiet. I should therefore, like
the leaders of the parties sitting
opposite who really mean business
topauseandthinkandmt‘om‘ess
for the unconditional release of the
leaders of the negotiating committee.
That is my personal view.

Which

SHRI PILOO MODY:

party?

SHRI K. D. MALAVIYA: The
parties that are by misleading the
trade union movement, are destrboy-
ing the entire future of soclals trade
union movement. I am referring to
those partles. I think that the best
way to deal with the situation is to
create a proper atmosphere iIn this
country so that the so-called repres-
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.entatives of the 17 lakhs of workers
have also the interests of the millions
and millions of our people. The Gov-
ernment has to function pot only for
17 lakhs of Railway workers but also
for the 560 millions of people. It
the interests of these 560 millions
of people are ignored and if  there
is complete derailment of the traffic
system in the country, obviously,
Government cannot sit idle and func-
tion only for the interests of the
seventeen lakh workers. I, therefore,
personally think that the saner ele-
ments in the negotiating committee
will think hundred times. The inte-
rests of the workers are common to
all of us, to the Congress Party and
to the progressive parties that claim
to negotiate won behalf of the
workers. We want to be fair to
them. We want to reach a stttle-
ment. So far as the Congress Party
is concerned, it is very anxious to
reach a settlement. But, settlement
is possible only when the interests of
public sector industries are not ig-
nored and the intercst of production
is served when the interest of
a just policy iz assured and when the
interests of 500 million people of the
country are served. We should not be
angry. We cannot do anything in an
angry mood. That is why, I said that
this No Confidence Motion should not
have been moved, If, however, it has
been moved it should be defeated,
-defeated inhasitatingly. It should
also be ignoreq completely. After
this it will be easier for us to try to
find out what are the alternative
methods before us to reach a settle-

ment.

So far az my friend Mr. Atal
Bihari Vajpayee is concerned, 1
have nothing to say except that they
are not very much interested in the
trade union movement, In fact, their
objectlve is political disruption and
to create a de-generating type of
transformation in the democratic
process of the country. I hope he
will give very serious thought to what
his political party is doing in this
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country, So long as those basic
concepts which guide that party re-
main as they are, prosper or live
under his umbrella, 1 do not think
there is anything common between
the Congress and his party, nor can
het do anything for the betterment
of the workers. He should, therefore,
disconnect himself.

Now, remain the Socialist Party .
and the other progressive parties. I
have already made a suggestion to
the Socialist Party leader, Mr. George
Fernandes, to withdraw the notice of
strike. Why should h¢j not do that
becauses he has the intercst of the
workers at heart and he wants that
all the demands of the workers
should be accepted? Why should he
not do that? 1 ask this question, in
all sense of fairness. If the interust
of the seventeen lakh workers is at
his heart, why should he not with-
draw the strike notice? After the
strike is called off, we can sit down
for a negotiated settlement. Why
should he not do that? Not only
{herefore, we have to reject the No
Confidence Motion, but after the re-
jection of the No Confidence Motion,
we have to sit down and find out a
solution, and the best solution is, in
my opinion, Mr. George Fernandes
should be persuaded to withdraw the
strike. B Es

oft wree fargrdt wronddy (w@rferae)
gamfy o, Y g Sfea FoT 2
ST #T SAST G | 10 a6 T
¥ @ ¥ a1z 77 g: fagraw o AreR
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BT q2T A1, § ITH ATAT TEY ATEAT |
Hfer T wfavaTa SEaTe $1 F IR
sfermar Sy et 37 Y warw T & A
frrefta &, @ & Y AT | AT
WX T U waal w1 1@ afa F
3y fagr St ar | (swwa) wwfy
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SHRI SEZHIYAN (Kumbakonam):
Mr. Speaker, 1 am really touched by
the appeal made by the previous
speaker, Shri Chandrajit Yadav, that
we should not press this motion uf
no-confidence, that he is prepared
to sit with us and discuss for 10, 14
or 15 hours to arrive at the desired
solution. I am really touched by 1t,
But in turn, I would appeal to him
and say that we are prepared not
to press it provided he also shows
some sympathy to the negotiating
leaders representing the trade unions
and have them released and sit with
them and negotiate. It is not we
with whom we want them to nego-
tiatei; let them negotiate with the

leaders and representatives of the
railway workers. If that had bcen
done, the strike would have been

averled and the no-confidence motion
moved here would have been avoided.
ed.

It is poor consolation for speakers
on the other side, for examnple, Shri
K. D .Malaviya, to speak about poli-
tical insanity of some of the parties
here in associaling themselves with
such a no-confidence motion. I
know whom he had in mind, He
had in mind the CPI and perhaps
also the Marxists, because he was
signalling this way and that, just like
signalling. Shri

the railwayman !
Yadav spoke about the hotch-potch
of different parties moving a no-

confidence motion. The Prime Minis-
ter also said that this is not the
first time they are facing a no-confi-
dence motion and previously she had
seen so many no-confidéence motions
Since have been here. 1 have seen
no-confidence motions moved here.
not supported by all parties, 1
remember in 1885-66 there was oD@
such motion. At that time, the Prime
Minister was Shri Lal Bahadur
Shastri. It was moved by one of the
Opposition parties. ' The Swatantis
Party did not uassociate themselves
with the no-confidence motion. n
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1969, thers; was a no-confidence

motion moved with which the DMK
Party did not associate. There were
a no-confidence motions where .4
the Communist Party of India did uot
associale. But what does it prove?
Now, all the parties here have cone
together for the no-confidence motion.
What is wrong there? Do you mean
to say that the Communist Party of
India and the Congress (O) Party and
the Swatantra Party should not ail
all join together? Do you mean to
say that because of this no-confidence
motion they have lost their identity,
that they have lost their ideclogy and
lost their programmes?

1 would remind the House of one
thing. 1 can quote instances where
the Congress ruling party have assu-
ciated themselves with the Swatantra
Party and the Communist Party of
India with the Muslim League and
others in moving a  no-confidence
motion in some State Assemblies.
For example, in the Tamil Nadu
Assemnbly, it has been done umpteen
times. I am not blaming anyone.
But do not take cover under that
aspect. Because a no-confidence
motion is not a motion on the policy
and programme of the communist
Party of India; it is not a motion
discussing the programme of the
Swatantra Party or the Jan Sangh
Party. It is a motion criticising the
behaviour and the conduct of the
Government. If you want to defend
it, defend it. But it is poor consola-
tion to point out the diffcrence of
opinion among the parties. By the
same stretch of imagination, we can
also point out very many differences,
basic and ideological, on the other
side also. Therefore, let us not go
too much on it.

There was another point which was
again and again referred to by many
Memberg there. Mr. Malaviya has
referred to that, and Shri Chandrajit
Yadav has referred to that.. He said,
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if you talk politics we shall also talk
politics, Mr. Malaviya said, “politica_
lisation of trade wunionism.” I for
one do not understand why you are
degrading politics. I am proud to be
in politics. I am proud to be a politi-
cian, Why do you fear politics?
After all, man is a political animal.

366

SHRI K. D. MALAVIYA: “’??:z
I really meant was they are taking
an undesirable political advantage of
a situation where one should not play
too much politics. They have to be
in different spheres. That is all I
meant.

SHRI SEZHIYAN: Well, I have
to go beyond the spoken word and
look into what he meant. It has
become universal to say that when-
ever anything goes bad there is
polities in it and it is bad, Well, as
I said, 1 am proud to be in politics
and to be a politician. Politics
mean an art of making adjustments
in society between individual and
individual, between individual, and
society between individual freedom
and the authority of the State so
that each individual has the maxi-
mum good possible in life. What is
the harm there? Why are you de-
grading politics in which you yourself
are there? So, to say this does not
give much help to you.

After all, there are reasons to
bring this motion. Mr. A, P. Sharma,
when he started his speech, pre-
faced his speech by saying that when
he knew that a  no-confldence motion
was being moved, he felt that it
would be a very serious thing, but
that when he came to understand
that it is going to be a railway affair,
he said that it was nothing serious.

It has been contended that only
eight per cent of the railwaymen
have been on strike. I think those
who have been hearing the radio
news, sitting on ivory towers, may
come to the conclusion that there-
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has been no strike. Those who
have been watching the TV will
come to the conclusion that all the
trains are running. Probably they
have bg¢en able to run the trains
over the TV and the radio, but in
reality the reverse is the position.

Shri K. D. Malaviya, when he
spoke, made pointed reference to the
role of the public sector and the eco-
nomic condition in the country. He
also spoke very proudly about certain
things. He spoke in proud terms
about the fine hospitals, medical faci-
lities, and the best colleges that they
‘have given them. He said incidental-
ly that a worker on an average may
be getting Rs. 600 por mensem.

SHRI K. D. MALAVIYA: 1 was

referring to Durgapur.

SHRI SEZHIYAN: The same point
has been raised by the railwaymen.
They say that when you are paying
.a worker at the ratc of Rs. 600 per
mensem in the public sector under-
taking, why don't you treat them on
a par with the public sector under-
{akings employees.

SHRI K. D. MALAVIYA: You

«cannot do it in a day.

SHRI SEZHIYAN: Why don't you
tell them? |

SHRI K. D. MALAVIYA: We want
your co-operation to reach that stagu
and we are pledged to do it. '

SHRI SEZHIYAN: We are ready
to cooperate with you, but coopera-
tion cannot come through the jail.
When you were nepgotiating with the
people you could have easily ex-
plained that it could not be done in
a day; it could be done in a phased
programme. You could have devis-
ed a phased programme and placed
before them and exposed them to
the! public and the world saying: we
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gave them a reascnably phased
programme and they did not abide
py that He talked of productivity.
He said thal the public sector under-
takings and the railways also inci-
dentally should contribute to the eco-
nomic development of the country.
The productivity should be .more to
justify an increase in wages. I am
ovne with him on that point. I think
as a good parliamentarian he; goes
through the literature that is given
by the Railway Board. If he goes
through the review of the perfor-
mance of the Indian Railways given
in February this year, he will find
glowing tributes having not been
paid to the productivily of labour in
the past tcn years. It has been said
that labour productivity in 1972-73
has increasedq by 64 per cent com-
pared to 1950-51. The productivity
of the workers in the Railway work-
shop has during the same period gone
up by 54 per cent, while the, number
of workers has gone down by 9 per
cent. It goes on to say that the man
power ratio in respect of repairs to
locomotives and carriage wagons has
steadily gone down during all these
years. In the same report it has
bzen stated that the workshop repair
nutput increased from 335 thousand
equated broadgauge wagon units in
1957-58 to 469 thousand equated
broadgauge umits in 1972-73 while the
staff strength came down from 116
thousand to 111 thousand during the
same period. Productivity has gone
up and this publication attests to it.

SHRI VAYALAR RAVI (Chirayin-
kil): It is a whitewash by the Rail-
way Board.

SHRI SEZHIYAN: When the
review was published, at that time
you did not say so, but when they
g0 on strike demanding more wages
you say this. It says here.

“It is gratifying to note that with
the cooperation of the orgahised
labour the¢ expectations in this re-
gard have been largely realised”
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It is in black and white. This is
what Mr. Qureshi and Mr. Misara
toid this House. I am not here
talking about the reasonableness ot
the demand. I have been associated
with labour unions myself and as
Vice President of the All India In-
suramce Association, I have conduct-
ea negotiations. The Minister and the
representatives of the management sit
with us and they used to say: our
capacily s only to pay Rs. 2 or
three crores. Try to fit in your re-
quirements and demands within that
amount. We have this come to nego-
tiated settlements, But in this case
they are not giving any positive reply
tu the rcasonable demands made by

themm  As 1 said, | am not referring
to the reasonableness or unreason-
ableness of the demands. Their de-

mands may be high or may be low.
They may deserve it or may not de-
serve it.  As pointed out by the pre-
vious speaker a large chunk of the
population of our country numbering
58 crores do not get even one square
meal a day. About 40 or 50 per cent
of our population live below the
poverty line. 1 agree with you on
that matter

I am not here disputing, how much
an Indian railway worker should be
paid, whether the minimum wage
should be Rs. 236 or Rs. 300 and odd
ete. I am not going into that here.
This Non-Confidence Motion is not
even a discussion on the entire
gamut of the demands of the railway-
men. But, we are only questioning
the questionable mcthods adopted by
the Government while mnegotiating.
While carrying on the negotiations,
why did you arrest the leaders who
were expected to negotiate with you?
The previous evening, you said that
the mnegotiations would start at 10
am. the next day. But at 3 O'Clock,
early in the morning, on that day,
you arrest them and clamp them
down in the jail. We are question-
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ing this method, this attitude of the
Government. We have not got any
satisfaclory reply from any one ot
them. It is not as if we are making
through this No-Confidence Motion.
It is no pleasure for us. It is no
pleasure for you also. We did mnot
want to move this. Even on the 7th
May, on the last day, speaking for
myselfi—for one hour, one question
was discussed and I also participated
in that discussion—I made a humble
submission to the House under Rule
477, that even at that late hour, the
Prime Minister should intervence, [
said that we would appeal to the
union leaders to postpone the strike
and we asked the Government to
release; the leaders and that within a
week, w¢ should try to solve the
problem. I am quite aware and I am
quite clear in my mind, whatever
may be the arduous nature of the
labour, whatever may be the trade
union movement that has been built
all these years, when a strike comes,
when a confrontation is started. it is
very difficult to fight a Government
I would not like to have a Govern-
ment which is weak. A strong
Government is required. But, does
that mean that the strength that you
have gathered. the powers that have
been gathered by you, should go to
break the unions, to suppress the
workers and to clamp down in jail
the leaders who come before the
negotiating table? Therefore, we are
‘perturbed over the attitude of the
Government. They say that the
strike notice has been given, they
have been preparing for the strike,
and that is why, they have been forc-
ed to arrest the leaders. But, this
strike notice has not been given
recently. It was given in October,
1973. If you go through the proceed-
ings of the convention of the All India
Railwavmen's Federation. wyou will
find that, at that time. thev prepared
a charter of demands. Those who have
been in the trade union movement
know, what a charter of demands
means. They first start with the

372
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charter of demands. If the charler
of demands, is not fulfilled, then,
strike becom¢s inevitable. That is
what they say. With the charter ot
demands, you start ‘negotiations.
Strike is also expected when the
charter of demands is given. Even at
that time, in October 1973 itself, Mr.
George Fernand¢s made it very clear
that these are the charter of demands
and that they were ready for nego-
tiations. But, once the negotiations. .,

SHRI VASANT SATHE: Mr.
Sezhiyan, would you kindly say, if
ever, in the trade union movement,
during negotiations, a strike notice is
given? After strike notice, negotia-
tions start. During negotiations, a
strike notice is always illegal.

SHRI SEZHIYAN: 1 would like to
make; it amply clear that in this case,
strike notice was given and even
then negotiations continued. On 18th
October, 1973, they gave the charter
of demands and in that charter of
demands, they made it clear that they
were going to negotiate,

SHRI VASANT SATHE: That
shows the bona fides of the Govern-
ment that they continued the negotia-
tions even after the strike notice was
given, during negotiations,

SHRI SEZHIYAN: We appreciate
the stand taken by them till the date
of arrest of Mr. George Fernandes.
But, when they continued negotla-
tions, even uafter strike notice, what
made them to run amuck on the 2nd
morning, at 3 O'Clock in the morning
and arrest Mr. Fernandes?

SHRI S. M. BANERJEE: The use
of BSF for this purpose is misuse of
-the powers of the Home Ministry.
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‘Then, when there is shortage of petrol

in the country, sending a plane to-
bring him back is another instance of
misuse of Government money. .

SHRI SEZHIYAN: What hurts me
more is this. When ths; Government
have got all the powers, why shouid
they adopt these dubious and ques-
tionable methods in trying tp settle
the negotliations started by them?
Instead of being the ideal employer,
setting an fxample to the private
entrepreneurs, why are they adoptihg
these guestionable methods? What
harm has been done by these people

and what was the provocation? That
is not made clear.
SHRI S. A. SHAMIM (Srinagar):

He said he will reveal at the proper
time—the Hitchcock mystery!

SHRI SEZHIYAN: Shri K. D.
Malaviya was saying that this strike
must be mercilessly beaten. He was
using words like “mercilessly” “‘ruth-
lessly’ “be firm” and so on. I want
the Government to be very firm. 1
want Shri K. D. Malaviya to be firm
as also the Finance Minister. I wish
the Finance Minister uses 10 per cent
of this firmness against the tax-
dodgers, blackmarketeers, saboteurs,
peoplg; who make profit at the expense
of the people. Our whole complaint
is that you are not firm againsi them,
whatever laws you enact are not
used against them, but they are used
against the workers.

Coming back to this vicious prob-
lem, I am quite clear that two or three
weeks later the Government may come
out with a successful glee that they
have beaten the strike, the strike has
been suppressed, all the workers have
been sent either to jail or to their
homes and that they have eminently
succeeded. How can an individual
worker, or a group of workers, fight
against Rs. 1,000 crore defence budget
of the Government? It cannot be and
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it should not be.
to succeed.

1 do not want them

But, after the success of the Govern-
ment in the strike, what is the benefit
to the community? It may be that
Shri Mishra may say that he has tackl-
ed the workers and Shri Qureshi may
be satisfled that he has successfully
ended the strike. He may very well
claim that. The Chairman of the
Railway Board may think that he has
broken the strike-beating record of
Shri La] of the Indian Airlines and he
has won laurels. But what abbut the
society and what about the poor peo-
ple? Are you setting a good example
in maintaining labour relations?.

I have no doubt in my mind that the
rallway strike would also be used as
a scapegoat for the failure of the Gov-
ernment, for the rising prices, for the
non-production of steel, in fact, for all
the failures of the Government.

SHR! S. M. BANERJE® Shri K. D.
Malaviya was made a scapegoat once.

SHR] VASANT SATHE: 1f it is true,
how do you say it is a scapegoat?

SHRI SEZHIYAN: It will be used as
a scapegoal.

SHRI VASANT SATHE: It will be a
raality, and not a scapegoat.

SHRI SEZHIYAN: It is very clear
that even when they started the nego-
tuations, they wanled to precipitate
the strike. Otherwise, how could they
explain all the secret memorandum,
all these appeals to the forces etc.?
The railways might have failed to orga-
nise themselves as a prcfitable con-
cern, bul for the first time they have
organised themselves in a very effi-
cieat way to break the strike, to muz-
zle the rights of the workers, and they
may eminently succeed also. I would
end by saying that I am amazed by
the attitude of the Government in
tackling this strike and the anti-
tlabour policy that they have pursued.
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SHR] C. M. STEPHEN (Muvattupu-
zhua): Mr. Speaker, Sir, I rise to oppose
the resolution.

I cannot say whatl really happened
or did not happen since I was not one
of those who were at the table. Never-
theless, I had the benefit of listening
with close attention i{o what Mr. Mu-
kherjee, Mr. Indrajit Gupta and Mr.
A. P. Sharma submitted to this House.
I have also before me the speeches
made by the Railway Minister in the
Lok Sabha on 2nd of May and the
statement laid on the Table by him
on 2nd May. On going through the
speeches and observations made par-
ticularly by Mr. Samar Mukherjee
and by Mr. Indrajit Gupta, certain
facts do emerge. The vital question
involved in the entire issue is not the
justifiability or othrwise of the
demand. The strike i8 not in
support of any particular demand,
but this strike is because of the
arrest of the leaders of the co-ordi-
nation Committee. Secondly Mr. In-
drajit Gupta said the strike wil] con-
tinue till we get negotiated seftlement
and he puts in a rider, negotiated set-
tlement does not mean either less or
more than what has been agreed to,
Therefore, what he is talking of is
just a negotiated settlement, not neces-
sarily anything more than what has
been agreed to. It has also been sub-
mitted by Mr. Mukherjee and Mr. In-
drajit Gupla before the House that
during negotiations quite a lot of
ground wag covered, quite a lot of pro-
gress had been made and that certain
concessions were made by the Govern-
ment.

Two million people have been called
on strike. Not that two million people
have joined strike but a section of
people has been hustled in the strike
not for the purpose of pressing in any
demand of the workerg but as a re-
action to a particular action, viz., the
arrest of Mr. Fernandes and other
friends in the Co-ordination Commit-
tee. Now, Bir, if that is the question,
one of the most important thing that
this House has to address itself to is
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whether the motivation allege® s to
justify the action on the part of any-
body whether he be a citizen or it be
a trade union to take the entire nation
at the precipice of economic calamity.
It is not a small thing, It is a very
serious calamity. It is not for the
specific demands of the workers or
rights of the workers. Had it been
for the specific demands or rights of
the workers, one could wundersiand
that But admiltedly it is not for that
purgose.

The speeches made by the Railway
Minister have been before the coun-
try from 3rd May, 1874 and nobody
has repudiated the statemments made
by him. He has eatcgorised the de-
mands.

Demand No. 1: No victimisation—It
has been conceded.

Demand No. 2: Working hours should
be eight. This has been admitted.

Demand No. J: Decasualisalion. We
accepted the Railway's recommenda-
tion

Demand No. 6; Subsidised food-
grains. With regard to this demand.
the decision is fair price shops will be
opened for the Railway workers in
any colony where the number is more
than 300,

Demand No. 4: related to revision of
pay—this would have meant about
Rs. 350 crores, we could not accept.

Demand No. 4 (¢) related to revision
of Dearness Allowance—it could not be
accepled since the Pay Commission
has given its recommendations.-

Demand No. 5 related to bonus—As

you know. the Bonus Review Commit-

tee is going through it and it will be
premature for us to give any decision.

Therefore, the picture here is with
vespect to so many demands, the Rail-
way Minister submitted before this
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House and in the Rajya Sabha, cate-
gorising the demands,/they have
accepled these demands. Nobody has
repudiated the statement either on the
floor of the House or; subsequently, by
any siatement in any newspaper. In
the course of the speeches made here,
even today, no calegorical denial of
these responsible statements has come.

The Minister made a statement:

“l stand by these rccommenda-
tions. Only these are the two
demands which could not be
agreed to. Only these de-
mands remain and they can
be examined in future.’

Therefore. with respect 1o these de-
mands, with respect to parity of pay.
with respect to new siructure for D.A.
with respect to bonus, minimum bonus
of 8.33 ner cent. the Government have
m= e clear that they cannot accept it
and that !s not negotiable for the {ime
being: it can be considered at the
appropriate time: il is a matier of
situation and tine, it cannot he con-
sidered now.

Now, the Minister has further sub-
mitted, and it has been almo:t con-
ceded even by my hon. [riend, Mr.
Samar Mukherjee, that he has given
certain dales and the dates are, the
negotintions started. according 10 him.
from 11th April. 1974, Mr. George
Fernandes wrote a letter, rot giving
the strike notice, on 15th April, 1974,
and the strike notice was givenp on
the 22nd wad 23rd April, 1974, The
negotiations started on 11th April,
1974 and at the time of negotiations,
beginning of negotiations, there, was
a common ground that the Minister
undertook that there would be no
arrests and, on the other side, it was
givery that there would be no strike,
no precipitation of strike,

These are the statements made on
the floor of the House. But no serious
repudiation has come. I am emphas-
ising on that,
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After that, The question whether the
.overnment was justiffied in taking
ction about which so much noise is
1ade, again, on the 23rd, the sirlke
otice was given. What happened
fter that? After that, successively
rom the 22nd onwards, on the 27th
n the 28th ....
SHRI S. M. BANERJEE: From
vhere are you reading?

SHRI C. M. STEPHEN: I am read-
ng from the siatement made on the
loor of the House. If your want to
epudiale, you can repudiate. I am
ilating the [acts.

On the 22nd and 2ird, the strike
notice is given that the strike will
take place on the 8th May. In a big
undertaking, like the Indiarz Rail-
wvays, where complicated questions
were being negotiated, what serious
repercussions in evitably will follow
if certain things were considered or
not considered, when those serious
negotiations were taking place, on the
23rd the strike notice is given that
the strike will take place on the 8th
May—hardly 15 days notice is given.

The negoliations go on and the Gov-
ernment procecds with the negolia-
tions. ‘They hold negotiations on the
27th. 20th and 30th, Who would find
the CGovernment or the management

backing out of the position? They
pressed for the negoliations, Mr.
Samar Mukherjee said that on the

20th, the Railway Miniser said, “For
Heavens' sake, don't po. Let us sit
day and night and finish it off.” These
are the words used by Mr. Samar ‘Mu-
kherejee before the House. On the
inth, the Railway Minister said, “Let
us sit even right through the night.”
Mr. Mukherjee's interpretation is that
this insistence on the part of the Gov-
ernment to have the mnegotiations
through on the 27th, 29th and 30th,
and on the last two days, the insis-
tence that it must be discussed even
by sitting right through the night,
He says that it was with a malicious
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plan. He can have his own interpre-
tation. Then what hapbened? That

is a strange thing., Let us not forget
the fact that on the Bth the strike was
going to take place, and Mr, Feranan-
des has been declaring that the strike
will take place. By the 30th April
these demands were conceded and
these arrangemcnls hag been finalised.
The workers' representatives were 10
come on the 1st May and sign on

agreement. Here we find the funiest
position, This is what the Minister
has said:

“I" wanted Shri Fernandes 1o
finish the negotiations the
same night. I told him that
if we sat for «ome more time.
it would be possible for us to
come to some conclusion. I
asked him to have it on lhe
next day. He said that the
next day was the May Day.
First of May iz a very impor-
tant day. Therefore, 1 told
him, "All right, T would not
next day wag the May Day.
you can pariicipate in the
cclebrrations, ete.”, ! suggesied
that in the evening we could
sit and finish the negotiations
1 requested him a number of
times, but he did no{ agree.
He said that he would be in
Lucknow, and asked, "“Hdw
van I come in the evening?™
1 said, *I will arrange a plane -
for you in Lucknow through
the help of the Chief Minister
and you can come at B O'Clock
and we will sit at 9 0" Clock
and finish this thing and sort

it out’. But he was not
agreeable, because he had
some other designs.”

Now the picture is this. Sirike is

to take place on the 8th. Strike notice
is given during the pendency of the
negotiation. Disregarding the impro-
priety of giving strike notice during
the pendency of the negotlation, they
carried on the negotiation. They sat
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on the 27th, they sat on the 29th, they
sat on the 30th. They reguested him
to sit through for some more time in
the night and hammer out certain set-
tlement. Then the request was,
‘Please come tomorrow; let us finalige
it. When two million workers {fate
if in the balance, when the settlement
1¥ to be finalised and signed, a trade
union leader worth his salt should
have stayed on in Delhi, day 37 night,
dnd seen that an agreement was arriv-
od at. But for him something else
was more important. The Minister
offered to arrange a plane for him to
return, but be did not agree. He
stayed out. And here comes the most
interesting thing. The next day—I am
pointing an accusing finger—incoher-
ence, mutual contradiction, mutual
rivelry, the conspiratorial attitude one
against the ofher in the Coordination
Committee, is emerging. In the morn-
ing Mrs. Parvathi Krishnan and Mr.
Gokhale arrived in the Rail Bhawan,
but Mr, Fernandes disappeared. He
was nowhbere in the picture. Why?
Any trade unionist can understand
this. When you go on a negotiation,
wien you had a part of it, then the
question will arise whether you should
finalise and get the settlement or not.
Mr. Samar Mukheriee said, “When
this insistence was forthcoming, I felt
that there was something fishy; there-
fore, 1 wanted fo get a seiltlement for
our case”. That is what he submit-
ted before this House during the de-
bate. Therefore, he wanted a settle-
ment. Everybody wanted a settlement,
But Don Quixote, the political adven-
turist, did not wanl a setilement, He
wan'ed a calamily. He wanted to
avoi:d thalt. Thiy is what the Minister
has said in Parliament:

“May I refer to the -Statesman’
of 1st May and what he said at the
Rail Bhavan? On 30th April even-
ing Shri George Fernandes, Presi-
dent of the All India Railwaymen's
Federation and Convenor of the

_'National Coordination Committee
of the Railwaymen's Unions told
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the reyorters, and I quote ~ ‘As of
now, the decision for a strike from
the 8th stands.”

SHRI 8. M. BANERJEE: The entire
speech caonot be a quotation.

SHRI C, M. STEPHEN: When the
sand is going out of your feet, dg not
get jittery. Mr. Indrajit Gupta asked
a question why Mr. Fernandes was
arrested. I, as an observer, am irying
to answer the questjon. Please have

patience. The context will have to
be considered. On the 30th these
démands were settled. Admitted.

Then, the Railway Minister tcid the
Press, ‘Everything is settled’. -Mr.
Geroge Fernandes replied back—I
quote:

“As of now the position is for the
strike on the Bth stands.”

He further states:

“This is an exercise in fulility.”
This is what he said. After that, he
went about saying, ‘The strike position
stands’ and when the two (o-ordina-
tion Commitlee Members, Shrimati
Parvati Krishnan and Shri Gokhale
come {o the Rail Bhavan, he becomes
non-available at all. He wants to
make out that without him, a scttle-
ment cannot be made. That is what
it really comes to. He stays cut {ill
the 2nd of May. 1st of May is gone.
2nd of May also he stays oul. He
does not come. He does not sign the
agree.ment. He does not start negotia-
tions. Under these conditions, what
should a responsible government do?
Here is a person who wantied to scuttle
the negotiations. Here is a person
whose outlook was-not for settlement
but for political gamble, Here is a
person who wanted to take the coun-
tzy to the precipice. A lot of quota-
tions are before us of the speeches he
has been making and the Ce-ordina-
tion Committee was not obviously
unanimous about the whole pesition.
Under the circumstances, when it was
found that there were only six days
left and here is a man who was rot
prepared to come and agree to the
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points. which were already ugreed to—
with respect to the remaining two, the
position js absolutely clear—what is
the alternative to the Government?
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Now, with respect to parity, it is not
Mr. George Fernandeg alone who is
in the Railways. There is the NFIR
also which is opposing ad the Gov-
ernment has its own position. They
have taken up a position with regard
to bonus. May I ask Shri Indrajit
Gupta end his party as to what has
been happening with respect to the
Bonus Commission? When the Bonus
Commission met they presenteq their
memorandum. . ..

SHRI S. M. BANERJEE: Mr. Satish
Loomba was killed in the plane. You,
the murderers of Mr. Satish Loomba.

SHRI C. M. STEPHEN; This man is
mad. What else can I say? When
the Bonus Commission was constitut-
ed, AITUC submitted their memoran-
dum. They urged that the railway-
men should be given bonus. Mr.
Satish Loomba died and they were
asked to put in their nominee. Months
went by. They boycotted the Commis-
silon. They did not put in their
nominee. Mr. Desai of HMS did not
attend the Bonus Commission meet-
ings. NFIR attended and we gave
evidence and it is now coming to a
sort of a conclusion, Merely because
these people did not co-operate, mere-
ly because they did not send in their
representative and merely because
they had boycotted, the Bonus Com-
mission “must” not give its award in
time? As such, in a national question
like this, could anybody ‘take a unila-
teral decision? It is understandable
therefore that the bonus question can-
not be settled this way. What has
been settled, has been settled and what
cannot be settled remains unsettled
and, here is a man who refuses to
subscribe tp what has been agreed to
and he, like a coward, walks away and
remains apart.

If Don-quixotism
politica] adventurism and

726 LS—13

in politics, if
trade-

_great
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unionism is atlempted, it has got to be
met. Shri Samar Mukherjee was say-
ing that now the strike is going on, on
the 10th the P & T workers will join,
and then the Central Government
employees also will join and then the
railways will come top a close......
(Interruptions) Mr. Banerjee, you
must have the courtesy pf permitting
me to carry on. We are not in a
dialogue. I am making a speech. . .
(Interruptions) I am reminded of that
anarchist—syndicalist who spoke in
terms of a general strike for the pu:-
pose of bringing about a revolution.
It is this anarchist-syndicalism that I
am finding in Mr. George Fernandes
and his gang of people. I must con-
gratulate Mr. Geocge Fernandes be-
cause he has played his cards very
well. A person who is nobody in this
country has now got all this bunch of
people in his hand and made them
dance to his tune and put the workers
to sirike, not for the purpose of bonus,
not for the purpose of parity, nct for
the purpose of a particular demand,
but for the purpose of protesting
against the arrest of this very great
man of the twentieth centry, no less
than Mr. Geroge Fernandes of India.
To protest against his arrest these
Parties, the Communist
(Marxist), the Communist Party of
India, the Jana Sangh, the Swatantra,
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‘the whole lot of them are ganging up.

The strategy of that man deserves to
be appreciated indeed! This is what I
have got to say about it. Therefore,
under these circumstances, it is very -
clear, Sir, that it was a political game
that was indulged in. And, as Mr.
Chandrajit Yadav has rightly seid, it
has got to be met politically. If it is
a purely trade union matter, then,
surely trade unions come into the
picture. Here the question i3, can you
carry on the strike without snbotage.
You said, black-leg and strike-breakers.
It the country were to collapse, if the
economy were to collapse, I as a trade
unienist would try to break that strike
rather than allow this kind of g situa-
tion to develop. It is a question of
survival of the nation. If India surviv-
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[Shri C. M. Stephen]

es everybody survives. ]f India does
not survive nobody survives. This is
what has been threatened today. It is
a political game which they are indul-
ging in and this should be met politi-
cally and the country has got no alter-
native. Therefore 1 oppose this ill-
advised Motion of No-confidence
against the Government,

SHRI P. M. MEHTA (Bhavnagar):
It is most unfortunate that this Gov-
ernment has violated all the princi-
ples and norms of iadustrial demo-
cracy. I hold this Government res-
ponsible for the economic chaos and
the condition prevailing in the country
today. I hold this Government res-
ponsible for the railway strike. The
wo-kers resorted to constitutional
means to get their demands redressed.
This ‘Government, while the negotia-
tions were going on, arrested the
leaders of the wo-kers and imprisoned
them. In my home town of Bhavnagar
the workers were arrested while they
were on duty, They had not gone on
strike. They were on duty but they
were arrested. They are in jail to-
day. It is not a question confiied to
Mr. George Fernandes alone, The
policy of the Government has com-

palled the workers to go on strike
and the Government cannot escape
from this basic responsibility. This is

my first submission.

18.48 hrs,
[Sarr /VAsaNT SATHE in the Chair]

The Iletter communicated to the
Prime Minister and the Railway Minis-
ter by Mr. George Fernandeés clearly

reflects the spirit, the intentions, and
the views of the workers. They are
ready to negotiate today. They from

the jail, have asked you to re-start the
negotiations, they are for it. What
prevents the Government to re-start
the negotiations?

‘Why has Government made this as
the prestige issue? These sre indus-
trial relations why do you make it a
prestige Issue? You should come for-
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waid and re-start the negotiations.
After all, what are they demanding?
They are not demanding anything
which you cannot justify. One of their
principal demands is bonus.

This house has passed the Bonus Act,
That Act provides that the workers of
the smallest undertaking in the private
sector will get the bonus at the rate of
8.33 per cent whether it earns a prafit
or loss. How can you deny the bonus
to workers of this largest commercial
public undertaking? You have no right
to say that I was surprised to hear
the speech of my friend, Shri Chand-
rajit Yadav who said that the bonus
should be linked with the productivity
or something like that. I do not know
from where does this post-facto
wisdom come. Was he not in this
House whey it passed the Bonus Act
according to which the workers in the
private sector undertakings will be
given the bonus irrespeclive of whe-
ther the concern earns a profit or not?
The workers will be given bonus at
the rate of 8.33 per cent. There is no
justification in rejecting their demand.
At least I do not find any justification.
What is the justification for the Cov-
ernment to arrest these workers and
their leaders? They had come= before
Yyou to negotiate their demands.

But, I charge you that you broke the
negotiations; you are responsible for
breaking the negotiations. In an indus-
trial democracy, how would you resolwe
the differences? Will you do it by
putting the workers behing the bar?
Is this the labour policy? 1Is this an
integrated approach? There is no
justification at all in arresting these
leaders and workers and denying the
bonus. You can say I quite appreciate
that—that the economic condition of
the country is such that you won't be
able to pay the bonus. But, I do not
understand how you can deny them
the bonus when you yourselves have
accepted the concept of the bonus as
the deferred wage. You have passed
the Act which provides 8.33 per cent
bonus to all workers of the smallest
undertaking in the private sector.
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Their other demand is job evalua-
tion.in & scientific way. In any modern
management, what they ask is tihat
their job should be evaluated. Evalua-
tion to-day is a scientific method for
fixing the wages and other relevant
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things. Now, how can you deny that”

demand? 1 fail to understand the
attitude of the Government and thelr
labour policy.

Now, they say that their financial
condition 1s so poor that they won't be
able to pay the bonus. What are the
reasons? The reasons are the higher
wage bill of the railway employees.
But, Sir, as much as forly million
tonnes of unutilised capacity exist to-
day in the railways. And this is the
major factor for the losses incurred
by the railways. This forty million
tonnes of unutilised capacity amounis
to one-fifth of the available capacity.
It is this idle capacity which is causing
heavy losses. 'The Government is
inefficient, their Administration is
ipefficient and they try to avoid this
tesponsibility, Sir, the traffic in recent
years has increased by leaps and
bounds and, as such, I fail to under-
stand why the Railways should lose.

Therefore, without making it a point
of prestige the Government should
come forward to negotiate with the
employees’ representatives. They
should at once release the arrested
workers and the leaders and try to
come to some amicable settlement.
When the workers put their demands
they never expect that their demands
will be accepted in toto. There is
always some give and take. It is only
through this policy of give and take
that the Government will be able to
amicably settle all the differences
which arose in the Railways.

The Railway Minister, Shri L. N.
Mishra, has said that he will reveal
the reasons as to why Mr, Fernandes
was arrested. He has not revealed the
reasons so far. I hope he will reveal
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the reasons to-day in this House. But
I ask why the workers who were per-
forming their duty were arrested?
What are the reasons for their arrest?
This is an anti-labour Government.
They claim to be progressive, dypamic,
pro-laboiur and pro-peasant but their
each and every actlon is worse than
the worst type of capitalist employer.
Their behaviour is absolutely reac-
tionary and reflects the capitalist ten-
dency and this is the policy which has
led this country into disaster.
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I would appeal to the Government
that they should re-start negotiations
and release the workers and the leaders
and they should find out some solution
by give and take pollcy,

ot o Fo uwo W (T4 faedll):

aaafa AgrEa, 3 79 A 7S e

@F gT g, I Ay A W
WA " AT T EATIYAT AT FLAT
g | oY arordY 73 AT §, # 99 f) HgTa
FT FH 7G| w garg | Afww Fow
¥ AT § wwh a3 whwAar § o wY
Zo dYe & FATAT & AT AT A IAH
W A | IRI AT Y 9% v
T &4 faar f 993 ary AT g @1
¢, zafg 3 saver 7w A | W H
IR STAAT Y AT g H w7 217 6
T IAF GT9 AAT FT WY, 7
AT AT AAT | IR WG FY FAAT
F1 77 77 77 5 faar F 97 F 990 &
fararef 7EY =11 =Y 7 A ZEAL qF AT
gSiifaast # ag ¥ w3 f e feaar
I F A AIHATER @1

19 hrs.

¥ aY ag Fa I & i wA THfad-
v fadt 7 fFelt ¥ @ H oz g,
I g 1€ geerod A Fd
U Y | F amar g fE oz d o
Frdy 4z uFe § A1 S8 AT A
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[s T=o o qo wral
FqwiTsemfe agslt amdr #t
= oFT g #7 foew qaE 3 WAk
| (sgrara) w4t 9 Ay FY gF 0
OAT Bl @ & |- 7% fhew # A A=
2T & | ag=r wars = a2 fzar
W AR AT ard At g AR ar
=t fedia e Y fegr oy 1 F wwwar
3 & gaw was svde W E
AT Tfgy, MifF g7 QRATHE § ST
zfees & | (swawa) o mmwAET
fro Y T SRW AT =i |

AT TR AT F 9 #7197 9
A ®IY 1§ gEwd g fF s
$® 0dY am & &, 9 fram e
ifaw § 1 IR a7 ag avae—
g g o7 &89 ragr sim &
fog, Y ag ot drg AR & A fa
FLACWE ) WA\l ¥ FATE
fF a8 37 71 mem oI @ 2
THY 9gW Wl 9§ FIH OFDT ITE WY
g 1 3T 7 o g @ ¥ aga
HIA & A9 FgAr Agan g o wver, oy
feuu # 7z 7o #1 @ &, vaw
ferg foreirare a8t 8, afew 9w
¥ fauy frdercagaz &1 fo o
IR I &5 AT H Al A FAG
F Rty 71 oga< frar, s faw
IR B #) I@ ONNE Foer
;ﬂ'ﬂT. formd oo a2 w9 w9 &) oo
1

A Frama fafs &a
I FT ot orafra ag & frew
AT & aga &) wiwmat 6% afeg gw
4T F SARET 71 IQ@RT F1 ww
ng' TwE  FT Q.}%JW
¥ #Arda FE wEAr & 4 A
AT FAT  WrEEr § | ag W
A ¥ 4R AW A A FT gy
g AR v qifedi & fasme g w2y
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W g 79 &g oAefeaw ¥ oy
F@E j

AfFT AR aaa gar ¥ fE s
g AEr =T F 7w F e § W
T BERT IS, 7 WA QRF
AT A § w91 Ay g &, arSW w7

AT TR AT F WA ¥

agad ¢ e s fay e g H—
fFET 0T U0 No FT IFIHI FIEF(
ferar o &, felY g Ye@ 2w 9
YT AT I & a7 fa fem F7 qree
BT &, A1 SATRAT @IT F q=AT & |
H I9 § ag q8AT Tear § ¥ we aw
acF 1 | doErey & aE, a1 ;v
AT =aL # FEY g3 ) |y Sw
FagFea e fF @ § T@few &
FET  FY gFETEr AT 21 FEAr
grarfarar giarFIFT @& ?
form Fert & Az 43 3, 3 F AT
dfgs 7T & ?

A9 91T FT OF BT AT FEATET
g 9@ f 77 oF g FEFl
&9 & A, forgaT 99w ¥ favaw
&, T3 A9 ®) 72T OF FJaraAr & 4v )
%Y ggo UHo FAW! T ATH § 7 A&
foray & & %mr 2 fF ag agi ge A
five ¥ IR WATIFCES A ITF )
& Figar wrgat g & o af & @y
T 4z 42 &, WL IW Y A FRgT
&1 W WY SATRAT GTATRT & I,
ar

Shri Banerjee will not be able to-
swing his neck even once at the
guillotine,

THY gHTL T T ATEd { Fgr—
TEE WTH WIEF 8T Q HesTHed LS
FH T FET § TWE W% BREF
¥ FAaFr AN ar fr wd v

Fr wré fawra ) 8, wrag e wim
& Uy SUTeT I AT AW G EFATE
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3 gvmar § 97 & foaer guedt A
qra@  IOA W E, SAF WM SART
ewedt w0 #Y ®@ | Al Fae

grar -39 #7 AEAT B AFT AR .

R g5 Y A qEIT g, W I W
Az far s a1 ag wdE & fr 399
UFTETE T WA AF A1 eI @Y
F—s=m o ¥ g7 Afeww aw A
ara faar &, = 3wl 1 @ag
faar g—wmer WY 3 T9A oFETES AT
AT ZEOS &1 ACHTT @A AR
T AEE &1 G qARA AN gE 3 |
HFagdrfamm s g f& 7 @A
mifedt &Y € T gEAT 91 39 Ay
NRTTE X I AH A1 SFWMMI &I
a¥ETE FIAT ATEAT

azi ag Fgr 4T & fF weER |w
F1gT FEMT 91201 ¢ | T T

-T21EF & o Forrmrame & 1 oY g i e

A TR g T AR 2 7
HAAT Z T 99 ZEF Al AT §,
afed W1 G |RF WTEArg ?
AETT &1 WES " §@T WEEr

®, A & GOERT g ¥ "R

M F OwES R, UERE 2R
# A1 WY F GE ] | AER TEF

TGN ATt , I X REF Y UgA F

fr  q@ sifeor Y 1 qafen & 7%
W W A ARA j—A =nRw
TN WOETHEA TEE &, a@i arfergr-
H F FEETT ¥ oA I FRT @
o o & fr ndwe afafes 4 2ns
FTAT & AARS F—WTT 57 #Y 9
g

gAML SRANT AT oY A FET-fadey
W WRE %1 49 7 f¥a7 47 | ag
A & IwiT fafew sErRar sie
afew ifewes o1 forom far 1 o Wiy
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wuETiew amal  fafew AR A
TGS AT E | gAIR FEEmT  F
@z @1 fgwm @@t & FLEOT AT
AT A AW ) AFTA T IT A
qeAT  wTEaT W fagT & WA
F2! Far fF awri = g fFr o,
FEf wg ¥ dar f suwRr ¥ wmer
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- @Mt F weeT 78t 9@ faar wn R

w1y 7 Far fs @ F—mfeal & s
dz 7, fEy uHo  die ¥ svEEAl
&I I%T WiT 747 4T {4 Qo O oo
F7 979 fFgn w7

st wufawa @w o wefT &
sigA fafree ordaia faar aaran

Wt QHo®o gRe WuF : AWML
S, ST Tt e wErEw FEd f |
fF vl & Jm —
They are holding the House to ransom.

F fafew qrferrie & oar giar 21
ST Q®o To maltw : FTA1 E 1

st Q9o %o gWo WA : AR
2T &, T ara 2 1 fafewr aifeamie
A qar A g )

st TARART o ; W19 AGC &
dE¥TaE, aATEgy W gE AT
FEAT gAY —FT A Wy F AL H W
F1 I92W &4 ?

| TFo o UHo W : 5 F1E
TS AT TEY FE —waT 7 FF qwr

w1 & —=2 W gifee fz graw 2 Taw
(smawra) . . ..

% RAAG 7ET ¢ o7 fgmEd
T &

Nl U0 %o qFo W : T
¥ 7 fored foamd o7 &, ot aFawr
T L Tw FgIE .. (swem)
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MR. CHAIRMAN: Order, order. He
has not said anything derogatory to
the Chair. Therefore, do. K not get
provoked. You may not agree with
what he has said.

SHRI SHYAMNANDAN MISHRA:
Wky should he preach to us about
our references to the Chair? We have
a much better standard of conduct
towards the Chair than they.

MR. CHAIRMAN: He has not made
any reference to the Chair, He has
not said anything about the Chair.
He has made reference only tg the
Chair's reference to the House.

SHRI ATAL BIHARI VAJPAYEE:
To the  Opposition. (Interruptions)
Why should the Chair be brought in
like this?

MR. CHAIRMAN: Mr. Bhagat,
please avoid making references to
- the Chair.

SHRI S. A, SHAMIM: He mention-
ed about the British Parliament. I
want to remind him that in the Bri-
tish Parliament, a Member slapped
a Minister. We are yet to do that.

SHRI P. G. MAVALANKAR: When
did the Speaker say that the Opposi-
tion was holding the House to ransom?
He is putting in the mouth of the
Speaker words which the Speaker
never used. The Speaker never said
what the Member has attributed to
him, )

MR. CHAIRMAN: Mr. Mavalankar,
I have asked the Member not to
bring in the Chair's name, the Spea-
ker's name.

SHRI H. K. L. BHAGAT: In obedi-
ence to your directions, I shall not
refer to the Speaker.
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SHRI P, M. MEHTA: Sir, a point
of order. He said that the Speaker
said— . -

MR. CHAIRMAN: That is all over.

SHRI P. M. MEHTA; Those words
should be expunged. It cannot go on
record.

MR, CHAIRMAN: Tehre is no point
of order in your point of order.
Please sit down.

sl mAs o UM WM
gy o1, § gud 37 amEE vt
# gmedt ¥ for o F f7 W
FT qRE ¥ A A N owr R,
I amw o g

# AT FT T@r AT FI0 AT
2 & mgorr Efcfas ot &
TR FT G 2 Fw fafad
w1 g F Gl g, 7= gfew
w0 gEWTE F7 @ R, AfwA g
grew # I 41T ag FEr oTAT -

Wt war, T fafre @1 @
N g T qgE am dm o=
ageT, fafadt ox e fadr @=f grar
¢, offw ox frw fad @t fw
qar g, AleTHoTFe 9% fFw fody
gwl frar war & 7 mfEr goEw
&1 g9 ¥ fydfea 95 &7 oo
g

= |

gy A A FE—IF WE
T g AT FATY FX WA W
FEY qTH T JATY FT G A )
wif@x, o9 &1 wWaeq ¥|@T 7

g gea &1 g ff 8w g
gfew, fafedt ar dloggeuso =7
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TR 7 FC WX qIIA g8 FEA
FI ®YFT 2 tF TR X 1 T
T faar, s s ST @
aifed a1 | WA T A B
frafes ¥oc St & @ 77 *Er S
w7 & fr wgeF TaRE @ awdr
Y, s A FEATfES w1 frwnT
T fEar wAr 1 TF AR X g
e fafret aoemT, & 39 @
g w1 99T , W F Ak § Igh
AT &2 AfFT oW E S
UF G a1 g—AN AT
froeame g/t ar 7 g9, & SE #
T T =g, AfFT I S
F HUT WRI H—ATEAT F &9
# o a7 T 7€ qT I_H FEr—
"wgreF ™ uAufeRfaw? W§voA-
fadaw #O1 W, AMfeRTT Sfaew
9T AN A9 W g, afFw 3|
F 99 9™ gL %, < fame @
ag gN & & dy--TEE F foy
dare @, s & far d4 @,
Wegw & fad o @ dlo mHo
Tho & HFEAT FA & fay FaUT
E——ag A MEACET FT 7= g
g w7 owr g ad=wr g ¢

SHRI SAMAR GUHA: You are
making disparaging remarks and de-
nigrating him. They are all concoct-
ed lies.

SHRI H. K. L. BHAGAT: No; I am
saying the truth,
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FE AT @ &, SARN FAOF FER ¥
fag && sr @ & 1 7® T wwiag
&g a7 Wr.§ fF I8 sowmT miT)
ot gEefie T ¥ wgr fR faEer
weft fRam o @T & =T fomr S
w & fr afee 3o & 1 =@
gafon fear o1 @ ¢ f& o
9T A Wy 3, q&@r T @ fF s
WE 9T T AW 9 AU AT |
T § AMHAT FW 7 qfemw @
AE AT WAT FE 9T AT AT
for am & far g 7q1 &
WA umAmRe faar @ @ o8,
FA T GFAT § T afer WA
Tenim Fif| w1 9@ @ AW
afw @ew 7 & wir g qud
Fr @y oa1w g ?
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AL TF T EEF o1 94T 8§,
T FE AT FL 47 7 w2, goAd
gz & f¥ zo¥ qQfafers weEN,
qifafes wEER " Afdafer=
oifeg=ee g | 39 gare & gerfae
Fifaaaaa 1 &, wreafmae sifeds
ol § 9 TE%T My dF gRfeE
FIWA 9T wHL T & | WIS &7 W
w1 aEEer g Igd & s geEea
T ST 8 FgAT a@er g s
a@t = dfaferw oafafes &
AR W W AR W9 fE ogw qw W
e wfwm #11 FT @ & | gEF
T WEAMTT WO T8 & aEd
§ | {67 TH&ET a9 FTT WOH F0T

g

‘g Fgr 4T fF @GIT @ Do you want to have extra-dances with

W3 F FAwfEi s oo T
§ 3aw A FGT TEA! & AR
ST @ feRiEEE & e E )
. dr 7g A W TR wEATr ¥ fg

Piloo Mody? It is for you to decide.

¥ s g f& gErd Wi, gErd
goedl |, g g fesddt d=a &9
mfet § ma g ) owr oW W
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[t T9o Fo Txgo w4
FHarfal & fgr &, 7w & few
¥ ¥@ W FY QFETHI. ® a9@iq A
FL | T FT FT WA FHT FI
® & AT FT W I # awn
& w92

KT el FpEma, # T wfawam
gty #t fAeer w7 £

PROF. MADHU DANDAVATE:
Before the hon. Member Shri Frank
Anthony begins his speech, I want to
bring to your kind notice a series
episode so that the House may take
notice of it. 15 detenus in the Bihar
jail including Mr. George Fernandes
are on a hunger strike from this
morning and they are taking only
water. They are denied lawyer's
assistance. They are not allowed to
meet their family members. These
are the legitimate grievances of the
detenus and I hope that the House
will take note of this.

SHRI FRANK ANTHONY (Nomi-
nated-Anglo Indians): 1 propose to be
brief. 1 mentioned yesterday in one
sentence and I propose to mention it
at a greater length today. On the
11th of last month I had issued a
statement appealing to the Anglo
Indian railwaymen not to join the
strike. 1 want to make it very clear
what I said. I pointeq out that the
country today was not only facing a
grave crisis but virtually we were on
the verge of economic collapse &nd
that if the Anglo Indian railwaymen,

who were not in the same number as

they used to be, joined the strike lite-
rally the wheels of administration
would be paralysed and the miseries
of the nation would be compounded
including that of railwaymen. That
part of my statement was put out.
But, the accompanying part. I regret
to say, was not put out. It was black-
ed out—I would not say it was black-
«d out, but, it was not put out. I
want to refer to it because the Min-
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ister who is rather an eluaive person
happens to be in the House today.
The accempanying part of my Press
release was to this effect. For more
than 30 years, I have been a cham-
pion of the interests of railwaymen,
perhaps more than or as much as

most people. And I am aware of
their long-standing, chronic, ‘un-
redressed grievances. And I regret

to say that at one time, the Railway
Minister used to deal with these
grievances, but, today, he does not
choose to deal with these grievances.
If you write to him about people not
getting pension for years, if you write
to him about people not getting gra-
tuity for years, he just does not care
and I am saying this to the Minister.
I do not want to draw odious com-
parisons, But, it is true. I am won-
dering why. Apparently, he is busy
elsewhere fishing, as I say. in the cess
pool of Bihar politics. Comparisons
are odious, But, I am going to make
them. We had pai-Pai is not a perso-
nal friend of mine, I know Mr. Mishra
a little more—it was like a breath of
fresh air. The moral appears to be
that if you want to have a competent
Minister, he should not be politicker.
‘When I wrote Pai, in a few days, I
got a reply. But, today, from my
friend Mr. L. N. Mishra, whom I know
a little more personally, you_ just
cannot get any reply to any griev-
ance, however long-standing -it hap-
pens to be.

SHRI PILOO MODY:
you write to Mr. Qureshi?

Why don't

SHRI FRANK ANTHONY: I will
come to my friend, the beputy Min-
ister, a little later.

Don't -you think that it is rather
effrontery to appeal to the loyalty. of
railwaymen because, what kind of
loyalty do you deserve when you deal
with your railwaymen and their grie-
vances in this cynical, indifferent
way. . I speak for a body of people
who have a proud record of service
to the Railways. They are much .
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smaller in number today. They have
loyalty and devotion to their work.
Now, my {friend, keeps on putting
minatory statements. not military but
minatory statements, may I say with
great respect, that are utterly obtuse.
According to his statement, if a per-
son does not go to work, he will be
sacked or suspended. In spite of all
vour loud protestations, you are not
giving your people, who want to
work, any protection. You are not
able to give them protection. Their
wives and daughters are threatened
with -dire consequences. According
to the Minister, sitting in an ivory
tower, will probably not, but certain-
ly in an air-conditioned office, if any-
body does not go to work, he will
either be sacked or his services will
be deemed to have been broken,

I had hoped that there would be
some approach to this critical ques-
tion, some approach characteristic of
statesmenship, even sanity. I have
no time for George Fernandes. 1
have seen him function in this House.
1 do not want to say anything that
may be denigratory el him. But, to
break off negotiations, to break them
off, to break off negotiations when
you were talking to people and put
them behind bars. if that is not the
highest water-mark of mala fides,
what else is. It is worse than that.
1t is not only mala fide, but it is much
worse than that. It is crass idiocy.
If 1 may say, it was ap act of moro-
nic madness, unless there was some
method in the madness. And the
Press seems to suggest that there was
a method that some wooden-headed
people, block-heads—and there are
plenty of them, I presume, in the
Government and among the railway
officials—persuaded Government to
believe “We will precipitate it; we
will break it with every instrument
of oppression and terror; we will
break the backs of the railwaymen;
we will teach them a lesson that they
won't forget and through them, we
wil] teach organised labour in India
a lesson and rub their nose in the
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mud for ever. Let Government not
take this adventurist course, which is
an insandy dangerous course. As-
suming for a second that with all
your instruments of terror angd op-
pression you break the railway strike,
what do you leave behind? A trail
of bitterness; more than that, a trail
of utter hatred. How many of them
are you going to sack? How many
of them are you going to arrest under
this utterly immoral Defence of India
Act and Rules which were pever
meant to break strikes.
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SHRI PILOO MODY: Or to pro-
tect the Government.

SHRI FRANK ANTHONY: Apart
from the psychological scars, the phy-
sica] scars of the strike will take
vears to heal. Your railway admin-
istration will not get back to normal-
cy even if you break the back of the
railwaymen. As I said, it will take
you three or four years. What in the
mean time, is going to happen to the -
economy?

Then, I just don't understang this.
I made an analysis and I wrote a let-
ter to almost 70 of my branches. My
analysis was that probably George
Fernandez might be politically moti-
vated and he would precipitate the
strike. But I did not expect any
other union to join, including the CPIL.
By arresting these people in the midst
of negotiations you consolidated all
other unions against the Government.
I just don't understand this. The
climate is utterly different today. In
1948, yes you could keep the Indian
railwaymen. the wheels of adminis-
tration moving; in 1960 again you
could keep them moving. But the
climate today is utterly different.
Everybody is fed up to the teeth with
the man-made scarcities and ram-
pant corruption. They do not care
whether you put them in jail; let
them rot, they do not care; whether
yvou shoot them, they do not just care.
My fear is this. By this misconceiv-
ed show of force, which was pre-
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mature too, you are going to precipi-
tate; you have already consolidated
al]l the unions behind George Fer-
nandez. If you had been able to iso-
late him, if you had been able to
negotiate till the end then the posi-
tion might have been very different.

My fear is this. If you continue
to show this misconceived idea of
firmness by using these instruments,
you are going to precipitate waves
of strikes in this country. Not only
other blocks of railwaymen, but or-
ganised labour and every other sec-
tion will join it. Because, nobody in
India today, whatever you may think,
is going to accept these conditions,
the conditions where life has become
impossible; they are not going to ac-
cept their nose being rubbed in the
dirt. They would prefer to die rather
than have their nose rubbed in the
mud and the dirt.

SHRI PILOO MODY: Except Con-
gressmen, of course.

SHRI FRANK ANTHONY: I want
to say this too. It is not too late.
Show some statesmanship. Let there
be some signs of attempted concilia-
tion, understanding. Even now, do
not pass the buck; Mr. Mishra, please
do not send your deputy. I have got
nothing against him, but it is an
affront to the railway men that on a
critica]l issue like this you send the
Deputy Minister to negotiate on be-
half of the Government of India.

SHRI C. M, STEPHEN: The Rail-
way Minister was ‘there. He parti-
cipated in the discussion.

SHRI FRANK ANTHONY: He was
not there. He was dodging the co-
lumns most of the time. ¥You should
not send a Deputy Minister to settle
critical issues like the fate of the rail-
way employees.

Then, as my friend said. there is
so much that can be done. I know
a little about the railways. There is
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so much that can be done. Your
disciplinary machinety does ‘not

function. You have a long tradition
of cynical, arrogant callousness to
the grievances of the railwaymen.
Every railwayman today is fed up.
As 1 said, they are loyal. But they
are fed up because they kriow their
grievances after loyal service they
are put at the scrap heap. They can-
not get their pension, they cannot get
their gratuity; they get nothing. You
just do not bother, And there is this
too. You have not only a long tradi-

tion of npt dealing with their grie-

vances but you have got a long tradi-
tion, and today it has been intensi-
fied, of corruption, of inefficiency and
of waste. I have no doubt that if you
show any semblance of wanting to
conciliate, any semblance of wanting
to try to understand the railwaymen,
if you get together, they would be
able to show you how these different
aspects of waste and corruption can
be eliminated. You may then be
able to meet some, if not all, of their
needs.

Then, somebody spoke abouf indis-

cipline. Who has been responsible
for injecting indiscipline into the
body-politics? Probably, all politi-

cians. I wrote an article the other
day, indiscipline is a national cancer;
the politiciap has sown the wind and
the country is reaping the whirld-
wind. Who has specialised in politi-
cal education and cross-education
more than the ruling party? Was it
not an invitation to . indiscipline?
Somebody else talked about politick-
ing. Who is politicking more than
the ruling party?

This is the sole consideration. You
view everything on an ad hoc basis.
There are no coherent policies at all.
These people are damanding bonus,
parity vis-a-vis public sector under-
takings and a minimum wage. How
do you deny it to them? You say,
vou are bankrupt. Were you not in
bankruptecy when you gave it to the
public sector undertakings employees



No-Confidence

Motion
although the public sector undertak-
ings were losing?
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Again, my friend reminded you
about the new theory of politicking.
You thought you would get a few
more votes from the private sector.
So, you said, bonus is not a quig pro
quo for work, bonus is a deferred
wage. So, even the private sector,
even if they are a losing concern,
have to pay bonus. Now, you say,
you will not pay bonus, you will not
pay a minimum wage to railwaymen.

All these problems are of the Gov-
ernment’s creation. The least you
can do is to show an element of
statesmanship. Let the railwaymen
feel that you are not out to break
their backs, that you are not out to
rub their noses in the dirt, and you
will get not only the well-meaning but
basically sound railwaymen respond-
ing to a gesture on your part.

SHRI DINESH CHANDRA GOS-
WAMI (Gauhati): Mr. Chairman, Sir,
1 feel, on the admission of the Mem-
bers of the Opposition themselves,

this No-Confidence Motion has lost
all its relevance.
Mr. Indrajit Gupta, in his speech,

said, “We have brought this No-
Confidence Motion today and we have
joined with all the conglomeration of
other forces because you did not per-
mit a discussion yesterday.” May I
rémind him that il is not that the
Government did not permit a discus-
sion yesterday but that the discussion
was not permittedq because the Rules
of this House did not permit discus-
sion on an adjournment motion on the
same subject which had already been
discussed in the House, Therefore,
because under the Rules a discussion
was not pesrmitted, if you bring a
No-Confidence in this House it is not
really bringing a No-Confidence
motion against the Government but it
is bringing a No-Confidence motion
against the Rules of this House and
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against the House itself. This is

something which I deprecate....(In-
terruptions) I am not yielding.

SHRI PILOO MODY:- If he is not
yvielding, I rise on a point of order,
he knows enought about the rules of
this House to sit down at the moment.

MR. CHAIRMAN: I am sure, you
will not misuse the point of order.

SHRI PILOO MODY: I also know

that there are no penalties for mis-
use,

MR. CHAIRMAN: Please formulate

your point of poder. Under what
rule?

SHRI PILOO MODY: I do not know
the rules; I have never read them.
what I do know is that—he has refer-
red to the Rples of the House saying
that the ruleg of the House did not
permit a discussion—if the rules of the
House are idiot enough not to per-
mit a discussion on a subject like this,
when the whole country is agitated
about it the only thing to do now is to
change the rules,. As my friend said
the rules are meant for us, not that
we should live a life according to
rules.

SHRI DINESH CHANDRA GOS-
WAMI; Therefore, Mr. Piloo Mody
also admits that because there is a
certain defect in the rules, they are
bringing a No-Confidence Motion
against the Government. Gog save
this country if the Non-Confidence
motion is brought because the rules
do not permit a certain discussion ac-
cording to the convenience eof the
Members of the Opposition.

I have seen a certain change in the
minds of the Members of the Oppo-
sition. Mr. Limaye brought forward
a motion that the sitting of this House
should continue for a week more.
Other Members were also vociferous
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saying that the sitting -of the House
should be extendeq for a few days
more because the crisis is there, If
this Parliamént in the last few days
’have not been able to solve the crisis
1 do not think we can solve it by sit-
ting here for a few days more.

‘Why is it that there is such a de-
‘mand for prolonging the discussion?
The only answer is that the Members
of the Opposition have raised the as-
pirations of the workers saying, “You
make a demand because the Govern-
ment in the past has certainly con-
ceded to some of the demands. Let
us make it and we are going to get

it.” Having raised their aspirations,
when they found that Government
was not onceding they triedq to

paralyse the economy, paralyse the
movement, and when they find that
they have not been able to paralyse
the movement, they cannot go back
to the workers and, therefore, they
want to remain in Parliament and
that is why they are saying that the
Session should be extended. My
friends are saying that the strike has
been a success. I can tell you, if this
strike had been a success, Mr. Vaj-
payee would not have been here to-
day but would have been roaming in
the railway stations with garlands. ...

SHRI ATAL BIHARI VAJPAYEE:
Let us go together and see. (Interrup-
tioms)

SHRI DINESH CHANDRA GOS-
WAMI: Mr. Indrajit Gupta said that
he wag in a particular place where
‘the police made indiscriminate arrests;
he saig that 10,000 people were be-
yond the street; only 200 were there
in that meeting ang those people were
arrested. When arrests take place,
the number becomes 200. If the ar-
rests had not taken place, he would
have saig 10,000/ people had come to
the rally to listen to him.

It is not that Government is not
conceding the demands of the wor-
kers. Tf any accusation can be bro-
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ught against the Government today,
it is that the Government has been
lenient in conceding with the de-
mands of the workers only if pres-
sure is applied upon them. Probab-
ly a feeling has now grown in the
country that you mae make any
demand, and though wunreasonable
it may be, continue to put pressure
and the Government is going to accept
it. In the moment of crisis of an in-
dividuail, the time comes when he is
called upon to take a hard decision. In
the moment of crisis of a nation also,
1 feel that Government is called upon
to take a decision which may not be
palatable but which is necessary, and
the decision was this: in the present
moment of crisis when there has
been so much of industrial unrest
throughout the country and when the
industrial unrest has been almost a
worldwide phenomenon, whether this
country can afforg this type of at-
mosphere to continue; in a moment’s
notice you paralyse the whole econo-
my. ... (Interruptions) The constant
interruptions only mean that they
are shaky. Do not be shaky. You
will have your opportunity.

Therefore, the time has come when
the Government has to take a firm
decision because the economic situa-
tion has become such that, unless
Government takes a firm decision, the
inflationary spiral, which is already
too high, may go to such a propor-
tion that the interests of the wvery
workers for whom you are fighting
may be almost in the wrong end of
the rope.

About bonus, my friends argue that
the bonus will be only Rs 40 crores.
But remember that, yHen you con-
cede .the demand of bonus to the
railway workers, obviously you can-
not refuse to concede the same de-

mand to the other branches of the
Government similar to the Railways.
Obviously the Government, jn the

present situa'tion of the country, can-
not tolerate g burden of Rs. 500 crores.
A burden of Rs., 500 crores in the
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name of bonus will ultimately lead
to such an inflationary spiral that it
will not be helpful at all to the
workers, because experience has
shown that merely increasing the
dearness allowance has not ultimate-
ly helped the working class. With
the increase in the dearness allowance
and other allowances, there has been
an increase in the price structure.
Therefore, Government’s first duty
should be to maintain the price struc-
ture within a reasonable limit. And
from that point of view I fully en-
dorse the decision of the Government,
that at this stage at least we cannot
consider the question of bonus. And
this question is being considered by
an expert committee and when the
experts’ committee’s report comes,
nhviously the Government will have
all the facts and figures before it and .
at that point of time, the Government
will tak g decision. 1 do not see
what iz wrong there.

To sum up the whole thing, I will
say my friends are moving this no-
confidence motion—and no confidence
for what? No confidence, because the
Government has not allowed the life-
line of this country to be paralysed?
Because the Government with all its
firmness has decided that the life-line
of this country which is essential for
the movement of thousands of people
and also essential for maintaining the
price structure should not be paralys-
ed at any cost? To-day none of the
opposition memebrg talked about the
tremendous hardship that the mil-
lions of passengers who are travell-
ing in the railways are suffering
everywhere. ... (Interruptions) You
admit, but have you tried anything to
obviate these difficulties? -

The workers have a corresponding
duty also to the millions of this coun-
try and the time has come that the
trade-unions must consider this as-
pect, that a trade-union must not
consider only about the rights but
duties also because the worker has a
right of his own, but he has also a
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corresponding duty to the nation and
the people at large. I feel that these
union leaders whose hold over the
people is very limited are only rais-
ing the expectations of the workers
and they never try to make the
working class duty conscious. The
time has come I feel that the trade-
union leaders should approach the
whole thing from that angle.

1896 (SAKA)

No confidence. Is it because the
Government decided that it will net
permit the country to be held to
ransom by a handful of politically
motivated people who exploit the
working class for their interests and
against the interests of the working
class?

Has the no confidence motion been
brought because the Government has
refused to accede to the demands
which are in the ultimate analysis
anti-labour in the sense that if ac-
ceded to, it will lead to a further in-
flationary spiral and it will affect not
only the working classes but the
vulnerable sections of the population?
I ask the Opposition.

Have you brought this no-confi-
dence motion because the Govern-
ment has decided that if we are to
achieve anp egalitarian society, we -
cannot permit such an atmosphere to
continue in the public undertakings
and also Government branches that
you make it a play-ground for poli-
ties in all spheres?

I feel the decisions taken by the
Government are completely right and
correct and this no-confildence motion
has no rélevance and I firmly oppose
this motion and have no doubt that
the House and the country will over-
rule it.

MR. CHAIRMAN: Shri H. M. Patel.
SHRI PILOO MODY rose.

MR. CHAIRMAN: Are you speak-
ing for Shri Patel?
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SHRI PILOO MODY: Why do I
have to speak for somebody?

MR. CHAIRMAN: Are you speak-
ing on behalf of Shri H. M. Patel?

SHRI PILOO MODY: No, Sir. Are
Yyou speaking for Sardar Dhillon at
this moment? 1 am trying to just
catch your eye, nothing more.

MR. CHAIRMAN: Are you
speaking for Shri Patel?

then

SHRI PILOO MODY: No, no. There
is nothing in the Rules about that. I
am just trying to catch your eye,

MR. CHAIRMAN: Then, you will
have to take your turn. Shri Samar
Guha—he is not here.

SHRI PILOO MODY: I would like
to know whether the proceedings of
the House do go by your list. The
Speaker’s eye has to be caught.

PROF. MADHU DANDAVATE: If
Shri Piloo Mody cannot catch your
eye, who-else can? Why do you not
allow him?

MR. CHAIRMAN: I have to go by
this list. Last time when I went out
of it, there was an objection. You
know what a furore Mr. Jyotirmoy
Bosu raised.

PROF. MADHU DANDAVATE:
They belong to the same Party.

SHR1 PILOO MODY:
party, I do not know.
ing to catch your eye.

Party, no
I just am try-

MR. CHAIRMAN: Mr. Piloo Mody,
please sit down. Your turn will come.

SHRI PILOO MODY: No, Sir. It is
my right to catch your eye. If you
do not take that way, you can call
anybody you like. You can call
Shrimati Indira Gandhi, if you like.
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PROF. MADHU DANDAVATE: If

Mr. Patel is not going to speak why
not allow him?

MR. CHAIRMAN: I have a letter
here which says that Shri H. M. Patel
will spenk on behalf of the Swatantra
Party on this motion.

PROF. MADHU DANDAVATE:
You may treat that letter as one

from Shri Patel recommending Shri
Piloo Mody.

MR. CHAIRMAN: Later on, objec-
tion should not be taken.

SHRI PILOO MODY:
Patel speak. I was just trying to
calch your eye. If you do not want
to see me, I do not mind.

Let Shri

SHR]I K. MAYA THEVAR (Din-
digul); We are discussing the No-
confidence Motion against the Gov-
ernment with special reference to the
railway strike. We have been told
that the railwaymen and leaders have
lost their confidence in this Govern-
ment very early. Now, when we are
discussing this No-confidence Motion
what [ wish to submit is this. This
problem should not be dealt with on
the basis of any political motive and
so on; this is not a matter which is
to be brought out as a party matter.
I request all the political paties
(especially the ruling party) to treat
this problem as a national préblem
and act accordingly to solve the pro-
belm.

I accusg the Government with re-
ference to the Railway strike. The
Government led by Mrs. Indira Gan-
dhi is neither going forward nor go-
ing backward but only going awk-
ward with special reference to the
railway strike. Most of the Mem-
bers of the ruling party who spoke
of this problem, spoke as if this is
their family problem or their party's
problemi, the problem of the Com-
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munist Party of India, the Marxist
Party of India, the DMK party, the
Jan Sangh party, the Swatantra party
or Anna DMK party, etc. As respon-
sible Members of this House, 1 appeal
to them, they should not turn it into
Panchayat Boards in the villages. I
am very happy that the Prime Minis-
ter and senior Cabinet Ministers are
present here. I hope it is a very good
indication that they will solve the
problem in the shortest possible time,
within a day or two. I request the
Government to do the needful and
solve it very shortly.

Sir, I had a bitter experience. Only
yesterday I was coming from Madras
to Delhi. I could not get water to
drink; I could not get milk; I could
not get coca-cola. This was the con-
dition. I request the Prime Minister
to bestow her attention and solve this
problem. I do not know whether the
railwaymen have lost their confidence
in thg Railway Minister or not. But
1 still hope that the Railwaymen will
be having hope in the Prime Minister
of India to solve the problem.

Sir, the newspapers have indicated
that 15 lakhs have struck work from
the Railway Department. I ask the
Government: Are you going to re-
move all these 15 lakhs of persons
from the Railways? Are you going
to prosecute them and proceed against
these 15 lakhs of people? Even if
you are going to convict all these 15
lakhs under MISA or DIR or Indian
Penal Code, are you going to dismiss
all of them? Who will run Govern-
ment so far as the Railway Depart-
ment is concerned?

Can you absorb 15 lakhs of the
military personnel against these rail-
way workers? Can you substitute
these fifteen lakhs people having tech-
nical qualification by the military
personnel? How can you do that when
these workers are not fully familiar
with the working of the railways?
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Therefore, 1 say that mere bullets,

bayonets, lathi-charges, use of tear-

gas shells and filing -charge-sheets
and launching prosecufions against
these workers will not solve the
problem at all. Will Shrimati Indira

Gandhi, I appeal in the name of the

Father of the Nation Gandhiji, follow

the non-violent policy? Please don't

be violent against the workers. May

1 ask a pertinent question from the

Opposition side? All of you are rIf-

presenting in one way or other the

workers in the railway unions. May

I ask one pertinent question? Where-

from is the money to come to pay

for these workers?
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I may ask you: what did you do
with the Report of the Wanchoo Com-
mittee? That Committee submitted
its report. Even the Surkar Com-
mitlee submitted their report in the
year 1956 or 1957 at the time when
Pandit Jawaharlal Nehru was alive.
That was not implemenfed at all

Afterwards, . Wanchoo Committee
was appointed. That Commitiee too
submitted its report. It contained

suggestions on how to unearth black-
money. I have gone through the
document—Fifth Five Year Plan page
by page and word by word. There
is not a single sentence in that docu-
ment about the unearthing of the
black-money. The officers in  the
Customs Department and the police
are not at all doing anything to book
the black-marketeers, smugglers and
the profiteers. You are only showing
your pistols to the railwaymen and
their leaders and you detain them
under the MIS.A. and D.IR. They
are innocent people who are only
following a non-violent agitation. You
are not solving the problem of the

railwaymen. But, you are arresting
them for their agitation. Thesq ar-
rested persons are inside the jail.

They are not given the protection.
They are not enjoying the civil liber-
ties which are guaranteed to the
citizens under Art. 21 or 22 of the
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Constitution. We know the  bitter
experience of our friend, Shri Gopa-
lan when he was put in jail as a
detenu in the year 1952, We have
guaranteed, under the Constitution of
India, the civil liberties to all citi-
zens. We now find that the Govern-
ment alone is violating all the princi-
ples of national justice.

Therefore, 1 charge this *‘Govern-
ment for its having failed to protect
the interests of the detenus in jails.
The Government should not treat it
as a prestige issue. I appeal to all
members that this should be treated
as a national problem because the
strike at this stage will affect the
national econmy in these days when
prices are going up and up.

We are not able to get petrol; we
are not able to get kerosene and if
we do not make available the essen-
tial commodities at fair prices to

these people, you will only starve
them. [ expect from this Government
—1 appeal to you on behalf of the
Anna DMK—that they will evince
Interast to solve the problem of these
railwaymen as early as possible.

L wrf«gvrr-{mmt (g ) -
wATYTE wERd, W1 wfawEr sEne
& & 9 fand i At o g, afew s
IT AR |rfedi @ oo Y A F3AT
wrenr g T mfaeE s F g1
¥ qAwTr T IT AN w0 oI X
W@ & 91 59 qW & w3 CH) avFdi B
W T wRd § fam & g gk
aifgsatd § uF o feafa G237 & forg
® AW IT F A EE )
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¥ @ aTa W g I Wi
T s senT # a7, N fr o
sz s g & et aifest ¥ fag
sl s fs 2 arda =1 @
37§ FHORT §OOA T FE oA
AR ATIFT F 1 TETICAAAE
T qaaifaT 39 9T 9491 g§ 41 /9w
o1 H—ure § fafsmw 357 77 T@a—
WIS F E w0 w0 qI4 AT T T
g1 T & oA HITHIE ALY A ASY
FEN AT 4) | HIT 5F WiAMETT F T0q"
FT A § A F AawAang fx faind
a7 F Aot afaw &1 g frar g
7 o # o &} feafar Gar w7 amzy & fom
A F1 327 77 Forge A § 7wd
F | ATAGAT Y F¥ arA F1 F T AT
g1 Afea A afrgashia rar s ot 78T
TRt At fRaE AR Aogd & a9
FawF § & aww 7 qFar g )
& A1 T Tl Y e A, T
FUST ART FT qTT FF  AAZA H
AET F AR qAAMfE AT IIAC
a1 Famwm § 5 gl 7@
AT g WA e § w8 adE
q ITH A X qR

Tg TET T & 6 IS F LA Hgw
F1 ¥41 frcwa fvar mar 1 @ e
FT A F1 a1 1w A G 47 | O T
mgmarfs 39 amt #1 fafEa s
feay wmd, forer ATt O w1 EY [H
g1 forfa ag & fagr oy | g e
# AT qEAT P @1 gEdEd
T wrdl Afe ot I weASE gy
AT, ...

SHRI S. M. BANERJEE: Sir, Mrs.
Parvathi Krishnan belongs to my
group and I emphatically assert that
she has not signed. Sir, let him
agree that if she has not signed he
will resign.
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SHRI NARSINGH NARAIN PAN-
DEY: Mr, Banerjee 1 could contest
against you from Kanpur and I may
tell you you will get your security
forfeited.

SHRI S. M. BANERJEE: Sir, ] am
prepared to resign today. Let him
also resign. 1 have_nuthing in this
world excepting one child. I have
not built any house. I have no black-
money like him. ] am prepared to
resign on the issue of railway strike.
Let him also resign.

MR. CHAIRMAN: Please don't con-
vert the debate into a personal wran-
gle. Mr. Pandey, please do not lose
your temper.

st arfag g ary: foaew &
FAT AT AT /T I 9 AT gy
goore § Feaae {50 | 398 F  FTHT
FFar & | 9t faem A fam o g 97
TR Taand fFy, 99 AT I TG
F7 AEd 8 |

I WHo UHo qFAAT : Y HAY qrEAT
T TEHET A (50 |
st Aziag ArOA0 oiy | IO G2
£ & Y & oY o THo FTST F fany
AT 7 F fog qmg ?
ot = 97 qui : quE FA 7Y Fawe
TR madA A o E?
ft 7 fag MImwmaiy: & #73 w@
q f& 99 F@ =T WEFT g
I9 77 WY 7 AA FA T o4y @
Fg1 T g fF dm adw #1 wa g
TYAE M A g FAEr w;t R
I5% arz frar man 1 e 3 fr Srardw
F1 3 7 ¥ wqF Ao F @iE wgr av
fr oft wrst AR ¥ f ardE #°t
R ¢ ¥ ag 91 war My ar
‘As of now, the decision for a
strike from the 8th satnds.”.
20.00 hrs.
gtor o o€ ¥ Sza da ¥ ofewr g
726 LS—14
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2 AT R AR AT ow
A<E SRR AT £ §, aWEY Y
237 9T A § g0 9<E FAES ¥ AFC
IR ST 9T Srgi gt Ny § v §
f wg1Ew T Tl 1 qgelt a0E ®)
qEaSF ¥ Ie2iT Femraer wroor faar g
A H G wagt a1 I[A s Frr
O F ol I@E wC A
gt g1 X ot g wogd #
e ma § oFW T W E
€ miw gfear afteat w1 Sdid= g
I A1H FY a<g 1 AW TG E A oW
M 9T MY gU §FT § qASAfOE A9
TETAT Y , WAGI I FT AAET AT FL -
AOFL FAAE FT ¢ 747 FEAT A=
dAfeFx @ &1 & T Aot & Ao da
T g AR W @ e X wag
aed € 1 e, Fwas wify aet
Fg@«mia ffw 1 ¢ frimg a97
FEATg RO AfFA T AGT T E 1 F
F9 uF qIGA F1 g AT F AGA
gu & ard) stwar, M I Ao, ;A
AN AT FEBI A@ § AE 9% §
T SEH #4787 AgRl 1 3T g7
RO Er 1 W gmal T gw &
Mamiwaifs s 89 6 &
A1 Y § /T Aqw AT 99 & AT FA7
HAFERAAT G grgrman & fa
9 T2 & AN WA qgiay A 9EAY
i fa TEAGAT TEA &0 AT FT & & )
9| & W § wgl oy § A
ey FFET FT 3@ AT HTOAT Ji HIFHIT
Iq 9T fa=iisw 1 wig fogi wd
fesqaa & vare =) 3@ foms! w3 vz
yamfaar g\ s ¥ S am SR
q4T F TWMET AR K qAT |
fawgiv aTg arg I a7 399 ¥ Amdr
MR AR Faetgge AT 9T I
fray & wrar fagtwré fogae qang &1
§qfa Az aTRT A N F2W IsTUT §
IHET § L0 & W AAGL qwar F T
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[#fi a<fag Areram GoE]
iaﬂﬁﬁﬂﬁﬁimira«ﬁﬁéﬁ?
#z fFar mar | 98 § 1 girErede &
ITR AR G FEN AT

AT T QO FIO + (G HT TR
EFTFLRE | T HT aga a€r A

& 1w g3 afme wa T & fafaes w1
G | gEATH ZIAT & | WO TET A

g g drest 1 ag Haw a=7 foen-

i gt ¢ v 92 981 6% g1 9% Ayl

TG H4 e &1 TEHT F L, AT AT

", gHHEET FOU | I 9 THHET &Y

SITET & SAAT T FL AT afwar & g
Fardr L

afea agl a1 s s FTeREY
AN ufwor s w@E, fad gmdy
e 9 AgT fadea,  aHeaR
o1 ofes T #1 am F@ §,
o aferw  dFX F I Haw
T RN —AI——F1 QHI qFal
Afaasaais FTWRE |

2 ATCRE Y FTH U J&T9 T
DGR PACEPE B (EC R ETF]
&1 UF 9 9g T AT, v o § Fgr war
a1 f& s adl  qEdr ForE A
auifoge £  foaedae 28 T @
sl TTEET FOA HIA AE TAT FT
qzEar & | A9 ag 41 AN T AAT F
qg 45 FT A9 FE g7 IAN
THIFAFFAURAIE? AT qg H
qra? fa=a qT | ¥ war ¥ a1 A
FTdY ¥, oY yg wadT AT FAA W =T
strar @, forg £ 517 o) TEafE T 7
afamT yeE LA go ad fwar
g1 | FEM FIT 97 fF w1 0F EFrE
am 2, a0 gl g gaafawam sema &
g & fr fod) @ oF afaefer
Y=z g AT, IT ¥ AT W wigwrw
ST F A9 EY § | et wady
=t 7t T FoT B A @ 7T
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&, 39 F1 37 FeRer q1fy wrw A
Rt e ag sfafeft &1 o gt
37 Fifaat #t watge AR AT 7
TR, A EEA FTAAIE T

TTHR A G A1l & FF g wogh
FHARMT AFLAR SAR A F A
L, Afew A el seenaT fra o
¢, ag fawge sadwrEHen T T
T8 | 1 &1 1= oY T oA afsaF
P $T A I 17470 F&F 2 F
g UF T 9T 9y fFar o w@rah
¥ s A faww @ gw 2w Ay
ST A A AL qAAANT § AmAm
QH ST & Ay A, FITF THE
FAT AR E AT T TH gEATA AT
AT I |

SHRI PILOO MODY (Godhra): I
think there is no question about it
that this no-confidence motion was
brought about in the background of
what happened in Parliament yester-
day. I would like to have an opportu-
nity on some occasion to discuss more
thoroughly the manner in which the
Parliarnent of India, particularly the
Lok Sabha, has functioned over yes-
terday and part of today.

But listening to this debate, which
I felt was extremely mnecessary in
the context of the situation in our
country, I find that almost all the
speeches that I have heard so far
have been of a highly partisan nature.
The speeches we heard from almost
all on that side of the House and
many even from this side, were try-
ing to win a sort of game of one-
upmanship, and I find that although
the debate was excellent, the leven
of the speeches was somewhat re-
grettable. Because I think as a result
of what has happened, whether it is
L. N. Mishra’s fault; whether it is-
Geoge Fernandes's fault, whether it
is the fault of organised labour, whe-



417 No-Confidence

ther it is the fault of an overbearing
and undemocratic government, the
facl of the matter is that the strike
has now taken place and has done,
whether you like it or not, immense
and immeasurable damage to our
country, and will continue to aggra-
vate the situation unless something
is done on an emergency basis to
bring the strike to an end. Every
hour of the strike is costing crores
and crores of rupees not only produc-
tion crores and crores of rupees worth
of happiness, crores and crores of
rupees of whatever unit you want to
use to measure human well-being, to
our country which already, as a result
of our normal economic difficulties,
was suffering tremendously.

It is in this atmosphere that this
no-confidence motion should have
taken on a certain sense of urgency,

a sense of seriousness, which I find-

has been lacking. Party after party
has been hammering at each other's
head. From the very beginning, the
two most pathetic speeches that I
heard were those of myv friend, Mr.
K. D. Malaviya, who is frantically
waving to me from the other end and
of Mr. Indrajit Gupta who probably
is having his dinner upstairs. They
were lamenting and crying on each
other's shoulders: Et tu Brute’, you
have also deserted me. It was a sort
of love affair abruptly brought to an
end by the situation which has over-
come any by-passed both ol them,

AN HON. MEMBER: You are lam-
enting over it!

SHRI PILOO MODY: I have always
lamented over the break-up of a love
affair; whether it is Romeo and Juliet
or Malaviya and Indrajit Gupta, it
makes no difference.

AN HON. MEMBER: That isg your
lot.

VAISAKHA 19, 1898 (SAKA)

Motion 418

SHRI PILOO MODY: But it was
that sort of atmosphere in which
this debate has been going on. Then
we find the General Secretary of the
Congress, Shri Chandrajit Yadav—
where is he now—who turned this
into an argument as if, political par-
ties were involved and how; because
of the vast majority that is enjoyed
by the Congress Party, largely
through a series of elective manoeu-
vres but to a very large extent due
to the stupidity of people on our side
of the House also, this situation
should never have arisen in this
countr'y.

But there are certain vital issues
that are really connected here. That
is the duration of the strike. 1 think
that the Prime Minister should be
told, and those of us who can at least
say something to her, should tell her
that the time has come when she
must intervene. There is no question
of who is right, who is wrong, what
has happened and whose fault it is.
But it must be brought to an end.
Don't you sec that in the context of
what is happening in India it must
be brought to an end. Therefore, the
conditions under which it ¢an be
srought to an end are guite simply,
to start with, you must first release
these leaders, so that you can talk
with somebody. Secondly, start talk-
ing to them, without any pre-condi-
tion. Instead of us sitting round the
the clock here and debating the issue,
you should have been sitting night
after night negotiating with them.

As 1 said on a previous occasion,
it was a great tragedy that _the
Deputy Minister who was negotiating
on behalt of the Government shol_ﬂd
heve had a family bereavement which
should keep him absent from the
negotiations for a whole week or so,
to an extent that the entire Govern-
ment of India got paralysed on that
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account and they had nobody to
substitute for him on behalf of the
Government for the negotiation! You
call this seriousness of purpese? For
a whole week before the impending
strike, a strike of this magnitude, of
this nature, whose consequences on
our economy are unthinkable and too
horrible to contemplate, one man,
one Deputy Minister had a bereave-
ment in his family and had to go
away, and the negotiations remained
in a state of lull for over a whole
week! And this happens and this can
only happen in India; it can only
happen in this city, and it can only
happen with this Government.

And yet, this sort of lazy, prome-
nade-like pace at which this thing
has been going on is surprising and
We are now in the second day of
the strike. The first day was wasted
in deciding whether there was a
strike or whether there was no strike.
300 to 400 of them—how many defec-
tions have you recently engineered—
or almost 400 people are on the one
side maintaining that there was no
strike and the other 100 on this side
are¢. maintaining that there was a
strike. Even the issue whether the
trains in this country were running
or not was sought to be decided by
a majority vote in Parliament! This
is the sort of ridiculous, ludicrous
lengths or depths to which we have
brought our democracy here, which
really makes my heart palpitate.

1 heard Members over here talk
glibbly about fundamental rights and
democracy. After all, of them, on
both sides of the House, have conniv-
ed to butcher the constitution, take
away our fundamental rights make
them subject to the rabble that is in
this House and then we talk sancti-
monjously about fundamental rights!

" Either democracy breathes in your
veing or it does not.
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and your behaviour have proved that
it does not. The right to strike is
a fundamental right. I can see some
copy book member of the Congress
going through the Constitution and
not being able to find it in the chapter
on Fundamental Rights, scratch his
head and talk to the Law Minister
and ask him:  “kahan likha hai,
batao. How can it be? Where is it
said that the right to strike is a
fundamental right?” This is their
understanding of democracy. Unfor-
tunately the right to strike is funda-
mental. Collective bargaining is the
essence of democracy and if you want
to deprive people of their right to
strike you have to compensate them
and thereafter come to contractual
obligations with them. This is the
system that I had suggested to Par-
liament four or five years ago. But
who listens in Parliament? If you
want to declare a particular thing as
an essentia] service—there are many
such services which may be declared
as essential where you may deprive
the employees of their right to strike
—then you must compensate them
with a special machinery to deal with
their grievances and in addition give
them compensatory allowances for
taking away from them the right to
strike. This can only be a contractual
obligation. No Government, no matter
how mighty, may deny the citizen the
right that is his, basically; inherently
and fundamentally. It has to be a
contractual obligation entered into by
the members of the service on the
one side and the Government on the

other.

But none of these is discussed here
—none of these fundamental pro-
blems. Suppose the strike fizzles out
as it is bound to, the Government
may take no pleasure out of it at all.
Government can squeeze out or starve
out any strike. There is nothing
great in doing something like that.
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After all these are workers ang they
have families to maintain. Sooner
than latter the promises of the trade
wuon leaders are going to be washed
away. Ultimately the worker will be
faced with the stark reality of hav-
ing to starve to death., Or he will
have run out of what credit he could
possibly get in the market or the
money he can borrow from his friends.
Finally he will come cringing before
you and kneel in front of Mr, Mishra:
please give me¢ back my job. M.
Mishra the great potentate will there-
after graciously concede: provided
youn vote for Congress for the next
27 years of your life and provided
you support my group inside the
Congress and not somebody else’s
group inside the Congress, the job
will be given back to you. This is
not very difficult to visualise. It has
been going on in every nook and
corner of this country for the last
so many years. But, Sir, you can do
tnat today. Do you mean to say
that they cannot go on strike to-
morrow next month, six months later,
next year? Who is to stop this? You
think that by taking a firm attitude
today you are going to kill the right
{0 strike for all times to come in this
country? Because if you are thinking
along those lines—I rather suspect
that you are thinking along those
lines—then there are certain gquestions
of great fundamental importance in-
wvolved in this.

‘Why is this strike which is going
to cripple this country being allowed
to take place? Is there a  sinister
motive behind it? I am beginning to
think there is. For the first time I
heard congressmen talk about the
danger that democracy is facing in
this country as a result of what the
.opposition is doing. This concern for
democracy among those who have
massive majorities, in every nock and
.«corner of this country is rather pecu-
liar and strange. Would you not
think that there is some other sinister

NTEITHEWE.Ce T VAISAKIA 19, 1896 (SAIKKA)
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move going on to distroy democracy
itself? Because, if you look at the
other institutions in this country,
starting with the Presidency  itself,
Parliament, the Cabinet system, the
Judiciary; public opinion which al-
most never existed in this country,
amussled press, controlled and State-
owned media, with all these institu-
tions of democracy, so totally enfeebl-
ed, when the very survival of demo-
cracy is at stake wou put the economy
into this sort of a mess, where onz
would have to finally say “Well, this
democractic sysiem, we cannot make
this function any more'  Sir, I wish
and I sincerely pray that this is not
the intention and I hope the Prime
Minister, when she gives a reply to-
day or tomorrow morning, will make
a specific reference to this and at
least assure us even if it only means
that we will have one good night's
sleep, that this is not what she has in
mind.

This is because, wherever I look, I
find, the norms and yardstiks of
democracy have withered away. To-
day, we have everything being decid-
ed by a majority, whether it is a
trumped up majority or a fabricated
majority or a purchased majority,
whatever sort of majority it is, every-
thing is being decided by a majority,
As 1 said earlier on, whether there
is a strike or not is also decided by
majority. Whether we should extend
the Session or not is also decided
by majority. What we should dis-
cuss and what we should not discuss
is also decided by majority. Whether
a matter should be referred to the
Business Advisory Committee is also
decided by majority. Everything is
sought to be decided by majority. In
a situation like that, I think they need
to learn their lesson of democracy all
over again because democracy is not

rule by majority....

SHRI VIKRAM MAHAJAN: Tt is
rule by minority.

ca- ’
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SHRI PILOO MODY: We have the
legal luminary of the Congress Party,
who not cnly abuse this House, but
who exhibits, in publie, in such a full
House, that also with sheer ideocy
what he imagines to be democracy.
It is not rule by majority.

SHRI VIKRAM MAHAJAN: It is
rule by minority.

SHRI PILOO MODY: Why don't
we have a vote o it qgain and you
.Justify yourself and your remark.

It is a Government by consent of
the governed. It is a Government
by participation of all. That is the
essence of democracy and I hope
when we think of this debate in the
context of the strike today.

The very fact that we are sitting
here discussing the issue instead of
doing something to bring the strike
just a little closer to its end, Is,
1 think, high treason on Indian de-
mocracy, a high treason perpetuated
on the Indian people. Therefore, I
would appeal to the Railway Minis-
ter that this is not the time for
polemics or for words but deeds; get
down to the business of cutting short
this strike, compromise with them,
pay whatever you have to, but, bring
an end to this strike as soon as pos-
sible. It is not a test of strength bet-
ween Mr. L. N. Mishra and Mr.
George Fernandes. This is a test
of strength of the mortality of the
people of India. Therefroe, 1 would
plead both of you to bring an end
to this as soon as possible.

A AR (s et iw)
uSE AERY, ¥4 0% 9d & AW
fawa qx fararr sx g d Wi &
ama § e @ faeg o v & gy
fawrt & @ & 1 wiawne = oswae
fatid; a9 ® g9 ¥ 0% weaA § ot
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F ITQT FT FFA § T G R 9
ifer gwiT o § q@ ot & va 7 T
T faa 78 aawar | @ A g o frindt
T A I A faw ITE I w5
o fem el § wol da qeal &
g % 97 1 faq W &wwAr
=1fe | ag gfaa &, fadndt a=0 #1 a7
Wt #1€ W1 fast o fF omas w1 3
T fag FET AE &Y 4 IT H O A9
TR W @ WF T T
AT e & famrA ¥ e
T, WA IT T Ta g

SAH FT TR FA A ArIEHEIC
T8 &1 IF A gfowrar Fww qaw F A2-
&t F A7 1 & FIq07 7Y FAT 1247 )
dAlwqa § QA0 FEAT AT & 5 weawa
Al K1 A AT FHT T AT, A
IF & 09 gz A w0 TG O W r@r
f& wema ael ot a1 a7 F7
AT A7) HATAY wrq e A Ay
TgAT & I WG AL AT agwd
oY EIaT & | AUAd  FT A AR AAT
Tear &, Afew g ¥ ofrew ¥ gw oAy
afeat ot g 77 g F ot 71 qaTE
&7 ¥ oo & feg agma w faoir s
T¥AT F—oa ga o7 o & qanfaw
I AT HETHT § THAG g1 WL T ¢

WX A AR AW F T AT @,
Fa1 IoAY T EaaeEi 3 et & 19
¥gA # Aq afrw Wt feafeamee = &
fe zaidw & T FAf@i A @ 99
waa wrar, o8 FewfEr & s foar
| § qF Wi @A & e
o W AT W W@ T awTow g6,
IR 98 awrrd ¥ sw An-fax
ST TEn  Ww B A ot o I
# qu wdwr § fe @ W% oot 59
i %7 argERor w fgr & W
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@ F 97§ Tgw W 3 qArfaa
g wwwd | 97 el § faw F e
AT G AEAT | W F A A vhOw
[T ¥ q AT & | HFA qg AV AT
¥ f gaR &w & i ¥ e @
a1 wFfa 1 37 % fggw ¥ §5 ward
an & 39 fgedl & 99oew § 9 $9
Fae feedi § 9oy § W1 WX T
T AFATT &F AT & A1 g & o
FICH A E fas IR wY mmA
7l ag=ar, afew SR A 9 A
wgaar g fam &t frea-sioft &7 ar sfas
N M AT E | W AT B FW
g wAar  wrfee fF ww@en ama
stz fagrr & efal ¥ faerar & o w93
F F@A  FAFIIT , AEALAR WK
FAL H | AT AT @ F ANgE
MR A AFATAT F Fre@E gzl
T T FTHHT & AT AT F HA-
3T AIF A A AALY B I FT
93 ¢ | #fw adf o areafas 3z gfam
F1 98T Y A & | % gfaaa w0
Fizafas = qqr & g afge fw
fad o @ifga a1 @ Soft & 7a-

T4 & feal #r & sam 7 @ 9w afew

3T T AEAT FAAT AT AT AEAH
AT F TAr ewrw @1 a7 fF7  Fw-
afaaa &1 F1§ o vy ofr wfos
quft F AW Y A FA FT T
T AT A AR AgE W 9T wAETd
AR #Y Ag  WrAAT 93T A0 YA
T @ OEWI g AT 91
& 3w #Y adqrT qfcfeafaal & & w4-
Frfxdi & ggara  FX4TE ATT- HYET &
faog @d &

T %Ed & dEmE gy 4, W wed
§ oror owen T @ ofr &, wra g
g frer S & s oA Y @
g «@a ard auad aw °rg F awa
of @t I foremgTe & B ag S
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arfed a1 f & w5 %Y gar=r i
FT Fq FHATN g 4 <LmiAEr sy
I |

AL A ¥ a8 A 79 ol o a9
fF @ w=rfaEl & 71 fuwras &
T T Aw @ ow e
aw & 1 oft w1y FY &€ AT FeEt

CAmaaar i fr gmrtdw § 40 wfqea

avr T Y g ¥ A T E -
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X1 g Y g qw whe & | Ser 8
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& art # 1€ Trar T w1 wwar v w7
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@i § a1 SAET SEA ' ARl I g
asT ¢ fw ol s age & e
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ATF AA § THT FTA ISAT et FAH-
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e W g & o ggare o wogd
w1 a7 fag wiawr g-afeT =1 waaz
A FHAHT T FHATH FT 3AT W7 AH-
faz wfesc &7 a=ifeg wfoere &,
sfer 3g & fot ot qog Wi gowg
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T TR xR A femr omar

 afgren s afarer & af o6 & -

few wTa & fad s qwg Twfe
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ST, WY GF 99 F1 7A@ §, A
TS AG! A TA AA A qg IFAEA
T fF FB WRT 9T AARKIAT W AT |
a7 AEY q1 fF mET A a<F & oar
@ gt i et WY e &1 7 777 91w
s aaT w7 g1 AT A8 aear, wWifE
W &1 Y AT & wfAwt & |rg Fwn
2, 3w &7 fawe & & 1 IR F1LAFT
HAAT & | ITHT AF T IHT A9 &
f 2w %7 fasrar g & 1 g fawrE
&N AT a8 T W AF F AT &
fir fgrgeer & =fa® w9 & a%4 &
ufwa I-wAW AE ET § 1 IT AT
oY% fa=r. EE fear I FFAT §, aqa}
g A€ fraT T T & ) I9F W
qTETST Irz@'fﬁ gr ‘K M W‘-
WHET &) TG | I #) q@ A Ww
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i & fe @ Ffa w, faa o
g tfagm w@r &, Smafer =
Mg frere @ g, AW A dA
FA F R W @ AR W
AT T F ST AT FIH AT
FAMH ND F) 0T @ T A0GT)
§ 7g fag =7F femgr & fr i
q gawifors fi5T & 2w A §wC F
IrAAT TE TR |

# qrow gAY FRA—HTH AT
uF §EE 41 QAT 719 & fod 47
I FR F1 9T frar, Afwa
% fgg 7 &t =1 oFr wfzar gy
g 97 3w & fgg & G @ s
SATHT R TAT AT TLET £ |

Fa1 & Aoy fadt T avar § R
TwT aFr 74T & 6 2w &Y H aveEr
# sy awafan #1 Fo7 a@ grm ?
a1 % ood fady g g fr am &
TSN fe oot & AT T H1T ey
§ ereran Zwafaq g1 avw @Y ge  ?
a1 & w9y gg faadr 7 5% § R
39 F wg Afaw 390 F 0 FT aTOET
q TreAT Fuwas &0 F @ g ?
1 3H! g # & mod  farawmgEs
faelt &% f 9T aF FOwr & g,
TET OF HITHT TH1T FY WY FAeAT F A4
T AT FT AWIN FUF AR gw
Ty &% FT gEAET T a5 | § qgr
wTad famet Fr sug O i fo At
oA FgT 8, M e AWM 7 3w A
qrafAgl F1, wgmE #R A F F
F1 U far § Ia4r gfe ¥ @I
o fon wifew @ onar g v
qw faw &, gwrw & fgo & e &
HI § SRR Qo aw & fgw 7
off og Ty wiawE Y AT fF wedy
¥ o) T U W WS FAW |
oA & & growr faene faerar @
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wrgan § e o sl & qTRCET
Ff §T AT 7@ g, AT AT R A
Feaar oY 7€) g qHAY §, ITY AT WA
T A am § #Y  awArE, wifw
Rq1 7% Fg T gAR 2@ I qifEF
U3 § )1 T FIW T T T qA
A o g7 3T §T W@ A% | 4
wf wF T4 ¢ fF A 9 F S Fw
qT ¥ Ao ge ¥ 7 i 3@ A A
g T @ & 7 7 o i & Ay
F RO FTA T AATIA TR & |
safed § oedt & 9 4| 39 F29
1 arfag &4 | F 781 #wrqw A faaer
FT T g 5 wg 399 Faw F1 arfaw
T F AgAT T4 G AG gH AN &
fga %1 mafafx @ 7%

oF @ & Fgm fomwr wre Ay
AR fF wEA # g1 &1 oF Fawfaa
gRr @i agaar g f+
IHET A qWEY ¥ FA AT &S |
gavarfae ag dfr @ fF w@r ox omm
&T AT § g7 IC &H AN TEAT &/ |
FaEfra oz g & fe fdy o
@ 7 g7 7 Arafrs sfrem #1
a1 @ % faad aml quge I A
g1 3w forEr 51, faesy s
wTew & 9% faar &, e & fae we
&4 A FIW TBMT & AT H AQr
g f5 wmw & fom ) sfea waw ar
aft e o g, wfea Fw A
F3m@T ar &1 2w F fuw faw fral
7 AR & H1aT F 9 5 foFe wraeqs
qand g TR JAE For A Y qarfe
#® oW qag 2§ q g §
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w7 oY Fa4 (5 78 FIH AR BA
wifge ¥ 1 & gg Y wrar § et far
wr ag foerr s faer omg
(swwr)

o wwaRA A s oy A
amY A AFTA FT FeqAT T AR
2?

oY Wl 7w 1§ aY 36 A
FY FTTAT AT WEAT § T Fg W@ 9T
forg feafe & #g @ 91 46 feafe
# ot oY S e | § a8 w7 @
g1 f& w17 w94 faor & U@ &4, w9
HIHT ¥ B Al HTOEr wrewr W agy
FariY fF @ § 9 Faw 2@ £
T ATIfET F2H T | AT HY WA gE
g 9C &1 al TEY AW BRI

& wfus Twa 7@ FAv A@ g
dm A4 g A A FW ¥R amy
wrzal F 7F 9 omEw 9F |/ Fh9
aramad 4i-I9E § AG AT TS
Rar 77 F g a1 fawrarma dw
2 gurT A afqar AT H ¥ 0w
wa 3W ¥\ A s A Ag guge
wvma § A afar & anfgamit 2oy &
wr9-z+2 & fgara & wiva & aww
2O g & I fom a1 & afas @),
qfeam $@ ary i, fam =9 & sfas
2 @ 3o WY Afr § ag 7 e
A 30X oA ¥ fag wi § 6k A
g WY grar § 1 foeE WY F9T I
£ T31 &% o FAT TIER A Fmar
qg 34T & T W A1 wwar & 7 aAg
T wTOwT HY gradET Ry Wit ar-
aa ¥ wemsgst #1 o mfws gar
qear & ®\ afafgq =7 £ fmig
AT qgar &) oY IwEfaAge Tl
¥ sowy WY @rar o3 fF ar @i
writ § Sak feg w o wwer 7
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(sFr st 1)
TARI J@H @ (A0 G T 4T GH TN Al
arg A gy wrfEge | WX Jw A A
ggfz & 9% wqeq 7 faEm BT
arfge | afee daT &7 @1, 9 9EF
fad=a & 7Y qea g, IARY WA Iq@
3t gFdY § WX g Ay wA W @
Afwa g 2 Y gATO MAAT & AT AN
T 4g AANAd wl fg [y qHT 9T T8
FTW T AR A # A ARA
@1 E | | # A wE qrq 33 fa=. @
WA a1 w9 Ay FEEa 8| F #AT
forar oY gan &1 e 3@ W1F 9 7
FTH IBMT T@T FMEC 4TI FE FIA
gaife a@f ar sAfan foar T
%9 FaH FY arfgq & fear w@ IFAT
@1 3w & fau sfwq g wTE &
famaY F&aTT 5 WaA SR 1 37 FH A
dm s geate Seal § Feal IW
# o gF WIT 2 qFT § A9 G |
hm{“f%méaﬂmimwxﬁ
Ffaognegcang dac g 1378 7
T AT &, T F1E WAL @ afed
3% a1 freF L gn To=1 & 9 faase
FT FAT L | F wred T e A
Eﬁsmwmwmmmi?

SHRI SAMAR GUHA (Contai): I
have heard with rept attention and
due respect the speech made by one
who had his role in our Freedom
rwruggle also. 1 was really surprised
when he made a unilatral advice or
appeal to the Opposition to exert
their good offices to stop this strike
ang enter into negotiations with the
Government. But, I am at the same
time pained to hear in the voice of
many, wild criticisms made in this
House by agitated Congressmen
attributing motives, political motives
behind this strike and even Babuji
could not be completely free from
that. Babuji said that the Govern-
ment did not consider it as a politi(
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cal issue but at the same time unfor-
tunately he has accused them so
bluntly, not so bitterly, and he has
said that the opposition is trying to
take politica]l advantage of this rail-
way strike. I was hearing the
spee¢hes of the Members belonging to
the ruling party. This is entirely
an issue of trade union dispute, an
issue of working class agitation, for
fulfilment of their demands, which is
exclusively their birthright, as has
been stated by Babuji, for fulfilment
of their just and legitimate demands.
But, Sir, I'found, some of the Mem-
bers of the ruling party wanted to
make il as an issue of political con-
frontation between the ruling party
and the opposition.

Babuji or anybody else unfor-
tunately did not try to put their in-
fluence on them, just to isolate the
issue from the political issue, and
look at it oaly from the trade union
point of view, to look at it from the
point of view that it is a legitimate
right of the workers to ask for the
fulfilment of their demands. Babuji
asked a question, whether it is a right,
time for exerting the right. I will
come to that question afterwards.
They are accusing wildly. I do not
know whether Mr. L, N. Mishra has
been planted by somebody else in-
side your Government. Mr. A P.
Sharma is there in collusion with him.
Are they there to scuttle the basis of
Indian democracy and to denigrate
your Government? He said so many
words against Mr.” George Fernandes
as if he was trying to bring about a
rebellion against the Government.
Do you consider the opposition par-
ties a pack of fools? Is it not a fact
that the opposition parties have con-
trol over trade unionn movement in
public sectors, in Iron and Steel, coal,
Fertiliser, LIC, Banking, P&T and
Central and State Government sectors.
Nearly D0 per cent of the industrial
workers, employees of the Govern-
ment etc, are belonging to one trade
union organisation or another. They
are controlled by the opposition par-
ties. Can you cite an example where
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they wanted to combine the railway
strike with the strike of the others?
If they wanted to make a political
issue, would they not have brought
about coordination of all the trade
unions, be it Central Government or
State' Government bodies or industria]l
organisations, public sectors etc?

Is it not @ fact that most of the
trade union organisations and organi-
sations of agricultural workers are
controlled by the Opposition? Why
could they not be invited-to the coor-
dinating Committee's meeting? If
théy had wanted to take advantage
of the present political or economic
crisis, they would have done it and
they would have revolted against the
Government. Did they do it? Did
they give a call for the strike? If
they wanted, they could have given
a call for strike as in Railways.
Have these agricultural workers can
jointly by joining together, given a
call for strike? If they really wanted
to hit the Government, they would
have done it. For a political purpose,
for a political object, they would have
created an atmosphere of revolt in
the country if they had really wanted
to. They have not done that by join-
ing under the banner of the united
leftist party.

1 would now draw your attention-
not the attention of these gamblers-
to one thing. Babuji please do not
make it a political issue. There was
a bandh in Bengal on the 7th; on the
3rd there was a bandh in Delhi and
in several parts of the country.
There had been several bandhs.

Your time is

=t

MR. CHAIRMAN:
up. .

SHRI SAMAR GUHA: No, my
party and my Chairman have been
maligned. I must get more time.

MR. CHAIRMAN: Ten hours are
allotted.
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SHRI JYOTIRMOY BOSU: In-

itially.

MR. CHAIRMAN: What do you
mear) by it?

SHRI SAMAR GUHA: My chair-
man has been maligned.

MR. CHAIRMAN: The time is
being distributed to various Groups.

SHRI SAMAR GUHA: You are
maligning my party and my Chair-
man.

SHRI SHYAMNANDAN MISHRA:
Your party can utilise the full time.

Whatever time remains, let that bs
utilised by us.

MR. CHAIRMAN: Your party is
allotted five minutes. And you have
already spoken.

SHRI SAMAR GUHA: My party
is a major party in the whole House;
my Chairman has been maligned left
and right.

MR. CHAIRMAN:
about this.

I do not know

Let me know how much time you
want. )

PROOF. MADHU DANDAVATE: It
is true that my party was assigned
only five minutes. But, I would re-
rost rou to give him  some time.
Ten hours have been allotted for the
discussion.

MR. CHAIRMAN: What should I
do?

PROF. MADHU DANDAVATE:
§evera1 parties have already taken
more than what js allowed. There-
fore let him develop his points.

.
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MR. CHAIRMAN: How much time

will he take? Let him take 15
‘minutes,

SHRI SAMAR GUHA: Let me
develop. I am not able to sey how
much time I will take.

PROF. MADHU DANDAVATE: He

:roay even take less than that. Let
him continue.
MR. CHAIRMAN: All right. Let

him continue.

SHRI SAMAR GUHA: You are
dmputing motives. 1 ask you: has any
:0f these bandhs been linked with the
.Railway Strike? Is it a political
issue? In the national struggle, in
1921, 1930 end 1942, there was a poli-
tical struggle in which Bapuji took
part. 1f we really wanted, we could
‘have revolted taking advantage of
‘the present situation in which the
price is sky-rocketting and people’s
.anger is like a blazing lava from a
volcano. Have we done that? We
have npot risen in revolt even though
we know:the art of insurrection as to
how to organise a revolution. We
-could coordinated all the forces by
giving a clarion call to fight against
the Government. We have not done

that. We have. kept ourselves com-
pletely isolated from all political
issues. Sir, there was no necessity

whatsoever for bringing this No-Con-
fidence Motion if our suggestion for
Adjournment Motion yesterday had
‘been accepted. Although it is our
feeling that your Government has
turned completely bankrupt and the
‘people have lost credibility and faith
in your capacity and integrity yet
-we have confined to only one issue,
-that is,'the issue of the railway strike,

Sir, we understand the couisequen-
ces of the strike. It will, no doubt,
lead to undersirable results. ‘We have
not forgotten the lessons of French
and Russian revolutions. To quote
"Lenin:
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“The time is ripe for a rebellion
but the subjective factor iz absent.”
Therefore, we have kept our speeches
confined to only one issue so as to
couvince you that there is still time
and you may retract from your path
and bring both the parties, in an
honourable way, on the table of nego-
tiation.

That gentleman, Shri L. N, Mishra,
I call him a planted man in your
Cabinet. He has tried to malign
George Fernandes. Mr. Fernandes
has appealed and written to him from
inside the jail thrice just to request
him not to bring in the issue of pres-
tige and try to get to the negotiation
table. He has also .written to the
Prime Minister. He is ready for
negotiation from inside the jail. He
does not want his release. So, these
things justify the bonafides of our
intention that this is nothing but a
trade union and a working class
movement. ] do not want that you
should turn blind. I have a reason
to believe that you have ulterior poll-
tical objective., You want a show-
down. It may be after that you may
like to crush the whole working
class movement aad establish Police
Raj all over the country because you
know your edifice is crumbling and
out of that fear you are trembling
and making mistakes and mistakes.

1 am still awaiting the reply of the
Prime Minister. I have to see if our
Prime Minister imputes motives be-
hind the railway strike. If she does
so then I have no hesitation in say-
ing that she is also hatching some
kind of dangerous plot to undermine
the whole baisis of Indian Parlia-
mentary Democracy.

21 hrs,

Shri Mishra has accused Shri
George Fernandes and millions of -
copies of this booklet have been pub-
lished anad circulated by this gentle-
man.

This is what he has said: \
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“On March 23, speaking in Cal-
cutta at a public meeting of rail-
waymen, Shri Fernandes threatened
‘a clash with territorial army per-

sonnel' if they interfere with 'the
strike”,

“On 24th and 25th April, Shri
Fernanades declared that the strike
was meant to ‘cripple the entire
country' and lead to rebellion on the
part of the people™.

“The same day, he advised that
active party leaders ‘should stop
movement of trains even by setting
fire to railway property’ and by
terrorising loyal workers to prevent
them from joming work.”

And he has attributed many other
things to Shri George Fernanades.
But then he did not have the guts or
the courage to quote the sources. Is
it the newspaper source? Or has he
got taperecording of the speeches?
Or—he does not have the pguts to
say—is it based on the intelligence
reports that he has got?

Shri Jagjivan Babu has advised us,
but 1 would like to draw his atten-
tion to the joint circular issued on
9th April by AITUC and AIRF joint-
ly. They have given instructions in
their circular to all in .the following
way:

“1, We should resist attempts to
set fire to railway stations,
wagons and coaches,

2. We should not permit sabotage
of machinery or looting of
goods, etc.

3. We should not allow tamper-
ing with the track, as it may
lead to less of lives, if a
train happens to go by it.

4. We should not leave passenger
treins half way but reach
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them to the nearest station,
so that passengers, particu-
larly women and children,.
are not left stranded or fore-
ed to walk long distances.

5. All categories should act (o-
gether and support each
other and not leave each one
to itself.”,

Then, there is the circular letter
issued by Mr. George Fernanades on
the 3rd May, wherein he says:

“Para 7: The Government wili
make full efforts to
run mail trains and
also some goods trains
with the help of the
Territorial Army and
strike-breakers. This
should not perturb us.

Para 16: Passenger trains should
not be stopped in the
block sections and the
engine and other staff
should leave the trains
at the nearest railway
stations so that passen-
gers are not put to in-
convenience,”,

Para 17: No attempt be made to-
burn or damage rail-
way stations or other
railway property and
such attempts if made
by agent provocateurs
should be foiled collec-:
tively.

Para 18: Abusive language and’
filthy propaganda aga-
inst the individuals,
Ministers or the officers
should not be allowed
to be made.

Para 19: Criticism be dincted_
against the policy of
the Government and!
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their action and atti-
tude aimed to break
the morale of the strik-
ing railway em-
ployees.”.

In the face of all this whom am I

to believe, this printed circular or

the millions of the package of lies

that have been printed by this Mr.

Lalit Narayan Sharma?....

AN HON. MEMBER: Mr.
Naraitn Mishra.

Lalit

SHR] SAMAR GUHA; Yes, Mr.
Lalit Narain Sharma; Sharma is also
a Panditji. I have sgid ‘Sharma’
‘purposely, because he is a researcher.
As to what he has done, I shall say
it afterwards.

Although Mr, Sharma and Mr,
‘Mishra are at loggerheads im Bihar,
now I think they have entered into
certain collusionn. 1 ask Mr. Sharma
whether it is a fact or not that six
months before, his national trade
union joined hands with the AIRF
and had a massive rally from all over
idndia at the Boat Club where there
was about a lakh of railwaymen. I
want to know whether this is a fact
or not...

MR. CHAIRMAN: Now, he should
«conclude. ¥ ']

SHRI SAMAR GUHA: I shall take
‘time, Sir.

MR. CHAIRMAN: Now, from prin-
ciples he has come down to persona-
lities. ‘That shows that perhaps his
-arguments seem to be over. Now,
wil] he conclude? He has taken al-
ready 25 minutes.

SHRI SAMAR GUHA: I shall take
some more time. ] ask Mr. Sharma
whether he attended that meeting or
-not. I had also attended that meeting.
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#° MR. CHAIRMAN: Now, the hon.

Member should conclude. After all,
there must be some time-limit. Now,
let him please cooperate,

SHRI SAMAR GUHA: I shall co-

operate. Please allow me to continue.

MR. CHAIRMAN: How
he want to take?

SHRI SAMAR GUHA:
ten minutes more.

long does

1 shall take

MR. CHAIRMAN: What does he
mean? We cannot permit this. I
am not going to allow this. Let him
take five minutes more and conclude.

SHRI SAMAR GUHA: I shall take
ten minutes more.

MR. CHAIRMAN: Kindly let him
cooperate.

SHRI SAMAR GUHA: This gentle-
man was talking about bonus against

bonus. I had also addressed that
rally with him.

SHRI A. P. SHARMA: With
whom?

SHRI SAMAR GUHA: With Mr.
Sharma, There, not onaly did he make
a vigorous speech but a ferocious
speech, in support of wage parity and
in support of all the six demands
which have been incorporated in con-
nection with the railway strike. Now
this gentleman has the check to say
that bonus is wrong, he has the cheek
to say that wwage parity is wrong.
Not only that. If this gentleman has
got the guts, let him go from Kharag-
pur to Bongaigaon and Gauhati. For
a vear and a half, he did not dare to
visit any of these areas. He Is the
spokesman of a railway union. These
are the people who have been advis-
ing Government.

Now I will tell you what this
gentleman, Shri Lalit Narain Mishra,
is trying to do. He thought he would
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be able to drive a wedge between the
railway unions; In ana ugly, con-
spiratorial manner, he has printed not
thousands but millions of leaflets by
which he wanted to create m division
between one section of railwaymen
and another by all kinds of malicious,
fabricated statements. Shri Dange
has givinn a fitting reply to that. He
has said, “We sink or swim together’.
Your intrigue, your plot, has recoiled
on youiself, Mr. Lalit Narain Mishra,

Now about Babuji. Babujj said he
did nol disagree with the demands.
He said it is a legitimate demand, may
be a birthright. But the timing has
not beer, right. I ask Babuji one
question: Was the timing for giving
bonus to other industrial workers
right? When you yourselves brought
forward the Bonus Bill here and got
it passed, was the timing right.

As for as the railwaymen are con-
cerned, there also Shri Mishra tried to

mislead the people and said Rs. 27
but

lakhs; it is not Rs. 27 lakhs,

Rs. 20 lakhs. Seventeen times
revenue has increased. Since the
Second Pay Commission, there had

not beea a revised structure of pay.
there hed not been any wage revision,
Have they not a right to demand that?
This gentlemap said it would cost
Rs. 500 erores. That is alsp a mis-
calculation.

I want to draw your attention to the
fact that a little bit of economy was
suggested by the Kripalani Committee.
I can quote from their report. They
said that there is enough room for
economy, for getting more than Rs. 300
cTores. )

Again 1 ask Babuji, You said the
timing is not right, Is the timing
right for giving LIC employees a wage
lift? Is the timing right for giving the
Reserve Bank officers, other nationalis-
ed banks officers, employees of the
State Bank and public undertakings,
HMT, HSL and others a lift in their
Wages? They have got a lift in wage.
It is according to your own principle.
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If the timing for that was suitables
how is it not in the case of railway-

men?

You could say that you are already
committed to it, that though the timing
may be right, unfortunately it may not
be possible for you to pay now. That
you could say. Even there, the Prime
Minister prejudged and prejudiced the
issue by Issuing a statement that it is
impossible to give bonus. Not only so.
I ask you, why not you consider the
issue of bonus and say that “we will
consider the issue of implementing the
bonus policy not suo motu but at the
negotating table,” and why don't you
say that there will be a uniform policy
in regard to payment of bonus?

About the wage policy also, you
could say that the nationalisation of
wages should be on the principle of
equity and that you are structuring
ithe national wage on the principle of
equity. But you did not say that,

MR. CHAIRMAN: The hon, Mem-
ber's time is up.

SHRI SAMAR GUHA: Sir, the
sands of time are running out, (In-
terruptions) Look at today's Hindustan
Times. What does it say about the
trike? (Interruptions).

MR. CHAIRMAN: Please conclude.

SHRI SAMAR GUHA: I am con-
vluding. The authorities are living in
ap ivory tower and in air-conditioned
rooms. Mr, Mishra has not got the
guts or the courage even to travel by
the railways or go anywhere near a
railway station. But he has taken
advantage of the organisation con-
trolled by Shri Gujral which every day
concocts lies and every newspaper in
the country has said that the Govern-
ment, by their own tactics, have pre-
cipitated this crisis, precipitated the
strike by taking up a certain chosen
lne. They have used the All India
Radio to mislead the people, But they
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should not forget the fact that the
railwaymen are born in India, that
they had taken part in the civil dis-
obedience movement, that they know
how to keep co-ordination and how to
keep their morale. They know it

Therefore, I will again say .that if
this railway strike leads to chaos,
anarchy, disorder, catastrophe and
other political consequences, the res-
ponsibility will be that of the Govern-
ment, You have 1{aken measures
purely to suppress the working class,
the trade uniop movement ang the
industrial worker. Nothing else. Do
you think that they are men of clay,
to come to you with bended knees and
folded hands and say, “please just
negotiate™? (Interruption) Do you
think that any man with a sense, an
iota of sense of dignity will do it?
If you mean justice, you must release
the arrested persons and simultaneous-
ly invite them to sit across the table
angd negotiate with you.

Even at this last moment, 1 appeal
to you to release thern and start nego-
tiations and come to a settlement, an
honourable settlement, without mak-
ing it an issue of prestige on either
side,

SHRI VIKRAM MAHAJAN (Kan-
gra): Mr. Chairman, Sir, it has become
customary to bring the same matter
again and again in one form or the
other like an Adjournment Motion, a
debate under rule 193, a no-confidence
motion, and so on and so forth.

Sir, the futility of this routine
operation is evident from the type of
debate we are having in this House,
This no-confidence motion is a futile
operation, or I would call it as a
routine ritual which we are going
through. Not only is it a waste of
time of the House but, at the same
time, it is a precious time that we are
wasting.

I must say that the people of Indla
not only feel that the Opposition is
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indulging in such things but at least
some of the Opposition parties are
keen on bringing such frivolous and
fiimsy type of debate which they are
trying to push through in this House.

This reminds me of an article which
was published about four years ago in
the Times of India 1 would like to
read it for the benefit af some of my
friends on the opposite side. It is a
very interesting short note, and I re-
quest Mr. Jyotirmoy Bosu to listen
to it carefully. The Times of India
in 1969 said: &

“Some Opposition parties have
their work cut out for them. No
sooner does the session of Lok Sabha
open, than they get busy trying to
be in the limelight..."

“And the first thing they think of
as if by rote is a mno-confidence
motion. They know that nothing will
come out of it. They also know

that having little new to say they
will have to repeat what they have
said a score of times before. But
then it gives them the opportunity to
get rid of the bile which has accu-
mulated in their system during the
weeks (the Lok Sabha has been in
recess). By getting rid of it in the
House they can at least make sure
that some of it finds its way on to
the front pages of newspapers. This
is no small comfort to parties whose
only hope of making their presence
felt lies in their being in the news.
The only way they can be in the
news is to make as much noise in

Parliament as they can. They may
have only a few seats in the two
Houses. But if they can only find
some pretext to snipe at the party
in power every day they can get
more than their share of the space
in the newspaper.”



A445 No-Confidence

SHRI JYOTIRMOY BOSU: This is
one of the Reporters who is a friend
.of Mr. L. N. Mishra; he hag a big flock.

SHRI VIKRAM MAHAJAN: This is
ithe sum and substance of the whole
operation which has been going on for
S0 many days., There can be no dis-
pute that the labour must be paid a
:fair share of national productivity.
They must have the essentials of life
at reasonable prices, Prices have
risen. Their cases must be considered
:sympathetically. There cannot be a
:greater champion of the working class
than Prime Minister herself but at the
present juncture when the country is
going through an economic crisis to
advocate or support a strike raises the
suspicion that the motive is not {o help
the working classes but to create
zhaos in the country. Nobody can
doubt the railwayman's loyalty to the
country. But some political partles
are trying to misguide them and derive
political benefit by creating chaos.
‘That is why Babuji made an appeal
that as loyal citizens they should re-
trace their steps and withdraw their
‘strike. The hands of the Government
are always extended to them in order
to arrive at a compromise, But the
QOpposition Parties want not a com-
promise: they do not want the workers
‘to benefit from the strike or from the
‘talks with the Government. They
want to increase their political power
by misguiding the workers and at the
same time harm the country by engi-
neering a strike at a time when the
country is passing through an econo-
mic crisis. The Railway workers or
any worker must be given their share
of national wealth; it should mnot be
at the cost of the other sections of the
society. Assuming at this stage bonus
is given to the railway worker, the
burden on the railway exchequer will
he so much; somebody eise will have
to suffer. If the Government were to
print notes, there would be all round
inflation which will cause greater
‘hardships to the other sections of the
working class, for example,
workers. I am not saying that the
wailway workers are very well paid
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or the best paid, but, -certainly
they -are better paid than many
other sections of workers that
we have. For example, they are paid
better than the rural workers, What
I am submitting 1s, rise in wages
should be there, a fair share should
be given to them and essentials should
be subsidised to them. But, it does
not mean that a particular section
should be paid at the cost of other
sections of the working class. This is
the whole point. The point is, the
economy should not be jeopardised for
the benefit of a particular class. Should
the millions and millions of passengers
be asked to pay higher fare than what
they are paying now? Millions and
millions of people who utilise the ser-
vices of the Railways, will be the suffe-
rers if the Government were to raise
the fares for the benefit of the railway
workers,, The other sections of the
working class will have to be taxed
indirectly to pay the wages or bonus
or to meet the other demands of the
railway workers. Therefore, at this
present juncture, the demands are not
justified in view of the economic crisis
which the country is passing through.

Then, there was another guestion. A
massive show of effort was made by
one of the hon. Members from the
Opposition that Mr. George Fernandes
was always extending his hand of
friendship and it was asked 'why
don't you grasp it?". Sir, as we have
read in the newspapers, and as the
Prime Minister has already put it, the
effort by Mr. George Fernandes was
to bully and pressurise the Govern-
ment and he was always showing a
threat of force ‘if you do not accept my
demands in toto, there will be a strike’
Never an effort to negotiate is made by
threat of force or a threat of bullying.
When an effort is made by any section
of the negotiating team, to have the
demands accepted by bullying or coerc-
ion, I submit, Government was right
in not buckling under the pressure
and in not submitting to the bullying
tactics. Therefore, Sir, at the cost of
the national economy, at the cost of
the burden on the weaker sections of
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the society, Government had 1o take,
what we term as a step which they
did not want to take, but, which they
were forced fo take and this cannot be
termed either a wrong step or a step
against the working class, When the
railway workers are mis-guided by the
Opposition, Government had no option
but to face the strike and I am glad
that Government has not buckléd down
to the bullying tactics of some of the
Qpposition parties. Sir, I am confident
that under the leadership of the Prime
Minister, an honourable settlement
will be arrived at, but, n¢t under
threat or coercion or the bullying
tactics of the Opposition, an honour-
dble settlement, in which the Railway
worker wil] benefit. Not only that. I
hope that they will realise their mis-
take of being misguided by the Op-
position and that they will retrace
their steps, withdraw the strike and
come to the negotiating table.

st WiRag W@ (AP : EH
w # wifaF fafs wa waes g,
A s AE AR 1 odt wfaw
gaeqr # ToEifa 1 faae 5@ go
Wt 3 2w A graw wEE @ afEd,
qg a1 Wl WM T wEAT § 1 &N
aw ¥ aFry gAAf@l ¥ qEel &
st ar-Aagid, fEam oY o
ST 2@ A1 & W FATATH 8, W
# ot 81 ww Y ) AP AT
waear ¥ I FHfEl ¢ At g famre
@ & fag ot ==t 7= <) 9t 9w
T TEET a7 F & AHI-FAWI ¥
W wAAT@Y 9T gra AT A R |

7 W wHwfEl € Ak & AR
i @Y, i & g9
& frews ¥y s oY Y o
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¥ o wiwft & ol w fremer
¢ & wraren il & w T g
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21,36 hrs.

[MR. SPeakER in the Chair]

THE MINISTER OF RAILWAYS
(SHRI L, N. MISHRA): Mr. Speaker,
Sir, in the course of the last one week
we had two debates on the same sub-
ject: on the 2Znd we had a debate for
about 5% hours and again on the 4th
we had a debate in the Rajya Sabha
also. Therefore, it is just possible
that there may be some repetition in
my reply and I hope that the House
will not ming it.

First I take up the points raised by
Shri Samar Mukherjee. The chzrge
against my Ministry was that prepara-
tion for crushing the labour movement
was made and not for settlement of
the strike. I deny it. As a matter of
fact, in respect of even the settlement
that was arrived at, you will find what
efforts were made to come tfo the
settlement. But this is also a fact that
we knew that preparation for strike
was going on all over the country and
naturally we had to alert our officers
and the organisation also. 1 do mnot
deny it. About the secret circular, I
have not seen; I cannot, therefore,
deny or accept. But I would not run
away from the responsibility that I
had alterted myself and my organisa-
tion to meet the situation that might
come. When they say that we tried
to crush the labour movement, I would
point out that this is far from being
correct. I have been one of those who
believe that democracy and trade
union go hend in hand; If we have
faith in democracy, we must have the
trade union movement; wherever
democracy has gone or democracy has
been finished, the trade union has been
the fire casualty; I will be the last
man to do anything which will go
against the trade union movement or
the right of the trade union. My ap-
proach to the workers, not only in this

.
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Ministry but also in other Ministries,
has been to support them in their right.
As you know, we are passing through
difficult times, especially on the econo-
mic front, We are passing through a
grave economic crisis, and the Indian
Railways, at the moment, are not in a
position to take any risk. We have
had to make some preparation, if some
crisis comes or some difficulty comes,
to meet ift.

It has been said that Government
did not want a negotiated settlement.
That is not correct. We want a nego-
tiated settlement. I have been talking
to Mr. George Fernandes since 4th or
5th January. I had a npumber of meet-
ings with Mr. George Fernandes and
with other friends also. And when
this Committee was set up, of which
M:. Qureshi was the Chairman, this
was done after I took the meeting. The
first demand,-i.e.,, supply of fuodgrains
to the railway workers, was the Ge-
mand put by Mr. Dange in the meet-
ing. Mr. A. P. Sharma was there on
behaltf of NFIR, and Mr. George
Fernandes, Mr. Dange and others were
there on behalf of AFIR; Mr. George
Fernandes was the leader of the Dele-
gation and they were all there. I was
there. It was, I think, on the 18th.
The first demand, i.e., about supply of
foodgrains to the railwaymen, was
agreed to by us. We agreed to this
that, wherever there was a railway
population wupto 300 or more, we
would be opening fair price shops;
for that we would provide accommoda-
tion and two ‘railwaymen to serve
them: for that no payment would be
charged; and the workers would get
foodgrains at comparatively cheapet
rate; we were to supply main food-
grains like rice, wheat, jowar, etc.
This was agreed to.

Then a point was raised, I think by
Mr. Piloo Mody, why Mr. Qureshl was
put. Mr. Qureshi had been doing
the negotiation with locomen.
Problems were inter-connected and we
wanted to maintain the continuity. It
was also done at the suggestion of the
labour side. They wanted to have the
continuity and I was always there
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available and if there was any prob-
lem, either Shri Qureshi could have
come to me or I would have gone to
him and we could settle it. There was
nothing like a line drawn that Shri
Qureshi could not go or Shri L. N.
Mishra could not go there. That was
not so. It was only to maintain the
continuity and that too at the instance
of the labour, we agree. Therefore,
Shri Shafi Qureshi has done a wonder-
ful job and I must say the way he has
handled the situation, we should really
appreciate.

Again it is said that no meeting was
organised by the Railways. I took the
initiative and a meetng was organized
by me. On the 4th February meeting
was held and a most unorthodox course
was adopted. Never in the railways
trade unions were invited but I had
invited all the four Central Trade
Unions organisations and we had a
meeting, Their Federations were also
there and we discussed the problems
and it was decided that a sub-com-

mittee should be formed and that
should go into the matter. That sub-
committee was working with  Shri

Mohd. Shafi Qureshi ag its Chairman.

About Shri George Fernandes's letter
to me after his meeting with Shri
Warrier the Member (Staff), it is a
fact that Shri George wrote to me In
‘the morning that his meeting with
the Member (Staff) had not beeen suc-
cessful and he thought that was - the
end of it. I sald, ‘No, it {s not the
end of the matter. You' can all come
and see me?’ And time was fixed
and we had a meeting. We had again
a second meeting when Shri Qureshi
was also there. We discussed the
problems, He asked me, 'Was that
the last word?' I said, ‘No. This was
not the last word. We are interested
in a negotiated settlement, of course
within the means of the Indian Rail-
ways which have been incurring a
great loss in the course of the last two
years.’

victimisation.
has been

The first thing was
Here also, a settlement
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reached. Then the grain supplies,
These were the two main points at the
first and the second meetings and there
was a settlement and agreement on
these two points,

1 will first say about the settlement
of the demands. The first demand was
the withdrawal of the victimisation
cases. It was accepted that all the
alleged victimisation cases will be
examined by the Deputy Minister him-
self and genuine grievances redress-
ed. If there was any victimisation in
genuine trade union cases, that will be
redressed and authority wag given to
the Deputy Minister.

The second demand was working
hours not to exceed 8 hours. This
question was examined by the Mia
Bhoy Tribunal as the House knows
and it was accepted....

SHRI INDRAJIT GUPTA:
category?

Which
How many categories?

SHRI L. N. MISHRA :
gories, I believe.

Several cate-

SHRI INDRAJIT GUPTA: What
about others?
SHRI L. N. MISHRA: It was con-

fined only to the Mia Bhoy tribunal
recommendations,

Therefofe, I say that the frst two
demands were accepted.

The third demand was job evalua-
tion. This was accepted within the
frame-work of the Third Pay Com-
mission, This was also agreed to.

The fourth demand is decasualisa-
tion. This point was accepted as re-
commended by the Mja Bhoy Tribu-
nal.

The fifth was the supply of food-
grains. Arrangement of supplies of
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foodgrains through fair-price shops was
agreed to.

The sixth was the anomaly commit-
tee. It was also accepted and that an
anomal committee’ will be appointed.

Only two demands were not accept-
ed till the 30th evening which was not
of course, the last meeling, but it was
the last but one meeting. That was (1)
that the railwaymen must be treat-
ed as industrial workers and parity
with the public sector and revision of
dearness allowance and bonus. These
were the two demands which were
not agreed to. These two points were
under discussion. Therefore, to say
that we wanted to sabotage the nego-
tiations and that we were not interes-
ted in negotiations is not fair. Out
of the eight demands. six demands are
accepted. ...

SOME HON. MEMBERS: No, no.

SHRI L. N .MISHRA: About bonus
and parity of pay. ... (Interruptions)
It may not satisfy you but I am just
stating the position.

SHRI S. M. BANERJEE: In case
it is proved that these six demands
were the same as put forward by the
Co-ordination Committee, I am sure,
will you be able to sack Mr. Bery?

SHRI L. N. MISHRA: It is not fair
to blame Mr. Bery or any other officer
I myself took all the efforts and I
have not been misled by anybody. I
have myself gone into the matter and
Mr. Qureshi and myself sat together
and considered all the points at issue.
One thing which I would like to point
out is this. We thought that the strike
was to be averted and we thought
that if we had one or two more sitt-
ings we would have been able to reach
negotiations. But I will tell you what
happened and why these ne.qtia-
tions failed. We are always prepared
%0 negotiate. On the question of bonus,
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I cannot negotiate and on the ques-
tion of parity also, because for bonus
alone that would come to Rs. 40 cro-
res or so and this cannot be done. Rs.
110 .crores have been given due to
the Pay Commission’'s recommen-
dations. Now if we allow for
these demands besides what we have
acceptey amounting to Rs. 80 crores
what would happen is that there would
be liability of Rs. 600 crores. And in-
crease of 40 per cent in wage bill
in one year alone has been already
given. I would like hon. Members
to ponder over this question and con-
sider whether in any country in any
industry the workers get 40 per cent
wage rise in one year. Nowhere it has
happened. We should consider the
current situation of the Indian Rail-
ways. As things stand we will be
worse off not better off in any way.
And in such a difficult situation it is
just not possible.

Shri Indrajit Gupta wanted to know
about removal of workers from the
quarters. I tried to find out the posi-
tion. The position is that once they
cease to be railway workers they will
have no right to stay in the quarters.

SHRI PILOO MODY: When he is
no longer a Minister, he lives in a
Minister’s house; why shouly the poor
worker be deprlved?

SHRYT .. N. MISHRA: I will come to
the question of the arrest of Mr.
George Fernandes. In the Rajya
Sabha I said this. Believe me; I would
like you to believe me I do not go with
a closed mind. Mr. George Fernan-
des was not working for a strike, he
was working for something else than
the strike. I am telling you this. He
wanted to cripple the national eco-
nomy. He wanted to hold the coune
try to ransom.

SHRI JYOTIRMOY BOSU (Dla-
mond Harbour): I rise on a point of
order. He is making a serious alle-
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galion against a person who is not
here to defend himself. It is a very
serious matter. Would you kindly ask
him-to produce evidence before the

House?

MR. SPEAKER: Order please. This
is not a point of order.

SHRI L. N MISHRA: We were ne-
gotiating with Mr. George Fernandes
wwho was leading the AIRF I negotia-
ted with him for the last two months.

I requested him on the 30th to finish
‘with the settlement. If we had want-
#d 1o arrest him. we could have done
it on 30th night when he was here.
He was here till 2 O’ clock on lst.
Afterwards, he went to Lucknow. Do
wvou think that we have arrested him
for sabotaging the negotiations or
-something else?

We had got sufficient evidence to
show that he had enough of prepara-
tions. (Interruptions).

I shall prove what happened. Yes-
terday, at Mughalsarai, You know how
they have behaved. I shall regq out
to you what appeared in the Hindi
‘Weekly Awaz of Dhanbad dated 28th
April. It is as follows:—

"“George Fernandes in the course
of his stormy tour between Gomo
and Andel asked you to paralyse
train movement and teach g lesson
2o Railway Minister who was not
prepared to pay you the wages of a
bakery employee but what would be
its consequences. Your own leader
ihas said that if the Railway did not
move for a week 75 per cent of
wower plants would close down and
their closure would bring to g halt
small and medium jindustries. If
there was railway strike for 12 days
all the steel plants would come to a
halt and rehegting woulg take month
involving crores of rupees. If the
Rallways did not move for 15 days
halt, half the country’s -population
will dig of hunger.”

(Interruptions)
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MR. SPEAKER: Please sit down.
Do not interrupt him.

SHRI L. N. MISHRA: I have many
more points to say. I may tell you
that Shri George Fernandes is not Tor
the strike, He is working for paralys-
ing the economy of the country. (Ine
terruptions)

MR. SPEAKER: Please keep quiet.
Do not interrupt him. When you were
speaking nobody interrupted. You
must listen to him,

SHRI L. N. MISHRA: I may tell
you what happeneq in Mughulsarai.
At Mughulsarai, two trains were stop-
ped by violent mobs; oulside the sig-
nal, six traing were held up. And in
the sun, for hours together, the mob
pulled out all the railway staff who
were sticking up to their posts of duty.
They were assaulted; they .were parad-
ed through the street they held up the
traing and the travelling public were
in the hot sun for several hours.

This is the way they have been con-
ducting the strike. This is the beginn-
ing of the strike which had started
just now.

PROF. MADHU DANDAVATE: May
I seek g clarification from you now?

SHRI L. N. MISHRA: Not now

PROF. MADHU DANDAVATE: It
you will permit me, after your speech,
I would like to seek some clarifications
from you.

SHRI L. N. MISHRA: For the in-
formation of the House and of the
hon. Members, I would like to say
what is the latest position of the
strike.

The overall position in the Indian
Railways that is, upto 8-30 p.m. in
regard to passenger traffic as well as
goods movement on the whole has
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[Shri L. N. Mishra) run in Madras and Caleutta on the
been much better than was anticipated 8th and 9th, though at reduced

earlier.

Despite the strike, and the intimida-
tion by a section of .employees a very
large number of workers in the Indian
Railways have stuck to their posts of
duty. From the floor of this august
House, 1 would like to say a word of
cheer to them. The country will mnot
forget their sense of dedication at this
critical hour.

We have also received hundreds of
offers from reliregq railwaymen to
serve on the Railways. 1 am not for
a minute claiming that all is well cn
the Indian Railways. But what 1 do
say is that The situation is fast return-
ing to near mtfmalcy and today the
position is turning better even in those
centres where it was pretty grim yes-
terday. For example suburban train
services in Bombay have been restored
though not to the fullextent. Similarly,
Mughalsarai which was very badly af-
fected yesterday is returning to nor-
malcy.

1 have every confidence that the sec-
tion of misguided railwaymen shall not
persist in pursuing the wrong path.
Reports received from a large num-
ber of centreg show that more of our
men are returning to their posts of
duty.

I might give the percentage of trains
operated on various Railways on 9th
May. Percentage of passenger tralns
was 60 per cent and goods trains 55
per cent. Scveral long distance trains
were run from Delhi, Calcutta, Mad-
ras and Bombay; Grand Trunk Ex-
press, Frontier Mail, Kalka Mail,
Assam Mail, Srinagar Express, Cochin

Mail, Vrindavan Express, Howrah-
Madras Mail and many other long
distance trains were run. Some of

these trains suffered delays en route
because of congestion in certain areas.

Suburban service in Bombay  area
could mot run on 8th; but some
skelton service have started today

and the position in Bombay area is
improving, Suburban services were

frequency. Movement between East-
ern Zone and Norcthein Zone wa
proceeding quite well till the morning
of 8th May, when a large meb of 1,000
outsiders eame into the yard and
assaulted and drove away the workers.
Coal movement from Eastern and
South Eastern Railway to Steel
Plants was a record on the 8th May,
in sipte of the strike. Movement in 30
Divisions out of 50 .Divisions on the
Railway was normal on 9th May.
Movement of foodaraing and Petroleum:
products was maintained. I will now .
say a word about coal. Coal supplies
to steel plants on 8th May were a re-
cord 35,613 tonnes, nearly 13 times
more than the supplies made over on
May 7. As a result, the ground stock
of coal at the steel plants has gone
up. We need have no anxiety on this
score about the continued production
in steel plants. Similarly, the coal stock
positionn with major power houses is
also on the whole satisfactory.

PROF. MADHU DANDAVATE: Sir,
I seek clarification from Mr. Mishra.
I had ingervened in his speech ang he
agreeq to reply at the end of his
speech, Sir, Mr, Mishra has made a
statement from one Hindi pro-labour
journal that George Fernandes mgde
certain speeches and he gquoted from
that Paper and that what George Fer-
nandes said amounteq to this: If
strike ig carried on probably the steel
plants will be closed and half of the
population would get killed. Is it not
a fact that the entire connotation of
his speech was to convey what would
be the repercussions of strike if car-
ried on for a longer time? You must
clarify. Do you mean to say George
Fernandes wanted half of the popula-
tion to be killed?

MR. SPEAKER: Now, Shri Shyam-
nandan Mishra.

SHRI S. M. BANERJEE: 1 have
nothing against Mr. Mishra being cal-
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led. But I want to know whether a
second speaker from my party will be
calleg or not?

22 hrs.

MR. SPEAKER: What doeg he want
to know?

SHR] 5. M. BANERJEE: I want to
know whether a second speaker from
my party will be called, because Shri
Shymanandan Mishra is the second
speaker from his party.

MR. SPEAKER: The hon, Member
will get his chance. Let him sit down
now.
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sreqve # Amg faw faear sugar waia
aTtg A A WA § g0 agad w1
e ¥ wEy go A faar s | 0w
U & § &7 F I W AT TG
¥ ate sfawra afew serem aqrg & &
wgﬂqr(ﬁziﬂ'afww Tifgg |
% Wt ag fraw ar9 AT W wEA E
W R 7 A A fog o w0 feore
FTRIRA A AL FATE 1 4 T TS
g ¥ fe ma erew syw-gw 1 wfoe
w1 frafor &%, s w) shewa ¥ a1y
fow Wit @ O § a0 0% T
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frie &1 9@ 8 arer g ar awr |,
T 1 AE qCEE AT T ! gATY
gifar argg oF gfrga & Jaoiw @
W AT A § 3 9T wogd A
7 @z aw fem. v gfma 7
s fear fe g fm o faamr
w1fee | 57 arey Form S1< & W de
RN AR I Gy o g Ag
wrar Frfgq | W E gAw oo ow
afer & mr ¢ ¥ T § gt gy,
a2 gu #reR TewewT Fy TTES & fw
BT B afY qrg 1 wwar fagr @,
T ADr ard ;1 oft ¥ g foz s@
F aifow w3 &

TG A AT AT T IFA
wir gt ot F wF fEd A T Y
AT Iy &) Koy qon g fe ow
SN ¥ qear & @reer 2 W A 2y

oYt Y Tt TEY ey | wrod gEa’

W x? ¥few for IR WA
weer & gz 4z faar s madfy qiz
FATEH OF FIAFT T3 TF7 § 7 OAT
F3 FT FT AT TG EA AT FT  FTqy
a1 frgr 7 w9 AR F AETTREES
foar fac ot w7 f2 1 g8 a1
gt faray foe WY w9 fo2 o = faan
gt agf fear, =g fea m@ @

HAAT gaeg »ff arsadr § #7318
f® gw &1 T gr@ o &, 7w i
frrrsw & & fawan gafag Foar g
fF g7 I I §F TIX ITFT fEmm
aYadr v §, 2 IF N@AgE H 4
TH T I AR F4T # faw faedy it
gfaart Y ot & &—3@ & =46
FEFFA MRS, A ITF A LA,
o @ 37 A ¥ 3w W famar @
v 7 faemm g | “agt # oz Y w0
WTATAY 7 FAT AT | WA FAAH!
T FT ALY AN F OF T4 ATATILA
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daTT AT AR &, Foraw gm@r s
TIET A AT swAeqr ¥ fag
A dar g Ty

ot g A Traer & wiwsl
FN T F@ & 1 FAT AT wT oA
7g & f sreqwe o1 tedzxfira g iy ?
% ag 7 Fg P o ® agae
AW IT A AT X F | agwa w1
v & faar-fanet s =[ifge )
FfFT s o F3 & a1z W oFAT A
&, o Tgw W@ AR ? agmy WA
FIHATATI BT L ? 2w+l 5550%
AT A I W1E faF , W wwafl
¥ fow 4% f22 & 1 W 99% 99 WW
WX F1geT 7 g § | W) A
g3 Fgd & & A @ weaww 92
grr & T | W e o Jy ?

W 91T KA AW H A 5 o
T Adl, A ag T w7 w0 Agq07
TGA 2FT FT G T F7 | THHA
wat 7 weT wfaai w1 I+ Fg7 5 WL
29 T gwrT qY, AV R IFF qgwEy
F foq Far< @ | T9rT w4 ¥ 2w £
55 FUT ATAT FI T TEAT F7 Tf4-
fafeae frar & fs 0 #Y 92t 7 e
A W 3T AW A WE qg=mn
FF

g7 A A1 A AT FELT #
frepTry g aEr Arcraar 8 1 o I
FEET ITF fAU TTar g aFy —
7z ¥Y fan Txamr ad & 1 =N IS
FAIT AT EH AAT E | EW IS
§ fr EM o aeT mFEfE sk
ot e w1 #7  FrErr g fvar
o i T fAd & S wEr @
fr ot I BIATE F AT I F4-
gfet w1 fgg #1373 wraAr T4,
aZ A WAAT AfErmr AT F
T FTAT ArEY & | W A AEATFAT
w1 W W W dnfaw
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FTHTT 3T | @Y0 AT A FY Hfw
sCEI ! ag e AgY &

sEM fegem A geamg w81 ¢ &
TN, I @ F gEAN S, g W
! WG-OFEAT §) ARL-WL FI I |
T e ML wfasz € gl
F OF wGAIT § qANC, A FAw !
¥ fasear & | IBW I8 wgarT A
faar § fs gardr fros gz %
gt, ®ifF gaa &9 Teaww ®1 &7
%< faar | ag @A o o FAAT Y
WAl & ofEmmEs § o oA J
ST 7 fgrgraa # 98 97 37 Fgr
tfFgmegn A AW § W #1972
faa & faq = &7 30, a1 wdT gadr
@ 7T A | SFEH 7g 18 fF am
feq aw @ gzane gt @Y gw T AW
F 75 qEe 7T £0AT F1 T T
3, WAL ¥ gIAE g faa =,
a1 3w &1 & d1gewnd 1 q@T a6
T @O ) AT AN KET w;
sewm ™ wAnfal s afus Ja7
fasar a8 &, afew za 2w % 79-
AT T FET-AW FL F, TG F
FAAT FY q@ WT FI, T AHT G
A TFAT §, 9fF wewm & fag
FGAT HYAT WHA BIF ® | ag AgY
grrr, ag Y g o1 gW TEE Jgl
qEAT |

Zq qraed ¥ FEW g A A
faota fear &, ag wdr & 1 wurT 9@ F7
ug favig aFl & fF ga% €9 g+ &1
aFaw gafae aff @ § f gw
W sAf@ & agen = Angy £ 7
T 3N g W) WE ? AfHAT W
§ ¥9 W ¥ Oy-sqFegl §1 AR-WE
FT qEY §, A1 7 wHAW 9T §&
¥ WG Sq80 AFET FAT LA
EW W Y | £ qzfet #7 A saeq
726 LS—16.
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I EHIAW & 99 1 A9 A8 AT
N guwgTE ¥ gET W
W& 7 FA} F AT 9F GAEA
WX g fagit & WO W wwe
¥ wrd T gEd fod ag mawws §fw
FE FF I At 1 afsr & ar
T9 EEAE F[ qHEAT &, q06 A

ST AT ST GG T 3 (6 FET I

A g3 grfger ® 4@ fawrar

ar fAde & fr gw ot @A
FAIAT F TTGF E 1 A TITITHI
FAdFE A E ! Ty 7 A Fg ¥
F 7 g ma ER o FAm Y | ¥
gardrord aifeat g a7 faar &,
g araer 2T 0 e aar WY St
FaT F1 @A ®, fF w@IT F1 wa0-
FICAT FEAT & T R 1 FIA fmw
s | Afpa wu A g R fE
T AAAT W FAITA F A R E |
g9 SAST AAGA F41, AFA gH AR
1T §f@) # IAFY T FT——wGT
UF-HI9 75 YT AG9 TEA FT giw
FI—FAGT A4 FTTFT & |

fea afsas we@fer &, frw qov
HoF a@ A 3w fad 4oz agr & 1
ag fgegeatd & T@1 §, g AR &
FrTr gAR wEA-F1 § agr g, =wd
gy aidt & A F @@ g

Fgr a1 & fw gardy @idt ¥ fadig
2 gurd ardt & v fadz Ad §
(@aw) g7 W RGO & qAT
F73 & fr & SO ZTAT FT &7 wT |
qE ww @ & A g wa
ary @18 e Ard | & Amifwes daw
9T [, arw FT W T qTEN F¥
gaTarT Frere | T €8 Wl w7
g T M AFm g fF WM H

- .
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TH AT WIEHAT AW FY 55 FOT AN
Y w2 TR

T el & |19 gW ¢« whavamg-
geE #1 9K fada v § wic mmor
F@ & f5 ot ot wreT @t
gIfg mAM 2 T s\ a9w F 9497 )

SHRI H. M. PATEL (Dhandhuka;:
As 1 listened to the last speaker, I
wondered if he fully realised the serio-
ouness of the situation. Everybody
ought to realise that if there is a
strike—there is a strike already, it has
begun—that if the strike goes on for
any length of time, the consequences
will be very serious for this country,
for the economy of the country and
for the people.

What is the objevt of this no-confi-
dence motion? The object is to empha-
size this fact that the strike occurred
only because there was a precipitate
action on the part of the Government.
They arested the leaders of the nego-
tiating party even while the negotia-
tions were going on. This is some-
thing which reminus one of Hitler at-
tacking Russia, even while Ribbontrop
was carrying on negotiations with
Moscow.

What is the excuse or the explana-
tion given for these arrests? The
only explanation that the Minister has
now given is that Shri George Fernan-
des was determined to bring this coun-
try down economically, to destroy the
economy of the country. That was the
object with which he was working.
.But consider how he was going to
achieve that object. Only through this
strike the occurrence of the strike.
And that has been hastened by the
arrests. Were the negotiations mnot
gomng on, not undertaken for the pur-
pose of preventing the strike? The
Minister says that on six demands
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agreements were reached. Of course
that is a polnt which is disputed on
the side of the Rallway Workers' nego-
tiators. Nevertheless the Minister be-
lieves that on points such agreement
was reached. That means there was
progress. Why then should he break
up the negotiations? Why shoulg he
then proceed to arrest Mr. George
Fernandes gand force the issue?” When
we on this side of the House emphasis-
ed that the leaders who have been
arrested should be released so that the
negotiations can be resumed, the only
reply was, yes, they could be released,
but only if they withdrawn the
strike notice. It was suzgested be-
cause nobody, it was assumed. would
be anxious to see that the strike oc-
curs that some middle way should be
found. The arrested leaders could be
released and negotiationg resumei on
the understanding that the date on
which the strike wag to begin’ accord-
ing to the strike notice, could ne post-
poned. But your insistence was
that notice should be withdrawn. But
if the date of the commencement of
the strike is postponed, there would be
time for negotiations. After all, what
is it that one wanted? That negotia-
tions shoulj be continued without the
sword of a definite date for the strike
hanging on your head. Once this date
for beginning the strike is put off you
would have time {o continue the nego-
tiations angd bring them to some fiuit-
ful conclusion. Why then did you not
accept the suggestion? It seems that
Government hag made up its mind to
bring the strikers to heel. Why was
such a decision taken? Is it because,
according to you Mr. George Fernan-
des had the sinister motive of destroy-
ing the economy of the country! Do
you think now that the strike has be-
gun the economy is not being damag-
ed? Do you not think the economy is
going to suffer seriously? What would
happen if the strike goes on for one
month? THe cost to the country wculd
run into hundreds of crores of rupees.
It is not a small matter, apart from
whatever incredible suffering is caused
to the people of the country. Why
then was this strike precipitated?
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22.48 hrs.
[SHRI ISHAQUE SAMBHALI in the Chair]

Is it not our duty to consider how
the strike could be postponed and in
the meantime we continue the nego-
tiations? So much was made of two
issues, bonus and parity. It was very
refreshing to find Mr. Malaviya and
Mr. Azad and otherg asking Members
whether a mistake was not made when
the decision regarding the bonus was
taken griginally, whether it would not
lead to serious difficulties. It is good
that they think so, but wil] they be
able to persuade Government {uv re-
trace the step, so that a definite deci-
sion could be taken and the realisa-
tion that a mistake was made remains

merely the expression of vane re-
gret.
Wherein lay the mistake? You

decideg that bonus will be given whe-
ther a unit makes money or not or
whether it loses or gains. And once
the bonus is given on that critzrion
then certain consequences invarinbly
follow.

Firstly, it is no longer a question
whether an industrial unit is run on
commercial basis or on departmental
basis or any other basis. If that is
the case, what is the reason for deny-
ing the railwaymen their bonus? What
is the reason for discriminating against
them?

Shri Jagivan Ram rightly said that
this entire question should be viewed
from the point of view of the country
and the harm that a railwaly strike is
capable of doing to the economy. If
that is so, then should not all their
demands be considered on their me-
rits? If financially it is not possible
to meet some of their demands straight-
way, is it not possible for us to
suggedt that because the acceptance
of their demands in their entirety would
mean financial bankruptcy of the
railways which would have a very ¢e-
rious inflationary impact and 1hat
being so, let us consider in what way
we can minimise it. Having accepted
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that there is justification for the de-
mands, they could-be met over a pe-
riod of time. 1Is it not possible 1o
consider this? Would the burden so
spread out be so heavy that it would
ruin the economy of the country or of
the railway? Not at all. To-dey, as
it is if the strike lasts no more than a
week, the damage that would be caus-
ed would be tremendous. (Interrup-
tions)—I do not know why my (riena
here tells us that the strike has peter-
ed out. I wish he were right. But
it is just wishful thinking the st-ike is
not going to end as easily as he th.nks
it will. It may not last long as some
people say. Nevertheless, what I =ay
is that even if it lasts for one week
and, let us say, the strike ig success-
ful to the extent of no more than 50
per cent, the damage that would be
done to the economy would be extra

ordinarily grave. I do not think that
the people have sat down to calc‘ulate
the cost. Shri Malaviya in hig proad-
vast speech a couple of days agu re-
ferred to what the cost woull bc to
the country's economy in one section
namely, steel and coal. In that cne
section, he himself said that it would
put back the country’'s economy to
such an extent that it would take seve-
ral years to resume the devolopment
of in that section of the country's eco-
nomy. When the effect is calculated
over the country's entire economy, and
that is what is going to be affected
then the cost would be axtraordinarily
heavy. It means in effect that we are
prepared to face a loss that would rup
into hundreds of crores of rupees i{ it
strike lasfg no more than eight aays.
But, if it lasts longer, then the conse-
quences would be disastrous. She
Malaviya, in his broadcast speech, gave
the figureg of the enormous quantity of
coal that wag lying stcoked at pits
heads. What has happened to those
stocks? How are these stocks to be
moved? He said that the coal v-a%
to be moved. But, if the railways do
not run, how is it going to be moved?

In this matter, taking a realistic
view, 1 for one would consider tnat

there was nothing wrong in govern-
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ment’s having taken all the precautiiun-
ary measures that they took. I do not
think there was any sinister molive
behid them. Government must neces-
sarily take those steps; government
has a duty to the public. T do not think
equally there ig anything wrong in the
leaders of the railway unions’ prepar-
ing for the strike, should negotiations
fail. Both sides have to make prel-
minary preparations. There is noth-
ing wrong in it. Negotiations should,
however, proceed on the basis that
whilz bolh sides may be preparing
themselves before| the strike, both sides
do desire that the negotiations should
be brought to a fruitful conclusion.
As 1 said in regard to the two issies
which were gonsidered to be imprac-
ficable, one was bonus about which,
as I said there was a case for retracing
your steps a case for changing the
policy in regard to bonus. Ther cer-
tainly you would be able to give a
more satisfactory answer 1o the rail-
way employees, If not, there is mno
alternative to giving serious considera-
tion to their demand. As regards thenr
demand for parity, Mr. A. P. Sha:ma
said that railway workers derive su
many other benefits ag Government
servants. Those benefits can be con-
verted in terms of money and then find
out what their total emoluments as
railwaymep are and what the emclu-
ments of corresponding workmen in a
public enterprise are. Is there any dif-
ference between a fitter or a welder
working on Chittaranjan Locomo-
tive Works and those working in
Heavy Electricals, Ranchi? Why
should one get more and the othfir
less there in both cases the em-
ployer is Government of India?
Therefore, in principle it is an inde-
fensible stand to take that you cannot
accept their claim for parify. But you
can say that to accept. that claim
would involve tremendous financial
burden. It will have serioug inflation-
ary impact and other consequences. So,
spread the change-over to parity. What
is there to prevent you from that?

1 was surprised to find some Mem-
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bers from the Congress side puit'ng
-w'ward the points about the agricul-
tural workers? How much less a0
they get as compared to the railway

workers?  On_ the contrary it is
a shame that the rural workers
are so badly paid and got such
a fraction of what thg lowest
paid industrial worker gets, that,
in fact, should be the case. That,

is a separate issue. Today we are con-
sidering a question of better orgamsed
labour. Railwaymen are in a better
bargaining position and as such they
are putling their claim in this effertive
manner. I would once again rapeat
that Government has made grave error
in precipitating the strike by arresting
the leaders. 1 feel that Government
should without hestitation retrace their
sleps, release the leaders and resume
negotiations. I would appeal exactly
as Shri Jagjivan Ram has appealed,
that the guestion should be viewed en-
tirely from the point of view of *re-
mendous price that the country is pay-
ing today because of the strike. Bear-
ing that in mind, I hope, the fNovern-
ment will re-consider ang retrace their
steps.

23 hrs.

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta-South): 1 would like to
express my sympathy to those whn =re
genuinely patriotic and who do feel
strongly that in spite of all the short-
comungs, they ought to carry on their
tasks in the mainstream of our day-to-
day life especially in the railways. But
that does not mean that our parly 1s
or I am, gpposeqd to the struggle of the
working classes of our country.

When I consider the problems of
the Class IV employees of the rail-
ways, especially the problems of the
railway employees who are working
in the workshop, which I have
seen with my own eyes, and the
problems of the railway work-
men working in the Integral
Coach Factory, sometimes 1 also
wonder why there should be disparity
between their right to. work and the
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facilities that they enjoy as comrared
to those available to persons working
in a similar capacity in other public
sector undertakings. But certainly
Government and the responsible poli-
tical parties in this country on some
of the occaslons do hide thelr rounsel
and even their best intentions to imp-
lement their ideas because of certaln
shortcomings and lack of certain faci-
lities and arrangements. I do feel
that our party and Government are
tacing actually the same thing.

Before 1 go on to the other points,
I would like to put a question straight-
way to the Mover of the no-confi-
dence motion, Shri Jyotirmoy Bosu and
all the political parties which have
jolned today in this motion. notl in a
spirit of accusing or abusing them
but in the spirit of asking some very
fundamental guestions. I think unless
as those fundamental gquestions are
answered by all the Members of the
Opposition. the whole subject of this
~aebatgy would have no meaning.

The main point is that in a parlia-
mentary democracy when some politi-
cal parties take or any individual poli-
tical party takes, tMe responsibility to
launch & no-confidence motion against
the Government for its great failure
over the economic policy or any other
wlicy, especially in a matter like the

railways, which is creating a
national problem, the genuinely
take on a direct responsibility

to the people of the country in the
sense that if the Government comple-
tely fails and ultimately loses the con-
fidence of the House they ought to
take the responsibility of administer-
ing the nation in the manner the na-
tion desires. When I saw the jubilance
and enthusiasm in the morning among
the Members of the Opposition and
witnessed their tremendous unity in
bringing forward this no-confldence
motion, I was one of these who really
felt happy. [ remembered those days
when Pandit Jawaharlal Nehru was
Prime Minister of this country, and I
was just going through the debates of
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this trenendous unity couldbs there
this tremendous unity could be there
before 1974. If this tremendous unity
would have been there in those days
when the country was planning
to prepare in a big way, ‘when
the march of the country was
just in motion, 1 felt that the
peculiar character of this demo-
cratic concept of this country could
not come to this pass. I do feel that
if there are shortcomings in the Cong-
ress Party, they are no less important
to the people in meeting their just
cause and their just demands. Today
when they gre united in this great
cause to get admiration from the work-
ing classes and the commoners and
the people in the name of the working
class movement, my first question not
only to Shri Jyotirmoy Bosu but Shri
Indrajit Gupta who is also a spokes-
man of the working class movement
and for whom 1 have my tremendous
respect, is this. A country decides ils
national policy basing it on its own
econoic objectives. When a party and
other Members or other parties join in
a motion which also considers a basic
national economic question, is it not
an important matter to be discussed in
the House, namely whether, when
Government being responsible to the
people bring forward certain measures
for solving certain economic issues to
improve the conditions of the people
in the name of progressive socialism
which really created conditions for
building up a better and prosperous
future, if certain political forces which
not only oppose but disrupt things
conducive to economic advancement
combine with those friends who not
only want to oppose Government but
who want to malign Government, such
a thing can be called patriotiem. Is it
sensible history of the working class
movement? 1 am not less a supporier
of theirs in the history of the working
class movement. So, my first question
to my hon. friend Shri Indrajit Gupta
is this. 'Of course, I can understand
the stand of Shri Atal Bihari Vajpayee.
He does not want to bring about any

ecoumnic struggle, bul o i alwayt



487 No-Confidence

[Shri Priya Ranjan Das Munsi]

ready to take advantage of the econo-
mic struggle every time, So far as
the basic economic struggle is concern-
ed we.do admit that we could not
succeed much and we could not suc-
ceed in bringing to a collapse the en-
tire capitalist character of the mono-
paly houses in this country. But we
have tried to take two or three impor-
ant steps. Have we got enough sup-
port from those quayters who proved
their tremendous enthusiasm, their
unity with the working class -move-
met under the great leadership of
George Fernandes, the champion of
the Indian working class movement”

I put this to Shri Jyotirmoy Bosu
and other members of the Opposition:
the moment you bring in a no-confi-
dence motion, you indirectly get en-
trusted with a responsibility to submit
a comprehensive plan or blueprint
before the people of this country say-
ing ‘if Indira Gandhi and her Govern-
ment fail to do justice to the major
working class of this country, here is
-our programme and plan as an alter-
native before you'. This applies not
only to Shri Indirajit Gupta and Shri
Jyotirmoy Bosu but to all the political
parties who today have jolned in the
no-confidence motion with a tremen-
dous jubilation of their unity. If they
fail to do. I am sorry for them.

SHRI PILOO MODY: I will
commend to him that he reads

speech.

SHRI PRIYA RANJAN DAS MUNSI:
If they submit such a programme it
will be a gesture to the nation. H
socialist, progressive gesture. I am
sure the unity I am seeing today
would not be there tomorrow if my
proposal is accepted.

re-
my

We have sympathy and support for
the working class struggle. There are

charges against ug levelled by the
Communist Party that the Congres:
wit!

Party sometimes compromises
forces which do not like the progress
of the country. I do admit that on some
occasiong we have had to do it, but it

MAY 9, 1974

Motion 488
is because of the tremendous partici-
patian of our supporterg and members
in the last few years. But at this
:f.age_we are trying to work on the
situation when we require co-operation

om other forces, specially progregsive
forces.

) In a country like ours the dominat-
ing factor is the peasantry, the poor
peasantiry, who do not have the faci-
lity of educational arrangement for
their children who do not have regu-
lar wages, who do not have the right
to get fooq everyday. If any major
working class movement is identified a
requiring top priority ignoring the
poor peasantry, if they support the
working class movement or petit
bourgeois movement ignoring the poor
peasantry, this is a matter for Shri
Jyotirmoy Bosu, the mover of the
Resolution a  Marxist, to consider.
If they do so, they are spoiling the
potentiality and possibility of the prod
gressive  revolutionary people, the
vouth, our future generation, the par-
tivipants of our democracy in future.
This is my question to them.

To bLe popular among the middle
class among the petit bourgeois move-
ment, the tendency of the progressive
movement has been tg militate against
the genuine possibilities of the work-
ing class movement in this country in
the next 10—15 years. As a result,
Government is investing in the organis-
ed sector and not in those sectors where
the . workers have not got their orga-
nisalion in sufficient strength to put
pressure on them.

If Government wishes to give more
to the 20 lakh railway employees, 1
have no objection. But my question to
the Mover of the Motion is that we
must keep in view the generation
which will be coming up in our demo-
cratic set-up in 10—15 years. What
reserve are you keeping for them so
that these youth in our democracy are
entployed and do not remain unemp-
loyed youth? What provision have you
kept for the peasantry in the next 15
years so that they are not exploited
everytime by the landlords?
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On these issues, are the Opposition
parties united? If they are not, they
are not patriotic. Thig is not a strug-
gle between democracy and democra-
cy but between democracy and hypo-
crisy, I say it and I believe it, This
hypocrisy must be put an end to by
government and progressive forces.

I know this unity is no unity. I
know it will fail. But if it remains
permanent, the future of democracy is
at stake. Shri Vajpayvee ang other
members of the Opposition, specially
the members of George Fernande's
party were jubilant for the working
class movement. I know their jubila-
tion would not last for more than two
or three months. I am waiting for
the day to see this chapter’ in history.

My other suggestion to the Railway
Minister is this. We should not take
any attitude, neither froin our side nor
from their side, that this movement is
_suppressed, that this movement is
resisted by force. We never meant
that. But we keep the police, we keep
the military or we keep the BSF not
to give them salary and make them
sit idle, but they are to perform some
task. And the task is not against the
working class movement but against
those who remove fish-plates, who take
away the electric wires and copper
wires, who burn the railway carriages
and the compartments. ...

SHRI NOORUL HUDA (Cacbar): It
is all wrong. (Interruptions)

SHRI PRIYA RANJAN DAS MUNSI:
Please sit down. Do not provoke me.
You know better who are there. You
have trained them for the last 15
years, and now yoy are saying this.

Sir, the Government should take the
responsibility and show a gesture by
coming forward to protect law and
order and to protect the national pro-
perty and keep it intact. Ido feel that
in certain cases the police misbehaved;
usually in some cases the police mis-
behave; there is no doubt about it
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Sometimes the misbehaviour goes not
against the offenders but against some
innocent people. There is no doubt
about. I do believe that in = certain
cases some innocent people among the
working class movement can also be
entangled. But [ cannot help it. We
must have sympathy to see that such
things do not happen and develop.

Sir, my last submission is this. The
charges made against the Government
foday are that the Government have
failed to =olve the railway dispute and
10 end the sirike. 1 do not, however,
feel that we have failed lo settle the
problem, I do feel that this Govern-
ment still enjoys the good faith, the
command and the respect of the peo-
ple of this nation, We shall prove that
we are not suppressing this strike
by force. We uare appealing to the
people lo choose whether the priority
in this country at the moment shculd
only be given to those who are getting
something or the priorily should Doe
given lo those who are not getting
anything. There is no third question.
Those who have, should they continue
to get more? Or, those who bave
nothing, should they not get some-
thing? Those who have nothing should
get at least something. That is the
decision of the Government. I do be-
lieve that in spite of their difficulties,
genuine grievances of the rallway em-
ployees, the gquestion can be discussed
again. But my appeal to the Opposi-
tion and to the Government. I hope
they will not misunderstand me—is
this. No further risk to our Govern-
ment budget should be taken to look
after those who are temporarily being
looked after somehow or other in their
capacity. I do agree that they have
their problems and that they are
suffering. But what about those who
have nothing at the moment, who are
just street-beggars, who are unems-
ployed youth who have no opportuni-
ties to study?

1 have seen that one of the demands
that has been conceded in respect of
the railway strike is to open grain
shops at subsidised rates, I have no
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okbjection to ‘that, if the Railway
Minister is kind enough to open such
shops. While the Railway Minister is

proposing to do it, my appeal to the

Government is to consider the pro-
posal that the sons of the railway
employees and other employees, those
who .are studying in the schools and
colleges, who are not having food in
the hostel—they are leaving the hostel
—should get the first priority, and not
the Station Masters and the Ticket
Collectors who have got something at
the moment. It is the choice of ' the
Government between this end that.

So, Sir, I do feel that the no-confid-
ence motion is untimely: it is to com-
pel the Government or force the Gov-
ernment into difficulties. there is no
other interest behind this. The only
interest that they have is to create
trouble; they must speak with res-
ponsibility in Parliament and see that
their commitments are much more res-
ponsible, because they are not in &
position at the moment in the country
to wreck the responsibility of the peo-
ple or to submit a plan and programme
to the people with the unity which
they have shown in the morning. So,
I say that they are not sufficiently
patriotic; they may speak as if they
are patriotic, .outside, but it is not so
inside this House.

With these words, I conclude,

st Q8o QAo ®ANT (F1737) :
#3T Wiga {4 aga g fam A g A
waw FT Fmf F Ao K AT )
WA |1 A/IA1E qIgT A1 AL A
dra g A 33 fam ag anfade
T T L, WIF 3N, qr AgA A K
I WOAN FI IS RIE, T RN AT
WA 9% & ga1 fzar war 41 41 94 g
SFATE FAT 41, F(TW WA AAAA E
f& wgra w1 7 ag7 &1 w=or (Far 4,
ga® (aa & qam7 A4 7 H1 FGTE TAT
STEATE | UF It @1 frefre v awg
WY Ur gV A% AwAT §, HA
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WA TG} AT At Jagfan ¥ ag
#ef1 A | wHAE A § wafr ¥ IR
741§ 77 I1gAl g | A Higliy T
A FIATaF T A A FEr oAl w0
TRT ATAX R FATERT | Ik TRz
tFaS ¥ gaw Waezd 3w § &w
ST H wrE adt & 1 3 w1 92 frar
#ifsa | '

at mamfy agra, § g7 g &
T H 7 Fg TS F27T IT ARATE
1A TR A0 THo uFe fwA A, T
W AT w4 aw g, AT A0 owT,
Al gdi HAIF AOAT H 9f @ T fF
foadi 243 =7 v§ & e om
1o d@r0 2@ & f&7 7% T mfegr
Tw {1 § TAF AI0W K1 WAL WA
afzy t= tsw adiF & wifefi & art §
F1 A1 @ & WS WA fF wifzar 54
T W@ &, a1 "9 iz Ao war grfzgar
W T 9 WA Tl F°E04 39 797
fear ar w3 3rwr w1 S gwn a1
AR FATEFT AIIN L R T fF
garfegt ant 751, gardt w730 &
&7 W1 TGN & | 97 {F 9,000 HITAT
AUCET FIASTEL . .. (=aeaWA)
§ H(T FIAT 41 (% 57 TTTHIA 7T
IRiA T 3 AT Friwa f&7 707
FfFa 737 #¢ | UF a7% JACAT AT
¥ 73 AEa, g0 JTF i\ T A
HIT HIT gi=q o, Af@gT IR 41
FX | § I4 qHqT B AAFAT E )

W w9 (st q¥o TAo fAw)
qA F1 F1E qHTT AZ0 R

st g®o Qo FAHAT : AT HTT FZT
fw &1 qaTag FET X FF AR FOAE
7 fwanr 17 AT @I H o=@
TGN | FATIT i, R G ST To GTo
wat gara § 17 ¥, o @ oeRr T
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T, & s wxan qfs agawi
qT g1 T AT w@ 4l
fF ¥ == ¥ & ... ..

(SaqeA) Faw agd Fi oA@ Fo
¥t AYoarT T ot dre wTo TAT A
w1 fs A FAeF P AT A7
AT IFTE, W FH FAGA 7 TG
AR FIF F A 2 Ifwa 0 AW
w81 gArm §, @I 5 5w
qt w1 AT TEF A AadE
# 1 &8 geoEr war i fw oaw
Fas a9 FT R E ) X oRA wEAr g
f 77 39q & 18 wr@ FAAEL T3
&y gzapmr & 7 1 At g A
Y 7 # F ar 74 A fF gy g
i dw, w18 AT gIAAT AE ITR FEAT
#fea 31 & Feqafas T g Tpm AR
SRtz HT ggam # & Wi Tifeat
= Wi g | A TE JIAT TN R B,
AFTTAT T @18 | AT forad 7aqmr
g3 gud W ARt R AT AT FEA §
& mfggi = wrg, waistasgrfa
wifeqt ®Y g7 FATIT AAT TET FI
gg@al & | aamafy o, & oF ST
SHTA WY ST A gryg A1 FT Fgai Tgal
g T8 SH1 7§ wrag ga |qr g,
diT Wt &7 &, WA FT TG AFC
g A9, wll FERTE & gia F wai
St 7 wgr fw arfear s+ W<
qlaw  qeg  wfedi w1 AM@ET
g Wmw ghd & EHRAH
T &, W & qwH § 7 afgd, uF QAT
/ATET & I 9EW FT @ T AU
TATAT AZATE | TF HAX I F B
T AEAT AR T FT @D A7, FEAl
ar f& &t g St garer A e
WA, &, 717 1 T FAT F, I I
fewrsm #7ar &, sSAmTE 1 e
AT &, A7 ABIRCT AT A1 AT AT
ERI | |EAT AT ETRr Fifvrar g6 E
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IEN FE BIERT TR0 AHIZIE &
gqq ¥ wdt GiOw W F | oSEN
TE gH B A= % o (2@ WY 97 a2
T IT &1 F12A A1 A IFIA Fav
faws g3dT T & 4% IF=Z -
S&T a7 WE qIg Fr RN FWT
T g AI F AIZA & Af7 awiErdr
T ¥ A% T FAAA & AT A ABRTA
AEY wran, wf #4m

23.20 hrs.
[MR. SPEAKER in the Chair]

qege wgRg, WO wgAr qz & f&
nifez ag ggarw g€ aui ? arfafzwat
mfzgzz ? max ag  difafewsr
mifzazz it a1 A I W AN T,
Twgdi ¥ FIT, ITF T549 F FI, 78
Hrarsi ®T THIST AT @I L, FT HrEd
ai # O gad sy e, o g
awéz 1 wA17 faarar 6% 7 fam
aw gtagraar g g T AT &)
afwa ag 74 faar | 79lad & sgar g
for frret gz gt & | A FATE T B
I ¥ Fgr 747 % ITRT (TTER FIAT
&y q1 #7itF qqor fzar | FE€qr FEgy
F wr¢ wrgor fagr, DNed gy F w1
srrgor fzar ar 7 & wiesi vt wifag
qTER FAT AT P 4T 1962 H ST
=grge A fasrerr g1 48 1 1@ wran ?
& gz wEa § ¥ ae sy
WX 539 3t aTFaa% g1 A4 1% Iw F7
TRMATHT F1 GT FL T A1 ITH! A
& fregare w7 73 | & wgar @A §
@19 BEN HIT gAE |47 AET 9
fa arer IS AT ATG | ARTAT & AT
# wgr war A@fEA aFET &0
TA% 9T % F41 904 faar war | a7
madra e fawa st 7 w7, e ot
F1 AR fwar, a1 IFT T OFEL
ar HagaT AT AT ¢
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“The Home Minister Mr, Uma
Shankar Dikshit today justified
the refusal of the Tihar Jail authori-
ties to allow the lawyers engaged
for Shri George Fernandes to inter-
view him on grounds that the law-
vers were ‘probably smuggling
ietters’ from Shri George Fernandes
to railwaymen inciting them to go
-on strike.”

A1 & gar agar § f# fageaa §
AT 21 F9ET Aar A frewmT € a7
W& FZATH 9T AN 72 §, WL qF gIAIH
qT § | "% aF ¥ g T A
st g€ &, g Wifdfoms § 2 awar
g, T Frrfedom &5 & Jgege
Y S GETd A sar €y §

“From this prison wall, I send my
-greetings to all our rallwaymen all
over the country for their magni-
ficent demonstration of unity and
solidarity.”

sifa fafsat o @ 1 & 7
Tregar g fF ot £ Arai F v T
Tz § g d w1 Wi g, I7 A oS Al
I & AFFT F ¥ A (AT
g Iy nwewrdiw fwema § oA
oEa |
I faar & -

“The Chairman of the Railwar
Board has said only 8 per cent of
.the workers have gone on strike. In
the interest of the Railways and In
the interest of the country, Mr. Bery
should be sacked at once.”

‘WIS ¥6 gIAT9 F a1t § ¥g faar war
2 o gEaver ¥ wnfed 1 ot owo o
g7 A, A fggeam & g7 ¥ 9
R T, TG
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“Mr. 8. A. Dange, general Secre-
tary, All India Trade Union Con-
gress, today called upon the Gov-
ernment not to stand on ‘false
prestige’ but resume negotiations
with railwaymens leaders for a
negotiated settlement. In a state-
ment., Mr. Dange said that the Gov-
ernment’s plea that it could not
negotiate unless strike notices were
withdrawn was ‘ridiculous’ because
the Government were negotialing
for four full days coming to agree-
ments on many vital points even
while the strike notices had alreadry
been given', He said even the
British Tory Government negotiated
while all the coal miners had gone
on strike.”

wTAw °g g7 8 R ogw ogew §oew
ZIFH A1 FE & FITH FT BAT
FIAE | HA FIIN AR FIEE A
Fg & w9 53 fa=r o org F Fy
g arfFariz @ ZR, axET
uTy fweT g8 2w § g0, 7gT 47 gI3IF
OTH FIEH FIIGT | qA TH AT GA
2, wtww 9f @A w0 A AE e
¥ Fgar Frgar gt lrogar o w1
BT tagr 1 | FY5 A"C FF =T@gar ?

FWE & 7 T w4 iF TEE
a4t taermr =wr{gy | FmE giara ¥ F
faqwar g1 st | § fefesimans &
faers g & =@rgar g f¥ fewdfcdy
W1 A & g1 2T o e g /I
# fea® off Feqx 33 g0 &, T F1 QAT
faerr , AfaT g ® T@1® F1 @I AT
fasr @®ar qr1  (W@awiy) SEiA
feeaw #< faar wra Frawar @ dA1 2
FT GIAT @TAT, AFT FT @HT &@q
FAT AY I+ § 7AAF W7 AAAT AT FT
(saqeaA) wra 37 AW F @TAT fEr
FT A 7T @ §)
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ot faqgfer sy (wrfiErdy) o ot
Tl A 78 T @ & f¥ 73 My Y
grrfrar g e I g 1 ey qd
qET AT FT WA § | (Ve

wt Qo QR0 ITNF: TF FITT FI
# ¥ 1957 ¥ gwar, 1962 ¥ gIAr,
1967 XEUAT, WX 1971 § 9T I F]
F1E @TE I9AT TET 4T, AT TA FAA
F1 qHGT T FIA AT T ZTC AT
(eqwarm) 3= A foeedr § it 2
(wmaw®) T T 1 qIE 11 AW
g A4F § raar avgy &, Afwa &
Fear g § & swataw ww ot 7
oo Y § AraT F Ay fam g wfia @
¢, o g g & fx sl os afiw w0
¢ afFm & 2mm g f5 = at wfimr &
qge I & o witw w7 0 & f¥ T
Ft 7T gt gt TiEd | w2y £ fF o
FHY A1 (7972 fFarts a3 3qr 737 )
FfFw ww 7 dArard & e TEar
g (& = o fewim & g% 1397
a8t &1 T WIS 9F FE1 9 fF ag
== urw foete & & a1 § qodr g
T FA0 |

< & ary § wzroman & fr gy
& T & 1 o fafmwas g gema
& g ET 7Y 1w 4 0 FOT WU A
T Fgr 4f &, I aga qEr & AiwA
f&et aeT 1w o g2 AW g 78
T iF 37 #rqm g sy wiw 47
AT 27 WHT aF 757 FIA @, AlFA
fergem= ®1 =war & 2% & %@ Wy AN
FRAT & W WY HANA § | TR0 T4V
REadh 7 § ot & qr Fagrom 97 §
W g a<w Far A g fF 1w A
ThT aga &1 K wgrr A § 6 oA
S A FHD R weAr 37 & Ay Fare
&, g AT A 100 Fo frar ww A

VAISAKHA 19, 1808 (SAKA)

Motion 498

w9 gt @ Y FT W AN wEA R
TR FAA CE GAr AN A ) gw A
¥ ford Jarx & 1 Afww oo 39 A &}
A7 57 ¥ 712 Trar 78 & v Aht A
FFE B g FAT TR §

¥ ¥Faw o W TEAT AEATE |
agr 9% H T a7 v &: fewigy w7y &
T §1 AT W ST AEA F oart A
amfagfzr #4 & ¥vaas g 3 f&
®: fraieq o &t rf §, 91 F 397
¥ fa fare g 1 At AT Foo &
T H T i ¥ wg7 7 g Tew@T F
& aré &, fufaeeT 917 3= *7r g4T
®Y, FFA w7 aaaa fra §. ..

st aefag Ao oY AT awaAt
Toa 73 @ £ 1 & ¥ 73 31 77 fF DAl
fesm & 1 foaza fad 12 4 3o Fag @
qrEaT 4 | §6 ®A AT 18§
g% wiAr of, ag gAW A &) AT
AT g7 @ ¥ oAy 1T 7§, gHe
AR #1771 74T g7A )

St QHo gFo WAWI : IFIA ATT-
arc @t §) ¥ ag w1 a1 {5 : femiga
ag 7g & A WET wre fewigw § 4%
frater £ F7T # arg arc are &4 7€)
% A€ AT FUr, W AN H & A4
AT =1gaT, afFw gAET ¥ OS50
Fae 0% fAd3w FT1 F1EATE 9917 T=7
Fatear faow (& g9 0% & Forwa
F1 7@Y g7 7€ 37 (ORI 1 7 93 I
g smra & wgAT § fF wfeat w=
W ¥ R OF AW AR A
| OF THCHF THIF R
@ 9T g FT V7 a1 v gurd
gsr # wray @i faewma §, A
At 7 *w¥3 fF mgrow, 7 e
an g & | 5 F1 FvgT qire fay s
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(st qHo TH o W)

#rE FTC FEIA 2 AT | FAA X TR @0
ol | gt fax 917 2g Mrag fo fasery
a7 A " } qoi fx wa ag @t
faear @ &1 o7 %) @ama o fw
HTHIT, qE FF A W1F 3¢ A2 E WA
¥ IAATHFTL FIT W@ & | A1 WY UAT
fraet oz w=ar 9gd &1 H favarw
femrar =vgan § f& o# fam grara az v
fo ¥ g9= ® WH g =>wq“,
are sfear et v mer wa £ ==
E g

qa W AT F oA 2 tF wiw
a4 7OF & 79g ¥ R F 2
wagll & g ra fagan £t & 5 qfax
3T, ATTH OF, A WA F A
q ggaTe & A g0, FHANY F Fief,
w1 WX ¥ g (=mmaw) ag Am
o g AS g & ag AT FAT FAT I
ot 8, & av grear A 47 1 (swawr)
A a1 g7 Fifay, TR AT T
femmdr & 1 uF A A% 2 gAT TIWA
am @19a g f5 gfas & qm9 a4k
quEz & gIAT™ AYIW  gA, AfFA &
frde war g i adf @it 1 15 ardm
® fora it 791 28 qfevaa g A
g w€ ux 91 g | F1 91T FI, ITF(
e 8 f OF o= 1 Am=ardt ggT
gufr art qw & 1 g wid Y g A, fazex
HqagT |41, g v g |(. . . (maaA)

st Uwew (FFAT) ¢ T gENA
& T ¥ &7 F THL F I} FHe ¢
3 it gaen w7, 7R F gFId
¥ g7 ®9z fwar 731 ¥ 37 0 Fq=y
Atz |

st Qe QW0 Nt oF e
§g g | T F oA K A Aff o3
& aifs wft qmar & sy A, Siw
g1 A g 5 Figw, I gasaT

MAY 9, 1974

Motion 500

# o ot A iy § 3 afed fw
firsr€ famr, st & s & 747 02
R & ? e ¥ e oqg Avr 7% wrF
o T 8 walawT w1 qar 99 W
Al ag FoF HEHY 7 a9 w7 73¥ wr
A1 | TR 9T I F) TrY T A
W@ FifF qg F FToT fasger
faers & 1 o o wwr g
15 af/m & fggeaw
wweTdi gEET WA gfe 3 gfaaa
#taa fgeg aorgz war 73 g &, Fr o
as feFmt s w2 ) F g
gtearfefea gremrfrsr Fedwa & 1fadr
TaAaE wmA R AT {fr d AUgw
g ara 3t tewres gardr & | w3 Awgw
¥ faq wg @ §, qr9 wadie &
TESTI AN W H 73 @ § Awgw q7-
UF F AT AT F fAd wAm Az @
& 3% F1 A gArdr dva g 33 A
B AT 437 AR fehE F wag 15
qidra &1 AR I H A I £217F
FIT 1

migT & # fT Fgar g g
waAY AT & SgAT AT § (F A gmww
sfawt &1 g/m 7 FAd  ENfawa
¥eTaTdl &% §9 fa7 7 ey el
7 gfqg A taq $1q) § a=x fwar war
2 s (g w7 & aidmw Hifsd )
T A9 UF FIW WA A &1 ITHY
BrEA & arz 1§ mawt favana fasran
g (¥ g0 o #3w 919 &390 | §7° AT
qUIgT I FHAATET 9T Frav o @ g,
TEET T W7 ¥

|t FALAIT IO, {7 A Awfar

o 9 Y, faw #1 temivw w1 faar
mar g, I (AT 9T w4ty ageT a
FAT TIM |
#Y 7Y 75 ¥ 477 IFA AGT § aav
T IF IT AN F1 WAL QAT
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SHRI P. G. MAVALANKAR
(Ahmedabad): Mr. Speaker, Sir, this
motion of no-confidence against Mrs.
Indira Gandhi's Government is a very
serious matier because it is concerned
with some grave criticisms and charges
against the way in which the Govern-
ment is functioning or, rather, is not
functioning.

1 have been listening, like many
others in this House, to the speeches
of several hon. members from the
ruling Party. I am sorry to say that
a good number of them have not given
any convincing arguments as to why
the railway union leaders were put in
jail. as to why the Government are
insisting on certain inflexible and rigid
attitudes, namely, that the sirike
should be withdrawn and then only
they would start negotiations, that
they must all agree to negotiation on
their conditions. The hon. members
from the ruling Party have not given
any sensibler and convincing argu-
ments. Surprisingly. in this highest
body, in the Lok Sabha, I am sorry Lo
find that most of the speeches from
the Congress members were delivered
as if they were to be delivered in a
market place or on an election plat-
form. This is the House where we are
not catching votes or wining votes;
we are trying to persuade each other;
instend of trying to persuade the op-
positiow, instead of trying to persuade
the country through their speeches,
all that they are doing is that either
they are making election speeches or,
still worse, they are making speeches
eulogising their only leader on whom
they depend for everything. They need
not go on unnecessarily and endlessly
involving themselves into flattery and
eulogy of the Prime Minister. Let
them. give some sensible arguments.

Hon. Minister, Shri Jagjivan Ram,
came out with an appeal. He was
making an appeal to everybody in the
House and through the House to the
country. He was making an appesl in
the name of patribtism. But I wonder
whether these people have any right
fo talk of patriotism, with all their
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doings for the last 2} years which have
been nothing but totally unpatriotic,
anti-national and anti-democratic.
Since their coming to power what
they have done is to satisfy and ad-
vance, not even their party interests,
but their self-interest which has been
predominant in them. People who are
so deeply engrossed in personal inter-
ests and persona] corruptions come
out with an appeal to the opposition
and other people to cooperate. I do
nat wan{ cooperation to be given to
people who do not deserve such co-
operation,

I want to say one thing more about
their speeches. One after another they
were making allegations against the
railway union leaders and in parti-
cular against Mr. George Fernandes,
As my friend, Prof. Madhu Dandavate
rightly pointed out, that Mr. George
Fernandes was saying was Mr. Mishra
quoted a passage out of context anc
he deliberately chose to give a mis-
chievous representation—this: if the
strike takes piace and if it continues
for a long time, 1, 2, 3, 4, 5 resulta
will follow and if these results follow,
then inevitably, there will be starva-
tion and if starvation takes place, it
will be a verv bad thing. Therefore,
on the contrary, he (Mr. Fernandes)
was very eager that this is averted.
Buty unfortunately, Mr. Mishra, the
Railway Minister, did not tell this
House as to what happened between
say April 30 or May 1 and May 2 early
morning when Mr. Fernandes was
arrested in Lucknow,

He was sayving that they could have
arrested Mr. Fernandes on the 30th
April. But, how is it that suddenly
between the midnight of April 30 and
early morning of 2nd May, within
these few hours, Mr. Mishra got such
a voluminous evidence against Mr.
Fernandes? If It was 80, why was he
waiting? If he was really convinced,
why did he not arrest Mr. Fernandes
on the 30th itself? Or even before
resuming negotiations, he could have
said, ‘Mr. Fernandes, before we re-
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sume further negotiations, these are
the charges against you on the basis
of the Central Intelligence Bureau's
reports.” But this Government did
not act in good faith and they acted
in bad faith and in terms of deception.
If you act in terms of deception, you
can deceive yourself—as I am addres-
sing you, Mr. Speaker, therefore, I say
—they can deceive themselves but they
cannot deceive and fool the people
and the workers of this country.

Having said this, I want to suggest
that the immediate provocation of this
no-confidence motion is also a matter
which needs to be examined. When
we on this side yesterday, without
success, tried to argue with you and
through you also tried to argue with
the Leader of the House and the
majority party, that here is a situation
of the railway strike which is so grave
which is so important that all the
other matters are secondary in im-
portance and this matter must be
taken up immedialely because what
we discussed a couple of days back
was not the railway strike but the
arrest of Mr. George Fernandes ana
other railway leaders, but after the
strike began we wanted to discuss
this. But, unfortunately, the brute
majority came in the way. The
whole difficulty is that this Gov-
ernment—and I charge them—is suffer
ing increasingly from its arrogance
and insensitivity about all matters
which are decent and democratic in
this country. '

Mr. Speaker, Sir, you can also see
that in the last couple of days in the
Parliament, what is happening is not
at all healthy for our democracy. Day
in and day out the arrogant hehaviour
of the ruling party is suen, and it is
this that is responsible for many of
the ills and diseases that we see; and
then the Speaker is obliged again and
again to say that this ig Parliament
and this is not a market place, ‘Please
behave’. 1 am asking you to find out
as to how is it that in spite of their
huge majority—and when they know
that not only they can pass any ordin-
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ary law, they caen very well pass any
constitutional law which they did
shamelessly yesterday and they can
pass any amendment to the constitu-
tion which means that their majority
is so terrible and so vast that not only
they can make amendments in the
ordinary law, not only they can make
new laws, but they can even trample
the constitution of the country, the
fundamental law of the country and
but even with their huge majority,
their impatience and their intolerance
is increasing day by day, to such an
extent that il speaks ill for the de-
velopment of our young democracy.

I want to ask: if they are going to
remain proud of their numerical
strength in this House at this moment |
of time, let them not forget that their
numerical strength today has no rela-
tion or relevance whatsoever with the
mood of the people outside the House.
Outside the House the mood of the
people is completely different, Let
there be eleclions as early as possible
and you will all be utterly defeated.,
(Interruptions)

This railway strlke was a kind of
a hanging sword, but yesterday it was
started about which we are naturally
very apprehensive, nervous, anxious,
concerned and we felt very much con-
cerned about it because we knew and
we still know and I am sure the whole
House knows about it, that it is going
to create a tremendous hardship to the
nation’s economy and the nation’s
various problems. But I want 10 ask
this Government and particularly,
Shrimati Indira Gandhi—since there
is no use asking Mr. Mishra because
I will get no answer—whether the
Government has gone into the ques-
tion of this railway strike fully realis-
ing all its implications. Now, in spite
of the fact that the strike was started
yesterday, what has happened? This
Government which professes to adhere
to the idea or matter of Satyameva
Jayate, is putting out all kinds of
wrong and false slatements and dis-
torted versions, in various media,
whether it be press advertisements,
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through radio or television. All kinds
of bogus posters are put out as Mr.
Madhu Limaye hag pointed out. Mr.
Gujral is here. I heard the news put
out by the All India Radio. Yesterday
morning the first item was, strike is
not there, trains are moving? This is
tolally incorrect, because the fact has
been that the trains have not been
moving. Last week end, 1 was .in
Gujarat and I will tell you about this.
Let them not practice this art of telling
and repeating lies a hundred times so
that one day this may be exported as
truth! Mr. Gujral has even exceeded
Goebbels in this respect. Last week
I had been to Gujarat. In the Pra-
deshik samachar, regional news, the
Abhmedabad Radio Station put out the
news that all trains have come. But it
was not correct.

Wt Ry fmad (arvr) 1 R
THIT HEHAIA(E T3 7 g T |25
I E 0

SHRI P. G. MAVALANKAR: I want
to ask him whether this is the way
the All India Radio is to funetion. If
you go on repeating such things in due
course the people will not believe you
in what you say. 1 want the crediti-
bility of Radio to be kept intact, I
wish to point out that the Govern-
ment’s dealing with the trade-union
leaders has been utterly high-handed
and they are using all sorts of fascist
techniques. They use all available in-
struments of Government machinery
for putting pressure against the rail-
way leaders and workers. This Is
dangerous for any democracy, especi-
ally a developing democracy like ours.

Government is depending on the
territoria] army, border security force
and the armed forces. God forbid,
but supposing at some point of time
they refused to obey the government
orders then what will happen? There
Wll{ .be total chaos. What happened in
GU{arat? The mighty power of the
leviation of the State was used against
the political agitation of the entire
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people of Gujarat. What ultimately
happened was that the State had to
bow down to the demands of the peo-
ple. The right aspirations of the peo-
ple and their legitimate demands as-
serted themselves. Let not the Prime
Minister or the Railway Minister go
about using State machinery against
people agitations because that is not
the way to run a democracy.

There have been various grguments.
which have been advanced about the
railway strike. I will not go into the
details at this stage because of lack
of time.

These arguments have already beem
made very ably by my friends, Shri
Indrajit Gupta, Shri Vajpayee, Shri
Banerjee and many others. It was
said on the question of bonus and res-
toration of normalcy that these two
are impossible questions to resolve.
Only this morning in reply to a ques-
tion the hon. Labour Minister said
that the strike was illegal. But what
is illegal? If the strike is illegal, even.
the notice of strike is illegal? How
will the people tell their employer
that they want to go on strike? Under
what notification is the strike notice
illegal? 1 would like the Minister to
lay the particular Notification oo the
Table of the House.

MR. SPEAKER: The hon. Member's
ime is up.

SHRI P, G. MAVALANKAR: I won't
take much time. I am concluding. The
Railway Minister says ‘Normalcy first.
then negotiations’. The Government
has got the habit of sitting tight on
the prestige issue. He says, ‘normalcy
first and then everything else’. That
was their favourite slogan in Gujarat
—'normalcy first and then dissolution’.
But, dissolution came when violence
and deaths due to police firings were:
at one of their higher pitches. They
had to dissolve the Assembly, Simi-
larly, this particular crisis will also
have to be solved urgently and under
pressure. 1 am sorry to say this
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‘bluntly and frankly about our Rail-
way Minister, Shri L. N. Mishra, I
‘have nothing personal about or against
him. But, on hearing his speech, I find
that the Railway Minister is not really
capable of finding a solution to this
crisis. I suspect, his days are mum-
bered in Rail Bhavan; ultimately the
Railway Minister will have to go. If
‘the strike fails, it fails. In Britain,
for example, there was a general strike
call in 1926. That also failed. But
after some vears, Labour Party came
to power. Though the strike had
[failed. the objert."e of the strike was
successful.

In a battle sometimes you win and
sometimes you lose. The fate of this
no-confldence motion is foregone con-
clusion because of the vast majority,
But. most of them sitting on the ruling
party levels, are  pseudo-socialists,
pseudi radicals and pseudo-progressive
‘The ruling party itself is indulging in
all sorts of money-collections for elec-
tion. Therefore, even if we lose on
‘the floor of the House. I am sure we
will win in the country at large.

MR. SPEAKER: 1 am really very
-sorry, the.bell is ineffective. Mr. Dixit.

ot wnidr wA fwa (frarge) -
WeAeT WG, "W ¥H qiAvArT gEAA
& feafasr & ¥ &7 ggare & sl
WX 38 & wAfGem 9T Fror F97 g
TAY & 1 T WA § 9 fayq W §
a7 qx g3 Fgnr I ¢, arfs 91 9w
faqer aqt 7 dar frar &, 7@ A%
&Y F@

T 25 & A & faddy g &
i A, fow § 73 affaq & go &
o & ag zran fFar fr gsara wagd
w1 w7n-feg wfgs grar § 1 g3
& g € aAa & dufre wfec
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At ax 356 & W FIXHOT T2 g1 A
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F AR AT ¥ OF 1 I .
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A agrAT AmEY & | W o7 F) A
WX gfe *1 WA w0 wrAEE §

T Al # g gy wfavaa &
wETT 51 fa<w @ & W fadfegy
A @ g AR 79 Irq 41 32 2 f5 3w
T ¥ fam ¥ dam go ) wiFgdl o
ufqvarg &1 Jdlw & | 74 7 w7 T
f& wa ag aF= a8 g7 7141 & A1 w9
afavas 1 53@ 1 #1 0 wA7(7F
w7 gAFIEE @ fagrar g 1 @
TAT BIEATENS I Y ATT 2 |

MR. SPEAKER: The time allotted
for this no-confldence molion was 10
hours. 9% hours have already bLeen
faken. . All the parties have not only
finished the time allotted to them but
have gone much beyond their guota,
rxcepl the Congress. The time taken
by Prof. Madhu Dandavate's group:
was four or five times more than what
was allotled to itl....

PROF. MADHU DANDAVATE: Only
if vou permit me, I shall speak.

MR. SPEAKER: Before 1 call him,
1 am calling Shri Tridib Chaudhuri,
and I shall give him five minutes and
then I shall call two from the Con-
gress side. There is a long list from
their side also.

SHRI S. A. SHAMIM: I surrender
my time and give it to the Prime-
Minister, and I would not make use-
of it

MR. SPEAKER: [t is so very gener-
ous of him. He is always a verx
unique person.

SHR] S. A. SHAMIM: Thank youw
Sir.

MR. SPEAKER: The Prime Minister
will be called at 0020 or 0025.

SHR1 TRID'B CH&U‘D‘.HURI (Ber-
hampore): Speaking almost at the fag
end of the discussion, I wish members.
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on the government benches who have
taken part in the discussion had the
construclive imagination and apprecia-
tion of the significance of the discus-
sion that is taking place, This no-con-
fidence motion has really turned into
a plea on behalf of the Opposition for
a negotiated settlement of the national
impasse that we have come to. I wish
also that the government benches had
some appreciation of the mood in
which the labouring population of this
country is in today.

The Government have made a plea
againgst {he railway strike which is
sure to aftect our national economy
very badly. At the same time, they
have not been uble even to convince
their own rankg about putting a mora-
torium on strikes.

We have been talking of railways
ad railway finances. Only the other
day in my State. ie, the State of West
Bengal, whose (inances are perhaps in
a worse stale than that of the Rail-
_wave, in a meeting presided  over by
the All India President of the INTUC,
i resolution has been adopted—this
was a mass mecling of the Bengal
National Trade Union Congress in
caleutt>—{n serve an ultimatum on
the West Pengal Government for cer-
tain demands on non-fulfilment of
which they have threatened to go on
strike. Nobody. however. from the side
of Congress leadership disciplines
them. Nnhody accuses them of being
politicallv motivated, and nobody
accuses them of lack of patriotism. -

You must understand that so far as
the real income of labour is concerned,
onlv the other day, one of the disting-
uished economists of this country who
does not belong to this side of the
House but to the Congress Benches—I _
refer to the article recently written by
Dr. V. K. R. V. Rao—said that in the
course of the last two and a half de-
cades. the increase in the real income
of the workers has been less than two
per cent in spite of all tall talks about
the increase in productivity and other
things. So we can hardly blame the
railway workers if at thig juncture
they have put forward -certain de-
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mands and have even gone on strike
for the fulfilm¢nt of those demands_.—»

Ido not want to repeat the argu-
ments that have been advanced eloqu-
ently from this side of the House as
fo why this strike was precipitated. I
hope that Shri L _N. Mishra, our good
friend, would give some justification
why Shri George Fernandes was
arrested. He has charged that Shri
George Fernandes.was working not for
the strike but for the total destruction
of the national economy. I wish Shri

George Fernandes had that power.
But what is the evidence that the
Minister has produced? He has

referred to a little known local Hindi
weckly published in Dhanbad and in
that weeklv there were some reports
of the alleged speeches of Shri George
Fernendes. But do you want to arrest
a person simply in that fimsy ground,
What other evidence do you have to
show that he was working to paralyse
the npational economy or 1o sabotage
the entire railway system itself? The
first provocation for the sirike was
the pecipitate way in which the trains
began to be cancelled nearly two
wecks before the strike and  the
massive campaign that was laun-
ched against the proposed strike,
and a feeling was naturally
created amongst the workmen that
a4  massive  onslaught was coming
on them. In spite of all the
reports that the Government had at
their disposal, in snite of the fact that
a cirike notice was served, negotia-
tions were under way, and negotia-
tions had not broken down and in the
midst of nerotinlions, you arrested not
only Shri George Fernandes but mas-
zive arrests all over India took place.
Massive arrests took place of all pro-
minent railway union workers and
activists all over the coumtry. By now
the firure has exceeded 6,000. I do
not want to repeat the charges already
levelled against the Government. The
only auestion before the nation and
before Parliament and before the Gov-
vernment also and even before the
Opposition today is this: Can we in

‘our wisdom sit' together and find a way
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out even now? Babu Jagjivan Ram
made an eloguent plea for withdrawal
of the strike. I on behalf of the Op-
- position make an equally eloquent
plea: find out some way from your
side so that the impasse could be
broken.

The first question that should be
tackled is arrest of the leaders of the
Coordination Committee, and the rail-
way workers all over the country. If
you release them immediately things
will begin to move. Then we can sit
together and find a way out. If we
do not do that and if you think as
Mr. L, N, Mishra says that everylhing
is normal, I would only quote to him
what one well-known paper support-
ing the Congress had written in its
editorial today. ... (Interruptions).
the Hindustan Standard says:

“The wheels of trains have come
almost to a dead stop and the few
trains that are still running mock
at the Railway Minister’s vain pre-
tence. Large scale cancellation of
taring was an indirect admission that
the Government expected an over-
whelming majority of railwaymen to
respond to the strike call given by
the National Coordination Com-
mittee of Railwaymen struggle. Mr.
Mishra's calculation is that the
strike would be shortlived and the
resultant disruption of tansport
would be minimal so that it will not
cause any serious damage to the
economy. Apparently his aim is
to teach a lesson to the union leaders
in the Railways which they will
never forget ™

If that is the spirit, if that is the mood
of the Gavernment then we will never
find a way out to the impasse in which
we find ourselves. Only two days
have passed. It is not yet very late.
I should again appeal to the Govern-
ment to sit with the Opposition and
union leaders and other central trade
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union leaders and see if we could find
a way of this blind alley that confronts
us, If we can do that perhaps we will
be able again to look forward to things
becoming normal. Otherwise it is
going 1o be a massive confrontation,
The Central Trade Union organisations
have already taken a decision,

The Central Trade Union organisa-
tions have already taken a decision
for a general strike on the 15th next
and don't tall yourselves with this idea
that the Congress trade union men are
sitting guiet. As I said, they also are
thinking of going on the war path, may
nol be in the Railwavs bul elsewhere.
in other spheres Labour is seething
with unrest. So, I would appeal
again to the Govej-nment that there is
time yet and I would request the
Government, with all the seriousnesg

that I can command, let us sit to-
gether and find a way out.

MR, SPEAKER: [Prof. Madhu
Dandavate, a few minutes.

SHRI JYOTIRMOY BOSU: Sir, we

had only one speaker so far.

MR. SPEAKER: He ha; taken a lot
of time already, You are also going
to speak.

SHRI JYOT'RMOY BOSU: Sir,
kindly have a look at the charl. Kind-
Iv don't tell things which are not cor-
rect. The other narlies have exceeded
the allotted time by multinles, hecause
you are keeping quiet....

MR. SPEAKER: There is no question
of other parties having exceeded their
time bv multiples. I am sorry. Mr.
Samar Mukherjee has already taken
the time You are also going to speak
afler the Prime Minister.

SHRI JYOTIRMOY BOSU;
Mohamriad Ismail has to
because it is our entitlement.
reguest.

- PROF. MADHU DANDAVATE
(Rajapur): Mr. Speaker, Sir. I care-
fully listened to the entire debate, and
I must say, as far as one aspect of the
debate is concerned, it filled me more
with anguish and pain than with

Mr,
speak
Sir, is a
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anger. Sir, from the speeches of some
of the Members on that side, it looked
as if it was a debate and a dialogue
between those who stand for the pre-
servation of national inferest and
those who stand for the destruction of
national interest. Sir, there may be..
(interruptions) . ...

I have not ipterrupted you. I
expect the same from all of you.

I was just referring to this point and
' want to point out to the House that
there may be diflerence Lbetween both
«itles of the House on polilical pers-
pectives ang economic ideas, but, I feel
andd 1 say this without modesty that
the division into two partg of this
House is not on the basis of patrotism
and lovally to the country. But, for-
tunately. in this House. on both sides
ol the Heouse, there are many who
shared the trials
the freedom struggle, whether it was
the freelom strupgle against the Bri-
tish imperialists or againsi the Portu-
sese.  But, in spite of that, today,
certain perspectives are being posed.
Sir, 1t is conceded thal the right to
strike is acceptable;.il is a democratic
right in a free and democratic society.
But, Sir, my contention is, theoretical-
ly, you are ascepting the right to strike
in free and democratlic society. The
test of the pudding is in the eating.
Theoretically, you accept the right of
the workers 1o strike, but when it
comes 1o the implementation of this
particular right, you say ‘On paper we
accept this particular right, but, you
must not implement that right to
strike’. That seems to be their con-
tention and there comes the differ-
ence,

Many Members on the other side
raised the issue that many Members
of the Opposition are trying to pro-
voke the organised labour to make
more and more demands to the neglect
of unorganised sector like the kisans.
I would like to remind this House
that the socialists and the communists,
only a few years back, launched the
liberation struggle, liberation of land
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struggle, and among those people who
went to jail, we did not find any Cong-
gressmen joining hands with the socia-
lists in the land liberation struggle
and we were told by these very people
that we are land grabbers. We told
them that it is only the proprietors
and the land owners who grabbed the
land and it is the socialists and the
communists who liberated the land
and said that land must be distribut-
ed to the land!ess Harijans and pea-
sants, Su, when we speak for the
kisans, the landless and the peasants,
when we fight for the minimum wage
of the rural populgtion, we do not find
these men coming and joining our
struggle. When we fight for the mini-
mum wage of the rural population,
they say that we are unnecessarily
fomenting trouble among the rural
population of India, they are igno-
rant masses, we are driving the
jgnorant masses to the path of anar-
chy. When we fight for the kisans,
they turn their attention' to the cities.
When we fight for the organised peo-
ple, they turn their attention to the
kisans. That 1is the paradox and
that 1s the dialectics of their politics,
and that is what we want to fight.

As far as the demands are concern-
ed, some people have tried to put
forward a point of view, and the some
extent I agree with that, that in a
developing country like India, in a
planned economy like India, if we
have to build up the country where
42 per cent of the population accord-
ing to their statistics, and more than
55 per cent according to the statis-
tics available, are below the proverty
line, I do vconcede that there is the
problem of inadequate respurse mobi-
lisation. I do concede {Hat point.
Therefore. un one occasion, a number
of constructlve proposals were put
forward in this House fhat because of
inadegquacy of finances available, if
there is any difficulty in conceding
the demands of the workers, it should
be possible for the Government to sit
with the trade unions, tell them that
as far as the principle of bonug is
concerned, we do not accept bonus as
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an exr gratia paymeat, We do not ac-
cept bonus as some sort of charity, so
long as in the present society therc
is & gap between the existing wage
and the living wage, we accept bonus
as a deterred wage which will par-
tially fill up the gap between the ex-
isting wage and the living wage. If
that principle 1s accepted, and if the
Khadilkar formula is accepted—to-
day he seems to have become help-
less—if this iy accepted i1t would be
possible for the Government to sit
with the trade union and say that we
accept this sound principle, we accept
the priciple of bonus, we accept the
priciple of parity in public sector,
but there are no adequate resources,
let us sit together and let us try to
find out how the trade unions in the
country, the railways, the govern-
ment and the people can mobilise
more resources, und when resources
get developed In a phased manner,
the implementation of the priciple of
bonus and also the principle of parity
in the public sector van be establish-
ed.

Such a construclive proposal ought
to have been brought forward rather
than always saying fhat George
Fernandes has indulgad in anti-
national act. If George Fernandes
alone is coming in the way, I would
say that take him to the nearwt
poll and hang him by the shortest
rope, But, for the sake of the so-
called sins of George Fernundas do not
punish the entire organised working
class in.the country. Though George
Fernandes is the president of my
party, 1 am prepared to say that if
he is coming in your way, take him
to the nearest poll and hang him by
the shortest rope. Nobody will shed
tears if you will be ahle to do it. But
the working. class will not allow you
to take Fernandes to the rearest poll
to hang him by the shortest rope.

Therefore, in conclusion I want to
say this. Shri Sharma said that six
demands swere already put forward
and accepted. If the six demands, on
the basis of which Shri L. N. Mishra
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has been speaking eloquently, are in
favour of the working class, then
Shri Sharma's Federation would have
signed the agreement on these six
demands and would have appealed to
the working class to accept’ them.
Then the working class would have
thrown them away, because these six
demands do not fulfil the aspirations
of the people. So, I concude by say-
ing this on this occasion. Because
you have a majority in this House,
we know that you will defeat this
vote of no-confidence motion, But I
tell this House and assure this House
that though you may defeat our no-
confidence motion in this House by
your brute majority, lakhs and lakhs
of workers who have pone on sirike
have voiced their no-confidence, and
they do not care whether this House
passes it or not.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER
OF ELECTRONICS AND MINISTER
OF SPACE (SHRIMATI INDIRA
GANDHI). Mr. Speaker, Sir, we have
listened, I do not know for how many
hours, whether 10 hours are gver or
not, ...

SHRI JYOTIRMOY BOSU: 9} hours.

SHRIMATI INDIRA GANDH!:
But the time you have finished, it
will be well over 10 hours.

We have heard, more or less, the
same argumenis which had been made
day before yesterday, the day befcre
that and, perhaps even the day be-
fore that—I do not know; I have not
been in the Housé during several of
those occasions. I really did not
understand the purpose of this no-
confidence motion except perhaps that
there was a need for the Opposition
to show that they are united. Rather
than blaming us for creating this unity,
if they want to say anything about it,
they should have applauded it. It is
a laudable thing it they are united.
If they had been united for a positive
purpose, I would be the first to wel-
come it. 1 do not know what positive
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xesults they expected from the no-con-
fidence motion.

To say that our policy is anti-labour
is the most preposteroug statement that
anybody could make. I would like to
know—all these people have formed
the Government at gne time or the
.other—which of them ‘have done any-
thing more for labour than we have
-done during our time. The last spea-
ker spoke just now about the way in
which they had fought for the rights
of the landless, about land-grabbing
.and all that, but when they formed the
‘«Government, how many of them pass-
ed any laws about land ceilings? We
Have passed them. In the last year
we have not done anything to stop
strikes, There have been far more
:strikes than ever before.

We have always negotiated; we have
-always spoken and, in many cases, we
thave conceded what was asked for.

Did that create an atmosphere of co-
operation? Did that create an atmos-
iphere of greater production? Did that
create an atmosphere of the Opposition
leaders saying, “You have made con-
«cessions;, you have done something
®ood and, on this, at least we can
:applaud you."? On the contrary, the
concessions we have made have led to
further demands almost immediately.

Today, we are not considering mere-
‘ly what is to be given to Railwaymen.
‘We are considering whether we can go
-along this road of giving more and
‘more at a time when we have less and
less, This is the question. It
is not a question of only the Railways.
1f we have made a mistake previous-

" ly, that is no reason to continue to
make such mistakes. We have always
acknowledged our mistakes. We have
tried to correct them. I1f we have
made mistakes, we shall, certain-
1y, not only try but I hope succeed in
‘correcting them,
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Enough has been said about the Rail-
ways all these days. I do not think
any new idea can be thought of. Many
persons from our side, my colleagues,
have expressed our deep appreciation
of the sense of patriotism and dedica-
tion of railway workers, They have
run, our trains in times of danger,
in times of war, in the midst of bullets
and bombs, I personally shared the
excitement in 1965 when I was going
by train to see the effect 2f bombing
in Punjab and our train was also
shelled,

I agree with what Hon'ble Member
Mr, Frank Anthony has said about the

. devoted work of railway engine drivers

and others. I myself have seen the
special feeling almost personal attach-
ment they have to the engines of which
they were in charge. All this we ap-
preciate. I do not say that Railways
should be denied a higher wage that
some other sections are getting. As
many of our speakers have mentioned,
our society is not divided into only
two sections; bank workers and Rail-
way workers, There are many crores
or millions in between or rather, be-
low them all.

I am not expressing my inner feel-
ings now, because I dn not wish un-
necessarily to irritate you all. I am
not attributing any motives. But what
is the result? A few days ago, and
even today, some people came to me
and appealed to me tp intervene.
Many members, Shri H. M. Patel and
others, have lectured to us; they have
given us the lectures which they
should have aimed at the other side.
Have Government threatened the
strike? Have Government provoked
the strike? (Interruptions) I am afraid
that it does not matter how much you
shout; it does not change facts. (Inter-
ruptions).

AN HON. MEMBER: Tell us the
facts.
SHRIMATI INDIRA GANDHI:

That is exactly what I am doing; I am
telling you the truth, There was no
indication at any time of any desire
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[Shrimati Indira Gandhi]

on the other side to withdrew the
strike. Even though negotiations were
going on, nobody there gave the im-
pression thal the strike would not take
place, We were doing our utmost to
try and prevent it until the very last
moment.....

AN HON. MEMBER: By arresting.

SHRIMATI INDIRA GANDHI:
No. Arrests came at a very late stage.
When it was obvious—Some people
have tried to make fun of what Shri
Lalit Narayan quoted. Butl that was
not the only newspaper that has pub-
lished such speeches. 1 have not heard
aboul the Dhanbad paper. Bui I know
that the ncws has appeared in English
and language newspapers in  other
parts of the couniry also. I do not
have the newspapers here; even if I
had {hem 1 have no intention of quol-

ing them. But that does not change
the fact of those reports, those
speechie; appearing and giving an

indication of exactly what the labour
leaders had in mind.

We are genuinely concerned about
the interests of railway workers, but
we have to be more concerned about
the larger interests of the country.
And if, al any moment, a strike is
going to affect the larger interests.
then action has to be taken, I am
not talking about this sirike or any
particular strike. But when the larger
welfare our our people is in stake,
whey, sabotage is threatened—even to-
day we have the news of a train being
derailed—, we have to take action.
Had we not taken the action which we
considered appropriate, then the nation
as a whole would have blamed us.
(Interruptipns) It was our assessment
that this was one way in which the
situation could be helped. and we
acted. 1 personally feel that it had
the right result—not in the sense that
the strike has taken place hecausz the
strike was coming anyhow, Had we
felt that there was even a one per
cent chance of the strike being avert-
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ed, believe me, the arrests would not
have taken place and a lot of other
things '‘would not have taken place,..

SHRI SHYAMNANDAN MISHRA-
You are wrong.

SHRIMATI INDIRA GANDHI:
How do you know the feelings that
I bad? I am telling you my informa-
tion and my fcelirgs. How can you
say that I am wrong? You can talk
about your feelings.

There was one point on which we
are agreed on all sides, and that is
that the country is passing through
an extremely difficult economic situn-
tion...,

SHRI PILOO MODY: Quite true.

SHRI SHYAMNANDAN MISHRA:
Of your making.

. SHRIMATI INDIRA GANDHI

Yoeu have been saying 50 since the
split,  You have said it here almcst
every week, Shri Mishra. I have no

doubt you will continue to say it, but
it will have no effect on the neople

SHR] PILOO MODY: Yoy mean
you have given up the hope of getting
him back?

SHRIMATI INDIRA GANDHI:
The second point was that the strike
is bound to bring about a deteriora-
tion in the situation and worsen it
These were the two points on which
everybody agreed. Now, knowing that,
the strike notice was given. Knowing
that all preparations, open and covert
....(Interruptions). Yes, overt and
covert, whatever it is, I am hot a
Professor in English. . ..

SHRI PILOO MODY: Nor am L

AN HON. MEMBER: Otherwise, it
would have been worse.
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SHRIMATI INDIRA GANDHI:
Sometimes it could. I agree with youl

SHRI PILOO MODY: I use lang-
uage only for communication and no
other purpose.

SHRIMATI INDIRA  GANDHI:
The strike is affecting the poorest and
the weakest sections of the country.
Now, you look to us to stop the strike.
How can we stop the strike? We did
not give notice of the strike. The strike
was not called by the Government.
not caused by the Government, not
precipitated by the Government.

PROF. MADHU DANDAVATE: Re-
leate and resume negotiations. . ..
{Interruptions).

SHRI TILOO MODY: Obviously.
they dg not think you can look after
vourself. What a liability 1o carry!
GANDHI:

SHRIMATI  INDIRA

PROF. MADHU DANDAVATE: In
your speech you asked a question and
vou got the answer.....(Interruptions)

SHRIMATI INDIRA GANDHI:
In the early hours of the morning.
perhaps people are more chivalrous!
....(Interruptions) Did I give the
nolice of the strike? This was the
question we asked. Is it said that
we gave it? What happened was. ...

SHRI S. M, BANERJEE: Your Shri
A P. Sharma started the strike.

SHRIMATI INDIRA GANDHI:
I.am nof concerned with the number
of strikers. 1 do not want to debate
how many traing are running or are
not running. At least we heard one
Member who had a ride by train and
obviously he could not have arrived
had the trains nob been running. It
Was ap Opposition Member.. ..
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SHRI JYOTIRMOY BOSU:

only.

strike.

One
All your Paniwalas are on

SHRI SAMAR MUKHERJEE. He
sturted on the Tth.

SHRIMATI INDIRA  GANDHI:
Even among those who have refrained
from coming to work there are several
if not many—because it depends on
what ‘several’ means and what ‘many’
means—who would not have refrained,
had they not been intimidated, Only
yesterday we heard an Hon, Member
of the Opposition who is not favourab-
ly disposed to us, telling this House of
the large number of telegrams he was
receiving from railway workers in
cdifferent parts of the country inform-
ing him of threats, intimidation and
so on....

SHRI JYOTIRMOY BOSU: Why
falk abcut Anglo-Indians?
" SHRIMATI INDIRA GANDHI:

It does not matter whom he talked
about. What he stated was that these
people—whether they are Anglo-
Indians or Christians or Muslims or
Hindus or anybody else, the fact is
that they were intimidated, that they
sent him telegrams asking that they
be given protection. “ That is the point.

SHRI INDRAJIT GUPTA: Intimida-
tion? Was not your Railway Minister
everyday threatening to sack them?

SHRIMATI INDIRA  GANDHI:
That came at a much later stage ‘when
there was the questign of sabotage,
when there was....I do not want to
go intp the details because there has
been sabotage already and wg know
that it was planned....

AN HON. MEMBER: Agent provo-
cateurs.

SHRIMATI INDIRA GANDHI:
It is very ea@sy to say, but it iz not.
true.
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SHRI S. A. SHAMIM: That is the
use of English language.

SHRIMATI INDIRA GANDHI:
The strike is an unfortunate one.
Again I repeat that we on this side
are not against strikes. In fact, we
are for strikes if they are legitimate
strikes, But there comes a time in
the life of a nation when other things
are more important and urgent and
it is such a time today. This is a time
whep, each must see how the present
situation cannot be improved. There is
no doubt that the strike will not really
help railwaymen. It is going to ad-
versely affect the poorer people It is
going to cause inconvenience to the
general public. And it will equally
touch the future of the railwaymen
and their children,

SHRI INDRAJIT GUPTA: Why not
try to settle it?

SHRIMATI INDIRA GANDHI:
We have tried our best to settle it. We
think it will worsen the situation and
if the situation worsens, s0 does the
inconvenience to the poor people of
the country. As Babuji said, lakhs
and lakhs of people will not get food,
will not get coal and all their other
necessities. 1 am aware of the diffi-
culties of railwaymen, These difficul-
ties are not only theirs, they are
shared by practically all sections. But
the burden is far greater on those
who are not organised today, those
whose voice cannot be heard so loudly,
and as Shri Priya Ranjan said, on the
unemployed youth of the country. The
more that is given to any organised
section, the less is available for the
unemployed and for all other sectors.

SHRI SHYAMNANDAN MISHRA:
in one_year alone educated unemploy-
ed has increased by seventy-five per
cent. in West Bengal.

SHRIMATI INDIRA GANDHI:
That strengthens my argument. The
problem can be solved if everybody
gits down together to see how. it can
be solved. Our problem is not that
of the railway strike. isolated from the
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rest of the country. The problem is
a much larger one. On our part we
are ready to talk and to reach agree-
ment on all that is reasonable and in
the interest of the country. That is
why even after the strike notice was
given in the midst of negotiations, we
continued the talks. We were always
ready for talks.

But we have to consider who is
threatening whom. The strike was a
threat to us., It was hitting at the
very foundation of our economy. The
whole talk was one of threatening us.
We were not threatening anybody. We
were threatened that certain conse-
quences would take place. (Interrup-
tions)

It was only the Unions sitting there
which were in a position to threaten
and act. All we could do was to be
on the defensive which we did. We
took the actions which we consider
necessary. We do not wish to yse the
B.SF. or the police or the army
aguainst strikers as some hon. Members
have alleged. We use them only to
safeguard the interests of the railways,
which are closely linked with the in-
tersts of the people at large.

ot &8 wz i (I9FF) W
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MR. SPEAKER: May I request you
all not to interrupt her all the time?

SHRIMATI INDIRA  GANDHI:
My colleague, the Railway Minister,
has explained the exira burden which
we have agreed to bear. That in-
crease is over and above that which
was due to the pay revision and the
grant of D A. to neutralise the rise in
prices. But, hon. Members know that
the demands now made are far more
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sweeping, In fact, I think, some Mem-.

bers have said in private that they
know that these demands would be
extremely difficult for Government to
agree to. (Interruptions)

It is my information. Again, yours
may be quite different. I must tell
you that one particular group at one
time or another has mentioned this,

We know that the wage structure in
the country is not what it should be.
We know that there is a great deal
of injustice in it and that it is riddied
with anomalies and contradictions. In
the olden days, there was a bias
agains{ labourers and workers. We
have done a great deal to correct this.
This does not meap that we have
got rid of the contradictions or that
we have reached a satisfactory stage,
1 dp realise that it is absolutely neces-
sary {o bring about some rationality
in the wage structure. But this is a
tremendous task which cannot be
achieved overnight. It hag tg be done
without causing too much dislocation.
The matler is under the earnest con-
sideration of the Government and I
shall certainly welcome any construc-
tive suggestions which the hon, Mem-
bers or others would like to give. I
do think that this is one of the most
urgent problems which we face, But
it cannot be settled unless we stop
adding tg the wage bill at least for a
short time. There are real difficul-
ties and we must do our utmost to
solve them. We have to keep in view
the repercussions of each aclion. We
have agreed to other demands. Whe-
ther those demands were just or not,
merely because we have agreed to
some, this has led to other demands.
Each section says that since we have
given increases to a particular section,
why should we not also give to them?
This is a continuing process. We have
come to a stage when we do not have
the wherewithal, Even if we had it,
I do not think that it would be a
right thing tg do at thig stage of our
development, which is extremely criti-
cal and delicate.
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SHRI SHYAMNANDAN MISHRA:
You have given a go-by to the-deve-
lopment.

[Shrimati Indira Gandhi]
Well, for my hon'ble friend opposite,
probably the whole purpose of his
participating in this debate was not so
much to talk about the railway strike
but to get in some words about the
Plan.

It it had not been so late I could
have entered into a discussion on that
matter also,

SHRI SHAMNANDAN MISHRA:
You have killed it stone dead and,
therefore, you say this is a calamity
on the country.

SHRIMATI INDIRA GANDHI:
This is the time when our undivided
energies should be devoted to over-
come the economic crisis. I per-
sonally do not think that the Plan is
dead. We do have to make certain
adjustments, because the increase in
the price of fue] and various other
items is bound to change the picture,
but programmes have been takep in
hand to increase our owp power re-
sources, fuel resources. Other pro-
grammes which are just as much part
of the Plan are continuing. We are
going ahead in spite of these obsta-
cles and we are going to overcome
them, The way to lighten the hard-
ship is not by causing new hardships,
not by preventing food movements,

.and coal movements, not by damag-

ing production and exports and the
country's economic wherewithal. It
is a time when our undivided ener-
gies should be devoted to overcome
this crisis, to increase production and
to ensure fairer distribution. I do
realise that distribution at this point
is not at all fair, but this cannot be
done immediately, especially at a
time of economic difficulty. When it
is a time to unite—although the
Opposition seem to be united amongst
themselves on this issue—on the
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‘[Shrimati Indira Gandhi]

whole, they have chosen this moment
to divide the country, to set group
against group, and to sow distrust and
cynicism.

SHRI PILOO MODY: You had
your party elections today.

SHRIMATI INDIRA  GANDHI:
But our party elections have not sown
cynicism or distrust of any kind.
They have been peaceful and friend-
ly, and we congratulate al] those who
have won, and even those who have
not won. This is how democracy
functions.

Opposition leaders have not hesi-
tated to proclaim that their aim is to
weaken the Guvernment and it is not
just one person’s speech. You have
only to see the ncwspapers of anyv
single day, and you will see a tium-
ber of such statements in magazines
and newspapers. It does not matter
if it is only the Government or the
Congress Party which is weakened or
which suffers, but it does matter if
the country is weakened.

From the day that the. Congress
took office immediately after Inde-
pendence, it has devoted itself to the
promotion of the workers' right and
the workers' welfare. In the last few
years, our policies have been even
more pro-labour than earlier. 1
would even say that more has been
done for the workers in the last five
years thap ever before in the history
of our cowatry. But to be pro-labour
does not mean that one accepts all
demands that are made—whether they
are reasonable or not. We are pro-
labour, but we are even more for the
country. The country’s interests
come first aud they are above the in-
terests of any one section. Today we
cannot afford the exorbitant demands
that have been made, or the others
that are being hinted on behalf .of
other sections. Should we agree to
these demands......lf we agree 1o
these demands, it would be satisfying
a few lakh people at the expense of
many crores. ... (Interruptions).
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0.01 hrs. (10-5-74)

SHRI G. VISWANATHAN (Wandi-
wash): How Is it possible? They are
in jail.

SHRIMATI INDIRA GANDHI:
Shri Indrajit Gupta pormally. makes
quite balanced speeches, but I was
astonished to hear him make a re-
mark referring to Government oing
all out to please big business in India
and the United States Ambassador or
the United States administration cr
some such thing.

SHRI S, M. BANERJEE:
crores.

Rs. 130

SHRIMATI INDIRA GANDHI: It
is needless to  say. if 1 may use &
phrase of my father’s, that “it is fan-
tastic nonscuse”,

SHRI G. VISWANATHAN: This is
the first time that we are hearing it
from her.

SHRI INDRAJIT GUPTA:
absolutely dumb-founded at this.

I am

SHRIMATI INDIRA GANDHTI:
That just shows how little the Hon’ble
Member had to say about the subject
under discussions, when he resorted
to such allegations.

The Government.and my party are
always being accused of seeking scape-
goats. Much +vocal vehemence is
spent on developing this theme and
gallons of ink are used up in our
newspapers and other arecas for this
purpose.

SHRI PILOO MODY:
yvou find newsprint.

That is, if

SHRIMATI INDIRA GANDHI:
They seem to find plenty of it. I do
not see any shortage in the news-

papers either for advertisements or
for abusing; both have plenty of
them.

SHRI SHYAMNANDAN MISHRA:
This is completely wrong.
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SHRIMATI INDIRA GANDHI: SHRI PILOO MODY: According
Now, 1 would like to put another to the Prime Minister, Parliament

point of view, Does not the Opposi-
tion make a scapegoat of me for
everything, their lack of initiative
and inability to provide an alterna-
tive programme?

SHRI SHYAMNANDAN MISHRA:
We are blacked out, They are full df
praises for you.

SHRIMATI INDIRA GANDHI:
“That is quite true. He will find that
all the newspapers in India are all
supporting the Congress and not one
newspaper has even mentioned =&
word about the Opposition”....What
nonsense such statements are.

SHRI PILOO
mine. Mine is not
Congress.

MODY: Except
supporting the

SHRIMATI INDIRA GANDHI:
I thank Shri Piloo Mody.

SHRI PILOO MODY: That is the
only one, I maintain.

SHRIMATI INDIRA GANDHI:
Has any body heard a more fantastic
stalement than this? Our party does
not have its own milewspapers amongst
all the millions of newspapers that
come out. ..

SHRI PILOO MODY: Obviously,
Mr. Dikshit has not informed her.

SHRI S. A. SHAMIM: She has

All India Radio.

SHRIMATI INDIRA GANDHI:
We certainly have the All India Radio,
and we shal] cetatinue to have it. and
I want to state that the purpose of the
radio is to project the policies of the
Government. Let me put it very
clearly here. They are not the poli-
cies of the Congress. They are the
policies which are accepted and
passed by this Parliament and the
State Assemblies. The radio or the
TV....

consists of only Government or the
majority. I am sorry that is not my
idea of Parliament.

SHRIMATI INDIRA GANDHI:
Mr. Mody is free to have any idea he
likes. But normally legizlation is
passed by a majority and not by a
minority anywhere in the world.

SHRI PILOO MODY:
talking about legislation. When she
talks about Government policies,
there is a policy i the Opposition
also, and both policies should be put
squarely before the people.

I am not

SHRIMATI INDIRA GANDHI:
Governments are commitied and
pledged to follow the policies that
are passed in Parliament and in the
Legislatures. That is Government's
major job.

SHRI SHYAMNANDAN MISHRA:
All other poinits of view must be
blacked out?

SHRIMATI INDIRA GANDHI: It
is not blacked out. But that iz the
major job. It is pot blacked out, It is
not true to say that it is blacked
out...

SHR] SHYAMNANDAN MISHRA:
It is blacked out.

SHRIMATI INDIRA GANDHI:
If they want it to be that way, I can
tell Shri Gujral to do so, if that is
how they want it. B

SOME HON. ME_:MBERS: Do it.
(Interruptions).

SHRIMATI INDIRA GANDHI:
The very fact that they are all saying
‘Do it' means that it has not been
done so far.

SHRI SHYAMNANDAN MISHRA:
Go on doing it.
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SHRIMATI INDIRA GANDHI: You
are saying that as an after thought;
Anyhow, we are not going to be
bullied into doing any wrong by your
shouting.

The Motion criticises Government
for failure; in reality, it is a confes-
sion of the Opposition’s frusiration at
their own failure and Government's
ability to handle and overcome all the
obstacles that they are constantly
putting in our path., (Interruptions)

SHRI INDRAJIT wUPTA: All the
problems in the country are the crea-
tica of the Opposition!

SHRIMATI INDIRA GANDHI:

They are not.

SHRI SHYAMNANDAN MISHERA:
The Opposition is ruling the country!

SHRIMATI INDIRA GANDHI: It
just shows that you take no irouble
to listen to me cr to read what I
have said.

SHRI INDRAJIT GUPTA: 1 havc

done it with great attention,

. SHRIMATI INDIRA GANDHI: No,

you do not, because 1 have never
said this.
SHRI INDRAJIT GUPTA: Iow

do you know I do not read papers?

SHRIMATI INDIRA GANDHI: . I
can say that I have never said that
the Opposition is to blame for all sur
difficulties.

SHRI INDRAJIT GUPTA: Every-
day your Ministers are sayinz it, day
in and day out.

SHRIMATI INDIRA GANDHI: We
are not,

SHRI INDRAJIT GUPTA: Any
discontent among the people is caus-
ed only by the Opposition!
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SHRIMATI INDIRA GANDHI:
No; I have said that the Opposition
exploits the discontent of the penple.
I do not think anybody can deny it.

PROF. MADHU DANDAVATE:
You have creamted it; we exploit it.

SHRIMAT] INDIRA GANDHI:
Some difficulties are created bty our
mistakes. I have admitted it. But a
lot are not created by our mistakes
but by circumstances beyond our con-
trol, by outside aggression, by inter-
national crises. There is a cuombina-
tion of many things. It is not any
one of these things. I am not claim-
ing that Government have made no
mistakes. Wpe have .made mistakes.
We are human, One mistake we have
just admitted. When we find that we
have made a mistake, we always try
to rectify it. I have never stood on
prestige or pride or anything of that
kind. (Interruptions) 1 hava said
very clearly that if T were sure that
by releasing those who have been
imprisoned this preblem  would he
solved, then there would ke no
hesitation.

SHRI SHYAMNANDAN MISHRA:
Take our word, heed our voice,

SHRIMATI INDIRA GANDHI: I
am very sorry. 1 do not think that
that particular gentleman will hecd
your voice. I wish he would. Bul
I do not think he will.

SHRI SHYAMNANDAN MISHRA:
Everyone of us says it.

PROF. MADHU DANDAVATE:
You may not open the doors cof the
jail, but at least opca  the deors of
negotiation.

SHRIMATI INDIRA GANDHI: For
how long? For a week more? Then
again something dramatic wiil un-
fold itself. How does that help?

SHRI H. N. MUKHERJEE (Cal-
cutta—North-East): Becauwse you
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anticipate  prolongation of the
struggle, you are not ready to adopt
a step which statesmanship or even
commonsense suggests,

SHRIMATI INDIRA GANDHI: 1
have heard many of your speeches
end I can only say that I differ from
your definition of statesmanship as
well ns commonsense.

SHRI H, N. MUKHERJEE: Is that
the answer from a head of Govern-

ment? Is this a children's debating
society?
SHRIMATI INDIRA GANDHI:

You have used worse words about
me before and you can say what vou
like. But if I were to say half in the
same vein, you would have g fit.

I do not want to prolong this de-
bate, I repeat that we have full
sympathy with the suffering of the
railway people. We.do not want
them to suffer in any way or their
families to suffer. We have always
been prepared to talk and to alle-
viate their grievances. What we have
done to mcet their grievances has
been explained by the Railway Min-
ister, by Shri Qureshi and others.
Many of their points have been met.
I know they have been met. [ think
‘his will go a long way in removing
some of the basic hardship.

There are one or two points on
which Government are not able to
agree. I think everyone of vou, if
you consider the matter ir1 depth, will
realize that those are things we
simply cannot think about now. We
cannot even say that we agrce on
principle because then it would open
the door to further demands by other
sections. But we are thinking about
he tntire wage structure. With all our
Affort not to create dislocation I am
afraid any basic change will create
_ﬂis_lncation. At that roment. all
Honourable Members opposite will be
here to exploit the situation which
¥ill arise because of that dislocation.
And if there is someone who is not
‘etting a raise or may be getting a
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little less than others, then their
uniorss—they are not our unions—will
be incited to g0 on strike. Sg, this is
the situation. This is what I mean
when I say that the Opposition creates
trouble. I do not mean that they are
creating the shortages or they are
responsible for all developments,

Maty Honourable Members them-
selves confessed that the main pur-
port of the no-confidence motion was
not no-confidence at ail, ad that the
motion was brought merely because
yesterday a debate was not allowed—
actually, this had nothing to do with
the Government, because we were not
asked. ... (Interruptions) No, we did
not interfere with the Speaker’'s rul-
ing in this case. He looked wup the
rules and severel Members, including
those of the Opposition. aided him
about what the rules said. So, I hope
that all these considerations.... (In=
terruptions) We are not at this mo-
ment discussing the ruling. All I am
saying is that several Honourable
Members from the Opposition began
thoir speeches  yesterday by saving
that this po-confidence motion would
not have come, had an adjournment
motion or a debate been allowed the
day before......

AN HON. MEMEBER: Yesterday.

SHRIMATI INDIRA GANDHI: Not
vesterday but the day before, because
it is already the 10 (Interruptions).
Therefore, now that they have had
their debate, and they have 211 had
their say, I hope they will withdraw
their no-confidence motion.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have heard the Prime
Minister with rapt attention and 1
must tell you that I have never been

so disappointed as I am today. The
speech of the Prime Minister was
hollow and empty and full of self

admiration and it was nothing but a
tailored speech. Today, of course, she
spoke exr-tempore and therefore we
could see what is really inside the
mind of the lady here.
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Qur Opposition was united and we
are proud to say that we are here with
uphold the

just demands for which we shall con-
tinue to fight as we have icught dur-

the positive purpose to

ing the last so many days.

Shrimati Indira Gandhi was taking

courage to talk about labour and
living conditions and said that the
living conditions had improved. 1

wish the Prime Minjster tcok a little
time to go through the documents that
have becn published
expense,

at Government
and if she takes some time
to read that, she will know how
serious is the erosion in the real in-
come of the workers here, It has been
revealed by the National Commission
on Labour that although produclivily
has gone up by leaps and bounds by
the contribution that labour has mude,
the real income of the laLuurers, in
the past 22 years, has aol
by more than two per cent.

increased
The rail-
and
look hazards, and the Prime Minister
talked about it, and today.
because they are struggling for sur-
vival they must get -ich encugh by the
Border Security Force and other
punitive forces. The Government is
wholly responsible for the st-ike. The
Prime Minister told us something
which I have to describe as the cock
and bull story. On 2nd April a letter
‘went out from the Ministry of Home
Affairs and then it was confirmed by
an elaborate letter on 7th April in
which it was stated: cast the net hig

waymen served during the war

now
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and catch the whole of them; do not
do it prematurely and do not be too
late. It was dated Tth April, long be-
fore the negotiations began. Lig is not
the word which is tolerated in Parlia-
would
have used it. that
Mr. L. N, Mishra in his speech while
motion

ment; if that was allowed, I
Is it not a fact

replying to the adjournment
on 2nd May clearly stategl: “] am pre-
pared to substantiate whatever 1
caid. .. During the last few days after
ihe commencement of the negotiation,
Shri George Fernandes in his speeches

al various meetings of Railwaymen
was only inciting them to violence
and even to set fire to the Roilway

prope-ly. He has talked aboul selling
fire to Railway property....On 23rd

March speaking in Caleutta at a

public meeting of Railwaymen, Shri
Fernandes threatened clash wilh the
Territortal Army pessonnel if they

interfered with the strike....” Now, I
should like to ask the hon.
Minister if she is worth the salt: how
is it that if the knew that{ Fernandes
was anti-national on 23rd, you waited
till the 15t or 2nd May tc arrest him?

Prime

If T were you, if there is any truth in
what Mr. Mishra has said, he has been
complimented by a Dailv paper in
* ( (Interruptions).
MR. SPEAKER: Do aot use

expressions.

these

SHRI JYOTIRMOY BOSU: You are
travelling day after tomorrow.

MR. SPEAKER: I am not travelling.
This will not be on the record.
not allowing it.

I am

***Expunged as ordered by the Chalr.
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SHRI JYOTIRMOY BOSU: Day
after tomo:row you will allow any

thing. If Fernandes had said some-
thing anti-national on 23rd March how
is it that you waited to get hiin arrest-
ed after 1st May, almost a month and
10 days. These are all unmixed un-
truths, after thoughts. She referrred
the country's crisis. Who has creat-
ed it? Have they not completely sur-
rendered to the monopolists? As a
result of this, this has happened to-
day? She is planning to surrender to
Nixons' and Kissingers. We know that
this man, the C.IA, man visited Delhi-
the American ambassador in Teheran
before she left for Teheran, We
know all these things.

There was talk about the release of
arrested persons, That is the only
way you can bring normalcy. I can
assure you on that. It was that
there was no truth in the allegations
that our workers had been intimated
I am very sorry to say that the Prime
Minister of India today sounded like
a sub-inspector of a police station.
She talked about unemployment. 1
want to ask her: who created it? Who
brought in labour saving devices by
huge shiploads? Who has discarded
labour intensive projects? What have
you done with the ¢rash programme?
Even that meagre money, you have
not been able to spend in the last two
years. You are shedding crocodile
tears and you think that you can tuke
us for a ride every time you open your
mouth. Reference was made to the
use of BSF, CRP and the Army. They
are ‘dragging out family members of
the railway workers, they are beating
them up They are sending out a cir-
cular to the concerned authorities ask-
ing them to evict by force the family
members of the railwaymen from
railway accommodation. If the BSF,
CRP and the police forces do not use
force, how can they evict them from
railway quarters?

Madam Prime Minister, when you
talk, you must understand that others
have to listen and judge. It is not
all Congressmen here, We are here
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to understand what you are saying.
She has been shedding tears fo: the
economy. She is talking about
taking the econmomy, as it stands to-
day, out of the woods. As it through
generation of more black money. Is
it the reason that you did not de-
monetise on the basis of Wanchoo
Committee's interim  report. Mrs.
Gandhi, great socialist, and shedding
crocodile tears all the time, you had
snelved and hidden that repo:rt. You
did not show it to your Cabinet col-
legues. Is it not the reason for the
price risé today—Rs, 7,000 crores
black money. If I were you, 1 would
not show my face and talk these
things here, What is happening?
More and more concegsions to mono-
polists and more and mose unpno-
ductive  expenditure. She  talks
about taking over and coming in.
You have the wonderful performance
of wheat trade talk-over, giving them
back, for what consideration, 32 per

cent votes in U.P. We know that
What about your Urban P:operty
Ceiling Bill? What about the Diffu-
sion of Ownership of Newspapers

Bill? How long can you go
on giving stunts to the people of this
country? It is for others to judge,

She talks about freedom of P:ess.
What an untruth? Which newspaper
is outside her domain? Mr, Dikshit,
old man, %wgsting, might have gone to
sleep. What about the purchase of
Current? Who financed it? What
about Swadesamitran? [ am not talk-
ing about National Herald now. I
am talking about this Don't pro-
voke us. We know as much as you
do and the day will come when we
shall bring the entire set of docu-
ments to show how much black
money you have utilised for corner-
ing these newspapers ip order to
crush the voice of the people of this
country,

Sir, then, there is All Indig Radio,
projection of Government's image and
policies at people’s cost. Wonderful
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democrat, Mrs, Gandhi, wonderful
democrat. All India Radio hag be-
come the biggest joke of the modern
times and what she has paid only beflts
a non-fascist regime. What you have
said just fits in a neofascist regime,

You have a Railway Board, 1
really do not want to be harsh, but.
I tell you, today, they have been mis-
chievous. The trouble is, you have
got & Minister over this Rs. 10,000
crores worth public sector project,
who is peither fish nor flesh, he does
not know what Railways is, bhe does
not know the basic theories of trans-
portation and transpertation economics.
Therefore, he has to carry out what
he is told by a bunch of people sitting
in the Railway Board. It hag be-
come a joke, You put the Minister
three months here three months there
and three months at another place. It
‘has become a money-catching gadget.
it is bound to happen that the bure-
auerats will go an taking you for a
ride because he has not got a clue
of what the Railway Administration
is, because he is not sure whether he
will be there tomorrow and neither I
feel he is capable of reading the
basic books on transportation econo-
mics. He hag no time. Theer is
Madhubani and Bihar, History will
tell what vour Government and your
party had done.

We have been debating here for
days and I can bet many in the Cong-
ress, sitting on the opposite side, sin-
cerely want a negotiated settlement
I talked to many of them. But, all
energy has been wasted. The situa-
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lions remains unchanged and more
furious repression has been let loose,
Go to Jhansi and hear them, go to
Minto Road &nd hear them. Bad
blood is being created. Are you not
determined to ruin the two million
railway workers, two million into
five ten million human beings of this
country and at the same time sink
the economy of the country alto-
gether?. -

I do not want to take more of your
time. Though I have many things to
say, I would rather not say them, be-
cauze 1 have found out that if I say
very much more, that will only mean
throwing pearls before the swine. I
will say that thig is not the time for
quarrel, because guarrels will take us
nowhere. Please face the reality. I
once again appeal {o the Government,
and to all of you here, to face the
reality, create favourable conditions
and immdediately negotiate for an
honourable settlement. If you do not
listen to it, you will be sorry, and
then it will be to late, Thank you,
very much.

MR. SPEAKER: [ will now put
ihe motion to the vote of the House.
The question is:

“That this House express Iits
want of confidence in the Council
of Ministers.”

The motion wa negatived.

MR. SPEAKER: The House stands
adjourned till 1 A.M. today,

01.28 hes. (18-5-74).

The Lok Sabha then adjourned till
Eleven of the Clock.
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